
27th February, 1925

THE 

LEGISLATIVE ASSEMBLY DEBATES 

( Official Report) 

VOLUME VI 

THIRD SESSION 
\ 

o:r THE 

SIMLA 
GOVERNMENT OF INDIA PREBB 

1926 

. . lk:~. No . ....... . 
'r~tcd. .. ,2.vr~. ,, 

~"-n.-;:-:..a,~ 

L

SECOND SESSION

OF THE



CONTENTS--c1mtcl. 

l'rlday, 27th l'ebruary, 1926-
Queations and Answers 
Unatarred Questions and Answen 
Meaae.gu £row Ule Council of State ... 
Railway Budget-Lilt of Demandll-(luntd. 

Dema,nd No. 2-lnapection · 
( i) Duties of Government Inspectors

(ii} A,;'lidente on Railways
(iii) Policy ·of Government in .regard to Level

1613-26 
1627-88 
1668 

1689-88 
1869-75 
1:87f>-83 

Crossings 1683-88 
Demand No. 3-Audit 

Separation of Audit from Accounts 
Demand No. 4-Working Expenses: Administration 

(i) Recommendations of the Inchcape Committee ...
(ii) Recommendations of the Lee Commission
(iii) lndie.nization of the Higher Railway Services
(iv) London Board's Establishmenta

Procedure regarding withdrawitl of Motions 
la\urday, 28th l'ebruary, 1926-

• Unstarred Questions and Answers
Statement of Business ... 
Railway Budget-List of Demands-contd. 

Demand No. 4-Working Expenses: Administre.tion-­
,·1111td. 

(v) Unsatisfactory arrangf'lnents £or Third Cla.88
Passe1.1ger Traffic 

(vi) Atiiitude of Railway Agents towa1·ds Railway
Unions 

1688-98 
1689-98 
1699-34 
1699-1'71&, 
1715-18 
171 '1-30 
1730-34 
1634 

173C,-39 
1'139 

1739-77 

1740-49 

1749-56 
(vii) Railway- Transportation School at Chandausi ... liC>7-5B­

(viii) Education of t,hr. Children of the In.dian Railway
Staff 

(ix) Constitution of a School of Superior lnstru<··· 
17MHiO· 

tion ... 1760-70 
(x) Removal of Railway Offices from Sahehgunge' ... 17i0-76

(xi) Educa�on of the Children of the Indian Railway
Staff �.. I i76"77 

Demand No. rt-Working Expen1e1: Repaira and Maintenance 
and Operation : 

(i) Writing down the Value of Stores
· (ii) Automatic Couplers
(iii) Grievances of the Employee11
(iv) Fines Funds on Railways

1777-96 
I771Hl8 
17RS-01 
179H12 
1792 

(v) DiBlllissal of Railway Employees ... 1792-1'3 
(vi) Inefficient Collet'tion of }l11,&sengtrrs' Fares 11.nd

Excess Luggage Dues .. . 1793-H4 (vii, Floods in thf' Morndabad District ... I7flf>.1)6 
Demand No. 6-Companies' and Indian Sta.tea' Share ofSurplm1 Profit.11 nnrl Net Eamings ... 
Dmnand No. 7--New Construction 

(i) Bridge at Mokameh Ghat
··· ··· ···

170t.i 

I 7P7 -!18 
1797 (ii) O�ievancrs of the Punjab in the m�tter of N°�".w Railw�;

Construction · 1797-98:



l iii J 
CONTENTS,-c01/tcl. 

I'rlday, 27th I'ebruary, 1926-
Queations and Answers 
Unatarred Questions and Allswen 
Meaa&gOiJ from Ule Council of State ... 
Railway Budget-Lilt of Demandll-(luntd. 

Demand No. 2-ln8pection 
. (i) Duties of Govemment Inspeotors 

(ii) A$;'lidents on Railways 
(iii) Policy 'of Government in .rega.rd to Level 

1613-26 
1627-88 
1668 

1689-St\ 
1869-75 
1:871)-83 

Crossings 1683-88 
Demand No.3-Audit 

Separation of Audit from Acoounts 
Demand No.4-Working Expenses: Administration 

(i) Recommendations of the lnchcape Committee ... 
(ii) Recommendations of the Lee Commission 
(iii) India.nization of the Higher Railway Services 
(iv) London Board's Establishmentll 

Procedure regarding withdrawRl of Motions 
Ia\urday, 28th February, 1926-

• UIlBtarred Questions and Answers 
Statement of Business ... 
Railway Budget-List of Demanda-cmltd. 

Demand No.4-Working Expenses: Administrll.tion--
("(mtd. 

(v) Unsatisfactory arrangf'lnents £ol'Thirrl ClaM 
PasseQger Traffic 

(vi) Atltitudeof Railway Agents towal'ds Railway 
Unions 

1688-99 
1689-98 
1699-34 
1699-1'71&, 
1715-18 
171 '1-30 
1730-34 
1634 

173fi-39 
1'139 

1739-77 

1740-49 

1749-56 
(vii) Railwa), Transportation School at Chandausi ... liC>7-59-

(viii) Education of t.hr. Children of the Indian Railway 
Staff 

(ix) Constitution of a School of Superior Instru(' 
17M\-(jO· 

tion ... 1700-70 
(x) Removal of Railway Offices from Sahehgunge'... 1770.76 

(xi) Educa~on of the Children of the Indian Railway 
Staff ~.. 1776.77 

Demand No. rr-Working Expen.el : Repaira and Maintenance 
and Operation: 

(i) Writing down the Value of StorflS 
. (ij) Automatic Couplers 
(iii)Orievanecs of the Employeell 
(iv) Fines Funds on Railways 

1777·96 
17711-88 
l7Rs-!n 
179H,2 
1792 

(v) DiBlllissal of Railway Employees... 1792.1'3 
(vi) Inefficient ColJc('tion of PlWIsenf(ers' Fares and 

Excess Luggage Diles ... 1793.H4 
(vii, Floods in thf' MOl'ndabad District ... 1791i-96 

Demand No.6-Companies' and Indian State.' Share of 
Burplu!! Profit-II nno Net Eal'llings '" 

Dmnand No. 7--New Construction 
(i) Bridge at Mokameh Ghat ... ... ... 

170tl 
I 7P7 ·118 
1797 

(ii) O~ie\'ancl's of the Punjab in the m~iter of N'~"-wRailw~; 
Construction . 1797.98: 



LEGISLATIVE ASSEMBLY. 

F1'iday, 27th e rua~  1925. 

The Assembly met in the Assembly Chamber at Eleven of the Cloc,k, 
Yr. President in toe Chair. 

QUESTIONS AND ANSWERS. 

STRENGTHS OF THE UNIVERSITY TRAINING Conrs. 

1030. ·nan Bahadur Barfar •• KUBlaln nan: Will the Government bo 
pleased to state the strength fixed for each of the several University Train-
ing Corps in India? 

IIr. 1:. Burdon: I lay on the table a statement showing the present 
constituted strengths of the 6 battalions and 2 companies of Uni"ersity 
Training Corps. 

tat~m~l t Ikowillg the pl'6aent C'ottBtituted 'trtmgtk, of tkt CTtli!Jtr,ity Trai,,;tlD Co/·pa. 

Unit •. 

1st (Bombay) Battlllion, University Training Cnrp. 

2nd (Calcutta) Battalion, UniverRity Training Corp. 

:hd (United pj'ovinces) Battalion, Univel'sity Tuiuing Corl's 

4th (Lahore) Battalion, University Trainir,g COrpl 

Mh IMadras) Battalion, University Training Corps 

~t  (Burma) Battalion, University Training Corps 

7th (Patna\ Company, Univeraity Training Corps 

9th (Delhi) Company, University Tl'aining Corps 

UNIVERSITY TRAINliom CORPS. 

Authorillt'd 
Eatablifiltmenh. 

6t1-i 

6114 

li64 

tl04 

'. lti~ 

(j04. 

1081. ·nan Bah&d.ur Sartara. KUII881n Bhan: (a) Will the Goverllnwl:: 
be pleased to state whether any of thp. Universities has applied to the 
Government of India for raising the strengt,h of .its Training CorpE;? 

(b) If so, will they please name them? 

{ 1613 ) 
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Mr. E. Burdon: (a) and (b) .. No application has, so far, been received: 
from any University asking for the strength of its Training Corps toO he 
r8iised. 

REPOltT OF TIIE CIVIl, JUSTICE o~nm rEE 

1032. ·Mr. K. Venkataramana Reddi: Will.Government be pleased to 
state when the Report of the Civil. Justice Committee will be made avail-
able to the public and whether opport,unity will be given to this House to 
express its opinion on the Report before any !lction is taken by Government 
upon it? 

The Honourable Sir Aluander Kuddlman: The date of the pUblication 
of this Report must depend upon when the Press will be able to suppI.v us. 
with the necessar'y number of copies, and I do not yet know when that 
will be, though I hope to receive information in a few days. In regard 
-to the second part of the .question I can only say that I have not yet 
examined the Report in detail. I have, however, seen that many of the 
recommenda~ons in it will involve proposals for legislation which must be-
brought before this House. 

R~ tE EN .\ ON OF INDIA AT THE IXTIllRNATIONAl. PJtlW)\, COSOll.tSS. 

1038. ·Jlr. K. Venkataramana Reddi: Are Government aware that thf' 
International Prison Congress will be held in August this year? Will Gov-
ernment be pleased to state whether India will participate in the said Con-
gress; if not, will Government be pleased to consider the desirability of 
India being represented in the Congress? 

The Honourable Sir Alexander Kuddlman: Yes: India will be reprt>-
sented by Lieutenant-Colonel W. Gifiitt, C.I.E., M.D., I.M.S., Inspector 
General of Prisons, Bihar and Orissa. 

INDIGO MANUFACTUltE IN INDIA •• 

1034. *Kr. K. Venkataramana Reddi: (a) Are Government 'aware that 
indigo manufacture in India has decreased considerably owing to depression 
in the ·trade? 

(b) Will Government be pleased to state whether they have investigated 
or propose to investigate into the causes which brought about the depres-
s~n  

(0) If the answer to the former part of the question in clause (b) is in the 
affinnative, will Government be pleased to state them in detail? 
(d) Do ~ emment contemplate any action to give an impetus to the 

revival of the indigo tra.de in India on a la1'ge scale? If not, why not? 

Kr. 1. W. Bhore: The matter is under inquiry and a reply will be sent 
later to the Honourable Member. 



QUBSTIONS AND ANSWERS. 

ACCIDEN'l'S I'N 'IRE STONE-YARD OF THE hll'EUIAJ, CAPITAL WOllKS, DEMII. 

1035. ·Mr. K. Venkataramana lteddl: Will OQvemment be pleased to 
.tate the number of workers, if any, who have died or been seriously injured 
disabling them for life, in the stone-yard of the Imperial Capital Works, 
-Bel hi , giving details in each case as to the cause of each accident and its 
result? What compensation, if any, hf1S been paid to them or their fllmi-
lies ?' 

The Honourable Sir Bhupendl'a Bath IIltr&: There have been altoge-
ther 13 acCiidents in the stone-yard during the last nine years, 4 of which 
have been fatal. Of the 9 who were more or less seriously injured nOlW 
were totally disabled. I lay on t,he table a statement giving details of each 
case. No compensation was paid by Government. In one case the family 
;of a labourer who met his death was paid Rs. 800 by the contractor under 
whom he was employed. 

Serinl. 
. No. Na,me • 

LiBt 'If Fatlll ..4rcirlents at the t~ne- "rd. 

DatI' 
of 

arddt'ut. 
HIOIARKS. 

-------'------1 1--------------.-------------

1 Mango. 

2 I.a,lia 

3. Yousuf 

Larhhman 

Fall, duo ta l'omhlg ill 27-1-19Hl 
fonta(·t with an ell'<'-
tric main while attend-
illg to po travelling 
craul'. 

'Ihis man was working the 
head t,a\'eller and went up 

I 
aloft to put the chain right 
wbich had I!Ome off tbe 
wheo). He came in contact 
with the contact wire 
for the e)cdric traveller 
working in the next 
.hlld. 

Lifting of a hea\'y ~. ne 18-3-1923 UIiAvoidable a('('ident, 
j by a ('rane. The edge • 
, of tIle atone held by 
the dog brob. Work-

I men are aWILro of tlli. 
!langeI' but diaregat'd 
it through familiarity. 

}'ell from a height of 6-9-1923 Died 12 hours after accident. 
6 foot; 110 outwal'd 
injuril'8 • 

•  ' A heavy atone ahont a 17 - O- ~ . 
1 tOil ill woight slipped 
I and foil fl'om a trolly. 
, 
, 
I 

Lachhmall 8tonemalon, W&I 
w'lrking on the !l'round, 
when a stone fell from a 
trolly 011 top of him. 
Order8 !lisrl'garded rogard-
ing keeping clear of trolly 
mainly through familiarity 
of the work. RI. l!OO 
paid to hi' brother, by 
rontractor R. fl. BAbkb. 
i ~in  
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Li.t of arridont. involving ill'»Me. at t ~ 8ton.·yard. 

j 
. 

Serial natA! 

No. Name, Callie of accident. of Rllu.na! 

I a('.eldent. 

"'--'.'--_. ; 
I 

1 II'Ukhai Fall of ·a atoue 'ou her 8·1)·1916. 8 flngera of right hand aud 1 
tlngl'rl. of left crulhed. 

2 I Mahamm&<l l1yu I Oiling a cra.ne . . /24-'1.1916 2 fingeR of right hull. 
crushed. 

I 
3 ChalllA 

I 
16·8·1916 Right band eru.hed. · ./ Do. •• 

4 AMulla · . Cleaning a .tone cutting 17·"·1917 Little fltlger fractured, pa.lIa 
I ma.chioe . of hand cruabed. 

IS Gopal .  1 Stl-uck hy a stone whil.t 14·6·1917 ~i t foot cruahed, .ltent:of 
p....ing a .tone cutting wound 4'/ " 8". 
machinC'. 

6· Ghill/\ · . Lubricating a .tone cut· 10·8·1917 2 Bnger. badly cnlshed and 
tingmft,(·hine. olle fractured. 

'1 Ham Han, . Entanglll<l in belting of 17·11·1917 Thia man waR hurt b, main 
I main shafting at a shafting about 15 above 
height of 16 ft. abDve , grou nd, hie 10088 ('oat beiUS 
!(round, .. nd wu ' c .. ught hy belting bringing 
t.hrowlI down. I him to t.he ground. He 

I had 110 right to ho there, It 
I is the oilman's duty only to 

I I be thero whilst machio81 
~ : are working. All counter. 

I 
shafts at ground lovels ani 

1 protected. 
! 

8 I Tirklu. • Wh·ile handling a atone 1)·12·1917 J<'oDt badly crushed. Paid 
ill the lifting me.chine, his aalary while unlit for 
t,ho hODk •• i ~od and work. I the atone erua ed hi. 
foot. ' 

9 Tukki .1 ('ontal!t with an elootrill i 16·6·1922 TOl1l'lled the mo.in electric 

I m.l •• 10;. 00-' 1'1 wire 400 Volt while work· 

I 
ero"ting a sbed. ingo on erection of new .hed. 

I 

CA PITAT, EX.l'ENDITUR,Z OF V.41tIOUS RAIT,WA Y/!. 

1036. ·Kr. Jamnadas]l. Mehta: w~n Government be pleased to state: 

(a) the t,otal amount of capital expenditure sanctioned for each of 
t,he railways for each of tho years from 1919-20 to 1924-26, . 

(b) the actual expendiiurB which was incurred by each of the raiJ· 
ways, 

(c) t.he reaBon for Rny eXCElBB or dcficit over these figures as the case 
may be? 

Xr. G. O. 81m: (11), (Ii) and (c). It is presumed that the Honourable 
Member refers to It eomparison of capital expenditure for each of the yeal'S 
]919-20 to lH24-25 wit.h the sanct.ioned grants for t.hose years. If so, the 
information if! nvailahlt· from the \ ~iit ·and Appropriation Reports by tho 
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Accountant General Hailways for 1919·20 to 1922·23, copies of which have 
been placed in the Library. Similar Reports for 1923·24 and 1924·25 will 
also be placed in ~ e library of the House as soon as t ~ are ready. 
The Reports for the years 1919·20 and 1920·21 only show th" total capital 
expenditure compared with the total sanctioned grant for all railways. The 
information for each railway for those years will be supplied to the Hon-
ourable Member if he requires it. 

QUlNQUENNHL PROGRAMMES OF CAPITAL E E~ l RE }'Olt THE 

VARIOUS RAIl.WAYS. 

1037. ·Kr . .Jamnadas K. Kehta: (i) W,m Government be pleased to 
explain why they have not put forward, aa arranged at the t.ime of the 
oonsideration of the report of the Railway Financ!:) Committee by the 
Assembly, particulars of quinquennial programme for capital expenditure 
at the conclusion of three years after the beginning of the first five· year 
programme? 
(ii) Will GovernmE'nt make these particulars &vailable this session? 
(iii) If not, why not? When will Government announce those parti. 

culars? 

IIr. G. G. 8im: As has been stated in the Report oy the Uailway Board 
on Indian Radlways for the lallt two years, the quinquennial programmeR 
have been completely overhauled as recommended by the Hetrenchment 
Committee. The present position is that on Borne railways it has been 
found possible to  approve of a tentative progr'lmrne for the next fiVl' 
years but each programme is being continuously overhauled and it is hoped 
that it will be possible soon to put forward before the Standling ]<'inance 
Committee the individual programmes for each railway. 

ENCOURAGEMENT OF R.UJ.WAY INDUSTRIES. 

1088. ·lIr . .Jamnadaa 11:. lI:ehta: WJIl Government be pleased to state: 

(a) what encouragement they have succeeded in giving to railway 
industries in India as the result of the report of the Railway 
Industries Committee and of the promises which were held 
out at the time of the passing of the last five·year capital 
programme? 

(b) Have any complaints been received by Government with regard 
.to the Stores Rules recently passed as BfTect.ing railwu\' 
industries in the country 'I • 

(c) What portion of the capital expenditure incurred up·to·date has 
been incurred in India for articles of Indian manufacture and 
what percentage it forms of the total outlay? 

(cl) Have Government any further programme in view in order to 
secure th(l reBults, which they had aimed at on that occasion 'I 

Mr. G.  G. 8im: (a) The actual recommendation of the Railway Induf;-
tries Committee was that, if a TarifT Board were constituted and the ques· 
tion whether protection should be extended to the steel industry were rc-
.mitted to that Board for examination, it should be instnlCted also to in· 
vestigate the wagon, locomotive, and similar industries, to consider tho 
bearing on 8uch industries of any P19Posrus dt might make in respect of 
.teel, and to make 8uch rflcommendations as it might think fit in regar:i 
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t.o these industries. The Committee also pointed out that the mdustries 
with which they were concerned could not be taken in ~ at n and separa-
tely from t ~teel industry as a whole and that the existence of a healthy 
steel industry was a condition precedent to the establishment ,in India of 
the manufacture of wagons and locomotives on really sound and health;v 
lines. 
As the Honourable Member is aware, the steel industry has now iwen 

encouraged by the impoBiition of protective duties and the wagon industry 
~' the grant of bounties. ']'he Tariff Board have also examined the ques-
tion whether 'any protection should be given to the locomotive building 
industry, but were unable to make allY recommendation except that special 
oonsideration should be given to one pnrtJcular firm. 'fhat special consi-
deration has been extended to the firm. 
(b) No. 

(c) Information in the form required is not IlVaila'ble but I Jay on Ihe 
table a statement showing the total value of imported and inoigenous 
materials purchased by t ~ principal railways in 1922-23 and 1923-24 bDith 
for the eapital programrI?:e and for programme and ordinary revenue pur-
poses. 
(d) The Government of India are considering whether they should not 

refer to the Tariff Board for ;inquiry the position of the engineering industr;y 
with regard toO the mBnufaQ.ture of mallf articles ~n couimon use on rail-
WIJYH, r .g., vllrious component parts of wagons, 

Year. 

1922·23 

Imporlc'l 
mllteril l~ 

(lb. Crorcs.) 

21'69 

18·79 

III(ligenou8 
mnteriab 
\ RI. Crorc8,) 

9'17 

8'27 

Total 
pUl'rbMet!, 

W'86 

Percentage of indio 
genous matllrial. 
on tIltal pu l'('hn.sllI. 

30'05 27'Oil I , 
---~-------~------------~----------------
.l\'ofe,--'I'lle figures nndel' incligcuoutl material. do no\. inelnde COlLI, ('oke, Boone, brlclis, limo, 

ballast, etc , which are ordinarily I'urdlased in India. 

Kr. lamnadas 111. lIIehta: Is the House to uoderEltand that the locomo-
tive industry at any rate is not going to como in,to existence for several 
years? 
Kr. G.  G. 8im.: Yes, Sir. 

On. Elt~ tlOR N .\~ RBI.WAYS Pl.Acrm WITIT THE S.\XON CARRIA.GE 

AND ~  AOON WORKS OF GEIL'Ml,KY, 

~ . ·.r. Jamnadas •. Mehta: Will Government be pleased to state: 
(a) What orders for Indian railways have gone to the Saxon Ca.rriage 

nnd Wagon Works of Germany as announced recently in the 
press? 

(b) How did these priees compare with prices in the United 
Kingdom and prices in India? 

(c) Do Government intend to encoura.ge Empire II}anufa.cture1'8, i.lI., 
manufacturers in the United Kingdom and manufacturer. in 
Ind!a, ~ e latter on lines approved of by Legislature under 'the 
Indlan Steel (Protection) Act? . 
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Ill. G. G. 8im: (a) and (b). Government have no infonnation. 

(0) It is not the present policy of Government, when placing orders out· 
·side India, to give preference to goods of Empire manufacture. Empire 
manufacturers are required to tender on the sarne tenns an'll conditions ss 
manufacturers in other countries outside India. As regards manufacturers 
in India, the provisions of the Steel Industry (Protection) Act, 1924, and the 
Rules for the purchase of stores for Public Service will be gaven full effect 
io by Government in order to encourage Indian industries. 

MANUFACTUltE OF RAIJ,WAY V\T AGONS IN INDI!. 

l040. *Mr. J&lDDadal M. Mehta: Will Government be pleased to state: 

(a) The wagon building capacity of manufacturers in India who ha.ve 
set up wagon works? 

(b) 'The requirements of the Government of India for this year and 
for the next three years? 

(c) How do Government propose to keep the wagon works going by 
distributing their requirements amongst them and what pro-
visions ha.ve they made to carry out the intentions of the 
Indian Steel (Protection) Act, particularly with reference to 
the variation in exchange 'since the passing of that Act? 

Mr. G. G .• 8im: (a) On such information a~ is in their possession, the 
-Government of India. think that m~nu acturers of wagons in India might 
Le able to deliver between 2,800 and 3,300 wagons in 1925-26. 
(b) In 1924-25, 8,325 wagons for all the railways joining in the com-

bined tender for wagons, of wb;ich 1,070 were A2 and 1,44502 wagons. In 
1925-26, 4.175 wagons for the same railways, of whiCh 1,510 are A2 and 
1,4150 02. I mention the figures for A2 and 02 wagons since these 'are the 
types to w i~  a bounty is at present attached. '1.'he Honourable Member 
will remember that the Tariff Boa.rd recommended that in the interests of 
the industry the bounty should be confined to as few types as possible, and 
these types were selected since it is of them that our purchases are usually 
largest. ' 

It is not'possible to give any estimate of the rCt!uirements in 1926-27 ')r 
1927-28. 

(0) On ordefs already placed, there will remain about 2,275 A2 and C2 
wagons to be delivered by Indian manufacturing firms in 1025-26, Ilnd fur-
ther orders for 480 A2 and 425 02 type wagons have recently been offC'red 
to Indian firms. Any effect of t,he rise in exchange in raising t.he Indian 
manufacturer's cost of production is neut.rRlised by an inerease in the-
-amount fixed as the bounty per wagon. 

R~ E ~ THE EXPORT OF COTTON 1'A11:-1 AND ~ ~c nuEs. 

1041. *Mr. Jamnadas M. Mehta: Will Governmont be pleased to state: 
(a) Whether their attention has been drawn to the decrea.se in the 

export of cotton yarn and manufactures from India by two 
crores of rupees in the lllstyear under report? 

(b) Whether Government are aware that the export of cotton yarn 
and manufactures from India has been on the decline and 
that markets, which were formerly available for.this country, 
nre being captured by other countries? 

(0) Rave Government any steps under consideration for safeguarding 
tlie industry of the country, and, if so, what are those steps? 
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JIr. G.  G. 81m: (a) The declared value of cotton manufactures exported 
from India. in 1928-24 was 2 crores below that of the previous year. 'I'e} 
some extent, this was due to a fall in the value of gCiJds, 'as there were· 
actual increases in the quantities of piece-goods, handkerchiefs, miscella-
neous cotton manufactures and canvas exported, There was a consider-' 
able fall iri the quantity of yam exported. 
(b) As already explained, there has been a decline in the exports of 

yam, but the exports of piece·goods have been maintadned and were, for' 
the first 9 months of the current year, somewhat in excess of those for the 
same period in the preceding year, The largest decrease has been in thc' 
exports of yam to China, owing probably to the development of the locnI 
industry and incrc~sed cqmpetition, 

(c) The Government are not aware that special measures for safeguard-· 
ing this industry are reqUoired, 

PLAC1NG OF CERTAIN CorIES OF BRITISH ACTS IN THE LIBRARY Oll THE 

LEGISr,ATIVE ASSltMBr,Y. 

1042. ·.r. lamnadu II •• ehta: (1) Will Government be pleased t(} 
place in the Library a copy of the following measures of the United King-
dom? • 

(a) Anti-dumping Act Rnd rules made thereunder, 

(b) Safeguarding of Industries Act and rules made thereunder, 
(c) 'I'rade !"acilities Act and the rules made thereunder, 

(d) Scheme for export credits. 

(2) Will Government be pleased to state whether there are any prOvi-
sions in India corresponding to these Acts and the rules under them? 

Mr. L. Graham: 1. The Public General Acts from ~  are in the· 
J ... ibrary and for the earlier l~  9hitty's Statutes are available. 
Tho volumes of Statutory Uules and Orders are not at present in the 

Library, but a complete set will be obtained and placed' there. In the 
meantime -the Librarian has been ;instructed to keep the copy belonging to 
• the Legislative Department Library at the disposal of-Honourable Mem-
bers. 

~  The only RritiHh Indirm Act which is in any wa.y in pari materia wdtb 
the measures referred to is the Steel Industry (Protection) Act, 1924. 

PRIXTHiG 01" GOVERXMKN'f SECU1tITIES, STAMPS AND CURRENCY NOTE.'! 

IN INllIA. 

1043. ·Ilr. lamDadas Il. Xehta: Will Government btl pleased to state 
what progress they have made with regard to the printing of Government 
, securities, postage stamps and Indian currency notes in India? 

The Honourable Sir Basil Blackett: The Security Printing Press ds under 
consi1ruction at Nasik Hoad at preRent and it is expected "that the actual 
printing of stamps will commence early in 1926, It is thf' intentioIi of the· 
Government of India to take up the question of printing GovemmE:nt secu-
ritv forms and currency notes at the Press as soon 8S it ~s possible to do· 
so 'in the Light of the experience gained in printing stq.mps. The present 
contract with the Bank of England for the printing of currency DoteB', run" 
until 80th June, 1929. 
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Khan B&hBdur W. II. HU88&Ilally: May I know what would happen to the 
establishments which are now being ma.intained in connection with stores 
and other things at various places like Karachi, Madras and other places '! 
Aro_ these to be transferred to ~asi  or discharged or embodied in other 
departments? 

The Honourable Sir Basil Blackett: I think the Honourable Member: 
is referring to storage centres, which, like the flowers that bloom in tQ,l' 
spring, have nothing to do in the oase. • 

QU;./iTlOYS DISCUSSED BY Sm BHlJPENDRA NATH MI'l'RA WITH HIS l\IAJl£STY'S 
GOVERNMENT. 

1044. *1Ir. Jamnadu II. Mehta: Will Government be pleased to state: 
(a) What were the specific questions, which Sir B. N. Mdtra took 

with him for discussion with His Majesty's Government at 
the other end? 

(b) What was the cond usion renched in each case? 

(c) Do Government propose before committing this country finally 
to any settlement to give this Assembly an opportunity of 
considering these provisional conclusions? 

11> 

The Honourable Sir Basil Blackett: 'fhe Honourable Member is refer-
red t,o the reply given on the 23rd ultimo, to Khan Bahadur Sarflraz, 
Hussain Khan's qUe!.tion on this subject. 

hml A  S \V Ht CONTnIB(lTIONS. 

1045. *1Ir. Jamnadal II. Mehta: Will Government be pleased to state: 

(a) The different datos, on which India's war contributions were· 
paid and the manner in which the remittances were arranged 
and the credits settled? 

(b) The bahmce remaining under thiF' beading now to be settled? 

(c) Has India paid any interest on outstanding balances !lnder this 
head during the last five years? 

(d) If so, at what rate hl:ls this interest been paid? 

(0) Has India recovered any interest from the United Kingdom for 
an.Y balances of IndiaD money due from His Majesty's Gov-
ernment, which were not paid on .due dates during any time 
after 1 fl14 ? 

The Honourable Sir Bastl Blackett: (a) The contributIOns LO the war,. 
paid from the revenues of the Government of India, other than the special 
contribution of £100 mmions to which I shall refer later, amount,ed to 
£46,803,000, which is made up of (i) £3H,203,OOO being the ordinary mlliu-
tenance cha.rges of the troops, etc., of the permanent establishment sent. 
from India. to the various Indian Expeditionary Forces and (ii) £13,600,000 
being a part of the addit\ional assistance offered in pursuance of thf' J(·um)u-
tion of the Indian Legislative Council in September 1918. The first item 
was accounted for by reducing the Government of India's claim for expen-
diture recoverable from HiM Majesty's Government in each .vear from 
1914-15' and the second item similarly in 1918-19. In addition to the 
amount of £46,803,000 mentioned 'above, Indian revenues were charged 
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with the difference between the normal cost of British troops. withdrawn 
lrom the Indian establishment at the outbrtlak of the war 'and the actual 
.cost of the Tenitorial Forces which replaced them: this amount does not 
.appear in the accounts separately. 

(b) Until the settlement of outstanding financial matters under discus· 
sion between His Majesty's Government and India has been effected, it 
is ·nQt possible to say whether any balance remains 'against India . 

• 
(c) and (d). In the circumstancet! the question of interest bas not 

.arisen. 

(e) As regards recoverable war expenditure which formed the large bulk 
of India's claims against His Majesty's Govern:nent aft,or 1914, the in· 
formation is contained in the answer to clause (d) of th .. HonuurabJe Mem· 
.ber's starred question No. 332 asked on 18th February 1924. 

As regards the special contribution of £100 inillioDs, the poSiitioD is 
that the Government of India took over the Jiabili,tv for that am.)UDt of 
'the 5 per cent. British War Loan, 1929-47. This of course involved the 
payment of interest on . outstanding balances of principal. Of the prin" 
'<lipal, about £771 millions were extinguished by transfer of the proceeds of 
the Indian War Loans and 'a further sum of about £3t millions was eAtin· 
guished by SinklnlJ Fund payments up to the 31st March 1924, leaving, 
-on ihat date, a balance of about £191 mdlJions. I place on the table 8 
1!tatement showing t,he principal extinguished and the interest paid in each 
year. 

State"unt ,T.01O':"9 t.\~ IImo.",1 oj fT.e Briti,', Wa.r Loall, 19 J9·47, red ~m~d and tke ."ee,.ut 
paoid, 0/1 b.T.alJ of t"~ GOllunm:nt oj Indja. 

1917·18 

1918·19 

1919·'!0 

1920·21 

1921·l!2 

1022·23 

1923·24 

~ , 

~ . IAmount roJeeml'tl.i I utereat paid. 

----·'--1 . -_.-

.1 
.C £ 

3;;,041,502 3,34il,133 
! 
I 
I 33,115,000 2,682,736 • I 

9,265,30;; 1,894,532 

572,11156 1,06:l,OOl 

r.06,OOI) 1,036,268 

491,400 1,009,967 

41.2,050 985,397 
---'--Total 80,7:?4,lO2 11,511,934 

E tr. ~  DAI,A.!oICE8 WITrr '1'HF. S(j;,:ltltT .Ht Y 01' Sr.\TE Fon INDIA. 

1'046. ·lIr, oTamnadu II. lIehta: Will Government be pleased to state: 
(a) 'Why they h&d a. sterling balance of £26 millipns in Octobel' 
.. 1923 with the Secretary of State? 

(b) How did this balance accumulate? 
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(0) What are the metltods for deciding sterling balances with the 
Secretary of State and how far ha.ve .the forecasts prepared by 
the Finance Department proved true during the last five 
years? 

(tl) How has the sterling balance with the Secretary of State been 
invested and what interest has been realised on it for each 
month from 1919-Hl20 to 1924-1925? 

The Honourable Sir Bull Blackett: (a.) and (II). 'l'he balance of £26 
lnilliolls at the end of October 1923 was due to the large receipts from 
tho 4, per cent. Loan of £20 millions raised in May 1923, the last instal-
ment of which was received in October 1923. 

(c) In condueting their remittance operations, the Government of 
India are guided not only by the needs of the Secretary of State but 
also by the state of the Exchangc and money markets. And such fore· 
·casts as may be framed are necessarily provisional. 

(d) The greater portion of the Secretary of Sta.te's balances is invested 
in 'l'reasury Bills. Of the £26 millions referred to in the question, a 
litt-Ie over £25 millions was so invested and the balance was left with the 
Bank of England.. It is not possible to state what interest was realised 
for each month but the following statement gives the amount realised in 
-each year: 

;£ 

1919·20 362,MB 
11)20·21 · 187,868 
1921·22 228,:'41 
1922·2a · 163,152 
1923·24 · :'87,886 

REPURCHAJIE OF TilE Two MIl.MON GOLD Sor,ll AT .A PmnnUM OUT OF 
THE P.U'nt CtHtRIOiCY RESERYE DUItlNG 1923·2-1-. 

1047. *lIr. Jamnadu M. Mehta: Will Go,'emment be pleascd to state: 
(a) What is the premium o.n gold to-day? 
(b) Whether they intend to repurchase t.he ,two million gold whieh 

they had sold at a premium out of the Paper Currency Heserve 
during 1923-24? 

{c) Why have no steps been taken to repur.;hase this gold us pro· 
mised at that tfme and as indicated in the last currency 
report? 

(d) Will Government take steps to make the necessary purchase by 
reducing t,he sterling securities of like amount from the Paper 
Currency Reserve? 

The Honourable Sir Bull Blackett: (0) The premium on the 16th 
February was lB. 101d. per fine oz. 

(b) to (d). Thp Govnmmflnt have come to no d('cision on this point at 
present. The transaction undertaken last year could undoubWI.v be 
reversed no~ at a. considCl'ltble profit, but it i~ arguable whether the most 
profitable moment has yet arrived and in viflW of the strong metallic posi. 
tion of the reserve t.here appears to be no immediate reason for incurring 
the lOBS of intereRt involved by holding gold rather than securities. 
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INDIA'S CONTRIBUTION TO THE BRITISH TRItASURY ON ACCOUNT OF THE 

PRIVY COUNCIL. 

1048. ·Kr. Abmad .All lth.aD: Will Government be pleased to stat. 
what contribution, if any, is made to the British Treasury for the servioe. 
of the Judicial members of the Privy Council for hearing appeals from 
India? ' 

The Honourable Sir Alexander Kuddlman: No such contribution is 
made to the British Treasury. 

Kr. Gaya Prasad Singh: Is there any propoSH.l that for the strengthening-
of the Judicial Committee of the Privy Council a part of the cost win 
fall on India? 

The Honourable Sir Alexander J[uddlman: I should like notice of that. 

THE AGRICULTURAl, RESEARCH INSTITUTE. PUSA; . 
1049. ·Kr . .Amar Kath Dult: (a) With reference to the Government 

rElply to starred question No. 27 asked in the Legislative Assembly on the 
1st February, 1924, will the Government be pleased to. state whether the 
inquiries they promised to make, have been completed? 
(b) If so, will the Government please communicate to the Blouse the-

result of such inquiries? 

Kr. J. W. Bhore: The Honourable Member is under a misapprehension . 
In replying to Mr. GayH. Prasad Singh's question on the 1st February 
1924, Government did not promise to make any inquiries. 

IJI':AVE OF 'filE SUBOltDINATF. STAI'.' AT . O~ Rn  ON 'fHN EASTERN 

BEXGAJ. RAILWAY. 

1050. ·.r • .Amar Hath Dutt: (a) Will the Government be pleased t() 
state H it is a fact that the lower subordinates and the stuff of the inferior. 
establishment ,in the Traffic Department at Lalmonirhat, Eastern Bengat 
Hailway ar ~ not granttd leavll for want of relief? 

(b) If the answer to (a) be in the affirmative, will the Government 
please state the reason why [\ sufficient staff is not i~ i there? 
(c) Will the Government pleafle inquire and inform the House as to 

how mltny men are waiting for leave for over three months after their 
spplications for such leave have been registered? 

Mr. G. G. S1m: (a.), (b) and (c). The Honourable Member is referred 
to the T('pl,V given to a somewhat f!imilar quef!tion No. 1454 on the 11th 
June, 1924. 

RE ~ ' E~  OF STAFF OF THE ENGINEEltING DEPAR'l'MENT, EASTERN 
BENGAJ. RAII.WAY. 

10.'51. .J[r. Amar Hath Dutt: (n) Will the Government please place 8 
statement before the House showing therein separately how many Bengalis, 
Punjabis, Anglo-Indians and Europeans have been recruited and posted 
permanently and temporarily in lobe upper subordinate and superior 
establishment of the Engineering Department in the Eastern Bengal Rait-
way in the years 1920, 1921,  1922, 1923 and 1924? 
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, (b) Will the Government please also state whether the Eastem Bengal 
Railway authorities tried at all to get passed candidates of Calcutta 
Sibpore Engineering College and other colleges of Bengal before appointing 
new men to tra.in them in ~ ose duties and to post them as Inspectors of 
Works and so on? 

(0) If not, why not? 

Mr. G. G. 81m: (a) GovernmE'nt have not got the infonnation and 
.a.o not propose to call for it. 

(b) and (c). 'l'he matter is one within the competence of the Agent, 
Easten} Bengul Uailway, and, provided thero are vacancies and suitable 
<Gandidates offer, there is little doubt that he will entertain their applioations. 

RECRUI'lM:tNT OF ASSIS'rANT ENGINEERS ON THY. E..\STEltN nENGAJ, 

RAlr,WAY. 

1052. -Mr. Amar Bath Dut.t: Will the Government be pleased to sta~ 
if it is a. fact tha.t some outsiders have been appointed as Assistant Engineers 
"in ,t.he Eastern Bengal Railway in preferenoe to senaor Sub,-Enginl'crs v. ho 
Mre already in the service on that Railway in spite of a Government order 
to the effect that such Sub-Engineers are to be promoted to the post of 
Assistant Engineers for the roason that. the Overseer course of ihe OalcuUt} 
Engineering College has been done away with? 

(a) If so, why? 

(b) How many Sub·Engineers are there in the Eastem Bengal Rwilwav? 

IIr. G.  G. 81m: (a) No outsiders have been so appointed. On the 
contrary 2 Sub.Engineers have been promoted on the Eastem Bengal 
Hailway in the JaRi 3 yearR. If however, t.he Honourable Member re l~rs 

t.o the appointment of temporary engineers I may say that such appoint· 
ments are strictly in accordance with the orders approved by the Secret,ary. 
of State. 

(b) The Honourable Member will find particulars in the Classified Liilt, 
:& copy of which is in tht' Library. 

HESOI,UTlON UEGAHDING TilE HELEASE OF POUTICAL PRISONERS. 

Lal& Dunl Ohand: I have to put the following question of which the 
HOllouruhle Home Member has accepted private notice: 

(a) Are Government aware tha.e He solution regarding the relcaAe 
of political prisoners has been drawn in the ballot three time!! 
sin '. ~ ihe present Assemhly came into ('xistE'nce? 

(b) Are Government also aware of the existence of fL strong feeling 
in the House in favour of the said Resolution being taken up 
88 shown hy a large number of the Honourable Membprs of 
this House having given notice of. it severnl timeR? 

(c) Are Gc)vernment aware ihRt on the agenda of 19th F'ebruary 
1925, the said Resolution occupied the second plac(' and 
would have been llertainly tak('n up but for the fact that 
the prolonged dis('\Ission of t,he Resolution regarding the 
establishment of Q Military College in India, wIdth was allow· 
ed to be merely moved on'" previous day. left no Hme for t.his 
RC'!;flltlt.ion being tnken up? 
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(d) Will t.he Government, in view of ·the above facts, be pleased to 
make arra.ngements for this Resolution being taken up in this 
session whether it is drawn in the ballot or Jlot? 

The Honourable Sir Alexander Kuddiman: (a) Yes. 

(b) Government have noted that U cOllsidl1rable number of Honom:-
a l~ l\1('rubers have given notice of the, Hesolutioll, 

(e) I trust that the Honourable ME-'rnber is not inviting me to make auy 
imputation of prolixity aglljnst any other Honourable Members. 

(d) I should have welcomed an opportunity of explaining the views of 
Government on the Hesolution, but I cannot interfere with the operation 
of the hullot which, us the HonourftbJe Member will recognise, .secures to 
all HOllourable Members equality of opportunity ill raising questions of 
public importance for debate. In view of the state of public business and 
thl' possible demands on Govemmf'nt time, I am not ill a position to 
give a Government day this session. 

Lala DUDl Ohand: Are the G-ovcrnment going to give any day at all 
for nOIl-officia.1 Hesolutions in March? 

The Honourable Sir Alexander :Muddiman: I will make an announce-
lllent on that point later, 

STATEM£NT OF THE :FINANCE MEMDEn REOA'RDING THE ApPOIN'l'MENT O}' AN 

INDIAN ON TUE RAILWAY BOARD. 

Sir O&mpbell Bhodes: Sir, I wish to ask the Honourable Member n 
question of which I have given him private notice. 

With reference to the statement of the Honourable the Fina.nce Member 
on the 25th instant to the effect that in making II. certain appointment the 
scales would be definitely weighted in favour of an Indian, are Gov-
ernment aware that such a. declaration is cltlculated to discourage the 
services and suggests an inference which would be unjust to the dis-
tinguished Indian Members and Secretaries of the Government? 

The Honourable Sir Alexander :Muddiman: Sir, I think my Honour-
~ le friend, no doubt quite unconsciously, misrepresents the Finance 
Member, by the omission of the cOIljtext. What the Honourable the 
Finance Member sa.id was ae fo.s: 

., Whether when the time comes the most suitable candidate will be an Indian or 
will not be an Indian is a matter on which it is quite impossible to propheRY but I 
would venture to say this that the scales would be weighted quite definitely in favour 
of the Indian candidate when the time comes." -

It is quite obvious that the Finance Member by that implied cetera's 
paribttB-other things being equal. A stR;Lement of thllt kind, BO qualified 
having regard to t.he pre'Sent composition and dutim! of the Board, of which 
the a.ppointment in question is a part, iB not in my opinion calculated 
either to discourage the services or to suggest inferences . 

... Sir Oampbell Bhod,,: Sir, I may suy that I ~ill heartily welcome the 
strengthening of the Railway Hoard by the inclusion of a qualified Indian. 

Mr. K. Ahmed: That does not ariBC. (Laughter). 
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,FOItES'l' . l Nn~ tlN  SElIYlC!!:. 

145. Baboo Bunglal Jajodia: Will the Government be pleased to state: 

(a) the steps they have taken to give effect to the recommendations. 
of the Indian Industrial Commission (i) by the creation of 
an expert service of Forest Engineers, and (ii) by making 
provision for Uw training of Forest Engineers in India? 

(b) the rcsults Ilcliicvt'd t11('l"(!by? -
Kr., J. W. Bhore: (a) (i) The creat,ion, as an experimental measure, of 

an expert service of Forest Bnginocr8 WIlS sanctioned in HH9 and the first 
batch of 'r~cruits urrived in Indilt, after completing their training in America 
and antl.dt~  ,tow/lrds the end of 1921. 

(ii) The service ill st.iJ1 in an experimental stage and further recruitment 
is for the present in abeyance. Unless and until it is decided to resume 
direct recruitment, the qucstion of t,raining in India cannot be taken up for 
cOllf,lideration. 

(b) Local Governn'lentR under whORe direct control the Forest Engineerli! 
arc employed art' generl111y of opinion that the latter arc doing useful work 
in connection with the exploitation of. forests. 

Hr;C01UIl':XDATIONS OF TH!!: INDI.'S'l'IIUI, O ~ ON  

146. Baboo Bunglal Jalodia: Will the Government be pleased to tat~ 

the steps they have taken to givc effect to the recommendationFl of the 
Indian Industrial Commission: 

(a) by the crell.tion of an Indiall Chemical Service and the recruit-
. ment for such services from the Indian Universities and 
Institutes? 

(b) by the stopPltgc of research work on Indian problems in overseas 
countries? 

(c) by ellCourl\gement to the foundation of scientific and technical 
scHools and societieli! in India on the lines of London 
Institutes? 

(d) by the compilation of a classified statement of atore. purcJiased' 
in Indin fmd abroad? ' 

(e) by tho grant of technical assistance to industries of national 
economic importance? • 

(f) by the creation of an Indust,ries Board and arranging for tlie 
recruitment of Indian Industrial Service in India? 

The Bonourable Sir Bhupendra Hath Mitra: The Honourable Member 
is no doubt. aware that t,he Indian Industrial Commission submitted its re-
port before tho introduction of t.he reformed system of Govcrnment. It 
he will refer Ito the Devolution Rules he will find that most of the recom'l. 
mcndations made by the Commission relllto to subjects which have been 
classified as Provincial Rl'servod or Provincial 'fransferred. It. therefore· 
rests with the Provincial Govemments to take whatever action they consi-
der necessary on these rocommendations. As regards the pa.rticular rr· 
commendations which are refrrrep to in the Honourable Member's ques-
tion the position if; as follows: 

(a) and (f). The Provincial Governments were all opposed to the crea· 
tion of an Indian Chemical Service and an Indian Industrial Service and" 
no actioll has consequently been taken. 

( 1627) 
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(b) resum l~' the Honourable Member is referring to the recom· 
mendation contained in the last sentence of paragraph 182 of the Com· 
mission's report, namely, that there is .. no longer any justification for the 
expenditure of Indian revenues on the Scienmific and Technical Depart· 
ments of the Imperial Institute." The constitution of the Institute has 
been completely revised by an Act of Parliament since ;the Conllnisaion 
lubmitted its report and it has absorbed the Imperial Mineral Hesourcel 
Bureau. With the approval of the St.anding Finance .Committce of this 
House (vide Proceedings of the Committee, Volume III. No.5, page 3) 
the Govenllnent of India have recently agreed to contribute £1,200 a year 
for 5 years to the Institute. 

(c) This is primarily for consideration by the Provincial G<:>vernmenta. 
I may in this connection mention for the Honourable Member's information 
that 'an Institution of Engineers (India) recommended by the Commission 
has since been established which has its headquarters at Calcutta. 

(d) The actual recommendation of the Commission was Ithat the annual 
report of the Indian Stores Department should include a classified st&te· 
ment of the articles obtained in India and abroad alld the prices paid. No 
~tatement of the kind is incorporated in \the annual administration nport oE 
t,he Indian Stores Department but. a statement of contraets placed by that 
department in this counJtry is published weekly in the Indian Trade Journal. 
It has also been decided to publish hi·monthly a classified list of store. 
indented for from the London Stores Department. 

(e) This is primarily for consideration by Provinrial Governments. 

GIlANT OF SI'EI'JAT, RAII,WAY RA'r· nO,(,C1SSrf)NS Tt) IN'lJ.\N Ixul'wrItlEs. 

147. BabOo Bungla! oTa1041a: Will the Government be pleased to st.ate 
what steps hlLve been taken for' the gra.nt of special rate concessions to 
Indian industries as recommended by the Indian Industrial Commission? 

IIr. G.  G. 81m: The HonouJ'8.ble Member is rf'ferred to the repl.v giT8D 
in Ithis Assembly on 22nd September, 1924 to question ~o. 447. 

ESTABJ.ISlfMP'1\jT O}' COMMERCIAl, COl,I,EGES, itT;:, 

148. Baboo ltunela! la1odii.: Will the Government be plell8ed to state 
what steps have been taken to give effect to the recommendations of the 
Indian Industrial Commission: 

«(t) by :the establishment of commercial colleges with the co,oPl'J'1\tion 
of commercial men? 

(h) hy the establisbment of Indian trade agencies outside India? 
(c) by the observance of neutrality in ma.tters of adulteration of raw 

produce for exports of local maDufacture, leaving the question 
to the trade itself? 

~ Bonourable 8lr Charles Innes: (a) The recommendation by t,h8 
Indian Industrial CommiRsion was that the Universities should conHidflr t ~ 

possibility of developing comm~rci  courses. The establishment. of ('oj. 
leges is Q provincial t.ransferred subject. 
(b) There is an Indian 'rrade CommiRsioner i~ I,ondon and after the WAr 

all Indian ']'rade Commissioner was apf>ointed to East ~a  That PORt 
WI\F.I' abolished at the r('commendation of the InchCl\p.e Committee, 
(0) If the Honourable Member has any specific compJaints he should 

ment.ion t ~m. 
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COLJ.ECTIOS OF USEFUL OCCUPATIONAJ, STATISTICS. 

149. Baboo Bung1&! JaIO(li&: Will the Government be pleased tOl' tet 
this House know what steps have been taken for the collection of usefu1 
occupational statistics 6S recommended by t,he Indian Industrial Commis-
sion? 

The Honourable Sir Bhupendra Nath :Mitra: The Honourable Member 
is referrcd to the volumes containing !the results of the recent census and 
more particularly to Chapter XII of Part I, Volume 1. 

OrIUM CONFERENCE AT GENEVA. 

150. Baboo Bungl&l Jalodia: (a) With reference to the reply given in 
oonnection with my question No. 612 will Government be pleased to indica.te 
the subsequent development of the opium question in the League Con-
terence? 
(b) Wilt Government be also pleased to give this House an idea 8S to the 

line of action they propose to favour and recommend? 

The Honourable Sir B&81l Blackett: The Government have not yet re-
ceived the official report of tho proceedings of the Geneva Conference and 
they are :therefore not in a position to make any statt~menton the suhject 
at present. . 

FOREMEN AND ASSISTANT i'OR E~ IN 'r ~ ~ E N ~ ;.  

R.UL\\'AY WORKSHOl'S. 

151. Baboo Bunglal Jajodia: With refer(>nre to Iwswer to my question 
No. fH5 (0) will Government be pleased to state the total number of India.ns 
under training for appointment as Foremen and Assistant Foremen in the 
Eastern Bengal Railway workshops? 
(b) Will Government also state how long the two Indians have been 

under training and when t,hey arc expected to complete their course? 
(0) What is the reason for the pauoity of apprentioes for the class of 

appointment and do the Government propose any remedy? ' 

:Mr. G. Q. 8im: (la) and (b). The Honourable Member is apparently 
under some misapprebension in this matter. The posts of Forenlen are 
ordinarily filled by selection of men whol:le practical experiHncp-, technieoi 
knowledge and ability to handle labour fit them for the position. In order 
to train promising apprentices. for this purpo·sc. a technical Rehool has been 
t'",tablished at Kanchrapara to give them ·a hetter technical training so that 
they will after obtain.ing further practical experience on completion of 
their apprenticeship become likely Foremen or Assistant Foremen. 
(0) Government have no infonnation but .t.he \\.:11010 question of facilities 

for training railway staff is at present under conaideration. 

DJlJPOT STOREKEEl'EltS AND Suu-STOn,Jl:KF.EPf:ns o~ 'rHE E Ell~ BEXGAL 

RAIJ,WAY, 

152. Baboo Bunglal J_jodia: With reference to answers to my questions 
Noc;. 1U9. 620 and 622 will Gov('rnm,ent be pleased to state: 

(a) Whether it .. is a fact that experienced Indian 8ubo,rdinates 
promoted to the rank of Depot Storekeepers and Sub-Store-
keepers of the Bastam B('ngal Railway Stores Establishment 
A.re placed on 11 lower RCRln of pay than the young Anglo-
Indians and Europeans newly recruited to the posts referred 
to? 
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(b) Is it also a fact that the Indians thus promoted are at a disad-
• vantage QS regards leave rules, use of free passes and other 

like privileges as well? , 
(0) When were the four Indian Assistant Controllers of Stores appoint. 

ed and were they recruited from outside? 
(d) What, is the total strength of Dep6t and Sub· Storekeepers and 

what is the percentage of Indians in the respective ranks? 
(e) What are the queJnfications required of probationers admitted 

for the posts referred to in (d) and what a.rran ~ents are 
maintained for the training of Indians for appointment (other 
than by promotions of the staff)? 

Mr. G.  G. 81m: The Government have no information, 

REDtTCTIONS IN ESTABLISHMENT 01 O N~ 'l' ON WITH THE Rm O N 'l'lO~ 

SCHEME ON THE ~ ERN ~ ;N . RAILWAY. 

153. Baboo :B.unglal Jal0d1a: (a) Will Goverwnent be pleased to 
E Late whether any reductions in establishment in connection with the 
reorganisation scheme has been effected in the Eastern Bengal Railway'! 
If so the perceDftage of reductions of total strength and of Indians and 
Anglo-Indians may kindly be indicated. 
(b) Will Government please 8tato if officers, both superior and subordi-

nate, were also reduced? If so to what extent? 

1Ir. G.  G. 8im: (a) and (b). If the Honourable Member refers to the 
inauguration of the" Divisional S,vstem of Working ", the scheme. so far 
as the Eastern Bengal State Railway is concerned is stnll under considera· 
tion 'a.nd no details can be given. 

AnDITIO:NS TO TH}: ESTABT.lSH'MENT 010' THE }J!S'l'ERN BENOAI, RAlJ.WAY 

DT1RlNO 'l'RE r,AST THREE YF.ARS. 

154. Baboo Bunglal Jalod1a: Will Government be pleased to state 
the additions effected in the Eastern Bengal Railway establishment during 
the last 3 years in officers' and clerical gra,des of services and Ithe number 
of Indians. Anglo-Indians and Europeans appointed? • 
:IIr. G.  G. 8im: All available information will be found in Chapter V of 

the Report by tlH' Hailway Board on Indian Ra.ilways for 1923-24. Thft 
Government have no informatJon an' greater detail. . 
EQlilPMEN'r OP AN INSTITUTION IN DRHRA DUN FOR COMPJ,lr,TE Tit HNING 

IN FORF..8TIlY. 

155. Baboo Bung1&l Jajodla: (a) Will the Government be pleased to 
infonn this House what furtber action has been taken for the eqUipment 
in Dehra Dun of an institution for complete training in FO.t8stry, the pro-
p08a.l1l for which the Government promised would be sent to. the· Secretary 
of State while opposing the motion for reduction in the Forest grants in the 
last budget session? 

(0) Will they Ia.y on the table 0. full summary-of the correspondence, if 
any. in the matter? . 

1Ir. J. W. BOOre: (a) Proposals of the Government of India on the sub-
ject were submitted for. sanction in February 1924, to the Secretary of 
State, for India who has asked for information which the Government of 
Iniia. will not be in It pos.ition to furnish until certain otltstanding ques-
tions, some of which ha.ve arisen from the recommendations of the Lee 
Commission. have been settled. 

" 
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(b) I am not prepared to lay on the table the infonnatioll Bsked for at 
this stage. 

COMMl'l'TEB8 APrOIN'l'lm SINCE l!l21 AND EXPENDl1'URE ON THE SAME. 

156. Baboo Kunglal Jalod.ia: Will Government be pleased to state 
before this House: 

(a) the total number of non-official Committees appointed at the 
instanoe of the Central Legislature or the Secretary of State 
since the inauguration of the Refol'Dl8; 

.(b) the cost involved in connection with the said Committees; 
(0) the extra expenditure incurred or savings effected i.n giving eBect 

to the reoommendatioDs of those Committees; 
(d) what is the .amount of extra expenditure or additi~nal savings 

that can be effected in giving full effec1t to the recommenda-
tions referred to above? 

The Honourable Sir Alexander Jluddiman: (It) and (b). For the 
period up to the 1st March 1924, the infonnation desired by the Honour-
able Member will be found in the statement laid on the table 6y my pre-
decessor on the 24th March 1924. I am obtaining similar infonnation for 
the period from the 1st March i924, and will lay it on the table when eom-
plete. 

(c) and (0). The in£onnation is not available Rnd Government do not 
consider that a sufficiently useful purpose would be served to compensRt" 
lor the labour of collecting it. 

SHOOTING OF A Yn,LAOER OF LOHAGAON BY A BurITslI SOT,Dum. 

157. Baboo Kunglal Jalodla: (a) Has the attention of the Government 
been drawn to a statement which appeared in the BaBumati, a vernacular 
daily, in its issue of the 18th December referring to the brutal outrage OD 
a villager by a band of soldiers on ~ e 29th November last in Lohagaon, 
n village in the Foona District, resulting in the sad death of one Lakshman? 

(b) Will Government be plea.sed to relato t,he full facts of the case? 

(0) What exemplary punishment, if any, has been given to the culprits? 
(d) What compensation, if any, has been given to the wife of the said 

deceased? From wha.t source has the amount been paid? 

(c) If tho amount referred to above has been met from Government 
fundR, will Gov<lrnment please state the reasons for the same? 

(j) Ar/3 the Government prepared to consider. the desirability of iC8uing 
special orders to all responsible officers recommending prompt and seriouA 
steps to prevent the recurrence of such outrages in the future? 
Kr. 1:. Burdon (a) and (I)). I have not, been able to ohtlllin a copy of 

the article referred t,o by the Honourable Member but I assume that the 
incident is the same as that which formed t.he subject of Mr. N. C. 
Kelkar's question No. 378, ans\ ~~red c:m t,ht' 17th September 1924. If 
this assumption is eorrect, the follOWIng' Hrn the facts of the case as 
recorded in the judgment delivered by the High Court in Bombay on 
thfl 30th April 1924: 
" On the 2flth November 1923, a party of 4 British soldiers left 

Poona on 0. shooting expedition. At, the viIIage of Lohagaon, there wu 
1\ diRpute over R eertAin bird which had been shot by OM' of the soldiel'l!l 

• e 2 
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and which had fallen into Il. tank. A villager was asked to bring out the 
bird but he had refused in consequence of which one of the soldiers got 
annoyed and struck the villager. 'l'he other villagers who had collected 
in the meantime then became threatening and the other three soldiers 
advised their companion to run away. This he did while the others re-
mained behind to give the villagers their names and addresses. As no 
one, however, could produce any writing materials, this could not be 
doue und the three remaining soldiers proceeded on their wa.y to Poona. 
In the meantime, their companion, who had run away, had been caught 
Ilnd hearing of this, the three soldiers made attempts to find out where 
he was. Appa.rently the information given them with regard t.o the 
whereabouts of their compaIljion was wrong, .for after a while they deter-
mined to go back to Poona. They were followed by the villagers, and 
one of the. soldiers, who were nil rather alarmed at the attitude taken by 
the villu.gers, turned round and fired his rifle from the hip. The shot lm-
fortunn.tely Rtruck one of the men who was about 80 feet away and killed 
him. 
(0) The soldier who had fired the shot was charged before 8 jury with 

.llulpabJe homicide and was acquitted by the unanimous verdict of the 
jllry. The Court, however, disagreeing with the jury, submitted the 
case to the High Court who, Itfter taking into consideration all the facts 
of t.he caR~  held th II t, thf' deRth WIlS due to an accid!mt and accordingly 
nqreeo. with {,he verdict of "Not Guilty" of the jury. The accused was 
therefore llequi1;ted. 

(d) and (e). A sum of Hs. 1.500 was sanctioned by the Government 
of India as an nct of grace and by way of compensation from the 
llmount provided in the Army Estimates of 1924-25 under Head III-A 
(i)-(13). 

(f) The Ronoura lt~ Member is referred to the reply given to part (Ii) 
. of 1IOfI'. N. C. Kelkar'R question No. 378 answered on 17th Septem. ber 
']924. • 

DIFfERENTIAl, TREATlIENT 0.' EUROPEAN ANn ANGJ,o-INDlAN, AND 

INOIA-N, ApPRENTICES ON THE EASTERN BBlNOAL RAIl,WAY. 

li;8. Ba.boo BUDllal Ja.joc:Ua: (a) Will Government please' state t!le 
number of Indian apprentices taken in for training during the ia"t 
3 yesr!! in the Loco, Carriage aDd Electrical departments of the Eastern 
Bf'ngal Railway and the number of Anglo-Indians and Europeans with their 
ritteR of pay? 
(b) Will Government ex:plain why any differentiation in matters of pay 

aud railway privileges are observed? 

(0) Will Govenlment be pleased to inform this House whether any 
scheme for wiping out this differentiation is being considered? 

Mr .. G.  G. 8im: (a) A stlttement showing the number of Indian 
Ang}o.Indilln and European apprentices during 1923 and 1924 in t ~ 
J ,000. Carriage and Wagon Hnd Electrical Departments of the Ea.stern 
Heng{\\ Hnilwny with t,heir rates of pay .. is laid on the table. The figures 
for t.he previollR one year are not available. 

(h) and (c}. The arran~el lents at this schoo! arc that apprentices 
. "' ~l t er Indl!.m, n l ndla~ ?r E~o ean  recel ~ ft;ee lodging, free 
Ltutton nnd frp,e prnct,ICal trummg With wages suffiCIent to enable them 
i·n pay fur their living. The differoncf's in the payments are represented 
h:, 'he di er~; \ce in the cost of suhsisteDce. 
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NATAl. BOROUGHS OUDl!U.NCE. 

159. Seth GovlDd Du: wm the Government be pleased to state what 
Rction if any they have taken or propose to take with reference to the Na.tal 
Boroughs Ordinance of 1924? 
Xr. J. W. Bhore: '),he Honourable Member's attention is invited to 

the address delivered h.v His Excellency the Viceroy in opening the 
present session of the Legielature. 

BRITISH INlHANS DOMICII.ED IN BRlTISH Gl!IANA, TRINIDAD, JAMAICA, 

}LHTUITHTS, 'FIJI AND KINYA. 

100. Seth Govind Du: (a) Will the Government be pleased to state 
the numbers of British Indians domiciled in the following Coloniee: 

(1) British Guiana, (2) Trinidad, (8) Jamaica, (4) Mauritius, 
(5) Fiji and (6) Kenya? 

(b) Will the Government be pleased to state rohe relative number of 
Indian males and femalcs'in the Colonies referred to in part (a), and the 
disabilities if any imposed upon Indian marriages? 

Xr. J. W. Bhore: (tI) and first part of (b). The following table gives 
the Indian population in the Colonies referred to, at the last census: 

Malee. male8. TOT.\L. 

~. --'"-_._- ... ------
.JI[auritiuI 1:>9,812 127,648 267,ltOO 

'T!'itlidall 67,077 54,343 121,420 

.Jamail-a 10,203 8,407 18,610 

Bril;iah Uuiana . 68,937 1>6,Y63 124.,900 

lo'iji . 37,015 23,619 60,634-

Xenya Noll a\'ailablo I Not available 2i,822 

Second part of (b). The Government of India are not aware that there 
are any disabilities imposed upon Indians as regards marriage. In British 
Guiaou, Jamaica, Muurit,ius and Fiji Indians are required to register 
their marriages in order to establish the valid.ity of such marriages for 
legal purposes. As regards 'frinidad, the Honourable Member's atten-
tion is invited to the reply given by me on the 2nd ~ ruar  1925 to Mr. 
Gaya Prasad Singh 's u~stion No. 569. 

RESERVATION OF THE Lowr.ANDS OF KENYA FOR INDIANS. 

*161. Seth Govtnd D&8: Will t,he GOVl'rnment be pleased to state whether 
aD official Indian or a Don·official Indian will be deputed to Kenya to study 
the question of the reservation of the lowlands for Indians? 

COLONISATION SCHEME IN BRITISH GUHNA. 

162. Seth Govtnd »u: Will the Government be pleased to state what 
action if any, they have taken or propose to take with reference to the 
colonisation Bcheme in British Guians? -

Kr. I. W. Bhore: The matter is still under consideration. 
..... -_. __ .. _----------------_ ....... -------_ .. __ ...... --. 

·For answer to this question ~et below quelltion No. 162. 
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ABOLITION OF THE POLL-TAX IN FIll. 

168. Seth Govtn4 Du: Will the Government be pleased to state wbat 
:steps they ha.ve taken or propose to take to get the poll-tax abolished ill 
Fiji and in other Colonies where the tax Mists on India.na? 

Mr. I .... Don: So far as the poll. tax in Fiji is concerned, the 
attention of the Honourable Member is invited to my reply to Mr. 
Kamini Kumar Chanda's question No. 178 answered 011 the 23rd J anuaJ.'Y 
1925. As regards the poll·tax in Kenya I would refer the Honourable 
Member to the reply given to question No. 1229, on the 4th June 1924. 
They are not aware thai any poll.tax is levied on Indians in any other 
Colony. 

RElIOVAJ, OF DISABII.ITIES OF INDIANS DOMICILBD IN BB.ITISH 

COLUMBIA. 

164. Seth Gov.1Dd Du: Will the Government be pleased to state what 
action the Government of Canada haa taken to remove the disabilities of 
Indians domiciled in British Columbia '/ 

JIr. J. W. Bhore: The Honourable Member's attention is invited to 
tM statement made by the Prime Minister of Canada at the Imperial 
Conference held in October 1923. The Government of India will make 
further representations 011 the subject when a suitable opportunity offers 
itself. 

RESl'ltlCTIONS OX INDIANS WI1'H llEFIU1ENlJE TO TRADE LICENCES IN THE 

UNION OF SOUTH APltlCA. 

165. Seth GoviJld D&8: Will t.he. Government be pleased to state wb&,t 
are the restrictions imposed on Indians with reference to trade licences 
in the Union of South Africa? 
Mr. J. W Bhore: The Honourable Member is referred to paragraphs 

]82·141 of the Repor:t; of t,he Asiatic Inquiry ComIpissioIl of the lTnion 
of South Africa, 1921. The position has not changed so far as the Pro· 
vinces of Transvaal. Cape of Good Hore. and Orange Free State are 
concerned. In N utal, however, Illl Ordinance ~  passed in 1923 amend-
ing the laws relating to the grant of licenses to wholesale and retail 
dealers in rural districts. A copy of t,his Ordinance is attached for the 
information of the Honourllble Member. 

r I'lIQlllulgated 14th, JUlie, lOtS.) 
[No.4, 1923.] 

[A sBellted to by the Go'Vnnor·General·in· 

Council, 011 the SOth May, l"IeS.] 

ORDINANCE. 

"To amtnd the Laws relating to the grant of Licences to Wholesale and Retail 
Dealers in Rural Districts." 

BE JT ENACTED hy the Provincial Council of the Province of Natal, a8 follows:-
1. Short Title and Oom.menr.emtnt.-This Ordinance may be cited as .. The Rural 

Dealers' icensin~ Law Amendment Ordinance, 1923," and shall come into force on 
the 1st day of November, 1923. 

2. Scope of the Ordinance.-This' Ordinance shall extend to so much of the 
'Province as lies outside the boundaries of Roroughs and Local Townships, and none 
of its provisiona, and no repeal or amendment of any existing law herein contained, 
"hall apply to or affect Borough8 or L<!Cal Townships. 
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3. SI'OTt t,rm8 1llled.-The expression .. The Administrator" as used in this 
Ordinance mean~  except where otherwise stated, the Administrator acting under the 
authority of the Executive Committee. .. Lioence" meant any Hoence to which Act 
No. 18, 1897 applies, and includes the transfer or renewal of a liqenoe. 
4. Licwsing BoarlU.-Rural LiceDiling Boards for hearing and determining applica· 

tions for licences shall be constituted in each county throughout the Province, save 
as is provided in regard to the territory of Zululand and in regard to the .oombination 
of counties or the creation of areas. The Northern Districts as defined in Natal 
Act No. 1 of 1903 shall for the purposes of this .Ordinance be constituted as one 
county .. 

One such Board may he con~tituted for a county or combined counties, or Boards 
may he appointed for different parts of a county. 

5. lo'.·arranyem,nt 01 (l1·Ms.-(l) The Administrator may divide any county or· 
any ot ~r area previously served by one Licensing Board into two or more areas,. 
or combine two or more such areas contained in one county, and may apfi/lint frl'Rh· 
Boards for the newly·de>fined a.reas. In either csse the existing Boards shall he 
dissolved as from the date fixed for the c ta~s mcnt of the new areas. 

(2) The Administrator may also alter the boundaries of any existing areas, and it 
shall he in his discretion Recording to the circumstances to di8801vethe exillting Boards 
.and appoint new oneR or to allocate the existing Board. to the altered areas. 

6. OOnJItifution 01 Boards.-(l) Each Licensing Board ahan con,ilt of a Chairman· 
and four ol·her memberR appointed by the Administrator. 

(2) No person shall he qualified for appointment as a member of a Licensing Bpard' 
unless he is a resident owner or renter of a house or land in the rounty or area ana 
is enrolled 8S a voter for Parliament. 

7. Durat,oll of BoarrU: Vacancie8 alld ab8ence l ~ meetin ~.- l  Licensing Boards 
shall he appointed for successive terms of three years. 

(2) When a vacancy occurs through the resignation of a member or otherwise, the 
Administrator Khall appoint a qualified perlon to fil1 the vacancy till the end of the 
current term. 

(3) Should a memLer Le unahle to attend a meeting or he recused Or otherwise 
disquaHfied from sitting upon any application, the Administrator may, wit.hout obtain· 
IIlI! thl! .. uthority of the EXlIcut,ive Committee, appoint any person to act in his place. 

O. O l ~ttin  appoilltments and lr a~.-  appointments of Rural l.icensing Boards. 
with the names of the Cbail'l1lan and their members; all appoint.ments made to fill 
vacancies; the creation of all areas, and a description of the houndariee of all new or 
altered 8reas (llnlesR ~  nn area includes an entire county) shall be published in th .. 
Pr(l1'incial Gauftr, with A. notificatioll of the date on which anything so done is to 
take effect, and such puhlicA.tion shall for all purposes be sufficient proof of the matter .. 
notified. 

9. MeetinrJR.-(l) The Hoards Bhall meet liS often as may he required for the despatch 
of husiness. ' 

(2) A meeting shan he duly constituted by a quonlm of four members, notwith· 
standing that owing to a vacancy the Board may not at the time be fully constituted. 

(3) In tIll> nbsence of the ChairmRl) 1\ memher may he chosen hy those present to art 
as Chairman. 

(4) No member shall sit upon any case in which he is directly or indirectly 
intt'rested, or if an applicant or object.or is his tenant or employee or that of his firm 
or partner, or if the _premises in question are upon or wit,hin five miles from any 
re~ises licensed under Act No. 18, 1897, owned or occupied by him or his firm or 
partner. 

(5) The decision of the majority of the mem er~ present shlill be the decision of 
the Hoard, hut in the event of an equal division the decision of the Chairman shall 
hI' that of the Board. 

10. Sections 4, 5 and 6 of Act No. 1B, 1897; Section 2 of Act No. 22, 1909; anei 
Sections 6 and 7 of Ordinance No. 6-of 1916, in 80 far as they relate to any area or 
any case to which thiR O"dinance a' lie~  ~ al~ cease to a~e e ec~  save 80 far A.S may be 
required for the proper constrnctlOn of SectIOn 20 of thIS Ordlllsnce. 

11. "iun~i"  onrd'~ disc7'fion.-(l) Every Rural ~icen in  Board' shall, withi_ 
the area for which it ill apointed, have a discretion to rrfn80 1\ wholesal" or reta,il' 
licence. 



UN STARRED QUESTIONS AND ANSWERS. )631 

(2) A Rural Licensing Board hearing any application for the grant, transfer 'tIr 
renewal of a licence shall record any evidence given for 01' against the application. 
and, where the application is refused, the reasons for the refusal. 

(3) Subject to the provisions of Section 12 of this Ordinance, the decision of a 
Rural Licensing Board, or of the majority of its members, on any application made 
to it for a new licence or for the transfer of a licence shaH be final and shall not be 
liable to review, reversal or alteration by any Court of law. 

12. Rural Lictnsing Board of Appcal.-(1) Any person whose application for a 
liceuse (including a transfer) has l,een refused by a Rural Licensing Board on the 
ground that the applicant is not a fit and proper Pllfson t'O hold the licence appJied 
for or to carryon the proposed husiness, and  any person whose application for the 
renewal of a licence has for any reason been refused by a Rural Licen6ing Board, 
or an;y person who has duly lodged an objection to such renewal, shall have a right 
of appeal from the decision to a Board of Appeal, t{) be known as the Rural Licensing 
Board of Appeal, which shaH be appointed by the Administrator for the whole Province 
or for Rny specific part of the Province. 

(2) A Rural Licensing Board of Appeal shall consist of three persons, one of 
whom shaH be designated by the Administrator as Chairman. One member shall be 
II. person who has held office &8 a. judge or magistrate, or who is an advocate of the 
Supreme Court. The t,enure of office by members of the Board, their remllneration, 
the method of filling vacancies, and the procedure of the Board shall he fixed by 
rules prescribed hy the Administrator. 

(3) The Board of Appeal shall have power to order that the licence the subJect of 
appeal be granted, .with or without any such suspension IlS is authorised by Section 17, 
or that it be not granted; or the BOllrd mlly remit the application for rehearing or 
recoBsideration. The decision of a majority of the members shaH be the decision of 
the Board, and such decision shall, save as is provided in sub·section (4), be final 
and s~al  not be liabe to review, reversal or alteration by any Court of Law. 

(4) A.ppMI to Court of Lau' agaillRt TP/tlIlal to Te.nw: liUlIce.-It shall be competent 
for the applicant for the reriewal of a licence, or for a person who has duly lodged' 
an objection to such renewal, to appeal to the Provincial Division of the Supreme Court 
01' a local division thereof against any decision of the Licensing Board of Appeal, and 
the Court may order that the renewal applIed for he granted, with or without any 
such suspension as is authorised by Section 17, or that it be not granted, or may in 
any case remit the matter to the Rural Licensing Board or to the Rural Licensing Board 
of Appeal for re-hearing or re·consideration. 

13. Ilcferem'es to LicPIMillg 0f!i'·"" a1ld Board.-The references in Section 7 of Act 
No. 18, 1897, and in any other law to Licensing Officers and Licensing Boards shall. 
for the purposes of licenses to which this Ordinanoe applies, be construed as reference& 
to the Licensing Boards constituted under this Ordinance. 
14. 008ts.-The proviso of Section 5 (1) of Ordinance No.6, 1916, is hereby repealed. 

15. A llplication fOT Licence8.-All applications for licences shall he addressed to the 
officer appointed for that purpose by the Administrator. 

16. Objection8.-Any person resident within the area of the Board or within fiv.,. 
miles from the premises sought to he licensed, or owning or occupying similarly licensed 
premises within the same distance, or any officer or member of a Police Force, may 
lodge objections and oppose any licencfl, on compliance with the rules in that behalf. 

17. Su.spended ~wce".- e Board may in authorising a licence direct it· to be 
suspended for the erection or completion of buildings according to approved plans, with 
any modifications that may be authorised, or pending th!' (>xecution of' repairs or of any 
necessary alterations in the existing premises. 

18. Resfriction upon lW'-11',-d al' l rati l~.-l  an application has been refused by &. 
RJU'al Lioensing Board no further application for a licence for the same premises may 
he brought tin after t.h" expiration of twelve months from the date of the application 
which hs,s heen refused. 

19. I. •• ur of ic~nce".- l  No licence shall be issued unless and until ita grant has 
heen authorised hy the Hoard. 

(2) Licences ,hall be signed and issued h)' the Receivers of Revenue upon a rE'rtificate-
from the proper officer that the licence has been approved. 

A suspended licence shall 1I0t he issued until the Chairman of the· Board, or in his. 
a "en~e  an?ther men:tber on his hehalf cl'Ttifies that t.he required conditionll have been. 
comphed With, nor. 111 the case of an appeal, till the appeal has been determined. 
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20. Application by object01'8 fOT Tt..hearing.-The following words shall be added to 
Section B of Act No. 22, 1909 ;-

Any ptlrllOn alleging that 8ufficient notice of the ap:rlication has not been given in 
terDIS of the rules, shall also, if he woul( have been entitled to lodge 
objections, be entitled to apply to the Board for the application to be 
re·heard on proper notice. The Board may thereupon direct that its pre· 
vious decision be suspended, and may upon the re-hearing decide upon the 
application de novo. 

21. u ama~.- u amas under Sectioll 4 of O .. dinance No.6, 1916, may be signed 
by any member of a 'Licensing Board. 

22. A,mended re/ere'let to IIwlivellf!l .4ct.-The refel'once in Section 7 of Act No. 18, 
1897, to the Insolvency Law shall, in its application to Breas under the operation of this 
~rdinance  be altered to Section 139 of the Insolvency Act No. 32, 1916, or any amend· 
ment thereof, a8 regards the keeping of proper books or records ill the English or Dutch 
language. 

23. 7'flzution 0/ Oo"t~.- e taxation of costs in terms of Section 5 (3) of Ordinance 
No.6, 1916, shan be by such officer as the rules may direct. 

24. R,,1'8.-The rules under Act No. 18, 1897. may provide for matters of every kind 
incidental to the administration of this Ordinance. 

Such rules may require the deposit of the licence money at the time of application, 
.and its return if the licence is refused. 

25. 8puial prol,i/Jion in regtl1'4 fo Zlllu/twd.-The territory known as the Province of 
ul~and shall he excluded from the operation of this Ordinance in so far aa it relates 
to Licensing Boards. references to which in other pal'ts of this Ordinance shall ,accord-
ingly be construed ill relation to the existing Licensing authorities. 

The Administrator may, however, by proclamation hring any part of Zululand 1I0t 
included in the N&tive Reserves under the operation of the clauses of the Ordinance 
relAting to' Licensing Boards, Bnd upon toe taking effect of such proclamation Licensing 
"Boards shall be substituted for the pre.existing . licensing authorities in the district so 
proc\&imed, Sections 4 &nd 6 of Act No. 31, 1905, heing to that extent superseded for 
the purposes  of licences coming under Act No. 18, 1897. 

RErATR14TION ON INDIANS Fltoll BRITISH GUIANA, FIJI, MAURITrtrs 
AND SOllTH AFIIICA. 

166. Seth GoviDd nil: Will tho Government he pleased to state the 
number of Indians repatriated to India during the last five years from each 
o()f the following colonies: 

I. British Guiana, II. Fiji, III. Mauritius and IV. South Africa? 

JIl. I. 'W. Bhore: A statement is attached. 

Stat,ment "'owing tke number of returned tJmigl'QntB from certain ColomeB drwillg 
eke ItJlW' 1920-24. 

: 

Name of Colonies. 1920. 1921. 1922. 19211. 1924. 

...----,--------------,.,- ._----
Britllh Guiana . '1,820 1,0'70 . .. 211 4,17 

Fiji . . . 2,612 4,859 967 !,970 ' .. , 
lIauritiWl . ... I 336 . .. . .. .. . 
&uth Africa . . 1,078 I 2,606  2,876 2,080 1,173 

I 
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Al'l'OlNTMlNT or EMIGRATION COMMISSIONERS IN BRITISH GUIANA) FIJI) ETC. 

167, Seth GoviDd Daa: Will the Government be pleased to state whether 
they have appointed Commissioners '"for Indian emigrants in British Guiana, 
Fiji, Mauriti.ltB, Kenya, etc., in the same manner as in Ceylon and 
the Federated. Malay Stalte? 

:Mr. J. W. Bhore: 'fhe reply is in the negati.ve. 

NUMBER OP CADl!n'S AT THE ROYAT. INDIAN MILITARY COLLEGE, DEBRA DUN. 

168. Seth Govind Das: Will the Government be pleased to state the 
number of students from each Province in the Dehra Dun Military School 
and how many graduates of the school have been sent up to Sandhurst. for 
military ~ainin  

:Mr. B. Burdon: There are altogether 70 cadets at the Prince of 
Wales Royal Indian Military College who come from the following Pro-
vinces: 

Madras, 1; 
BombRY, 1; 
Bengal, 1;' 
Punjab, 36; 
United Provinces, ~; 

Central Provinces, 2; 
North-West Frontier Province, 5; 
Baluchistan, 2; 
Burma, 1; 
Indian States, 12. 

So far, 9 cadets have been sent up to the Royal Military College, 
Randhurst,. One other elldet WI\R chosen to proceed to Sandhurst but 
did not elect t,o do so. 

RECOMMENDATIONS OF 1'kF. RE'rltENCHMEYT COliMITTEE REH.\lWING THE 

Mn.J1'.HtY SERVICES .um THE I"OltEIGN AND POl.ITIC.U. DEI'.\RTMENT. 

169. Seth Govtnd Das: Will the Government be pleased to state to what 
'extent the recommendations of the Inchcape Committee have not been 
followed in (a) the Military Department, (b) the Foreign and Political 
Department? ' 

'tlle Honourable Sir Basil Blackett: (a) I lay on the table a state-
ment which explains thl' action tRlwn on the vurious recommendations 
of the Indian Hetrenchment Committee in regard to the Military Ser-
vices. The statement ulso indicates to what extent the specific recom-
mendations of the Committoe have been carried out in modified form in 
exercise by His Excellency the Commander-in-Chief of the discretion 
whioh t,'-Committee ugreed that he should exercise. 
(b) I would refer the Honourable Member to the pamI)hlet "State-

ment showing the rp('oll1l1wridations of the Indian Retrenchment Com-
mittAe which save not bppn accepted or are still under consideration" 
w i.c~ was circulated to Honourable Members last year. Tlie present 
posltlOn, so far as the Foreign and Political Department are concerned, 
is that the recommendations of the Committee have not been followed 
in respect of serial Nos. 12, 14 and 20 appearing in PaTt I and serial 
Nos. 36, 47, 48 and 49 appearing in Part II of the statement referred to. 
The recommendations have been partially followed in respect of serial 
Nos. 40 and 1)8 appearing in Part II !?f the statement while serial Nos. 
~. 38, 39, 41,. no, 59, 86 and 87 appearing in the same part are 
still under cOIunderation, 
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Report aAowing what progreu An, heton made up 
. 7tcommentlations 01 the Indian Retrenchment 
Se,,,icllll. 

to lit October ~  Oft tM 
Committee, '1911-13, Milita;v 

• 

I, &11 ... 1108 Floandal I Reoommendatlon. lor.grapb ell'eot peril Aotlon taken to 16tb July 19,.. 
01 RIPOn. aDDI.n>. 

B .. nob I'IIr.' ponllblA for: 
tallln, the ' 
or4.r. of B ... al<l_ 
Goum- ' _______ 1_1------\ wont. 

I 

4 

.  I Flgntlrlg a-tr ... 

Redootlon of peIIo_ ellab'l 
JIaII_nt ~  DrUId> I 
InflntTy battallo.l. to 
t8. B,tilab o~ er "Dki. 

Bed oellOl' of pllloe eatab· 
IIsllmen& of lOti VI 
IDdlan lofantr, Hatta-
Ilon. (otber tban 
Garllba lonlt.) to 716 
Il1dian 1'& h. 

R~dnot;oo 01 ~e .. tabo 
IlIbmm$ 0 $,&101 .. , 
ba&l.ltona by 10 lhdlan 
ranka. 

Be.\ootloo 01 p'leo eslabo 
U.bUlGot of acthe 
V:'D'" battallou to 721 
milan raDb. 

+-A 
Incr.aee 111 rell",.tl 

Alteration nl term. of .... 
• dee .. f Indtan ,oldl.,. 

10 II tp luolnde eolon? 
aDd reun. eerdoJ. 

II 

I; 

6 

I 

8&"\0, of 
B.. 1" 
1.lIba. 

~ 
I 
I I 
l ~'  Be. (" 
U .. 

1i 

la l~ 1 

In their Flnlno. DeJl&rtment Adjatant 
tol'll.m No_ lin· .... d.",d General. 
SI at Jeol!')' .nd 2nd Febro·1 
a. y 1923. the Goy.,nmen. of 
India reoo,,,m.nded to tbe 
8.orotary nf .~ tale tb.t I h e 
p.IOC "'Ibllohment ,·f Brlll.h . 
battal;ona In I11dl •• boald be 
rednced tn ~ D ltl.b other 
laDki. Sanotloo of tbe e.eN· 
tar, 01 8t.'e to tbl, propo .. l 
b.. b.en r_heel lod tbe 
redootlons "dre etreoted 
darin, th .. trooptn, •••• 00 
lm·U. 

An a1tematl"e aob.me "bleb 
lo"nl,... a reJaotloo of t. '~ 
IlIdlaD ,olclter. wa •• 0bmlUed 
to _he ..... ,. •• " 01 ~tate ..... 
A .. , Department despatoh 
No. »1, d.,.n the tII,b April 
1928. III .. ollon 01 tbo Beoro-
ta,y 01 "tate tu thl. propoaal 
ba. bMn ro •• ~ed aud I09I .. d 
Ilene •• tlbll.bmenlll wore 
leeo,J .ltb A. I. ;1.) elil of 
1928. . 
The an' oal • dng will 

I··' 
amoDntl 

I l 10 R •• 01 lallbi. 

I I 

I 
) 

This qnlltlon WIS taken lip i. 
"lIh 191 ... tn tb.lntrudno$\oll \ 
01 n,·" oondttlGoa "f •• nt". 
for Indl.n loldlell 01 Indian 
loJaDtty aud Plan68 , hatta·, 
110". ( .. olodln, Gurkha- and j 

• 

;CIOIId_ 

,CIOIN. 

\ Cioaed. 

, 

1.'tb Haur. Plal.II'I). eoere-
tar, of ta'~'  .. notion ha. 
boen \'foel .. d Ind order. pro-I 
mn!Jr.Ung I he lIew tern. of \  . 
.. ,,,led h.". heen Iliood. 

~. --------~--~--~----------~--~---



t'XSTARKED Ql'Jo;STlON(,I AXD ANSWERS • 1641 

. H''Port ,/lowing t/.,/I.tl{ progrts8 MJJ bUrl ~ltaile "'I' to 18t October 19B4. Oft tile 

recOfMMndatio1l8 0/ tke Indian lletTfnchme1lt Committee, '1911-11, MiUtarV 
Sertliee,-contd. 

Bronch rea-
ponllble for 

... rlal 
No. Aeoo·nm,ndat",". 

.ferellO. Fin ,nolal 
aug .. ~  efreet pet 
f aeport. "nnum. 

J.oUon lakea to 16th JUly 1826. ~~~~~. t~t Rm u •. 
Go"ern· 
meot. 

- -------·1----1 -.-. - ---___ -1 

Fig""" ~t -conld. 

• Kedue,loD of ~ BrtU.b 
"" .. Ir) NIIID'nti. 

'1 I Bft,luotlo" of 10 pcr ~llt. 
III afUUer1. 

I 

I 
I 

'.J.r .. , H ... dW .. Rrt ..... 8f..,.I\ 
i .f Co_ .... Okl., nco 

iI I Beduotlon of 01110'" em. 
plo), d .. t A.m)' Hoad-
<l1l',rto .. t f.,l1 extent 
recommended by Illn •• 
Crmmlttoo, B.. , la' h. 
being lueotlc! I" 1112302., 

I 
I 

I ! 
'11 Beductl'n of elelteal •••. \ 

tabllobmenl of "'rIII, 
H .. dqua1'ter. b)' no. » 
lakb., 

10 ~ ~n n~e~dtrOl~ ; ;.~~ .'~~ 
bt> a,a'n ",viewed .tt.r 
11 mnt,tbe (io •• Ftbru • • r, ~ . and In mean-
tI,,,e DO ospelldltunt to 
be Inou· red on n ... 
ollie .. for tbo Comn.ands. 

7 

11 

6 S.vlng of 
B •. 7' 
lakbe. 

~~ u  oI 
11. •• 48 
lakb •• 

Suotlon ot Ibe 8oe"tar1 of Ad jntant 
Ktatf Ita. beoo reoelnd ror Ih. General. 
wlthar.,...1 ot 2 "rlmenl .• , 
lb. annul ""Inlf 10 .'p.n-
dlture bri .. g abOat al. SO 
I" kbO. In "elfa,d to tbe tblrd 
",\mont. an ar an el ~nt ba. 
been .,-,IYe" at uader ... bloh 
Ill. MoJe Iy·. G 'vorn , 8 .. t 
b .. arre. d to OODlr,b,l. .. 
fom of RI, 76,000 pe, anuum 
I·.r .be 1"", yea", 11l's..U and 
1924026, 'l'ho qo.etloD OI( ftn-
anold .'ra"lemsntl tor the 
fUlure I. ulld~r 0 D8ldrraU1lD. 
and the 8,0l'lltUI of 8tal. I. 
belnr .d(Jre •• ~d "Ith a ,h ... 
to tho .. ltbd,· .... 1 ot I he ro~l. 
ment, 0' to obtnin .. COQtrt-
bJllol' ot Ih. w bole 000\. 
A ftell troop 01 .~' '." aDd 
MI"era ba. al.o bOCD redacod. 

Propoul. In \ ol\'lug I r,do"tlon 
of II 'Jjrlt,tll oill."". 1183 
Brlli.b oth.r r .. "kP, ij3S 
ludll" Qlb.r ranka. M5 
r ,11 .... 0 ... "d 1.179 1I0r,0. la 
Royal Ho 10 and Fluid Arlil. 
h I'J uolt. wor" mad. to tb. 
S .. ·rotory 01 SlUr In Army 
Department Tel.Ifl'IoDl No. !tII, 
datod 17th Maroh 1923. San,,' 
tlon 0/ tho S,cre:&1')' of 8tale 
to the.e rrop, •• I. be. b ... n 
rcoely.d ADd order.,h1ol1 flfool 
to tb. redaell"n. "ero wnod 

, A.HIII"'" 
f" J.. G, ,'eUer No. r."10691-2 

(\. G •• '), doted ~ t July ~ • 
. Tbe annual .... In ~ In ' .. peD. 
dllu.. will a!Dount to .buut 
R,. 43Ial:b •• 

SaYlnr 
Rt. 
Jakh •• 

., HI. Kxcellct 0, Ih. C()IlI",,,n-G .• nerl1 
01 I d,.r-In-Chld decided to toke Ktalf. 
, t e ~ two reoo,nntendltlOl'. 

SavinI' 01 
Be. I 
lakh •. 

l t"Ketiler. Beduutlanl of 
oOleer. altd "I.rfcal e.tabll8h 
Dleot, glvlnl a lavf'lf of 
RI. 61.kh.a yeur, hue b,'.n 
madf', &I:rl II Cl'fiiIISI'1 flrderll 
of GOyt. h ... o bun 1 •• n8" 
Wltb r.forenoo Lo tb. r.'\IIl!' 

I n"ltJDllo". 01 the 111111'. 

I Onmnl!ttee. the G .. ern I e.lt .1 India hn. al.o deo'd.d 
tb>t • addhl.",,1 \'I'olnl. 
monla at Arlll1 Hcadqnorte:o 

I Ib',uid bo reduced In IVZ6-2L 
I alld 6 othfrlln ~. . 

18 'the matter ha ... l,C'11 roriewt!d 
ond " h.B been ,I.<ldoll to 
reto'n 'Command •. 

Clo-S. 

Ck,ed, 

Cloec,\. 
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Rtptrrt ~ ol lin  what prDgrtlls luu bern ad ~ tip to lilt Octobu 1914, on tAt: 
f'uom,mendatiollll 01 tI,,, Indian Rftl'fllc"mpllf Commitf". 19!!!'!-:BiJ. Military 
'trt ic ~ntd. 

•• rlal 
110. 

Recomlll~ndatlon. 

I 
I 

ReleNn",,; FI ... n~ .  

Pllrarl1lph: elIot par 
of Beport. : annum. 

Branob r ... • 
pOllllblJ lor 

Aotlon bken 10 11th July 1924 ,taltl •• " the RI'UUI. .  • i orden of 
I Go.ern· 
... ent. 

---~-----1------.--. -1-----,--
Ar., Hrndg •• rl ..... Stnjf. 
oj' C .... a ••••• te.-eonta. 

II The /.,mltlon lor Com-
man ,DlalrlO! 4n" BrlpoIt 
.tall·. to b. red.Ood b, 
••• 4l.kh. for 18zs..U In 
Iddliioll 10 1 .. ln •• , .. Iller 
trlnlport Ind fOnl,. 
cbar.el, 

i 
13 All work In 10Dnection ' 
"m, moyement of troopo I 
to be droentran.td to I 
c,,·,mI1l4. Ind dll.rlcttl 
.. nd t01. I proyllion lor' 
I1IJba,k"tlJn .,,4 rail. 
""1 tr.neport .talr be ' 
lIn.lted.to BI. ~ OO.OOO. I 

II Tende .. IhOllld be obtain· 
ed for the OOPltJ'Uctlon ' 
.. I the Htndu II111'b· 
PIllt 8audomln RoUwa,. 
I.,d II tb.oo.t apl,rold· 
Inate to Be. 86 lakh •• 
"ork Ihould be put In 
hand 10rth"Ub. 

14, All tho i,7D' ob.olete 
M. T. venlcl.. ehould 
be laid or lera pped 
(orthltb esoept vehl-
01.. 01 Itandalll type. 
.. hleh should he dll. 
.a"tled and tbetr palt. 
p: .... d In Mock II 
eparel. ' 

Ie 

19 

aa.lng 
Ba. 
Iakbl • 

of ') HI,Eleellency the COUlllla,,-' 
4 I de.·ln-Chlel deolded to doel ' 

I ~ ~or~ eoo 1"0 lIellle to-I 

Savin, of 
Be. 3'''8 
IIUI. 

Nil. 

I 
[ 

latb •. 
(a) Reductlonl h .... 

been D,.de .IIder 
Comm_nd, DI.· 
IItot and B, I· 
ud. HiatT. 
"hloh ,,11\ 11.8 
a!1 annulI .. ,,-
to, 01 •  • 8'OA I 

(h) The prnyliion t 

f(r Embark.· i 
tin" Ind Bail· 
""1 Tronaport 
eetabll.bnlont In 
tb. Bad"et for 
1923-24 w  • lIIed 
at R •. !'JI lath. 
"hlch "" I ••• 
than the DUd""t 
pro.i.lon lor 
'022·28 I.y • "'11 

(0) F"rthe. ..dae-
tlon hn been 
made "I ono· 
thlrd·grad •• talr 
01110.. In tha 
KID I a.1ra Ion .1· 
tab.lobment It 
numbay 0'12 ! 

Total 7'SH 

It h •• been deotded that lie;;;: , QUlrt.r· 
'flU.'IOn to tho· dent pro.: m •• t •• 
poo.d b, tho Inohoapo Com- G,noralln 
nllttee II not f.allble bllt ~ eollabor •• 
the QUAetiJn of tb-eltent i tlon "lth 
to "hleh dlo.nlraJlaall"n II: Generol 
praatlO.ble Ind (\01" able to. 8Iaft'. 
beln. taken up 3. an Ind'l' , 

I JlI!"dent mOlleore by the I 
Anny D.".rtlll ... t. 
(G:II. Cue No. 141124.) 
[Q. M. G. 'a Oa •• N". 917111' 
) (Q ·'-B.).J 

i 
It hal been de.ld.d th .t •• Ury81 ar~ .. 
,1101l1d be made by tb. Ball- mllter 
"ay Deparlme"t. Ge"oral • 

: 

I Clo •• d. 

OIOied. 

'0 Nil. 1,0117 Y. htol •• 1 BV. ~e.n 101d. Quarler. Clo.ed. 

I 

Anlngtmont. h.... been' mllter 
mild_ fo> tho ... le of t4., 'elleral 
r<mllnd.·r. In 0011.· 

bo .. tloll 
wltb 
i General 
I lltall' 
I "bere 
, . IIgh"". 
I U,.,," are 
I toncorned. 
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R"port showing wh,ut prOgl'"M hUll ""11 ' ad~ up 
reC01n",wdati01l8 01 thp, Indiu1l R,trenchm,nt 
Servic,s--contd. 

to 1st October 1.914, on the 
Commjttu, '19fB-es, Military 

Serial 
,No. 

Reoommendatlon. 

-,-----'-----_ ... 
TrIJ"'pur/ O~r  .. -oont<\. 

16 While preeeDt flnanillal 
oondltroDa obtalnb tile uutborlled .. ta li,b· 
ment of motor .. oblole. 
Inoludlulr rfl_OR 
.honld nol flOOOd 1.800 
vehlol., .soluM .. e of 
motor tyolol 

18 IhtabU,hment of motor 
on. In 010 to he I\rrlted 
to 160 and their 1IIl1e.lle 
to be _'rioted to \1.0' ,0 
11,110. rer aDnum. 

17 The pOBrdblllty of IDoreae· 
Inr the mileage cf 
Forrl Gall per pllOD of 
petrol to be O1lllOrtd 
(prelrnl mllealle being I. mil •• pur pilon). 

18 All 10rrll. and mlsoeUa-
neano nhlele. to be 
1\ tolted to 1 ,Il00 mile. 
running per aDOU'I', 
""bul and 01110. Inpplletl 
boln, ratlo ~d to pnlure 
the Dtllea,o 1I:D\tatlon 
beln!! enfoi'oed. 

Referenoe rillauclal 
parallraph elfeot per 

Rraneh_1 

poD.lbl. '"" I 
Action tAken to IGth July 192.. taking the IB.-•• 

order. of 'I 4_ EL. 
of ... port. ..nnum. 

20 

21 

Xii. The IIIItier hOB been cumlned 
ear.' fully, and It hal beeo 
uecldod by Go ... rllll . ~ to 
mail taln III p •• ae an a.tho· 
111.·4 ."la~l menl of about 
1.0011 motor l'ehioleslneludlng 
rellerv.. but •• elnllT. of 
motor cyo I... '\ h. Incl'I!ue 
over Ihe I neheape Committee. 
figale 18 duo mo.tIJ 10 two 
mealure. w hieh will tend to 
rodu •• recurrllll! expenditure 
...... (II the .. ,Iopllnn 10 ~ 
larger bdent ot tbJ light (1 t 
ton) lorry In place 0/ the 
heny ~t 1011) lorry. an 
.,,,,ngement which .. 111 retlUlt 
not oolyln a .. vlng III ...... n· 
tenanee charge. of tho v.hI. 
cl ••• but allo In the OOlt of 
malntonaDOu 01 tile road. llood 
by thew. and (') the adupl· 
Ion ot tbe oystem of aeperale 
ambolance. for peace hOlpllalB 
recommend.d by the Braith-
waite Commlttw. 

&aYing or ,The reducllon In the eslablloh· 
BI. 1 ment of IDOlor cars In UB. ha. 
lall:h. becn mado. 

Saving of 
K.. 48 
I • .,hl. 

Government ord.,. re,ardlng 
the n,*rfotlon of mlleag. of 
motor eal'll have ISlued, ""'" 
Army Inlt.....,Uon (I hdla) 
No, ,..1 of 1918. 'fhe buu,el 
pro,'elon for l\l2lJ·2. ..a. In 
aoeordaooe with the recow-
mendation. 

[Q •• , U,'. ea .. No. 1U181 
~ .•. a.oi).J 

Nece .. a". aotlon It.. been 
taken. 

Government ardcl'I! re,ardtng 
the limitation of DlUeag •• nll 
rallolllug of petrol and lubrJ· 
.aut. bave booD t .. uod "id_ 
ArlllY In.tmcUon (lndla) 
No. 1161 ot 1923. (lov.nIDl.ol 
ortlers regarding the mal lit .. 
oalloe of runolng aucaunta of 
petrol aud Illbr! cant. have 
lKten i.aued. "tdB Arm, InB-
trurtlon (Iodla) No. .. of 
tllU, 

The Annual oavlng In expendi-
ture ,,111 amoun .. to ac.a. 48 
Iakhl. 

No furtb .. a.tloD I. ne ...... ". •. 

Goyern. 
ruent. I 

Quarte... CI_d. 
,"a"ter 
lieneral. 

Oloaed. 

CI_d. 

CI_d •• 
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_Rr-port ~ will  1l1h.at '}JTogrf811 ha. bun mad" IIJl to 1st October 1914, tJR t,w 
TtCOm1Mndationll of the Indian RetrencAme'nt -Oommittee, '190-f.', Military 
Strvict8-contd. 

--~------------~----~-----~----~----------.------.-----

'-aerial 
No. 

Recommendation. 
ReJerence Flnanolal 
parallraph e!feet per 
of Ilopon. annUDI. 

Bnlllob re ... 
ponelble lor 

Action takon to 15th Jul, 11126. ~~~e ~~ R~ .... u. 
Govern-
ment. 

_:-----------1-----... _ -----1------------..... _-
Tr .. fI,p, .. t Chorg.,-col\td. 

9 Numb"r 01 anlbul,ncd' 
I" .... to t.o lInrtted to 
%00. 

so Tolal ,atablillllDeDt of 
motoT o,dee to be 1I1e.1 
at not more titan 3110. 
and all pb."lol. oyoles 
\0 b •• old or Icrapped 
I .. rt',wltlt. 

:.2! The a:opllon 'f tl e Te-
cam" end.Uttne PI p ...... 
II01Inll c! tb. B, •. lthwalte 
Com;"ltte.. ..lIh tbe 
Uool,t on or tbat relll-
11111 to tl e luc,ea .. of 
th ... tlblllhule,,' of tbe 
lItobaulent 'r raD.po,t 
'mlnln8 !lchool. 

;2J I Total anuuII npeuIU-
lure "11 Animal aud 
)lo<:1l&uloal T,aD8porl 
• blluld I,e reducod by 

I Be. ~r. I.kb., .,u ,-
RMuoUon. 01 leT-

I Bonn.lln llteha-
ulcal Traneport 
Quito and forma-
tlOD. ( par a -

. gr.ph tSI • 10 
R<,ducllon. of dri-
'Veri of motor carl 
flue to r(>duction 
(,f lIumb· ro of 

I .' ••• III Uloe (pa,a' graph 21) . I 

i 
i-
I 

BeduOlion In ruu· 
lIinc '' l~e  of 
motor lortt,·s and 
01 b.r 1'< h ic Ie. 
(paragrapb Ill) . 48 

Ih·dllct-Annual 
replllcoUienla 14 

Net .avlng • 61i 

1'bere will be .n &dell-
tlonal oavl"g unller tilt 
trtock aeconnt of RI. 1& 
laklll ~i l. a;erlal 
No.60I. 

2a Owlllg to an over ... II· 
mat. In 11!U-23 o· 
D('tount Ilf Sea. Trons· 
port el,. rg081 th ....... iii hi' (I .... IUfli 0 RI .... ·'.6 
J.kb. In w2S-M; 

!S 

28 

23 

"' ~  In-
cluded 
under 
80rlal 
No. 18, 

8nloll 01 
Ro. 20 
lath •• 

Oro ..... '-
log on 
)leoha-
nleal 
Transport 
"",lee. 
Il.. 89 
laklta. 
Elltra es-
lK'ndhure 
Re. 14 
I,klts . 
• , reduc-
tion of 
Buuget 
IInderthl. 
Head 
R.. 65 
lakh •. 

Snlnl!' of 
Bs 406'0& 
laklll. 

The efttabU.hmsu t of motor 
aml>uiancH In Ulll ltaa baen 
recfuoetl to lto. No fu1'tlter 
action 10 Bees..." 

Orden< have heen ilBDed glylar 
ell'eot to thla recommendation. 
1" Inotor oycle8 bne been 
aold up to cIa&e. 

[Q. 'II. ('.'8 Ca .. No_ 6C181 
(Q. M. G.-8).J 

Neceaeary action Ille beon 
talum tQ reduoe t bo total 
..tabllab'lIOnl of Mecballl-
eal Tran.pon pereollnel 10 
al to aeeure • lavlrg of RI. 21 
iaklta. 

Tltl. Include. BI. I  I •• b re-
commcndec\ by tbe Committee 
allalnlt lIerlal No, 26 • 

. , be buelg.t proTlllon for 19211-
?6 ..... In aco6rdanct with 
tb.l'llcommenciatl.,n. 

Quartar-
"""'tar 
O~n.ral  

fle. rema;". .,ainl' lIerlal quarteT-
N 08 HI. 18, 11 and 60. maottr 

Tbla I'em I. merely I lummary 
of t ~ r",luetionl undor tbo 
bead lIecboDlaai Tranlport. 

Tbl, I, In automatlo BIvin, 
wlll,'11 waft allowed for In Ihe 
Budget r.'r llI'l3-2._ 
No lelloll I. nu,ellary. 

General • 

Clolfd. 

C.o..,J. 

elOled. 



t:NSTARHED QUES'J'lONS AXD ANSWEllS. 

R~ lol"t ~lto ~ inl  what 1/rO(lI't88 h.a8 lip,,! 1I1adt U]I to 1st Octob,r ~  on tit", 
recom.mendations 01 tI,.e Indian Retr llc l ~  Committee, ' .~  ;Uilitarv 
rt ice~--contd. 

:8 

Dranoll 

IReferenoe I Ftnanolal reepontllble 
orlal Reoommelldatlon. paragraph eft'eet per Aotlon takOD to 11th JlIly leu. for tatln, a •• A.ItI. No. 

lot e ~~  annum. 
the ordere 
otOnl1'll. 
ment. 

-- --~------.-----._---~.---  

I I 
TraN,port 04targ .. -

oonold. , 

2' Provilion fo, Ballwa} I '5 Savlog 01 The buclrct provilion for ... ClMed. 
ohar,e. undor all bead. R •. U'7S 1828·" ..... ,ednaed to 
for Of3.U to be re·: lakh •. R •. 1,76,00,000. No fnrther 
dlloo,1 to 88. 1,86,110,000. : aollon I. neo_f}, 

EtI"caiiOl ... 1 a"" I ........ I 
tiOllBI EdBblid_tt. ; 

':.16 (tI) Pro,1810n for ednaa· ! ~  ",Inll! of ·rh. ru ~.t tor 1921·'" proTlded Oeneral Olor.ed ' 
tlon.1 and In.·' It.. , ... ~ tor ao, 83'S' IRkhs for elp<!o, Bta". 
truat!on.1 o,tab., lakh •• dltnro "II Ed"CI&tion .. 1 "lid QLI&rt.·,· 
IIlhment. for 1:1" Instruotlonal In.tltntlona .~. mamr 
U to he redn ! mlnllwred bl tba Oelleral Oenoral. 
by RI. 1,6Z,UO. I Bta' Rran.I, lnoluslve of DIrector 

i I 
Be. 1'1\3 Iakh. on ... ount of Oen ... I, 
th. A.rmy BI.,nal Sohool. for IndIan 
i whloh Ilro,loion wao mado Medioal 

i under He"" I of the Dudget aenloe. 
under Indian Higual Corps. 
Of tbe Inobcak': .. out" of 
B •. 7'U IakhH, a, I'" lakhl 

, lJ.'jrtah,. tt) theoe loRtltntl,'n •• 
, ~ reduoed eo.lo 01 espendl· 
, ture recommend.c\ b} tile 

Inohaape Committee tblla 
amounta to Ro. 28'10 IUba. 
The bndget for 1928-U pro· 
~ ded I"r a" espendlture 01 
RI. 17'07 lakho nolultve of (1) 

; Ba. '98 Iakb for  replacement 

I 01 moabanloal transpoJOt nhl· 
olea for whlob aD ." .... g.te 

, apealal grant baa been allo ... ed 
i b, tbo Inchoape Committee, 
i Bee par.grapb IS (page 18) 0 

I 
their Beport and (1) R •. ·N 
Iakb on acoount of .. L."." , The propo.l. for re-or/r&n ... , 
tlon re ... I .. 4 by tbe Oeneral 

i , StalT I\ranob, whloh In· ludo 

i cortaio 0 .... dem.ndo, aome up 
to Be. 17113 Ialtha,' ... hl··1t II 

! within tbe arnount allo ... ed. 
Orden ,Ivlng otrect to tbem 
bave been Isea.d. 

, 

I 000 Iakh of the tl'1&1 .. .,Inll 
I rooomm81lded ..... to be found 

by tbe Qaartermaator Oene· 
ral'a Branch. 'rbl. b •• 'been 

, _and lrom reduction. mad •. 
III the total ntab U.llment of 
Meob.1I1 •• 1 Traneport p." 
10nn.l, Me Iorlal No.ll. 

Tb. romalllln\ aD' lallb wal to 
bo found } the J)\r.ator 
(l.n,ral, Indian Madlo.1 
1o"loe. Nec ••• ,.,. .toK' 
b." beln taken to _ure t 0 
.,In, (0. B. Cu, No. H.ll-
11. TA.' . 

(6) .rant 'or practlco ~. Excc", of No fartber utlon " .'0HaI'J Cloted. 
ammunition ... 111 Ih. II a. ro,ard. thl.ltem. 
ha" to be I.· latb .. 
• _oed by RI •• 
laiIh •• 
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Rt'P01't ,ho,t'in{J v,hat progress 11,,8 
rteommel1.dati07l8 of thll /71dill7l 
SUtllcta-contd. 

~e  madp. U'JI to 1st Octob.r 19t4, on tie 
Rttrellc m~nt Oommittu, '19"·t,,, Military 

Serial 
No, Beeommend,tlon. 

~ .... , E.Mfl.". 
Ie The pro"iaton tor Armr 

Education to be reduced 
to R.. 88,00,Il00 for 
leta·?' and to be lIred 
at this ftgun for tbe 
nftt 6 year. esollUive 
of anJ addltlonll es. 
p8ndltu,.., on tbe nebra 
Dun and K. G. 1l1ma,! 
Bohoole. A prQPOrUon· 
a~o 'art'.. reduotlon 
tbould bc _de If pro-
po.11 re rd~ re. 
dnetlon Of Il,btln, 
I rocr·. 1m Irt't'pte.'1. 

I ~~  
n'f VI IaI relPOllalble ....... lIce nano fer takln, 's 
plU'Dgrapb, __ lFeot pII' ~tlon tlken to 11th July 10!4. tbe orden .lunl. 
of aeporl'l annum. of Govern. I 

ment. 

--------1-----... -... -.--1-----

I 
27 BaYing of A. ",g.rda Ibo atot plrt,ln pan-
n •. ',lG,ISo graph 12. pa'e 8ft of their Re' 

port. tbe Inehrlpo Commit lee 
P"' sed, without Iny rrduollon 
I ""m "r R e. 11.19,000 Includ-
ed In I.he n"d,.t for 11122·!' I 
"~.  H •• d VI.C ;old Head 
VrU-C) fnr re ... rrlrlf up' .. dl· 
ture (In to,,, "'''nanr(I, Thill 
10m Iroln,lrd Ro. 86,8fO In, 
mea.oreo, Ih. ao.t 01 whloh 
WI. d.bltlhlo to" I1·1I.·Army 
EdncIUon." nnd thl, ",m 
must nCOlltdlngly be "~drdto 
tho ftlnlr. ~  tI •. S3 lalrlo. 
l~ontloned In ~ '"l ra  27, 
PI,,8 %0, of tho Tn.h •• ". rom· 
mit.' "'8 Repo,t, rol,1I1I the 
1"II.r to Rs. lr.l,86,1I81. Rls 
E,o.I1,·n"" the 0, m.""ndor·ln· 
flhl.f dr.id.d that a ... In« fir 
Ro. '2,'00 .Molned unller 
.. Held I'·n - n~. Edo •• • 
tlon, "by tbR .~nlitlon 01 Ih • 
• ppdntrr.'nt of Chl.f Y".poo-
tnr, Ed" ... tI.".1 Tralnl"r, "t 
Arm, HeadquI"ors "hould b. 
toke" 1 .... rrl.l.ho "0""\1" 
.. c,·t .. 01 B •• 0 Ilkh. rar 
'm~ H.ldau,rlo,., •• ,b • 
• "I'ol"lm.nt I. /lne wblob WI8 
Included bY'he Inno. Com· 
mlttt. In tb-,Pdo.tlon a' 
Army Ilf.dqu.rtero m.ntlonett 
by them. The 8,,0'. of 
lIa. M.M,AAO ,"".d at •• 
Ibo .. ' I ••• ,·o,dloll'l, redoced 
t" B •. 3' ,44.ftRO. Out or this 
10m, R •. II8,3tO ahoold be I ,h" 
IS 1!If bulo pro.lolon for net 
"pendltn... on Ih. llehn 
Dan .nd King Aeorgo'l Mill· 
tlry "ol.oota, Ihl. belnlt tho 
net "moo ot "ro1'ld.11 tn, th •• e 
.. ~ol. I. the Budlnt for 
1022·23; .r.d tho hal.nce 
.... nabl. lor otber up"ndl Otl' 
.. hlntahl. to> .. H·D.·Arm,· 
Eduel'lon .. thoa nmonntw 10 
nl.I',"',370. Agoln't tbl. 
pe'II'I •• 'ble limit, tho bod,.t 
fnr ~ . prnvlderl ro, ." I 
. espen"lto'. or Ro. 82,44,A60. 
,:rcla.l.o of R •. . ~OO notl fori' 
the Debra Dun IIcbnol anrl 
n •. 84,!' II for" 1.11'." A-
leh.roo of rtorpnlNUcn ha. 
been Inlrodnced the 8011t "f i 
"bl.·b II wllhln tbe pennl""lbl", 
limit. ' 

A" reglrd. th ••• oond part 01 II 

the .. tomu1.od,tlon, • rnr· 
ther rH,enehmrJlt ct H,OCO 
bas boon mode I .. the upendi· 
tare .1Ilr,eable to Amt')' 
ElloraHC'1T1 umlequent an rt-
IIno.lo .In otre"s.b rf IIrllloI. 
Iroop'. 
[G. S. C"", No. 120&. (g, 8., 

M. T . .!),] 

G. n e ral OIolOd. 
Stall'. ! 
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Report IIM'Il.·ing what progre81l hall been made up to 1st October 19'4, 011 eA. 
reco nm~ndat Ol  ot tll" Indian Retrenchment Oommittt.e, ':1011-13, Military 
er i ~ - O lt.d. 

lerlal 
No. RecowmeDdaHon. 

Mod'cal """,,Nt Bnd Hu,,., .. ,,. 
n An ·.nqul,.,. to be IIIIIde 

with a riew to clolln(l' 
down hoopltal, where 
thelr retention fa not 
'aotlflcd and to Inb-
etanllaUy redoolnll: the 
number of Led, in the 
hOlpltal. r.tained. 

28 A reduction of Re. I 
lakh. to be mado In tbe 
OOlt of the pre •• nt 
•• tabUshm.nta em-
ployed in h"pltale In 
addition to the 'aTlngl 
wblch .hould lutoma. 
tioally reenlt from re-
duetlon. ,In Anny l1'8r. 
lonnel. 

29 A red notion 01 BI. 81 
laH. to bo made under 
the held 01 .. prod,lonl 
IDddloh." 

~ A redoollon 01 BI. 18 
Ilkh. to be made nndor 
the h.ad 0' .. clo.blug 
rJr patlont,:' 

31 A reduoUon 01 RI, llakh 
to be made under the 
head of .. 00' 01 
drag.... • 

Tolal reduollon under 
head 01 .. Worklnr; el-
fon ... of hOIJlItII ••• 

Referenoe Financial 
JlfIra:;-aPh efteet· pIT 
Report. annum. 

Action lakeD lo 15tb JII11 101'. 

Branoh 
reeponllble 
for . 

taklllg the B ....... 
orden of 
Govemment. 

---~----------------~--. ---

A.cimlntatraU1" ordell ha .. e Adjut .. n  t Olr"". 
I ... ed .. nottonlng a r.dac'loli GeneraL 

t8 n •. 6 lath. 

28 B,. 
I laJr.b •• 

! 

orl,884 b.dl In IIrllloh St.-
lion H oapltoll and 1.160 
boil In Indian 8t.Uon HO'lIl. 
tsll. The qalltloll of farther 
redoctlon. "Ill ba taken "P 
ahortly, • 

(Caee N(I. 272t7·D. M. 8.·'-
Acoommodation.) 

Pl'OpOIIll Involvhllf a rednetlon 
of 16 ollloera. Indian Medical 
8enlce1 ~ ASllllant 8urge. 
ono) p ., 82 wbo are In .IC" • 
I, of tho aathorlsed .. tabli.h· ment). and IIU 8ub·Alllatlnt 
Surg.on. (I ... a Bhortag. 01 
31 below estabU.hmcnU, 
aTO under conllderatlon. 80 
far a. ottlco.. are concerned. 
their reduotlon bal aotually 
been ell'eeted: the redoctlon 
I 01 A I8lltanl SIlTgeona bal 
been .. nctloned by the Bee. 
retary 01 State. and o ...... ry 
aotlon baa been ta1ren, but a8 
reprd. Sub·A.Bidan!. Bur· 
geoo. Ihe propoaed redact on. 
hne Jillt bien .. netloned by 
the Seoretary of Stal. and 
orden are abont to ieeno. 
A. regarda tbe 18cOD(1 part of 
the reoommendation. It ba. 
been decldf'CI Ihat furtber 
redllotlonal" pono"".1 should 
bo elf •• ted. but. noept 81 
rerrard. omo.... datal II aTO 
otill und .. oonolderallon. A 
re r~' ollloer. It bas be'li 
de~ dod that 28 Ie.,.al Army 
MedIcal Corp. ollloor. and 46 
Indian Medioll S.n108 olBee .. 
• booM be redu.ed by the end 
01 1112' 33, alld fllrlher lIduo. 
tlou. of 20 and 80 relpectlvely 
Iff. oled by the end .. r 1112',18. 
In .. ol,ln' an .... nlnal '&1'tng 
of about BI. 11'6 lakh. per 
anno.m. 

No lortber a.tloo 10 nec.~.ar . 

31 I Tbe rednotloo. are autonlllle 
aud w.re aUow.,1 for 10 Ih. 
Budget ft. ~ . 

28 , Bo. Ie/The rednetloo. aro 8Q tOlllatlc 

I I.llb.. and werO aUowod f"r in the 
Rudlet for 1923·14. I No lurthor , O!lOD II neao ... ,y. 

28 Ra. I lakh. : The redactlonl are anlomatic 

: Budgot for Itl8-!4. 
i I nn" were .1Io".d for ill tb. 
I No fllrther a.tlon II n8ell.fr. 

BR. 53 I Tbl. II merely tbe total of tile 
I lallb.. fvrrg.olDI!' ,t._ nndor lb. 
I heading 01 .. Medl.al 8tr'lo • a, d Ho.pitau." 

A'ljnt a II t 
General. 

... 

... 

Clollld'. 

Qlond' 

Clooed • 

02 
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Report IIhou·illg what l ' ' ~ ha& beell 1//ad, up 
ruommt7ldatioll., 0/ 'he /lIdiau R,trenclml.,nt 
Srrvicn-contd. 

to 181 Or-tober 1.'1£4. on tAe 
Com.mitl.ep, '192t·e.T, Milita"!1 

lerlal 
No. 

ReoODlm.lld.UOIl. 
Reloro"oe Fln.oelal 
I'& ..... pb eleat per 
ot Ileport. a""um. 

----_.-_._.---

J"cr/ring ...".811. of 
lJqot •• Br. 

IJ The lIroYllloll for 
Areenal •• nd 01'11 ....... 
dep6tl for lO!8." to> be 
limited to the .:aOuht 
proylded f"r 1821·28. 
• "d pOlllbiUty of .JI'oet-
Ing Iconomy b, hmpor-
• rl1, DtilIslnl' IJIll1lary 
I.boar ttlr olllrl"l op 
.nee" 01 worlt to be 
nplored. 

31 !MI'& to b. taken to 0'0 .. 
d~ .. ".t aD earl, date 
lout 0 I tb. • oJotblal' 
.114 boot depAh. . 

l' Wlthd .... 1 Ir"", !lnU 
ebltr,l of IIIIIblU .. Uon 
,_" 01 winter 
.lelbln, .Dd 'hllr OOD' 
.... ,..UOJlla .., .... 

30 

111 N.l. 

81 

Bra"oh 
reapooolbl. 

".:Ion tahn to 11th Jill (1924. ~ ~ ~~~~ REnn •. 
of Govern· 
ment. 

----_. 
i 

! 
With the .Iooptlon ot c".rgn 
tor rall ... y frtlgbt .nd ~. " 
on aal. or ,orpID. atorea, 
.. bleb hl'l'. gon. 01' .1".0 l .. t 
yur. t ~ prrovl.loll tor "relna" 
10 the Rodget for l023-H .... 
IImlte.1 to the fame RIDr ••• 
for 111%2·" • 

I 
<.jUAflC;· I Clo •• d. 
mister 
(lob.,ol . 

Th'"ggreg te provl,lon under 
.11 h •• d. Oil araount of rail 
ob.rga. 1M tb. ~rm  h .. b.-n 
... 'rlated 10 •• oordano, with 
th_ reo ,m'olndatlon .ho .. n 
Igalnot ~. .  No. 26; boUh. 
Ihlre of the ollllNgato proyl • 
• Ion .peolftnlly rredo .... 11&\11. 
10' .r",,,"la and orllnanoe 
n'pAtl .... grelt'r 10 1933-2' 
than In 19U·28. tho budget 
grant for thelattnye,rbavln. 
proyed ton low. Tbe provliion 
Includ.d In the •• Umatel fnr 
19'8·2. on .ooot.nt 01 '0 .. on 
aale of lIu,,})luB ItO-'B rtpre-
a.nted • 10 .. Inleparable from 
h"'J .. IN .f ... ,pl._ .tore. 
thar .. _ nrC< ••• v In order 
to gl v. rll' •• t to ihe ...... 'm· 
IIIfDd.tlon Ihown agalnot 
Belial No. 811(6). 

No further a.,lnn \a n ....... y 
.. ,.,a,d. this porlioD of the 
reoommendatlon. 

Th. queotlon of tomporarll, 
nlliblng military l.bOnr fo, 
el,.rlng ap nre.,R of ""'rlt 
h·. been .xplored. 11 la 
Itlwd 'hat oil worlt ot • 
utDr' th.t troopR oODld .. rry 
out hal be.n oonoIDd.d. 

Tnl Comnllt ••• pp •• " to baye .. 
beAn Dr.d .. ~ mlaapp,ehenlioD 
.. b.n tb, y ",.de tbl. H.·OIJI· 
mlnd.tloD. There w... I 
boot ."d ololMo, d.p611 of 
• blob It .... tend.~ h .10 .. 
J. One of th... b .. beon 
ololedt .nd tb •• lo.lnll; of tbe 
Glher aepend. on the buildIng 
ofl no" •• ed Itorl,e .oeommo-
d.tI n .laewbere. The .d· 
mlnhtr tit', .utborlt". hoM 
that It II IIIIP"I.lbl. to oan, 
0" ,.itb I... than I d.pbt •• 
..... Q ett. •. d Jl .... Iplodl 
for olotblng Ind ,-. C.blrel 
Bool De 61 .lo",IId. lb. 
_"ufaela ..... 

Tbll I. belDr don. Irillall, .. 
A. fOod d.1 of t;u olotblhl ,. 
""'med In !late Oil belli, 
lUI In. I In tbl olotbln, 
dep61. bll' b"ln fOil ad to be 
all.moe.bll .nd will be 
.old br pllblla IIletl.o. 

.. CI-.l. 

.. ~  



UNS'l'ARRED QUES'l'IONS AND A,NSWEItS. 1649 

Report s/Iowillg wllllt l o '~  IUIR bUll m. d~ up to lilt Or-tober i9B4, on t!tr 
Tec01T11nwdatiollx 0/ the' Indian lletrtllcl'1/Ient Committee, 19n·1!,', Military 
8,,·vic'8-contd. 

I.flall 
SII. , 

BeIIommlndatlon, 

Jf' ... k'"9 "'P...... of 
D.,.t"II.,-contd. 

33 Badget p. ,,1.101\ ler 
1\113-.. lor Clo' hi ng 
• ad Boot Dep6U to be 
redaoed to BI, .,IlO,IMI(', 

36IA l&flng 01 B ••• 1 laU. 
to be ell'eol eel In the 
ooat of the .appl, ISr-
"10,, la ~ . 'Ihe 
wholl pOlltion to 
b •• ,.In .89., ... 4 In II 
month. lime "Ith a 
Yllw to a furtber .edae-
tloa being 'I!'eoud. 

Jl1 COlt 01 lIfedloal 8toro i 
Depbw t .. be 'eduoed to I 
ltl. 6 bkh. In -~' 
Bud"et. 

38 Redaotlon In Vetorlnary 
.. '"lOll reeommelu!,( 
"1 tile llral1b".II. 
COTu,IItee to be pul 
lat~ elre.t for !lIU-" 
~d .t. 

.-': '~' ~ ', .... --....... ", .. , 

Refer.n •• 
rl .. ,rapb 
,.1 Deport. 

Flnnncla) / 
ell' ct por AoUon tabn to 11th Ju)y 1926. 
&D11U h. 

: Branch roe-
. pbnolble for 

11 .. ~~~~~e Rx ...... . 

31 8 u y I fl If 
It,. 2',080 

/
' Go"ern-
ment. 

- - -e- -ad-l -e-t- -rO-ri-' -n-n- -o-r-l- - ~~- elolel/. 
Clot bin, lad B'Jot t~ 'I maoter 
tor 19'3-26 " .. a •. 13,ft,,4/)., GalOe .. l • 
'fh. no.. o"er R.. 6,110,000 'I 

roeomm.nded b, Ihe locl:cape 
Commltteo w.. m.d. lip •• 
followe :-

(I) PersoDnel 1,-
cl adln, tempor-
a'1 Iab,ar .nd 
oonnoote4 obar-
".' •  , 98" 
(3) a.1I oltar e~. 1 ;18,1IW 
(3) J,n" '" ."Ie 
Ilf I"rplnl atoru 17,26,000 

Tutal ,18,12,7.' 

AI regardl tb.lno ... Ie .t Item 
(I), order-w r. I •• aed with. 
Tie .. tn ell'eotl"g tbe n oe .. rl 
redue Ion of the .. oh ...... 
Tb ' rcmarb 119 1\ .00y, 
agalnot Nerl.1 !II o. 8S In re,ard 
to ran oarge. and lone • 
• pply to U .. m8 (21 .nd (3) 
"gafdlag wbi,' b ,,0 aotl,)l1 Is 
requ.lnd. 

32 s'." I n g8 AotiOD ha. hun taken to 
ar.1 8s. 'I lIonre tho .. vln" 
83 I.kh •. 

3' s •• I n g Actloo b.e been t.kea tn 811'00 t 
Ib, IIl,OOo • enln, "f a., . 91, '10 per 

annum, ond tb. cue 0 ',lcd, 

35 8 A" I 10 If 
BI. S'O:! 
IlIkh., 

Th. n_e .. ." r o'pnl •• tlnn 
hal bt>ea olrll~d ont and 
b dret prori Ion b.. b.en 
redaced .0oordlnIlIJ. Tile 
oBlo ..... bo bue beoome "Ill'-
plul line be.,. r"'t,ted to the 
Home IltabU.bu.ent Ind the 
Velerlna." Alel.'I"to an'( 
eab<>rdinat. penonn.1 eurpl". 
to tho .... daeed .. ~ abU.bment 
hue be.n dllOb .. g.d· !liM I 
Armr I n.traotlun (In,,Ia) 
Nn •• 81, 98 and 100 01 1112 •. 
No furtber 101l .. D I. DeO'.' 
Ill..,.. 
[Q. lIf. G.', .... No. 37861 
(Q. lIf. G,-16) Inr 0111 .... 
No.318O!. (Q. 11(. G,-.') fu 
Veterln ... A Ifatanh j No. 
87835 (Q. 11(. 0.-1&) tor 
Clorkll.d No. 8'1901 (Q. M. 
G,-I', for IDdian other 
ranb oDd tullow.n ] 

Dlreotor 
Gene II. 
Indian 
ModI '.1 
8, .. ~. 

QIlarter. 
m •• tar 
General, 

Clu"d. 

Cl08 ¢_ 

OIuted_ 



1650 !.EliIHLATIVh: ~ . l27TlI }<'BB. l\i~i . 

Report ahou;"lg whllt pr"!lre8" hU8 ~"t  'l ud~ up to 1,t Octob"r 192,., Oft tA& 
recommendations 0/ ti,e J "dian itetl'enchmwt t;ontmittu, '101S-23, Militar, 
Servicea-contd .. 

IR·'·· .. ·I 
III ranch r."I' . 

a.rlal lo'n.nel,l parol.·le for 

No. Recommendation. lparuraph eO'ect rer Action taken to 16th July 10"1 laklnr the B:uuu 
.or Buport, amnnn. . •• ordor. of I •. 

- 1-
GOy'T .... 
II:dht. 

"'~'" ..,_. "I I /)q61 •• ~c. -eo cld. 

.. A '''d'~ • Bo. ., I "1'''''' .. Me.aur .. ~  "'onomy elUm.ted Quarter· CI08,d. 
lath. to b. m.~e III the 20 la.bl. 10 Ith. a oavln ~ 01 "., 20·.·. mu:t"r 
DIlJllt fur llemollnt lakhl han been a1.reo4 to .. nd Omoral. 
D,p6t. and br .. dlnr Goy<m,"ent or orl ".ullll. 

opera\lonl. I M.alllr.. e!l'ee'lng luriller 
(cOD"",I., which _lIlgl .. an 
IOnoual laYing 01 RI. 1'68 
lub. hue ,,1'0 been .greed 
to and the C·.le cloae~. It 
h .. been propoaed that fu,· 
lluir ellqalry 0 ",ade 11110 tho 
breed1nll 0; •• rallon8 carried on 
bJ tbe Army It-monu, D.·part· 
D".8nt. 

The remount badget for 18380" 
allowed ~r a r.t.. oohment 01 
HI. IS'66lakh. ou lb. bud,lt 
grant for ~ -~ . 

40 
AClount. 0 •• 0olDJDerdal 89 1 •• 1 AHount, on " o~\ moro\al b .. l, ~r-
ba.l. to b, iDltita'lIII baYe liready b,eu Int,oduce .. T.iti'lter 
for all rr.."afaohlrlDj( lor .,,0.' 01 tb. prlnclpel Oenural 
.. tabU Ihm.nU (viM manu!ac\uri ng oltlobllObw.nta 

and I 
~t'nd  E ot .aepQrt) on the Army .ide •• g,. Ord· Master 
wli &tlllt 'or luter ... t I "al,C6 ll'actorle., Medl .. 1 ilt >,e Gunorelol, 
011 _pltal and upre- Depotl, Bemounhl du ). 1'be ~ ; ~r ~~' ' .'1on, qu •• Uon .1 J.ve Ol>tlll< tbe 

arr,,"pm.DII, 10 •• to In- tlon with 
clnu. til the acoount. debita Flnanrial 
lor iz,terelt On .apltal and Advieer. 
d.preclation, Inci 0' eatend-
1111 them to aU manuta.lurlng 
ollMbU.bmenl Is under OOn-
toIderaUon; but It "'Ill like 
10m. lI",e to .. ttlo. 

... Tha proporllon 01 BrltI·h 4.2 Under an Army I natruotioD Quarte .. lo~ed. 
ptr.llnn.1 In Arm! (lndl&) bing tb. ostabllsh· ml.t.r 
olothinfo factod.. ar mont tor tho l. A. O. C. for General. 
dtpAti be rodu •• d to 1l12li-26,; tho proportion 01 Master 
II per Cl<Int. vf tbe tctal British personnel to the total Gonom! _IF. ve,oonll.lauthoriaed lor Cloth- oi 8Ul'I.I, • • ug VlotOrl.1 and Depots i. 

~ to 073, •.•.• 10 .. than thIi 13 
per •• nt, recomwende" by the 
!Ocbea:, Committee. 
No furt 16r aotioD II noo...,.. 

41 In yt .. , of the ltrrp re- d' 1W Coualdorable reduetlonl ba .. Quu*,,;. C:_d. been eWected In the eQabIiab. duetlon. rooommdnded monl. of Mechanical Trill" DIIlNtor 
In tlseUN oltbe M. T., O~neral. 
onl, a amaU Jepllrlng port Bopalr eb0PI. In.ludS., 

libop .honld bo retained sbat at Cbakiala, aud oI'IIe 

at Chaldala. a,,1! tb. ioeued In Arm, In.trllctlon 

r ~~~ ~~ t~~ ~~.~r. 
llndla/ No. Ul> of l ~'. Jt 
baM not been round polsible to 

abl ••• oommodatloo to reduce tbe RepaIr .bop at 

be I.plored. Chakial& to tbe utont roo am-
mended b, the Commlltee. 

.a Endeayours to b. mad. to .. Nil. Orde .. wero laaued In Army In-
Cloocd. 

oome l.o a faYour.ble 8truotion (India) 1010. IlJll1 of .. , 
arrangement wiLh the 111'4 to tbe oWe.' that in place8 

commerelal oonoern. where a motor engineering 

Inppl,lng the acaudard Orm.ot repute edlla mlillary 

~' 'O' 01 Tehlelu adopted 
,.ellioleo libould b. repalnq 

b)' Ibl Aplny to nnder- locan, provldod It i. 80000-

bke oom"lete overhanla 
wlcal to do 10. 

In India of their own 
",bioi ... 



UNSTARRED QUF.STIONS AND ANSWERS. Hi51 

R~ O t ~'lOwi  what 2fTogres& hru beell made 'Up to lilt Octobe,. 1914, 011 eA, 
~cotwll~elldat ons of the 11ldian Retre7lchment Committee, 19ft-IS, Military 
SUlIicfll-contd. 

8rria1 Recommendation. paragraph effect per I Action taken to 16th July 1924. 
Draneh MI· 
pOllliilble lur 

~~n.  ~~. R& ... uI. 
GnTern-
bUlllt. 

~Re er l.e  Flnanolal t 
No. ,f Report. IIIInnm. I 

--I ~ '-la-'-' -. '-a'~-'- "- -li-•. \-_I---' -------: ---.--------1 ----. 
I 

at'Nt.. I 

-6. Con.equ."t on the re- <WI R~. 1 6 I A Wlspatoh to the Seoretary of 
I dnoUon In lIumbera "I h,kl... I tltoLto replying to certain ob· 
i urltl<b troop. In ("dl. ..rvation. ~e wltb repr..! 
of tbe B.C. pena.tlon, I I .. tbe 1I10posaiiI. 11Ilder lalUO 
till' IlnmOOr. ot R. C. and ,ho view. of oenaln 
Cllapl.ln. to be redo~ed ' liewan CathoU. Arcbbllhope 
to the el80nllai mI .• lmam I with regard to the prupOtI&Ia 
and .11 olber B. C. t al-e belug obsailled. 
olorgyme.. mlnilltering I (ArUlJ J)'partUl8nt Cue 1:11-
to tNep. 10 beplaoel : J£o,loalaltlcal., 

on a oa ltall~n balla. I 
~ An •• rly deolaion to b3 48 Sit .\ '\otiOIl aD the formatioD alan 

0011'. to un the propo .. 1 ' Army C.l&plalu ~. artw  
10 fOllD aD ArID), Ollap- I I. tolllp<.lrartly In ab'lr.noe. 
lalD8 Da .,.rlm.llt tor I (Army Deplll"UJouL ()aee .:w-
Chueh 'ot EII11allQ lI1u"lcalallioal.j 

a~lalnl; and. I pro-
eeed.d wltb 110 addl- I' 

tlonal es e ~lt lrl to II. 
III'folv.d. 

i 
i.dd.i.i./t'oJtioH ojO,lNlo" • 

.. ",t •• 

"" A r6dllOtlon of Ill. 60,OJO 
dne t~ rau III pm .. , to 
b. made In gl'lllt for 
Admlllbtratioll 01 Oa,,· 
tonmente. 

B.""""",, Bt.". 
47 A redllotlon of Ita. 20,000 

10 b. made und., tbe 
h.ad 01 ROOo'llitiog 
ltall". 

47 Ba'lng 
• c.. '5 
lakh8. 

Tbe Moe ... ry rcouotioD w •• 
UlIde 10 tb. lJudge. ;;.'iIl1l'1O • 
for lwU.U. 1010 f!lrlh •• · .. c· 
tlon II u60 •• "r,. 

a""'Qitlall 0 lI"or, Ou, UQ. 

,I.I<1e1o&111 Reo,u"in. u.HJer, 
IIUt_. 

~ lit cha, per,llat1oat re~ 

oru.iterM. 

43 lind .1... I'o:uuno.,t .. -
arullOn. 

I 'rho tot.1 ... 01., 1."YJlnd by tb. IlUuVU r~l ot .uu wa. 1;t, .. llIhLtU\l 
., lb. il,aW dUl'lng ~  

.['er ahowlog I .. " tb. VI) vi 
I:IUtl"u, lI., .. ltulUlltl ,",uaull., 
tl"d ~i 'l . oS" lur~ll~r Kt;"·"". 
11.Qttce •• rS. 

LA. I},'. C,,". No. A.-I88!la 
\A.li.""'. B •• ruILl .. g. iallla. 
AIUlY·' 

Army ~. 

partm8nt. 

.. 

Qual·ter. 
1IlII'.r 
(ie_I. 

.\djoWtt 
(huft"l. 

I 

I Clo.eli. 

I CID.ed. 

I 
I 
1°101.4. 

i 



1652 I,EGISLATIVE ASSEMBLY. [27TH FEB. 10'J5. 

Report .h01l1i1lg what progres/j haB b'elI made up to l~t October 19t", on til." 
rtcom,nendatiolls 01 ti,e I"diml Ret"ell"hmtflt CO'11&mittee, 'Jots·sa, MilitaT1! 
Ser"iCl$--<!ODtd. 

I I 
Berlal 
No. Beeommendatloll. 

dercn.~ I Hnnelal 
I'lr'o',rDI,bl ~ .ct 

y_ 'Actlon 'Iken to Iblb July IfI!4. 

Brancb ree-
POllilble for 
tlkln, tile .. 
orden of .. aIUln. 

• 

Gover,,-
l ~nt. 

. Bl')l(lrt. I ahllnm. 
I I  ' 
1---, 1---1----···---.... --" 

Esp"l/lii",., i. E~ ld." 
•• tb. 8t"",,..., JJf'fItY· 

" An elrly .,'1\.1. mllll to 
be .riIYOII., 011 tho 
b •• h (If lb·, foton 
",,11."0" lite 'or 
Ilrttl.b '/lldle'" 'Inl, r 
In India. .' r. ,t m. , 
the pro.,lwlOJlaI rail b.,· . 
Inr bUD rldo"eeI to 11:1& : 
tb.r, will I e III IOto-. 
D .,Ie ... inl of £",1110 i 

411 I 0"1:11 I"o.lolon In : 
1.:1"1.)3 lor lorlou,h I 

I 11IoWII,C •• ,.., OmCfrl I 

I of tbl In'llolI .. "Il" ""I t/lO high bJ 1:848,0lI0. I 

1 
Tbl. will .oloma,le."" I 

· prodoee. ..ylng III I 
I 1.8-26. ! 

•  I The ptlJmelll to War I 
.0 I' 11,1\11. of £118,000 ._ 1812· 
o 011 leooont of oloth-I 
I b'g .lId eC)1ll)lm"DI! 

I
· broarhl to laula by; 
BrUilb tr"opi Mhoulil I 
dbapptlr (n IDZB-16 i 
eonaeqo.tt on Ib, re-, 

I dooUonl propoltd In I 
: Sri lI.b Troop', I 

II The nnn,,"ourrenee of· 1 
· tb. Item"ol eachan .. 
',on .... 11 n III r .. pee'l· 
or ,. lIopotamla will. 
pr:"IIIO> In anto_'ltlo i 
1 .. llIr of £Z&O,UOO. I 
St.rl: ",.",.11. I 

61 1be non....:oumooe In I 
· tbe dOet· locoaDt uf 
arrear I'I"DlI"t., 01 
• R6l0,CKAI lI,d £80,000 I 
'. on 'CCODbt of ordllllloe i 
,  "  d m.eblnlf!ll "III,· I 
,.on Iqah,want . In-I 
dlnted for In prnloal ,..1'" will plflClaoa In 
latolOltio "ylng of I 
lil. 73'6 latb •. 

Prori,; ..... 

18 ~l~ t nr~  ~  '3 
latbl. Cledlt to be 
taken for B •• 86 lakhl 

I OD leeoant of fan In 
· Itrio .••• oompared wi b 
1m·18. Debh "f BI. 10 
lath. to ~ t.keD Oh 
_01IlIt of .nUot"ltld 
1_I.DCI .. rlt ...... 

I 
10 flnlh, 'i~ 

t'O I.kl, •. I 

II 
r .'1,&".1 I Advl,. 

'I 

" 
61 '81 .. 1"" lb. II 

61'9 Ink It •• I 

I' 
I 

82 Snlnll' 11 ••. 1' 
lS'U6 .. kb. 

I 
I 

; No farLbtr IOtioD bo l orl~  
> "'" II tilt ""Inrl ander~ 
I theM r __ oDCIj,\on1 III I 
latomatlc aDd were 

I allOwed i'or III tb. Sudpt for 11lH-M. 

63 Bnlng RI. I I 
"·Ollkh,.· 

67 8 .. lnlf tI •• • I, 
73'11 Ilkb. 

I: 
I 
I 

I 
I 

L 

.. 

I 

C;ofl'd., 

Clo.rd. 

811 Bnln, R.. Credit. were t.ten ID the I,Qalrt trm,l· CI_d. 
86 r.kh. Dadret fo¥ lib .... for 86 . ~ teruen.-
I lllal, Ie.. on Iccoant of fin In prlcett ... 
26 Ilkbl .nd for B •. 86 Iltlt. onloeoDot 
I'('oarrtng. of redaction of .tnet. b, 

rODlDmption. A debit 01 
R •• 10 lakhl bl. 111n been 
Incladed In tbe BDd,et tor 
10:8-1' on ICOODllt 01 II tiel-
paled IInr .. 11 10.... alld 
wrltel-OII'. AI reglrd. tbe 
llriO.' 01 1& a~ bl "" IOOOOD' 
of redaction of atooh b" eOD-
lamptlon, Ind Ilmllar .. .,ID,I 
aDder Benal NOI, aa IDd II, , 
orlle,. h .. , been IIIDld flo 
dDOlol wortl., dootl .nd 
m"blU_Uoa r .. e"I' wblob 
"' ~'  IU the 1,,1n .. 
nq .• ' 



l N ' ' RnE~ l E lN  AND ANRWJo;RR. ~ 

ll~ ort ,,'IOu-illg mAul proyrfRR hIM ~ ll modp 1I7} to lHI Ortobpr 1!J114, 011 th, 
ruomm~ da ioll.. ot the /1Illion R'tr~nr .wt Oommittel'. 'tfl!2-f!.', Alilitary 
Sert';crs--contd. 

Sertal 
~o. 

Itf'com "entlatlon. 
1 Beterellco I Flnallclal 
paragraph' em.crt po. 
"f n.po.1.1 allllu:n. 

Action taken to 15tlt July 1911. 

i I 
• ____________ 1 ___ ---...:. ___ I 

Pro.i''''''.-concld. I 
66 . Mu.bg .Uowanoe (>1 tll1ll 
I Britl.h ooldler to be 
, reduoed t', 31 annno per I 
i diem. ! 

. (.Y.B.-Thlsl. no' 11 St ck 
; Aoe lunt headIng., I 
I F..J oj "'';lIInll. I 

1\,; Stoot. to b., e.ten down I 
10 the extenl ot a •. 10 I 
latb.. r.~  to be I 
tIlten tor H •. 60 lakh. 
on aorount vf laU In 
prico. and r.duatton of f 
ralloll RCal,". Debit 01 
ae. 1\ lakh. to be taten 
on account of a"ttclpat-
.d 101 I" ar.d wrltel-oft'. 

p,.·rul, oil Glldldrl"""I •• 

&8 8toob ot Ctrol and lubrf-
~a~l  ~~ ~ •• r.dl1ood b, 

1l.,C'ttlfO' nJik' .urgiMI 'f .. tr""~  •• 

67 Tlte .Iodl:. 01 modldnel 
and ourrloallnatrllment. 
are to b. redlloed !D ,lte 

~~~  .. allt .' ~  t~l  
lobjeot In lIeplembcr 
lilli, a"d tbe •• tlm.It'" 
flgore. 01 al. 36'\6 
I.lrb. lor new i' 10basHi 
In 1923-26 to bo cortail. 
ed I, K •• J 0 Jakb.. A 
oomplete re,low lobo 
macle of ali artlu1u beld, 
and. apart from the 
~o ll allo  reBe", "f 
al. 6lakb, .ny Ilooh 
III esoe,. olts monlh,' 
'UPI,ly of .1110101 not In 
oommOll aat (r liable 
,,, deterioration to lie 
lold. 

OJ Sa"'ng lie. ..ov.roment ord ... have hlood 
87 !akh.. redllolng tbe mel'\"g allo. 

wallce to at anna. per diem 

HI /laying II •• 
10 IAkb. 
IIIltllll, no. 
~ lalthe 
rN,·urllng. 

I from the lit Jilly It128 ..u. 
Arlay r".tractlon (Indlaf No . 
480 or 1918. 1'0 turther lotion 
I. neo ..... ry. 

[A. Ii 'I Ca.o Nn. A.-lasSO lAo 
O.-IO)-P all<1 A. Genera!.] 

CredIt .... taken In tho BOII •• t 
for 11123-" for BI. &0 lakh, on 
orOIll\nt 01 I.U In !lrlou and 
.. dnrllon of .. lion acalol. 
Inltead or RI. 10 la ~ II 
recommended, ero,lit waN only 
take·. for B •• ft laklll lor re-
duellon In Itfek!: tbe cle8el-
ello, . t Ro. A lakhl b log 
rna '0 Ifood b, (1) .n additional 
oredlt 01 B.. 6 lallho unller 
Petrol and La··rlc.nh (Soria I 
No. 116) at d (SI Re. 1 lakh 
under Foel and Light (II.t 
referred t I brlhe Cnmmlttee). 
A debll for RI. 3 I.kh. 0·,1,. 
ha. beon taken In Ihe budget 
on account 01 a"Ual".ted 
100,e.' Ihe balal.ce of a •. 8 
lakb. teln, taken under FDel 
and Llgbt 1£0. Ii IAkhe, alld I 
MI.oellanlOu. R •. t lakh. 
AI regaed. letlon 'ahn for 
.eon ·Ing aredlt 016 lakll. Irom 
redllatlon 01 'loch, plea.o -eo 
remarlla a,alnat -eml No. P, 
a. far •• 'bey refer 10 )'fdu., 
ti~ , 01 • tech. 

63 r r. .~ ;;llt; '~~~~''a ~ ~ ~~d ~ 
Inlllal. acoourt of reduction h, .tocb. 

61 Snol g 110_ 
10laklts. 

PI.... .eo remark, agal"., I 
Beri.1 No. 63· 10 lar e. tbt, 
r.'ale to Iction takell lor 118-
corlt,g .. dllallon In .toeks. 

The .nrn, of .tocks 110. been 
completed b), the I)i.eetor 
Goneral, IndIAn Mediad l'Ie .. 
,Ice, Ind tho ealo 01 .orplo. 
pertabable and oblolete It.o,ell 
I. prnceodhllf. Orden It ... , 
been lA.ue" for the db.-po .. 1 of 
.nrpln. FI.1d Mt!<lloal abd 
Veterinary ocloipmenl. A 
reduetlon of onl,. B.. 7 lakh, 
.... allo"ed lor In tho bndtfet 
for 1928-26 but 11 I. probaflle 
that tbe Inh redua\lon ,t Bo. 
10 IAkh. hal been eft'eated. 

Branch ... _ 
pon.fbl.IM 
laking 'be 
nrclN8 of 
GOV(lrn-

IIIent • 

Adjutant 
cieneral. 

Qn .. rltr-
tootter· 
Oen,·ral. 

.. 

Dlr.ctor 
Oenrral, 
Indl.n 
"edloal 
Senlce. 

Clo ed.~ 

Clnaecl_. 

Clooed • 

Cloeed. 
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Report ~h()1(Jing uhot. l,rogl'e.<s has
recommendations 0/ the Lutlian.
Services-contd.

been made up
Itetrenclnnent

to l st. October 1ge4, on the
Committee, 1922-23, ltf ilitary

Serial
No. Recommendation

Clothing.

[g Possibf ltty 01 authoriecd
pertod , of wea ~ of do-
thing being increu-ed
ny 25 per cent. and
ot'icr econ ') nil'S in clo-

i~Lb:f~:'~h~l::~~~~'~~j'~S!
I
I
I:
I
I

58·A Reductio" of 30 lakhs to I
be effected in fxistillg!
stock. d clothing. I

C,'t!lIIUI('C.

59 ! (a) A reduction of 50
I per Cent. ill the war,I reserve could be effeCted'i

I I
j (h) The total stock of I
i

l
stores should br- reduced I
to Rs, 8 crorus. Ex- i

I penditure On purchases I'
ill 1023-24 t, , be rc~tl'ic-.

f ted to Us. 130 lakin II after allow lug for Rs. III I
. lakhs fal: iu prices, a:
reductton of ~t6. j
1,00,42,000. Any u ~..
lance required to: C,.H- i
sumpt ion ~o be obhir,. tl i~;I:~~~f::~r~~o:~~e~~i
sales of surplus stores, 1

Rt~re··f>n(·('
paragraph

<l
Report.

Ftnnncia l I
cf~~~' :1

arm run,

-·-i------,

CIO::iCU~

Action taken to 15th July 1924.

Branch
responsible '1

for U
taking the, ""."'KS.
order I:! of I

GOH'l'nmcnt.

(;5 ! ~~Lving-I! '. The question of Inereasi n c the
2.$ luk h s. periods of wear of artL'I':3R (of

pvrsunal clothhg and ueces-
snries 11:1:j bee n cxmnined, and
revised periods of wear have
been pl'opol3ed in respcot .)i
tlu more impnrtan t urt!c! •.-s
represcntiu e cxteusioue
varyjng Iro.n 25 t.) 100 I er
oeut, N!(:cl'I!3:<!'), o-dcra
g iv in ...•.effect to the chs ngcs
have b~en issued, vi·de Arwy
Instruction (In dia ) 464 of
iszs. 'l'he total unnua l
recurrtug saving in clothing
nllowauce-, based on these
proposnls 38 Cum pared with
tho bil(tgOt. esthnatcs of these
allowauces f.u 192;j·24,
nn.ou nt s to npproxi.nutely
Rs, 21~lakhs, i.e,,;j lukbs ill
I:XOCSS of the Inc hcupe Com-
mittee's recommeudationa.
Uf the total saving, !6 Iakb e
was budgeted for in the esf i-
mates for W23·24 as <:. deduc-
tion from oxpenditu re under
Head 1.

Qli.<ldcr- Cl -se.',
m Is'er-I;
Gener ••1.

The llaui!et estimates for 1923-
:.?4 wer. prepared on the
assumptdon th;,t ctothing
stocks to the value of above
H~. 65 lak hs would be con-
surned without replacement,
ur (lis osed of, during' the
year. Actlon was tu r.en to
secure tlli, credit. The ill-I
crease in t l.e credit as co I.-
pared with the Iuchcape
commlrroes rigure of Us. 30
lakhs wont to cou .terbala nce
thJ shortage ill the credit
under Ordnance stores [See
Serial "c. 59 (0)].

6;-) i S;j·d 19 Rs,
So I..khs
luit.in l-

i CI'8ed.

66 : Snr ing Rs_ i'l'his .questl.oll is st i] l U1H~c!' I Quad,'r-
i oon : const.r-ruuou aud a S;.CClal/ ;,·I[lstcr-
Iakb s ; iuves tiguuo. into the ~eserves General.
ini ti-i l, : or Ordnance Stores \\'111 pro-

bubly 0.: u-ndo duriug the.
current nnanctal year. I

i
Credit was tnken in the budget. I
i fur 19:;1-24,fur 1.1. reduc ri..n of
i Rs 130 lnkus ill HIJ ecocks Gf
: clothing uud Ortlnunce stores I
und steps tnken to secure t.he
rcductluu. lr is nutu ipatcd
t hs t the actual rcducrio.. will I
be turgor, The res iduu l !
surplu-, of Ordnance scores is II

not cousumahlc and lhl.'f.J is
110 nu.rket tor it. !

I;------~~~,~--
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Report showmg uihrtt. l)1'ogre,s has been made "1) to Lst October 19i2.¥, on the
recontmendation, o] the I ndian. Iietrenclnnent Committee, 19!!2-P3, Military
ServtC€s-.contd.

;Seri.]
No. Rt e ommendat inn .

Meclianical T,o(f11Spod.

60 The prcvlsion for addi-.
tion s by purchase to be
reduced by R.. ~1
lakhs, tiz. - R..:. I

Iak h s,
By cr-nsumptton
o[ existing
stocke of tyres
and spare parts. 15
Ornissiou of
Bud i et provi-
sion for pur-
chase of n.w
vehicles as
shown in IOZ;t.
2~ Budget. (But
see uarag raj h
~3.f Report: 6

'I'ot ul . 21

(;1
~lIimals.

No purchase of c tmels
being uecessary in 1923-
24, there will bJ a S3.VID){
of Us. 3'~3 Jak ha. If
reduction in strr gth
of tighting troops is
accepted, it shoutd be
possible to reduce pur-
chase of animals by
Rs. 10 lu khe by mak ing

equivalent reduction in
number of uu lma la in
remount depuhl.
Net saving under recom-
mendations contained in
paragraphs 58 to 67 in-
clusive, when compared
to the 19t1-2:! estimate
is only Rs. 188'43 lak hs,
since j 922-23 estimate
assumed saviugs at
Ics. 16,'09 lakhs due to
reductions of stocks.

Spedal Set'vices.
The provision for \\T azt-
ristan occuputiou for
19L3-24 being limited to
Rs. lU'f) lakhs will pro-
duce an automatic re-
duction of lts. 153'5
lazhs under this head.

Recommended that the
garrison of Aden be
reduced to its pre-war
strength representing a
snvmg of Rs.:O Jaubs
on the H>:!.-t3 Budget.

wur arrears adjustments
in connection with the
Great War ami the Af-
ghan War having been
completed, the sum of
Us. 3'4 lnkhs allowed
under these heads in the
19t1-23 Budget will not
recur.

(5

\ I

I

lleroronco
Plr'g[,l!h

l
,

Report.

Action tnken to l Iith July
1914·.

I Branch I
resp.m-ibte

for

I
taking the R:Kl£ARKS.

orders of I
IGo\,.n·lllllclltj

It"'L:nncidl
l (fect
pel"

annum.

--I
I

G7 Snv intr ps.
t :n Iak h s ,

The onussron cl 6 lakhs for
purchase of new vehicles was
given e.tect to in The Budget
ror 1923-21-. No further acttou
011 tb is portion of the rccom-
mende tton \6 nece-sary.

As regards the iec rumeudu tion
"bout a cred t of 15 Iak hs by
consumption of existing
stock«, a creoit of Bs. 5 lakha
Duly was entered in the
Budget for 10'3-,4. Steps
have been taken to B:::ll ail
StOCk6 ~\ hich are not required
Ior consumption, but it has
been oittleul t to obts in a ready
market for them and the sales
arc prcgressi rg slow I)'.

6. SarIng Rs.
I 10Iakh-.

I
A reduction of Rs, 5 lakhs for
purchase of animals was
giveu ellect to iu the Budget I
lor 1923-24.

A further saving of over Us.15
lak hs was rca lised in 192j-~·.}.

I
I .

U9 1 ~~,tS~~~I~~

I account
!ls.188·43

I lakhs.

I· 1
I

This item merely summarises
the sa vfugs recommended
under the heading .. Stock
Account" .

I
it was not found possible in
lO:!3-:!4 to give effect to the
recommendation of the Com-
mittee. The whole of the
savings proposed by the Com-
mitteo have, however, been
taken credit for in the budget
for 19:!4-25.
l'ropobals for reduction to

Iv approximately the strength of
I the pre-war garr-ison are : et.ill
under consideration, and a-
nnal decision has not yet been

I

n rrivcd at.
[t-,. S. Case No.3G·12·::;. LI.-l)
Post War Garrison at Adeu.]

Savi nz' 'I'he saving under this head
Rs, 0 3'4 is automauc and. W3S allowed
lakhs. for in the Budget for 19~3-2oJ,.

i
i
I
I .

71l I Suvi ngRs.153·5
lakh s,

70

Xo action is necessary.

it! Saying
Rs.
lakhs.

Financial I Close.I,"';«1
Army D"1'- \
urtmcnt.

I
Einnucial I Closeu,
}\d,b;cl'.

Quul'tcr-
master-
General.

Closed.
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Report 3howing what ro rt~  '.fM/ bun maat tlp to l~t ()ctob" 1911.f 011 thff 
reco77lll/l.tndatiolls of tlie Indian RetTenchm'71t O l n tte~  'Jfi11e·e.1, Milifary 
Service,--contd., 

Relerenee i 8ralloll 
Flnal,elal ... ponalble 

.erIaI Reeommendatloll. paragraph etrol't Action taken t<l lKI1, July 1014. for 
RR" l~'. No. of I per taking the 

Report. i annum. nnlers 01 

I Government. 

---"---~-------. ,. ._------------_._---.. '--. ----
JlilttllAlI_. r.ut1'" 

I 

a." tkrg ... 
16 Co) Where .toree Ire 71' Illereue (to) Ordm t'llIl e8\>ct to t l~ Army De". Clo.o,I,. 

IIII1I8d bt the Army to 118. 88'67 Tl'Clommen tion .... or. I ..... ed artment. 
other apartmentl, a lakll •. In Flnlhee Department letter 
debit ehould be .. Ioed No. ali-A., dated the 78th 
apln.t the departm."t May 1923, to the Alldltor 
eODcomed. O~neral. 11'0 further acllon 

10 llfee_.., a. reglrdl thlft 

I 
Item. 

(6) Tile grant tor net (b, The recommendatloll ...... ("Io."d. mlooeUaneoUi espendl. given effect to In Iba Jlll"f,et 
tllre to bo reduced to for 18!8·2'. No !urtber ael on 
RI, %0 lakbl. I. nece_.., al regardl thl. 

Itom. 

I""";,'ow ,fA' ....... 
,.r,. and .... II ott'" r,.II"'III. 

17 1< ~ro i.lon for nn.llof. ~ Suing The IIvln I 1ft .utoDlltic .nd i'l1Ianciul .e \~ 
t NMrve to be JD&de R •. a .... allo,.o<1 fnr In tbe lInllget Alltl ... ,. 
In futnre budrew. l.tb •. lor 1928·24. 
Bo. 80 1.kb. Ia beiDIL 
allotted for the comple. No lOtion \1 nec" .. rr. 
tlon of eqnlpment In 
1913·,.. Aa app,rod. 
_wlr halt of tho • n ... 
...... Ilre... for 18Z2.SlI 
are recurring oharge. 
.Dd .. Ill b. ahown under 
appropriate beadl, the 
net 1 ... ln, for .. De. 
mealn_ ' amountl to 
111.8 latbl. 

I 
. 

I 
O' ~.cti ' cA .. rg ••• I 

tI8 Recommended that the 781 1m. The India Ollloe .. ere •• ked In Army Dep- lol d~ 
pre .... r  a ..... ngement be Fllllnolal .!d.\eer, Military anment. 
reverted to uniler whlob Fll\Il1ee, letter t.o. 117·P., 
..... tlement of penalon dated tbe 28th April lIla, to 
...... arrlnd .t lor each tate tbe neoe ... ry 10t,lon In 
IndivIdual on retirement thle "Ipetlt. Information baa 
on the bllli of ill' e&· been received from tbe India 
peet.tloD olllf •. ODee to the eft'eet th.t lite,", 

In thl, direotlon have been 
taten In oonouilltlon with 
tbe "'ar Oftloo. 

ell The ahare of Jndl. or tbe 74 Inoc·e.ae Tbll I, an lutomltl. InorellO, flnancl.1 l od~ 
allowancel .nd gratul. HI. 9'76 lor .blcb proviBlon .... made Ad,l""r. 
ti .. parable to demobl· 1.llh •. In tile Budpt tor 102t·,.. 
!lied olf Clere durin. 
1ns·2 .... Ill amollnt to No 10UOll I" nece_..,. 
£"16,000, aD Inc_ee of 
£86,000 or R •. "'76 lakhl 
over 11Il.1lI . 

, .... e/liary IIwd 7'erril ...... 1 I 
jo .... , , •• I 

70 BeoommeDdeJ tb.t tbe 76 lavlnlt lbe ~et allotment for 18,8·U A,I,jutl"t· Clo.,Ii. 
I "dlct r r lIla·,.. (or BI. 111'81\ ...... "red by Ba. 11'82 lath. OJnera!. 

\ Ihe "lillar, and Tem· . lukh •. "blob In.llldela Ndlletion of 
torl,1 '~re.  be lI.ed at la. 18,800 on .ooonnt or av· 
B •• 108 Ilkb., tb. _In Inll. n Ibe st.1I' at A.rmy 
aYlng beipil In ,..,,1· H .. d~e .. for whlob uedlt 
torlal Foron thar •••• hal. dy been tlten Ilnder 

I Serial No.8. 

I 
No '"rlbor aotlon I. n __ ry. 
lA. G.'I ClIO No. A.·!6617·A. G., 
A. and T. F.-Or!l'.nl .. t ~n.  -, 
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It'IJ{)rf. ~ ';' l  11'",,/ 1'/'fI!!,.,·... "aH IJon 1J!ad,> "I' 
/,I·,·o/fl·mpndali"". oj tllI< /"diull ll ~ ''''" ell  

''''r ~-con d  

to I., OrIO/'fT 19!4, on tA, 
('oll/mi,tn, t,?:?!-!.', Alilitary 

I 

.a.rlal 
No. Reoommrndatlon. I

llel"""I"," 
"' ' ~r l'  
"f I Report. 

--- -Jt{-i/,-' -it-n-r,v-'f--""-la-. --1--
;71 That r~-a ro  ·I.tlon ot l'ni ~ 0'\ 

Innd. fur Mlillar, par., a, 
Worb be prohlbl'ed 
OIO.pI for worko 111o url-
ed In the lanoi/oned 
progrelllme wben .he re-I 
appropdatiun tlibollld b(l' I 
lubjeci to the Inmnrle. 
of Inlng. belnlt jUIII-! 
fied by tb, 6I1anol"l! 
oltu&tlon. • 

:n That the wholo .rran~e- rOlfe 5'. 
ment fOfDooorulJlOdaling (lnra. ,. 
both /lrlil h un.1 Indian 
troop •• boul<\ bo ",ylew-
.d, and t"at It .hould 
be conslderod whether 
It "ould he pO.llblo I" 
lome aasCl to aooom-
modate tho trnop. In 
,1I.lllIg harracks. alld 
in othor e •••• who. her 
th.o d .y I.rn of hullinK 
,ranh Ihould not be re-. 
Ytrled to ulltil tho future I 
dlahlbull',n of tbe army I 
an., the .tronlflh ',f UI h.' 
have be.n defllllt.l, i 

i ~eclded. I 
1 

'73 Tbat the whole pro-' Pall' 6'. 
Iframm. al lrIllitary I) .. e. 5. 
Work. r.qul,.monto bo 
,,"mlned and ou,toiled 
on 'be b,.I. tbat tb. 
tola I proYlllon tor ne .. 
,,"rt. • .. ,d .. prb In 
pro, • .,.". apart 'r,lm 
the req ulrem.nll 0' tb. 
BOJal AIr Forue and aOJ 
lpecl41 mf' •• ur'lI ronde • 
• 4 lI.ee .. l.,. bJ tbe 
I military eltaltl..,.. 

R~~~dl.~t •. redaO\:d bJ 

I 

Flnondnl i 
e~~~t ,.'ctlon luken to Ut,1I ,J Illy IO!4. 
annum, 

I 
I Drano" I 
, re8ponllblo . 
: r or tak IlIg ",,, .. Ie 

~ ord... I. 

i ' 01 I 
__ __ 1 ____________ ~;orn~ ~t  _ 

I 
I 

t 
I 
1 

I 

!Inilill of 
ao lakll •. 

i 
I 

Tbe _tie r '" ullder 
tlon. 

.&amino-I' ~ ndn r
, In-Chlot. 

I 

The .. bole arrangement for .. 
accolllmodatlng bolb Brltl.1I 
and Indlen troop. hal been 
reyle .. ed. Varant barraob 
are being utilized to the utmost 
esteot pOIslble. Tho.. bar-
ra~" "lIlch It II 1I0t po .. lbl, 
to utllbe are belnlf dellloll.b· 
.d or sold. 11 la lIot n.onolder· 
ed po •• lble to revert to tbr 
old Ryllem of hutting grant.. 
No lurther a.tlon II requlf8d. 

Tbe Committee'. re"omal,nda- .. 
tlon about reduction of pro-
..1,1011 lor ne" "orb and 
.. ort. In pro,re •• by ao lakb8 
II oompared "Ith grant for 
llIIt·IS "al gl yeo .lI'vol to In 
the Budget for 11128·". No 
further aotloo I. required. 

Cloll'd • 

OloNd • 

,,! Tha', In the pre •• nt IInlo. 
elal aondltlon. ao major 

Pa,e 64. 
l"ra,lI. 

linin, of In aeoordanae "hb HII E.tel. Clo .... 

, do~~e l~ ~t ~ ~  I 
: tLII at b.adllll' .... ra 
and tbat· tb, anllllal I 
proYI.lolI a"nulrl be· 

. i nduOid to It lakh.. 1 

i 

11'7 J I.th.. \oney the Arm, lrIember'. 
order •• In.truotlon. Ilay, be.n 
IBloed to all o~.mand. and to 
the Iod.peodent Dlltrlct of 
Rnrma Impreulolt on Ihem 
the IlIIportance of 1 •• relolDg 
th.lr po"ere 01 I&notlon lor 
major "orb "Ith the II_tn' 
care and regan! lor eoooom, 
and Inltruotlng them. "here 
neoe_.,.. to make a pre.loul 
ref .... no. to AmI, neadq11llr-
ter.. In order to alO.rtaln 
"h.tber th.... I. any chaDO' 
of a redUOtiOIl or redlatrlbutlon 
of ,arrl_oll. 

Tbo IpeGlflo recomm.ndatlon 
Illllltlnl< the anDuai proylllion 
for tb'reM"' for un'o_en 
r~ul .. m .. 1a to Ita. 111 Ialrl .. 
baa been .llfllI ••• ot to III thl 
bnd,.. for 1818-.. and 1116 II. 

No fartber aotloDII'Il"'"."" 
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Report ~ oldn c at 'fY'ogreu ha,3 bppn mad" up to 16t October 1921,:, on tAe 
reeommendation8 of th.t Indian Rr.tTenchmenf Oommitt,.,., '19st·13, MilitarV 
SeT'llicq-contd. 

aerial 
No. Recommendatloo. 

Reft ... nee 
ara~  
of 

Report. 

Floanclal 
.IeGl 
per 

.Dnam, 

Action tAken to 16th Jul",,!,-

Branch 
t~ O .l 'e 
for laking 
the orden 
of 

Gonmlllcni 

B.xno 

--:·--------1---:,-------.--------J---.-.-
JI"''''ry W ... b-oontd. 

15 That Ib' re." •• fll' baild· 
Inl'.nd .. orb oOltlnr 
lip to II.. 10,000 b. 
ItlDlt,d to 18 'althl. 

18 Th.t the po,.lblll:1 be 
elp'nred of .«oetln" 
eeonoml .. 1 In Of" ~'n  
efra-t1,n bv "tlll .. t!o .. 
nf .o •• ot bllildioll'l for 
military pntpoa'lI, and 
that .t.p. b-I, hn to 
dlopole of .'1 r ln~  
whfah OIInnot be '0 
Utlllleel, 

77 Th.t the ro. . ~n Inr 
repalrR to l·ulldln,,1 In 
181 ... 16 be 1I",I&'d hI 81 
I,kh •. 

7S Thlt the deel Ion. be 
np.dUtd on the qUII-
tlon nf 1It t· Inlfeml1g 
oertaln ""otl.r .oad. to 
the 011'11 luthorll1eo. 

P'g'U.1 S •• IDtr of 
p .... 1. 0 Jakb •• 

Pall,6a,! ... 
pall .... 

I 
I 

I 
Pap 1I'IIning 
p •••• II. dutlRIf 

::128-.4 nf I II't710.h •• 
Pag.15, I ... 
perl.IU. 

70 That tho 'ot.1 proYl.lon PI!!O &5, 8 .. lor of 
for r,'adl be 1Itduoed '" Po",'.' of 2 Iakhs. 
t71.ltha. 11 

80 Th.1 the tot-) .s~ ' ndltllre P •• e II • 
JII 1l1l-I4 ander tbl fara. 
treed 1II1oeell.nenu. be 1. 
IImltt4 tn HI. 73,78.000. 

81 Th.t tb. daft of nIRtere 
em O '~ on Mlliterr 
\10 orh Ihould be l'ro-
"renITel, reduced .ppro-
slm.tel, to the ~ 

cldr '. tbe Vont Irw 
elbbll.hmenl In 11118-.. 
being IIsed ., 
01 RB. Iio .... 1'1, •• 000,. 
"'nr laths, .nd tb.t 
trirther II&Tlnr .houkl be 
etr.tted t htrtiltlr. 

81 Tb.t t ~ rule undor whlob 
m nrt~d m.terl.1 mast 
br obtained throall" the 
Hlllh Comml"IIIt,.r tor 
Jndh .hoald b. Imend-
~. 10 •• to en.h1e new 
wrrk .. or flxtrn&ite I'C-
Illr. 10 be ,Inn oul 
OD lump .11111 oolltraet •• 

Page 66. 
p.ra. 
ll1. 

... Ing of 
118. 8'1& ,.ltha. 

The Oomml.'ee·1 reenm~ no .  
tlon w •• g!."11 etreet to In I h. 
budret for lna-f'. No fur-
tber •• tloa II ",qulr.d. 

All Yleln! lInel h.", boen Olle· 
full,oon.lder.d. Where pon;' 
bl. !.hey h •• e been .e-nooupl.,I. 
Where .ceommod.UolI W •• hOt I 
poeaibl. tbo lin •• b ... been 
detnollebetl. 01' In 10m. 01'0' 
10101. Thll ift the acpept ,\ 
poIl01. W he •• land. a •• nll-
Ibl. for •• Ie It 1 .. 1 .lthe been 
laId or I. wHler oomfJeraUon 
for .. I.. v .. ,. fow ••• a"ll 
lfU8J nnw ron"lIln f", d ~ •• !.1 
No furtbor .ction I required. , 

The Commit'",,'. reconlmeuda.! 
lion w ... lI"on l!\'eet to III Ib,' i 
budget for 1112.'·?4. No fllriherj 
.otlon I. required. 

N.",_..,. order. bue boen I 
Illued. 

i 

lb. Commitlee's ,tcommenda·1 
tioll ".s "hen ofFMt to In Ibe 
B"lillt for 1IIl18-J4. No lur. 
ther action I. required. 

The CommIttee'. rcoolllmenda-
tlon was "hen c\teot 10 In th. 
Budget for 111Sll-21. No fur-
th.r aotlon I. requlrod. 

Tho Budg.t provision for 1II1II-" 
under tb. head "EI'.bUlb. 
ment" .... Be, 16'87 11k hs 
•.•.• R., 75 la'h8 for ret.blillh. 
mont In India and BI. 1'87 
Iakh. lor lurlolltlh ob.r,9, h, 
England. The Military 
Worl. furlough .hargte for 

~ wo.. not bud(letted 
f01' under the .head .. MllIte..,. 
Works ~ l aud. m.\lt •• but 
under tbe reneral ArJU, bead 
fo, payment of furloulIII 
a1low.noe8 of 01110... ot tho 
Jndlall Servlc ••. 

For the year ' ~  budget 
proTi.lon h.. boon JUllde lor 
n.. 71 726 I •• h.. I'rop"""l. 
h... been ""bmltted .. hloh 
reduce tbe "08t of the ell.b-
H.hment In futu", yoars to I 
n., 67'48 akhB. The •• 1)['(1'1 
po .. le are ulldor claml notloll. 

I 
It hal been deoldod not to I.h 
an, further Action III regartl I 
to tb. .mcndnlOllt 01 .10_ 
role. •• IUlIlp 8Um ooutraet •. 1 
oon be onlered Into ullder 
nl.lln!! mi... No furtber' 
.... Ion I. requil'lld. 1 

i 

Englneer-
In·Cblef. 

.. 

.. 

CIOIod. 

1 Clo.od. 

Clo •• u. 

I 

I 
I 
I Cloe.d • 

i 
I 

CIOlln .. 
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R~ o t IChowing 'Il"Ult 1JroguAA "08 bun mad~ up to 1st Octobtr 1914, on tAe 
recommendation!! 01 ti,e Indian Retrp.nchm,"t Committee, 19"·13, Military 
8,rtlicea-concld. 

lIerfal 
No. RtcommEndatl"n. 

BefanlDGe 
paragraph 
of R,p_-_It. 

---.------1--------+-----------1----1---
M"'mr!, W'orll....-con.1d. 

83 Thet ,ome IYltem Ihoule! 
he blllDedtatel, Intro· 
duoed to ob"lale Ihe 
.... Ietnl erpondltnre 
loonr .... lln conltqnD' 0& 
of tho lap.lng or nll.pellt 
,ranl8. 

24 Th,,1 the I'royliion un(l .. 
Ih. hend '. Too II .n<1 
Plant" be lbolted to 
R-. H I.kh •• 

M Thliln the UI. 0' .11 
Dew oocuplnh 01 Mlli. 
tary Worh quatter. 
rOD' ohould he ehr rg .. 1 
.. lth Icteronre tn pl •• en! 
rot. ~  Inte,..t Irrt8-
reo'.lye of tbe dAte of 
""nelrllctlon. bllt . ~  .. 1 
tn th. "'0111 madmDm 
ot 10 n'c~nt. ot pay. 

18 Thlt a r~d". ion or BB. 10 
10 IIh •• hould be effeoted 
In the total pnrohl •• 
nl Mllllnry Work. tore. 
In 1023-240 

HI, ·E ... lltftry IAJ 
Vie",.,', •• lnU"hw.",t •. 

87 BedDo,lon In I he eot. b· 
lI.bment of Ufo Ex· 
cellero! the Vlc.rq·. 
bo<lH"ord. 

88 n.dartinn In tho •• tob· 
U.I mCIlI of JlIH 1-:.-
oelleney Ihe Vlceroy'R 
band. 

1'h, l,t Oc!o3e,. 1921. 

Page 66. 

rara• I • 

Pare 67. 
""rD. 
lG. 

".g. 67. 
JlDra. 
16. 

'll'lth • Tlew to ob.late hea,., 
expend1tllre at the cloee of the 
year reeuiting In willie, tbe 
HOTernment ot 11I<1la bal 
IInetioned an 00.,..lIotm.1I1 I 
of 10 per cent. o! fbe tffPnt, of I 
Major Worh.t Ibe commen. I 
oement of Ibo IInanclal ycar. 
on tbe underoundlng tbat an 
equal awo·.nt .. jll be Inr-
renMred at Ihe clolO ot th. 
year, No farrher a-'lIon I, 
nooe_'1 II. «OIl.rd. tbll item. 

1I".lul( of The CommUt •• •• reoomo-ond· 
Re, r.O.OCO. allon .... gl"en elfo.t to lu 

the'lInd!!e' 'or 1023-2'. No 
tnrt her Ictlon I. reqolred. 
AI the recommendallon. It 
adorled would involve • Ifreat 
dea 01 .. Ira, wora dOA to 
cOll8tanl revl.lolIB n.rePlllatO!l', 
by the fnot that I'&'el lIuc· 
tuate, It haa boen doclde,1 not 
to rUrBn. fbi. recommend •• , 
tlon. lint tbe anornallo. I 
.. f.rre,llo ~  the Committe. 
can b. got ovor by pooling 

j rento. In Army Inelruetion - Undla) No. lU&M or 11128 
revlotd ralcR rt IntereRI on 

I 
.I"ilal eoot were 88nctlonell 
lor adortlon In " tl~ 
relit to be rel'oTCred on ml • 
t&'1 reeldonti.1 bulldlD . 
Tbe ralto nr, trom 8t per 
ClI'DI. on bulldlnll8 oonBtru.· 
ted before I.t April IAIA to 8 
per cent. In the Oaae of 
building. oOIl.tmo' ed .fUr 
1st Ja"uary 19S2. Thoee rat .. 
of Interell are eleJo.he 01 
oharlfeB for malnleollDoe a,"1 
repair., and the rent I.,.lable 
from ocoupants I. BubJe<t to 
tbe maximum of 10 per' cent. 
o! p&l'ln Ihe 8&10 of marrted 
olllce,.. No fllrther I.tion 
Is neceuaJy_ 

Po,. 67. lia.iDg of 
para. 10 laths. 

The Commlttee's reoommend-
at!on was ginn effect to In 
the blldge! for I 92t.2'. NQ 
furtber ~otl " I. required. 

17. 

I",e 126. Sovl"ll (A reduotlon ot 1 Indian olllcer, 
Plrtl. 3. '4</ lakb •. \ \ 10 1101\'0" and 10 bOl'808 bas 

bee" olfeetet! In the strength 
of the hcdy'g'l8r<1 Ind Ibe 
.trellglh of Iho liaull hi. beeD 

': roduced by 8 bandsmen, IhI. 

\ 

producing ... ,ing 01 aboul 
RI. 82.000. 

1'. g. 126, ~~ ~nnl . Alter full conlldtratlon Dis 
r ura. ,. ~. k \1':xoolle"cy the Vic.rey hi. 

l. declued tbat It il not 110 •• tble 
to make fartber redoetlona. 

Englnee,. 
in·Chlef. 

"(Ijutent 
Ho"oral. 

llolOd. 

C10oed. 

Cloeed. 

Clcst<i. 

I (Ico.d. 

A. F. L. BRAYNE. 
Fiflallcial .4.tlriuf. 
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!.Il:OISLA'rIVll: Atltlb:MULY. 

GRANTS '1'0 'I'HE 'l'ATA INSTI'rU'l'E OF' ; ;~ ;~  B.\NOAWRE. 

170, Seth Govlnd D&8: Will the Government be pleased to state what 
financial assistance both recurring and non-recurring has been given by ,the 
Oovernment of India. v> the 'l'ata Institute of Science, Bnnga!ore, during the 
last five years a~d whether they proposo to increase the grant? 

~e onour~ le Sir Bhupendra Nath Mitra: Under Ii Vesting Order, 
.dated the 27th :l\'1u'y 100{), issued uuder th(1 Charitable El1dowments Act, 
]81)0, the Government of Indin nre pledged t,o supplement the income 
for the time being of the Institute by tin unnUlll grant equivalent to one-
half of the income of the Institute from time to time derived from . 'local 
assets", subject to n mnximuUl of HR. 1,50,000 in anyone yea.r. The 
income from "local assct.s" i ncl udes till' incom e derived from certain 
endowed properties in Born buy. In accord!tIwu with this Vesting 
()rder, the following l'ontributiol1s were made by the Government of Indi .. 
to the Institute during the Illst five years: 

"mr Amount. 

B •• J., P. 

1919-20 80,888 6 5 

1920·21 88,OOB 16 2 

1921·22 87,600 () 0 

11122-23 1;60,OO() 0 0 

lU23·24. 1,50,ftOO ° 0 
No other grant,s recurring or lion-recurring Werf) made hy the Govern-
ment of India to the Institute during the last five years and it is not 
proposed to increase the grant payable under the Vesting Order. 

E l'EN tl~ ON RKMODET.LINO LUCKNOW RA.ILWAY S'f.l.l'ION. 

171. Seth GoviDd D&8: Will the Government be pleased to state the 
amount of money spent or proposed to be spent on the remodelling of the 
.()udh and Rohilkhlllld Railway station in Lucknow in 1924-25 and t,he ollow~ 

ing years? . 

1Ir. G. G. 81m: The expenditure incurred in 1923·24 on remodelling 
1,Iw Luclmow station and yard is HIl. 4,23,000 and the sum estimated to 
l)e spent in 11124-1925 is ·Hs. 13,11,000. The provision . allowed for thill 
·.cheme in the hudget estimate for 1925·26 i>1 Hs. 25,08,000 leaving 9. 8um 
·of Hs. 20,91,A68 for e ~nditure ill HI26-1927. 

N lTMBER m R.ur,w A. Y W OItKSHOl'S ~ INDIA. 

172. S.\h Govlnd DaB: Will the Government be pleased to state the 
number of ra.ilwa.y workshops in India and the output of railway material. 
during the last five years? 

Kr. Q. G. 81m: With reference to the first part of his question, the 
Honourable Member is referred to the reply given to part (a) of question 
No. 807, asked by Mr. G. Duraiswami Aiyangar, in this Assembly on 
the 27th January, 1925. 

As regards the second psrt, Government have not got ,the infonna· 
tion; and, if .asked for from Adminiatl"aDoD8, its compilation would -in-
"(lIve Q considerable amount of labour and expendit.Ul'£', incommflnlUntt. 
with the vRlue of the information o ain~d. 
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RAILWAY CONNECTION BETWEEN BANGALORE AND OOTACAllUND. 

178. 8eth GoviDd Das: Will 1he Government be ' lea ~d to state 
when the Government' will connect· Bangalore and OotacamUnd by rail in 
South India, and if an estimate has been already made and if so what is itt' 
-coat? 

JIr. G.  G. 81m: Bangalore and Ootacamund Bre already connected by 
rail. But if the Honourable Member refers to a more direct connection 
I must inform him that this is not under ('.ontempIBtiot;t at present. '1'he 
. results of the survey carried out in 1910-11 for a liae from Nanjangud to 
Brode with a branch from Kottarnanagalam to ~ttu a ai am show that 
thia line is not likely to be .lemunerative. 

RXTllENOHllENT EFFECTED BY THE AllAl.OAMATlON OF THE OUDa AND 

ROHILKHAND AND EAST INDIAN RAILWA YS. 

174. 8eth Govind DU: Will the Government be pleased to state what 
retrenchment has been effected bv the amalgamation of the Oudh and 
Rohilkhand and East Indian Railways? 

JIr. G.  G. 81m: The amalgamation has not been undertaken a8 a 
measure of retrenchment, but 8S a measure combining substo.ntial ad-
'miIlistrative advantages with greater economy in working. By pooling 
the resources of the 'two  railways it will be possible t,o make the best 
possible use of two alternative routes to avoid the loss of revenue which 
Blocks and intemlPtions on one route are lia.ble to produce when the 
alternative route is under a different administration; to handle passenger 
and goods traffic more efficiently and' economicaITy; to eliminate six junc-
tions between what are now separate railway administrations and sO 
reduce the expense and inconvenience of such junctions; to do a.way with 
thp. elahorate adjustment of accounts for wagon interchange hetween thB 
two ra.ilways with it9 consequent necessity for aD expensive technical 
6amining and repair staff at the .j unctions , and a. large establishment at 
~ad uarte '  to deal with the aooountB and with damage Bnd deficiency 
'Claims; to avoid the detention of wagons at interchange points so rt:.ducing 
tosses from delays and thefts; and to pool the worksoop resources of t,he two 
railways, thereby obtaining improved produotion and reductions in the 
~ost of heavy repairs and in light mileage. It is impossible to give an 
exact figure RB to the money value of these various advantages which 
will gradually R:JCl'lle but it will obviously be very I Brr!e. TnC'io!'ntnllv, 
-combined with the introduction of a divisional system of orrnnisation, the 
1LIDalgama.tion is expected to result in a saving of about six lakhs of 
rupees per annum in the cost of various establishments. 

THROUGH TRAIN SlRVICES BETWEEN HOWRAH AND PESHAWAR VIA 

LUOKNOW. 

175. 8eUl Govlnd Du: Will the Government be pleA.9ed to Btate whether 
Olere will be any· through train services between Howrah and Peshawar 
"ill Luoknow? 

lIr, G. G. 81m: No such proposal is under consideration at present . 

• 
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'rBROUGB TRAIN Sn.VlClrB BB'l'WBlN ALI,ABABA» AND NAGPUR VI..t 

bARSI. 

176. 8eth GovInd DII: Will the Government be pleased to state whether' 
~ere will be any through train servioes between Allahabad and NasPUl' wiG-
ltarsi? . 

1Ir. G. G.81m: Government are not in a position to say. The pro't'i-
sion of throug.b services largely depends on the amount of traffio offerin, 
in each 088e. -

REDUCTION 01 TBIRD CLASS FARlrB ON STA'1'lI-lUNAGED RULWAYS. 

177. Set.h, Govtnd Du: Will the Goveimnent be pleased to state wheDr. 
they propose to reduce the third class railway fares on State-managed 
rail.ays? 

JIr. G.  G. 81m: The Honourable Member is referred to the reply givea 
in this Assembly on 80th January, 1925, to question No. 605 and to the 
paragraph relating to passenger fares in the Honourable the Railwa, 
Member's speech on the 20th February '1925, introduoing the Railway 
Budget for 1925-26. 

PREVENTION OP TBEPTS ON PA8SENGER AND GooDS TRAINS. 

178. Seth GovID4 Daa: Will the Government be pleased to state whal 
steps the Government have taken to prevent thefts on passenger a,nd good. 
trains of the Indian railways? 

Ill. Q. G.' SIm: The Honourable Member is referred to the reply 
given in this Assembly on 22nd January 1925 to question No. 28, and 
also to the paragraph relating to compensation claims in the speech, Oll 
20th }'ebruary 1925, of the Honourable the Railway Member introducing-
the Railway Budget for 1925-26. 

TRAIN SERVIOES TO PILGRIM CENTRES. 

179. SaUl Govtnd DII: Will the Government be pleased to state what 
steps the Government have taken to provide sufficient carriages and train-
service to pilgrim centres at the times of fairs, Jattras, etc.? 

lIr. G. G. 81m: The Honourable Member is referred to the speech of 
the Honourable the Railway Member, introducing the Railwl!oY Budget 
for 1920-26, wherein the provision made for additional third class passen-
ger rolling-stock is stat~d. 

PURCHASE OF RAILWAY STon.Es. 

180. Sath Qovind Das: Will the Government be pleased ~ state what 
steps the Government have taken to purchase railway stores, mat.erials,. 
rollin~ stock, etc., in Indio. flnd in the cheapest market in the world? 
Mr. G. Q. SIm: The new Stores Rules, which were brought into force 

ill May last year, indicat.e the st,epR taken ~ Government to purchflse 
rA.ilway and ot.her st.ores in India.  These rules lune been supplemented" 
by t~e ~ sion in .the Steel .Industry (protection) Aot,' 1924, for in-
cre \sm~ Import dutIes on certam classes of stores and for giving bountierr 
on medium and heavy steel rails Rnd flso-plates and on wagon. manv-
fllctul1'ld in Tnaia. 
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2. As regards steps taken by Government to ensure that railway 
stores, etc., are purchased in the cheapest market in the world, the· 
Honourable Member is infonned that tbe D. G., I. S. D., London, in the· 
case of State-worked Railwll.Ys, and the Government Director. on the 
Home Boards of Company.worked Railways, have instructions that the· 
lowest sa.tisfactory tender should be aooepted in each case, irrespective 
o~ the country of origin. 

B.lI:8IGNATION BY SIR DADIBA D.U.AL or THI Ol'PICE op HIGB COM-
MISSIONER lOR INDIA. 

181. Seth GovIDd Du: Will the Government be pleased to state-
whether Mr. Dalal resigned his post as High Commissioner for Indi .... 
due to (a) ill-health, or (b) differences of opinion between him anel 
the Secretary of State for India or the Government of India? 

The Honourable Sir Oharlel Innes: The Honourable Member is re-
ferred to my reply to similar questions asked on the 22nd January lalt. 

ApPOINTMENT op .A. NON-OFPICIAJ. INIHAN AS HIGH COMMISS101l'ER po, 
b'OlA. 

182. Seth Govtnd DaB: Will the Government be pleased to statB' 
why a non-official Indian was not a.ppointed to succeed Mr. Dalal? 

The Bonourable Sir Oharles Innes: The Honourable Member is re-
ferred to the answer given on January 80th lalt. 

TRANSFER OF AGENCY FUNCTIOl"S TO THE HHrn COMMISSIONE:&-FOR 
INDIA. 

]83. Seth Govind D&8: Will the Government be pleased to state when 
the remaining agency flmctions will he tl'Bnsferred to the High Commie-
sioner from the Secretary of State for India? 

Tb.e Honourable Sir Oharles Innes: Tha Honourable Member is re. 
lerred to my reply to II ~limilar question No. 170, dated March lat, 1924_ 
The positioI1 is IlS then pxplained. 

S'fATUS OF TilE Hwu COMMISSION'F.Jl FOR INDIA. 

184. Seth Govlnd Das: Will the Government be pleased to state 
whether t.ho stutu? of the High Commissioner for India is equa.l ,to the 
r,;tnj,nR of t,l1(1 High Commissioners for the Dominions in all respects? If 
IlI)t, in what reRpcets is his status inferior? 

The Bonourable Sir Charles Innes: ']'he standing of the High Com-
miRRioI1er fnr llldia is the snme as that of other High Commissioners 
within the :.:copc of the functions allotted to him. oj 

liJl:f'()}Il{I(NDA'J'IONf; 01' THY, LYTTON COlllllTTFF. . Rl N~ TJlF J:\I"lMi 

STUDENTS DEl'A1I.TMENT IN ENUI,AND. 

185. Seth Gcwind D&8: Will the Government De pleased to state w ia~ 

ACtion they have taken on the ~ecommenda.tions of the. Lytton m it~e 
wi:th reference to the Students Department of the High COmmJSSIoner ... 
office in England ~ 
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Mr. I. W. Bhora: The attention of the Honourable Member is invited 
to tho paper laid on the table on the 16th :February ·1925, in reply to Kha.n 
Bahadur Sarfaraz Hussain Khan'. atarred question No. 850. 

THE PRorOSED INTIR-UNIV.tR8ITY BOARD. 

186. Seth Gov1nd Das: Will the Government be pleased to state how 
many Universities in Indillo have agreed to participate in the Inter-Univer-
Uty Board, as a. result (If the reconunendo.tiolls of the Universities Con-
ference held at Simla in May 1924? 

Mr. I. W. Bhora: Eleven ni ers~tieR have so far definitely deci-
.ded to join the proposed Inter-ni ers~t  Board. 

LOCATION or THE PROPOSED INTER-UNIVllRSITY BOARD. 

187. Seth GoviDd Du: Will the Government be pleased to state where 
the headquarters of the i'rop08ed Inter-University Boud will be loaated and 
what its functions will be? 

Ilr. J. W. Bhora: The information asked for is given in resolutions 37 
and 89 of the Indian Universities' Conference. The resolutions will be 
found in Bureau of EducatJ.on Pamphlet No. 18, co i~s of which were 
£upplied to all the Members of the  Indian Legislature and placed in the 
Members' Libr&!'1 • 

• 
COYl'l]I.SORY MIT.lultY 'rRAINING lOn. UNIVERSITY STUDENTS. 

188. Seth GOViDd Das: Will the Government be pleased to state how 
many Universities in India have approached them to provide compulsory, 
military training in the University Training Corps by supplying them with 
rifles, Sergeant Instruotors, etc.? 

Mr. :I. Burdon: The Aligarh MURlim University is the only Universitl 
tha.t haR applied to the Government of India. for the provision of c~ ul  

,.ory military training. 

SUPPJ,y or HIPJ,ES TO THE UNIVERSITY CORPR or THE UNITED PROVII!fCB8. 

lSQ. 8eth Govind DII: Will the Government be pleased to state when 
the University Training Corps of the United Provinces will be supplied with 
rifles? 

:Mr. :I. Burdon: I would inVl'e the attention of the Honourable Mem-
ber to the reply given on the 22nd J anua,ry to unstarred question No. 50. 
The matter will be further consddered in connection with the Report of 
the Auxilia,ry 'and Territoria,l Force Committee . .. 
iNOREASE or THl ANNUAL GRANT TO THE BEIU.RKS HINDU UNIVERSITY. 

100. 8eth Govind DII: Will the Government be plea.sed to state 
whether they have considered the a.dvisability of increa,sing the a,nnual 
grant to the BeIll'res Hindu University in view of the recent expansion of 
the University? • 

Mr. l. W. Bhore: The question is under consideration. 



UN8TARBBD QUESTIONS AND ANSWBRI. 

bOLUSION or AUDITING, AOCOUNTANCY, EI'C., AS SUBmCTS rOlt TaB 

INDIAN FINANCE, CIVIL SERVICE AND OTBBlt PUBLIC 

E XAIUN ATIONS. 

191. Seth Govind Das: Will the Government be pleased Ito sta'" 
whether commercial subjects such as auditing, accountancy, commercial 
georgraphy, business organization, etc., a.re included in the Indian Finance, 
Civil Service .and other public examinations conducted by the Government 
of India.? If not, when do they propose to include them? 

The Honourable Sir Basil Blackett: The information required by the-
Honourable Member is being collected and will be furnished to him. al lOOD. 
as possible. 

RECRUITMENT or BAOHELORS or CO)UdERCE IN OERTAIl( 8rEOIPllID 

SERVIOES. 

19'J. Seth Gov1nd Das; Will the Government be pleased to state wha1i 
facilities have been provided for the holders of the degree of Bachelor of 
Commerce in the recruitment for public service in the Departments of 
Customs and Inland Revenue, Income-to.x, Commerce, and Industrie .. 
under the Govezvment of India? 

'!'he Honourable Sir Balll Blackett: As regards Customs, I may I.ay 
that no specia.l facilities ha.ve been provided for holders of the degree of 
Bachelor of Commerce; that the Imperial Customs Service is reoruited by 
a oombined s ~tem of nomination Bnd exam.ina.tion and not on a. scrutiny 
of academic qualifications ;a.nd that in recruiting for the subordinate ranksr 
Collectors of Customs doubtless give due weight to any such qualifications. 
In regard to the Income-tax Depar1tment, the attention of the Honourable 
Member is invited to my .reply to question No. 1995 by Mr. C. S. Rang& 
Iyer on September 16th, 1924. 

Appointments other than those of a clerical na.ture in DepartmentlJ 
under the Commerce Department are extremely few and vacancies are 
correspondingly few. No special facilities have been provided for holders 
of the degree of Baohelors of Commerce. 

So far as Ule services and appointments under the direct control of the 
Department of Industries are concerned, no special faelilities are provided 
m the recruitment of persons holding the degree of Bachelor of Commerce. 

ExroRT OF FOOD GRAINS. 

193. Seth (Jovind Das: Will the Government be pleased to state what; 
steps they have taken or propose to take to prevent or restrict ·the export 
of wheat and other food grains from India in vicw of the chronic shortage 
of food grains in India.? 

Kr. 1. W. Bhore: The Government have no reason to believe tha,t there 
is such a shortage of food grains as to justify action on the lines indicated 
by the Honourable Member. . 

EXPORT OF CATTLE. 

194. Seth GovtDd Daa: Will the Government)le ple8.8ed to state the 
number of cattle exported from India during the last fi ve years  and the 
Ilamel of the countries to which they have been exported? 
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TIle Honourable Bir Oharles IDnes: The Honourable Member is referred 
to the Accounts of the Sea-borne Trade and Navigation of British India of 
whioh oopies are in the Library. 

EXISTENCE 0' A SECTION OF ANU[AJ, H IJSBANDRY IN THE PUSA 
AGRlCUJ,TUltAL COLLEGE. 

195. Beth ClCmnd Daa: Will the Government be plea.sed"to state whe-
ther the l'usa Agriculturll College and Institute has a section of animal 
husbandry to improve the breeding of cattle in India? 

Mr. I. W. Bhore: I am not quite clear as to what the Honourable 
Member means. 

The breoding and improvement of cattl4t are receiving close attention 
at Pusa, but the Institute of Animal Husbandry is located a.t Hangalore. 

REDUCTION OF THE POSTAGE ON ENGUSH LEtTERS. 

196. Beth Govbld Du: Will the Government be pleased to state the 
t'easons why the postal rate for a letter from India. to England is two 
annas, while a letter from England to India costs only three half pence 
which is only Ii annas, and whether the Government propose to reduce 
the postage in India on English letters? 

The Honourable Sir Bhupendra Kath :Mitra: The onoura le ~m er 

is referred to the reply given by' Sir A. C. Chatterjee on the 5th February 
1924, to parts (b) and (c) of Dr. Gour's question No. 181. 

REDUCTlON OP POSTAGE RATES ON LETTERS AND POST-CAROB. 

197. Beth GovU1d Das: Will the Government be pleased to state what, 
i!teps the Government have taken or proposc to take for the reduction of 
postage from one anna. to half anna on lett,ers, and from half anna to one 
-quarter anna in the caRO of post-ca.rds, in view of the chronic poverty of 
the people? 

The Honourable" Sir Bhupendra Hath Kltra: I would ask the Honour-
.able Member to await the presentation of the Budget . . 

EUIl.Ol'hN, ANC1LO-INJ)JAN AND INDIAN ER N'rE~r N  OP POST 

OFFICES. 

198. Seth Govind Das: Will the Government be pleased to s~te the 
number of Superintendents of Post OfficeR in tabular form, under the heads, 
i.8., (a) Europeans, (b) Anglo-Indians and (c) Indians? 

The Honourable Sir Bhupendra Hath Kltr,.: 

Earopl'anl 

Anglo-ID'lianl 

Indian8 . . 
3 

riO 

128 

181 



UNSTAB.BBD QUESTIONS AND ANSWERS. 

SUPPLY 01 WARM CLOTHING TO POSTlrlEN. 

199. Seth GoviDd Du: Will the Government be pleased to state the 
ft&8Ons why only one livery dress and no warm clothing is suppUed. to the 
postmen every year, when two were supplied formerly? 

The BODourable Sir BhupeDdra Bath Kiua: Two sets of uniform are 
supplied 'annually to postmen only in exceptiona.l cases and this has a.lways 
been the practice. Wann clothing is suppijed in certain places where the 
rigour of the climate demands it. 

PROfESSOR JEVONS' BOOK (( MONEY, BANKING AND EXCHANGE IN 

INDIA ... 

200. Seth GovSnd Du: 'Will the Government be pleased to state the 
number of copies of Prof. H. Stanley Jevons .book on " Money, Banking 
and Exchange in India " published by the Government of India, the num-
oer sold, and the amount of mone.y spent by the Government of India in 
getting it publisbed and any oompensation ,the Government may have paid 
to the author? 

The HODourable Sir BasU Blackett: 3,000 copies were printed of which 
2,128 have been sold. The cost of printing was Rs. 2,565 while the 
alnount pa.id to the author was Rs. 7,079. The sale price of the book 
being Rs. 2-8-0, ;it will be 'seen that the Government have .recovered thd 
Gost of printing and nearly half the amount paid to the author as well. 

SEPARATION OF Jl.JDICIAJ. AND EXECUTIVB FUNCTIONS. 

201. Seth Govind Du: Will the Government be pleased to state whe-
ther the Government have received any representations from the Pro-
vincial Governments, with reference to the separation of the judicial and 
executive functions and if so wha.t steps they will propose to take to give 
effect to these representati(lDs? 

The HODourable Sir Alexander J[uddiman: I have nothing to add to the 
aDswergiven by me to Khan Bahadur Sarfaraz Hussain Khan's question 
No. 144 on the 23rd Janbary 1925, and Maulvi Muhammad Yakub's ques-
tion No. 883 on the 28th Januar.v 1925. 

ABOUTION OF DIVISIONAL CO}[llISSIONERSHIPS. 

202. Seth Gov:!nd Daa: Will the Government be pleased to state whe-
ther the Government have received any representations from the Provincial 
'Governments with reference to the abolition of t.he post of commissioner-
ships and if so, what steps Uley propose to take to give effect to those 
recommendations of the Provincial Governments? 

The Honourable Sir Alexander Jluddiman: The matter has been the 
subject of correspondence with ro inc~  G?vemments whose replies have 
been received ood are now under conSideration. As I stated on the 22nd 
January 1925, in reply to ~.a l  Muhammad ~ im Ali's question on 
the same subject, no final deCISion has yet been amved at. 
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NOMINATION 01 THB INDIAN DELEGATION TO ~ E OP NATION6 
PROK A PANEL 01 REPRESENTATIVES ELBCTED BY THB ASSI.KBT.Y. 

208. Seth GovIDd DII: Will the Government be pleased to state whe-
ther the Government would allow the Legislative Assembly to elect a panel 
c,: representatives of India for the Assembly of the League of N atiolls to-
be held in September, 1925, out of whom the Government may nominate? 

Ill. L. Gr&ham.: The answer is in the negative. The Honourable Mem-
ber ~s referred to the reply given to his unstarred question No. 458 ,on the-
22nd September 1924. 

ELl!IdTION BY THJl TRADB UNIONS or INDIA. 01 THE INDIAN REPRESENTATIVa: 
lOR THB INTERNATIONAL LABOUR CONPERENCE. 

204. Seth GoviDd Du: Will the Government be pleased to state whe-
ther the Government would allow the Trade U Dions of India to eleet their 
representative for the International Labour Conferenoe to be held in ~  

at Geneva? 

The Honourable Sir Bhupendra B'ath IIltra.: No provision is made in 
the Treaty of Vat'8ai1Ies for the representation of trade unions as such. 
Representation is given to the workpeople of India, and the delegate haa. 
ta be nominated by GovernmeIltt; he is to be ahosen in.agreement with thtt 
jndustrial organizations, if such organizations exist, which are mostrepre-
sentative of the workpeople of the country. . Government are unable to-
depart from the provisions of the TreBity. -

MESSAGES FROM THE COUNCIL OF STATE. 

Secretary of the Allembly: Sir, the following Message has been reoeiT-
ed from the Secreta.ry of the Council of Stato: 

.. I am directed to inform you that at a meeting of the Council of State held Oil' 
the 23rd of February, 1925, a motion that the Bill to repeal cert-ain provisions of th. 
Indian Criminal Law Amendment Act, 1908, as passed by the Legislative Assembly, 
be taken into consideration was rejected liy the Council, and that a similar motion in 
regard to the Bill further to ameTld the Indian Railways Act, 1890, as passed by th. 
Legislative Assembly, was rejeoted by the Council· of State at their meeting held OIl 
the 26th February, 1925. '" 

(CrieR of .. Shame "). 

A further Message has been received from the SMretal'Y of the Council 
of State which runs us follows: . 

co I am directed to inform you t.hat the Council of State have at their meetin« 
held on the 26th February, 1925, agreed without any amendments to the Bill to determine 
the salary of tbe PreAident of the Legislative Assembly which was passed by the Legisla-
tive Assembly at their meeting held on the 18th February, 1925." 

Mr. President: It has been represented to me that, as it is not our usual 
practice to sit on Friday, and as Friday is a day set 'apart for special 
prayers by one section of this House, it may be desirable for us to adjoum 
~ little earlier and a little longer at the luncheon interval th3.n usual. There-
fore, I propose to adjourn shortly before ODe o·clock. Whether tha. mean. 
ihai we Ihall have to lit later in the evening remains to b. seen r 
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SECOND Sl AGE-Contd. 

Ezpenditure from Revenue-contd. 

DEMAND No. 2-INSPBCTlON. 

JIr. Pre1ld8llt: The House will now resume consideratio. of ~ .. 
Demands for Grants on Railways. 

The question is: 

.. That a lIum not exoeeding Rs. 1.14,000 be granted to the o erno~ General i .. 
Council to defray the charge which will come in course of payment durIn, tb y ... 
IInding the 31st day of March, 1926, in rl!llpect of 0 Inspection· ... 

DUTIES OF GOVBRNMBNT INSPECTORS. 

Mr. B. :t'eDkatapatlraju (Ganjam cum Vizagapatam: Non-Muham-
madan Rural): Sir. I move: 
.. That the Demand under the head • Inspection • be reduced by Rs. 20.000." 

I may at the outset say, Sir, that I wanted to raise this question. ftrst-
ly because I was under the mistaken impression that the Government Ins-
pectors have only business to do with the ra.ilway lines managed by Com-
panies. I learned from Mr. Hindley that they have to inspect State liner 
fUl well. and therefore it matters very little to them whether the ra.i1way 
lines of the East Illdian Railway or .the Great Indian Peninsula Railway 
Bre under Company management or under direct State management. There-
fore, we must have Government Inspectors as before. But Wlith reference' 
to the Government Inspectors I do not unders.tand how the Acwort,h Com-
mittee's Report was disposed of either by the Government or by the Hail-
way Board in connection with the distribution of ,these Inspectors, because' 
they themselves suggest at page 42: 

to At the present moment there are eight difterent Circles in India. eaoh with an 
Engineering Inspector who is required to make a minute inspection of every mile of 
railway in his Circle every year. We cannot believe that this amount of inspection i •. 
nr-cessary. and wo recommend therefore that economy he effectl'.d by reducin~ the 
Engineers' circles to three, viz., the three divisions for which Commissioners will be' 
appointed. It may, however, be nece8sary in one or more of the divisions to appoint 
in addition an Assistant Engineering Inspector_" 

I understand that not only hnve we eight Inspectolsbut there are addi-
tional Assistant Inspectors. They go on to say: 

.0 The mouey saving effected can be utililHld for the appointment in en,eh of the 
divisions of an Inspector of Traffic who will work under the CommiRRioner of t,he 
division. Such Inspectors are more especially needed at the present time." 

I want to know how far their recommendations were given effect j;o and 
why when saving can be effected in this direction whether it is possible 
. to effect Rny saving at all. Prom what I learned from tlie evidence given 
bf'lore that Committee by the Secretary of the Madras Government 
P. W. and Railway Branch, who is also now Government Inspeolior, 
I.e definitely stated the dutiE'.S of the Government Inspectors, how 
·far they are' able to be carried out either by the companies or 
otherwise Qnd how far their reports were given effect to even 
by the Board. One of the main considerations he pointS out is that these 
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Inspectors are appointed in· order·to find out whether the publie conve-
nience is attended to by all the railways, whether there was any over-
.crowding, whether there were any aocidents,and if so ·who were respon-
sible for it, whether there were any fresh feeder lines, can be stated with 
reference to each circle. And in his evidenoe, you will notice that he 
con,demned Company management to such an extent as any Indian poli-
tician would do and even quoted t.he authority of the Madras Govern-
ment in support of his view. He stated that the Companies who are 
managing the railway lines are managing them in their own interest ,and 
he states further that they do not care for the public interest· at all. Such 
a pronouncement from an Englishman, backed up by such It Govern-
ment, requires serious notice. And they also stated that the large amount 
which ought to be spent in the Madras Presidency was not done at all 
because neither the Companies favoured it nor, being a far-off be-
nighted proviIlce, did the Railway Board take it into consideration. Now 
I ask whether full work is heing taken by the Government from these 
Inspectors instead of asking them whether they have inspected ·every 
foot of the railway line on the main lines. The Acworth Committee sug-
gested that this was unnecessary. There are only two departments which 
'&l'e in actual t,ollch with the public as well as with ,the' administration. 
They are the Audit Office in order to point out the defects in the finances 
and the Inspectors to point out other defects. We sometimes notice 
these Auditors' reports in the Advisory Board, but I have never 
oome across the reports which the several Inspectors may from time 
to time make to the Board. .  I understand they make six monthly 
reports, though not monthly reports. Why should these not be 
'Placed before the Advisory Board" It is true that they are treated 
.as confidential. It may not be published in the newspapers. Hut 
unless you tue the Advisory Board into your confidence, unless 
you tell us wha.t our Inspectors who supervise these lines managed 
by Companies have said and what defects they ha.ve pointed out for re-
. dress, I do not understa.nd how the Advisory Board can do useful work. 
Supposing an Inspector reports that there are certain defects that he 
has pointed out on many an occasion that there is overcrowding and that 
no steps are taken to remedy it, if that report was placed before the 
Advisory Board, the Advisory BOH.rd can with' authority ask the Railwa.y 
Board what steps werc taken. But if you ~e  all these reports sent in 
by Government Inspectors confidential, I do not think that the Railway 
Advisory Board can be of much service, either to the Railway Board or 
to tho public. Therefore, one of my questions in connection with these 
Inspectol'll is whether they are making Bny reports, and if so, whether 
they will be placed before the RnHwR.v AdviRory Board. We know that 
fonnerly there were 7 circles. Now they have 8 circles. It was also 
IUlggested by the Acworth Committee whether it is possihle to reduce 
expenditure in any direction. For my part, I am nr')t advocating any 
false economy. If it is absolutely neeessar.v for efficient service, you can 
. have not only 8 circles but you CBn have 12 circles. I do not mind it. 
What I want to know is whether you are ta.king full work from these 
Inspectors and Assistant Inspectors whom you are employing, whether 
they are making reports with reference to branch and feMer and other 
lines Rnd wit,h regard t~ the inconveniences felt by passengers, and if 
they are reporting, whether their repOl't9 oan be placed at least before the 
Advisory Board. Perhaps Sir Charles Innes will say that they are in 
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the Libmry. At IC:lst I have not scen tmy Inspector's report in the 
Library. Thereforo, Sir, I want a full and frank expressfon of opinion 
from the Government why they want to condemn the recommendations 
.or the Acworth Committee so far as this matter is concerned, and what 
stepR they have token in the mat.ter of improving them. I may say that 
under t ~ contracts entered into with the various companies Government 
hnve a statutory dut,." to do various things, to BCC that these Inspectors 
Bre carrying out their dutieR fully Bnd fnir)", so thRt we may not lose any 
money ~ ic  we Ilre entitled to, Rnd to sre thRt the lines are kept in pro-
per repair and that every other facility is provided. I expect an answer 
from the Government on theRe points, Sir. 

Mr. President: Reduction moved: 
.. That the Demand under the head' Inspection' be reduced by Rs .. 20.000." 

Mr. O. D. II.' KIndley (Chief Commissioner, Railways): Sir, I find 
it· a little difficult to understand why the Honourable Member has put 
his name down to this extensive cut of Rs. 20,000 in our provision for 
Government Inspectors. If he ha.d intended to ask the House to censure 
us for not in practice carrying out the duties of Government Inspectors 
or if he had intended merely to ask for information, he might very well 
hRve put down a nominal cut of Rs. 100. If that is the Honourable 
Member's intention, it would simplify what I have to say. Do I ta.b 
'it that the Honourable Member is prepared to reduce hiB proposed cu_ 
to Re. 1001 

1Ir. B. Venkatapattralu: Yes, Sir. 

Xl. O. D. II. Hindley: I would ask you, Sir, to take note of the fact 
.that the amendmen~ has been ohanged from a cut of Rs. 20,000 to a cu' 
of Rs. 100. May I take it that that is the amendment before the House? 
· That simplifies my t·ask because I was about to explain wha.t the cut of 
HR. 20,000 would mean. I take it, then, Sir, that Mr. Venkatapatiraju'. 
intention is to ask for information about the duties of Government Ins-
Ft'ctors, and I should like to explain that Government Inspectors ars 
appointed as statutory officers under the Indian Railways Act. The 
clutieR of theRe Inspectors of Railways nre laid down in section 4 of that 
Act and they are &8 follows: 

" (a) to inspect railways with a view: to determinewhetber they are fit to be opene. 
· for thE! public carriage of passen.ers, and to report thereon to the Governor General iD 
· Oouncil ids required by thiB Act I _ 

(b) to make such periodical or other inspections of any railway or of any rolling-
· ,tock used thereon al the Governor General in Council may direct; 

(e) to make inquiry under this Act into the caUBe of any accident on a railway; aDei 
(d) to perform such other autiel as are imposed on him by thil Act, Ol' any .other 

,enactment for the time being in force relating to railways." 

')'here fire nlRo in the hod,v of the India.n Railways Act other statutory 
· provision II which relate to u~t er duties required of the Government 
Inspector. 

I do not think it is neces8ary for me to argue at any length as to the 
necessity for our having an adequ!l.te Rtuff of Inspectors to take charge 
particularly of the matter of public Ilnfety. It must be obvious, and I 
· think it is obvious, to the Honourable Member who moved this amend-

~nt  that· in the case of any corporat.ion or company workiPg a railway 
· lt IS necessary for the Government to see that throughout. the whole of 
iib operations it is complying with the provisions of the Railways Act in 
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respect of public safety. Exactly simila.r conditions apply in regard ~ 
the State-managed railways. We hold, nnd I think this House will agre. 
with U8, that where anyone, be he an officer of the Government or an 
officer of a company, is carrying out works which are designed to calT7 
passengers,-either rolling-stock, permanent way, bridg88, stations, inter-
locking or anything of that kind, which is connected closely with the saf. 
working of the' trains ,-or where anyone is, making alterations to existing 
works, it is essential that we who have the final responsibility for th., 
safety of the travelling public should have our own officer 
to watch that work and to see that our requirements are-
propf'rlv carried out. I do not think it needs very much argument to se .. 
that that is essential. I would ask Honourable Members to bear in mind 
that at the present moment we are engaged in a very large number ot 
new works all over the railways in India affecting the question of the 
running of trains. We are not only building new stations and doubling sec-
tions of the line connected with all these works, but there are alterations 
to the running lines over which trains run, to signalling, to interlocking"" 
and to various other technical equipment connected with the running of 
trains, and it is essential that at this time we should have an adequate 
staff of Inspectors to watch those works. I t is perhaps more essential' 
when you arc making changes in regard to tedmical equipment to haT. 
your watch-dog there to see that the provisions required for public safetl 
are o.dhered to. 

Then, the next point is, whether our present staff of 
Inspectors is too large or too Rmall, and hflre I will deal with the Hon-
ourable Member's remarks regarding the Acworth Committee's recom-
mendA.tions, It is perfectly t,rue-I· think the Honourable Member h_ 
read the extract from thfl Acworth Committee'R report-that the Com-
mittee recommended a reduetion in the number of circles. "'Tell, we have 
at present eight circles in All, 7 in India ami one in Burma. Circle No.1, 
in charge of the Government Inspector at Calcutta, who has general 
('harge of the East Indian Railway and the Bengal Nagpur Railway, h9l! 
a total mileage of 9,14fl. Circlp No.2, which embraces the Eastern 
Bflngal Railway and t].)e ASRam Bengal Railway, has a total mileage of 
Ij.649. The subsidiary Circle, which we call the 8th Circle or 2 (a) COVCl'1'l 
the Bunna Railwavs and hRs a total m.ileage of 2,239. This is held by a' 
junior officer. No.8 Circle, in charge of tJhc Government Inspector Ilt 
Lncknow, .covers the Bengal and North-Westel'n Railway and ftle Oudli 
and Rohilkhand Railwa.y and has 8 total mileage of 5,24B. No. 4 Circle 
at Lnhore-the Senior Government Inspect,or haR in his charge the whole 
of the North Westem RA.ilway svstem and cmain subsidiary lines, with 
II- total mileage of 8,504. 'CirCle No.5, Bombay,' hnR 'theBombay, 
Baroda and Central India Railway and various railWAYS in the Indian 
States in its charge with a total mileage of 8,018. Circlfl No. 6 in Bombay 
hAS charge of the Great Indian Peninsula Railwny and His Exalted High-
ness the Nizam's State Railway with a totnl mileage of 6,856. Circle-
No.7, in charge of the Senior Government Inspector stationed at 
¥adras, covers the Madrfts and Southern Mahratta Railway and the 
South Indian Rnilwa.y with B tota.l mileage of 6,194. . 

Now, Sir, the Acworth Committee's recommendation wa.s ,that "a 
should redui8 those eight circles t.o three. That would mean tha.t we 
shOuld have to very la.rgeJy increase the mileage over which these officsa 
carried out their duties. I had to consider what· should. be done witH 



· ~ m RAILWAY BUDGET-LIST ot DEMANDS. 167·3 

'$hi,; lecommend'ation when I first took o ic~  and my first impression 
of tho matter was that by reducing the actuill annual inspection to poa-, 
~l l  biennial inspeotion, that is to say, by reducmg the mileage over 
which the Inspector is to traovel per yealj, we might be able to make 
Burn.:! reduction. I foresQlw, however, certain dangers and I held a con-
ferE'nce of the Government Inspectors in order to ascertain how that woulei' 
.c.ffect their work and their duties. The infol'IDation which 1 rect:lvtld at. 
that conference gave me reason to pause and I hllve still not come to a 
final conclUtlion on the matter whether it is possible to reduoo the number 
{)£ cfticers or not. The considerations which weigh with us in this matter 
tire \\'hether at this particulfl!l" time, as I have alreao.'y said befors. when 
we are undertaking a very large programme of improvement and rehabi-
litation, it will be wise to reduce in any way this supervision in the 
direttion of publio safety. At the moment I do not feel justified in 
making a recommendation to Government that the number of Inspectors 
I.1hould be seriously reduced. We may oODie to a different deoision, but 
I must ask for more time and I do not think that this House would fJt 
the moment like to come to a decision definitely in favour of reduoing the 
3W' bnt of inspection. I refer briefly to one sentence in the Acworth 
Corcmittee's report where they said that the Inspector was required 
tu illf'pect every foot of the track under his ch!U'ge onoe Ii YCIl'l'. That iA 
s broad general statement.·, but it is not strictly true in the litural scnso 
tho.' the officer in question eXlIIllines every foot of the track. It would 
be (bviously impossible for anyone to examine every foot of the 9,000 
miles of track in the course of the year. What the Acworth Committee 
.idended to say was that under our standing orders the GoverllUl.;nt 
In':lj.'ector was required to make every ye/lI' a complete inspection journey 
over the whole system under his ,charge. That is usually done at tho 
san.E' time as the annual inspection carried out by the Agent and the 
senior officers of the line of their system. The Government Inspector 
trQHle with them and it may be perfectly correct to say tha.t he does see 
8lmost every foot of the lines, but it cap1lot be considered to bl;! a 
meti, ulous examination of every foot of the permanent wa ~ 118 of 
course, is required to be done by the engineers in charge of the pOnllanent 
way. As the, result of those annual inspections we receive yeRrly reports 
from the Government Inspootors on technical matters which come to their 
not ~ ' in the course of their inspection, and we attribute very great VAlue 
to the fact that we are able to place one of our officers with the senior 
offitfls of the Railway when they fl!l"e making their annuaJ inspection. 
'The technical matters which crop up at the time of inspection can be 
discussed' by him with the junior officers and subordinates who are in 
charge ol the work, and he can form his own opinion of the work as it 
is \:.f jng done. That is one of the rensons which weighed with me in 
bringing the ma.tter to a point of uncertainty as to whether we could reO.w.) 
d.c number of InFlpootOrs. 'rhose reports which we receive are very 
largely of a technical nature. They refer to all the cases of defectivf' 
,,",orking of signals, points and crossings, penn anent wny and 80 forth, and 
tlll'y are extremely· valuable documE'nts to us from the technical point of 
view. Those reports are dealt with by the administrative officers who are 
t'f'.8ponsible for the working of the Railways, and we consider finally their 
rc!plies to the c1iticisms made by the Government Inspectors. Now, !:lir, 
I would submit that those documents are of a hjghlv technical na.ture IlIld 
w(,uln' not he of very great value to the Central Advisory Counoil if w~ 
did' place them lit their disposal. There is nothing to hide in them a.nd 
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I w(;uld have no objeotion to any Member of the Council seeing them .. 
But where matters of a highly technical nature are possibly under ro~ 

longed disoussion IIIld dispute between the Government Inspector and the: 
railway administration or between us and the railway administratwn, 
thl'J" \ is no particular pbject in the Central Advisory Council dealing wiUa. 
tbOSfl matters which are, as I say, of a highly technioal nature. 

Ihe other subjects which the Honourable Member referred to wert' 
sueb matters as the public convenience, overcrowding, aocid'el1ts, and 
so cn. 

1 will take first the question of aooid'ents, though here I am on some· 
what difficult ground beoa.use I see tha.t a further motion has been put 
on the paper asking the House to censure us in regard to aocident!; and 
safety of the public. So I do not WIlDt to go greutly into the matter of 
r.coident& if that is coming up later. It occurred to me tha.t there were 
possibly two schools of thought among the Members of the Assembly, or.l' 
who wished us to red~ our inspeotion because tJley thought we were-
o el' ~oin  the oonsideration we pay to the matter of publio safety, anal the-
oth.:.r who think that we are not doing sufficient inspection. I do not know 
whic.h will prevail; perha·ps the voting will show. 

With regard to accidents, I may say that this subject fonns one of 
the important duties of Government Inspectors. We revised our rule" 
I'clgntding inquiries into accidents about 18 months ago and we have laid 
fu!'ther obligations on Government Inspectors to inquire into accident. of 
B oertain nature. The Government Inspector was in fact given discretion 
to hold an inquiry himself into any accident which he considered to be 
of st.ffioient importanoe. Ordinarily accidents of a minor nature are 
inquired into and reported on by the officers of the railway who 6rl' res· 
p.,nllible for the particular locality. It is laid as an obligation on GOT· 
tlrnJllent Inspectors to hold inquiries where they consider tho importance· 
of the 8IOOidents makes it advi.sable to do 80. It would' be impossible for 
GoV't'lnment Inspeotors to hold inquiries into every 8'Ccid'ent unleRIl we 
h .. d  u very much larger staff. 

Regn.rding matters of public oonvenit'nce Bnd overcrowding and so on, 
we ha.ve from time to time !issued special orders to Government Inspectors 
dt'her in the direction of making special investigation!:! for U8 or of wutcll. 
~n  generally in the course of their inspections such matters. In one parti. 
('ular case Government Inspectors were called UIllon to malto [1.. specHtl 
. in·,t·stigation into tho conditions of third cllll~s paRRengers. The results· 
• ·.f their investigations and their reports, together with in£onllrdioll T('gnrd· 
h.g the action taken by them, have now been placed in tho Vbrnry nnd ".{' 
shall follow that practice wherever we instruct Government Inspectors to' 
ma ~ special investigations into matters II.ffecting the travEllling public. The 
o~emment Inspectors hll.ve enerl~l orders to watch in the course of their 

irs ".~ions matters !.tIooting the convenience of third clUBS passengers. It 
is open to them at any time to make special reports to 118, but they do. 
at the time of their annual inspection reports, make remarks on which' 
th" rlllilway administrations take action or on which we insist upon nction 
being taken. That, I think, . meets the vnrious points which the Honour· 
OllIe Member has raised, and I do not think I can ~o further into the 
Mubjtct. The House may not perhaps MFlh me to 110 into. it but I would 
lib to draw the attention of the Houie to the fa.ct thalli if _hi •. 
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v<Jte of censure is passed, it would imply that we have an overheavy sta1r 
of Inspeotors. Persona.lly, I am not prepared to a.dmi~ that, and I could 
n:>t fulfil my responsibility With regara' to the safety of the tra ellinl~ 

p'Jblk if the number of Inspect.ors were at this time seriously reduced. 

1Ir. PreBldent: I understand the Honourable' Member moved for a 
rl>liuction of the higher figure of Rs. 20,000. 

Ill. B. . a~a atlralu  I want to reduce it by Hs. 100. 

Ill. President: The House is aware tha.t I put the original motion for-
a reduction of Rs. 20,000 as it stood on the paper. I think the Honour-
able Member had better withdraw his motion and I will call upon Mr. 

urai~ o ni Aiya.ngar to move his motion for reduction by 80 lower figure_ 
'l'he amend'ment was, by Itave of the Assemblyp withdrm. 

ACCIDENTS ON RAILWAYS. 

1Ir. O. Duraiswami AlJangar (Madras ceded District'S and Uhittoor;-
Non Muhammadan RumI): I rise to move my amendment that the 
Domrmd under this head' be reduced by Rs. 100. 

With reference to the ubservations of the Honourable-Mr. Hindley 
regarding the necessity for the inspecting staff persona.Ily I do not lee 
nly way to differ, but at tmy rate I cannot but express the opinion tha.t, 
Ut; in ull other cases so here, the administration is very expensive. If my 
idormatiou iA correct, the inspecting staff in England' consists only of 
a. Chit\f Inspector on £1,400, two Inspecting officers on £750 to £1,UOU, 
au Assistant Railway Inspector on £500 to 700, and an officer for thtl 
light railwuys on £700. The entire expenditure for a. large amount of 
mileage .in Englnnd comes to about Rs. 72,000, whel;eas here we slwnd-
R8. 2,50,000, 

:Mr. It. ~ed  You have no idea of England. 

Kr. O. Duralswami Aiyangar: I have got an' intense idea. of Bngland' 
by viriup of what I Hec of t,hF\ administration here. I hElVe got 8 picture-
of it here in this oountry. Sir, so far 8S these In9pectors are concerned, 
I sec, or to be more accurate I hear of, these InfiPectors for the first time-
only in thc Budget. I wish the Government Members had supplied ua 
with photographs of t es ~ Inspectors so that we, mav be in sea.rch of them 
during our t,rav!?l, if we (,v,,')' eOllle fleross an Inspector, I am fJ frequent 
traveller in the' railway trains and yet I have not, yet (""JInc across all 
Inspector. T dnrcsBY he is supplied with a saloon_ I have no objection 
to a so loon for him hut I wiHh very much that the sa.loon is not fitted 
with bug-proof MIIPirs, The onh-idea that we get of any inspecting officer 
when tra enin~ in n traip i, ,,'lwn we find lights burning, water in thp. 
closet, stflli,ion mllRfiers anil shff cleanly dressed and running about in II 
b-Jsy mrmner to the tail-enrl of the' train., It is only then that We find 
_ !l-n indicntion thnt some in~ e ltin ' officer is in a saloon. I ha.ve not come 
,,,.roS8 My inqppcting ' ic~r inquiring either of the first c101Ss passenger 
C'r tho second class pagsC'nger, or much less the third class passenger Ill! 
to hib convenieflces Or inconveniences. If only an inspecting officer had 
e\ or t,ravolled on the metre gauge  line of the adr~ &Dd Southern 
Mahrfltta RRilway, thllt line would' not bem the state in which it ii, If 
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on::, you take. your bed on the metre gauge railwa.y in the second clue 
or first claBS even" I am not sure that you will find yourself On the bed 
.by thE: time you reach the next station. You will be on the floor of it. 
Thri is the kind of rocking carriages we have got there. Now as reg.ul 
the conveniences of passengers, apart from the question of sea.ting arrange· 
C1.ents. We have got a through line from Gudur up to Villupuram partly 
managed by the Madras and Southern Ma.hratta. Railway and partly by 
the South Indian Railway, and yet while the line runs r;ght through 
'from Villupuram to Gudur we have to break our journey at KatpadI, 
SIL up there during nights, lie. down on the platforms with children. Of 
:ate they have been pleased to give us only one through train, and those 
wr.o trlJVel by other traill8 must neoossarily halt far hours and .0Ul'B 
together at Katpadi. If only an ns ecto~ had been travelling on tha' 
line he woula not have takcn the shuttle service between Kstpadi and 
Chittoor, Katpadi and Paka.la, for he would have to "mit for several hOUrf; 
together to catch the next train. 
Sir, so far as accidents are concerned, I need not say much. If you 

.only compare the figures you will find that taking the figures of 1922 in 
England there were 78 passengers killed and in India 686 paBsengers. 
Amongst servants 207 were kille.d in Engla.nd and 455 in India; amongst 
other persons 376 there Bnd 2,058 here. Is that the remedying of acci-
dents? Now, Sir, lit is lucky for the Railway Administration here that 
. people who meet with accidents in India do not go in for suits for tort-com· 
-pensation and damages. If this were the case in England, the railways 
would have had to pay heavily for accidents. I may mention one notable 
instance of suing for damages in this country. That was in Bombay. 
'That was the case in which the ra;ilway train was taken off t ~ platfonn 
and a p&8senger had to get down without lights. He got down in the dark 
.and broke his knees.. The Bombay High Court on the original side gave 
'him heavy damages, but the Appellate side took an extraordinary view of 
the matter and sympathising with the railway company they wanted to 
'Bee 6f they could" get rid of that compensation. They asked the Govern-
ment astronomer to fix a d.ate having the same kind of planetarv combina-
"tion, the same kind of light, the same kind of sky c.ircumstan~es and on 
8 day so fixed the High Court Judges went, there for inspection and fOlmd 
there was  light enough to see and that there was no difficulty there in 
getting down. And the Madras Law Journal put a query as to why they 
12 NOON. did not try a fut!her experiment-that of all~n  from the train 

and brea.kmg their legs to see what compensation should be paid 
to them. The Privy Council set aside the finding of the Bombay High 
Court and gave a decree for damages. In the Mangapatam disaster the 
railway escaped very cheap and they have done so in the case of several 
aceidents. If only the Indian pa&iengers would try or atte~ t to teach a 
l(>sson to the railway companies on one or two occasions, I think that would 
be the surest method of putting a stop to these accidents, as no number of 
rule.' and other things can which you are trying to invent. I wish they 
would give such opportunities to us and we will teach them how to treat 
railway companies. But accidents apart, I do not know under what hoad 
to put the Malabar wag-on tragedy. My friends rightly rem.ind me of it, 
but I do not myself know under what head to put it. Is it. an accident? 
Is it a wilful negligence? Is it culpable negligence or is the railway com. 
pany eftgaging in the preservation of law. and order in the country bv 
.e~n  lid of penon. who disturb law and order? Bir, the Malabar wagon 
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tragedy is a case which is unparalJelled and you cannot speak in the &arne 
heath of even t,he Black Hole of Calcutta which you make !fo much 'of 
lD all your histories. In the Moplah wagon tragedy a number of Moplahs 
were huddled together in a closed wagon without air to breathe, without 
water to drink, conditions which soon killed them off. Are these the acoidents 
you Clre preventing? Sir, we do not for one moment grudge 8 Inspectors 
or 16 Inspectors, provided you take care that these Inspectors really do 
their duty, reaBy protect the people, really come in contact with the passen-
gers of not only the first and second class but ,third class passe,ngl:!rs as 
well, and look to their convenience. Sir, the way in which the raal-
way doos its work in the PreSiidet;lcy, on the metre gauge lines particularly, 
-the delays at stations, the speed-you would yourself be shocked 'at it. 
I think it is not even an economy for the railway company to keep an 
t,uginll working for such a long time for nothing else than to change the 
officials Bnd in fact the speed with which tho train goes from Pnkall.l. to 
~ dann. a li. I can illustrate by an jncident or story. 

Mr. C. D. II. Bindley: I think the Honourable Member is out of order 
in referring to matters of this kind. He is primarily dealing with acci-
dents. 

Mr. C. Dur&lswami Aiyangar: I was ~ en to understand, Sir, from the 
Chair that I need not mOVe about theHe se arl~tel  and that I could 
bring in all those things under Mr. Raju's amendment. That was the 
understanding. 

Mr. President: It would have been more convenient if Mr. Raju had 
made hid motion, but unfortunately he did not do so. But I am prepared 
f,o o.llow tlus t,o cover the whole field of inspection; but whether inspection 
has anything to do with the grievances of third class passengers or not I 
do not know. 

Pandit Shamlal Nehru: May I inquire if a. non-member is entitled to 
raise B point of order? 

Mr. President: To whom is the Honourable Member referring? 

PaDdit Shamlal Nehru: I 'am SOlTy, Sir, I am just infonned·that he is a 
Member. 

Xr. C. Duraiswami Aiyangar: Su, I thought the Honourable Mr. 
Hinrll"" him!'lplf !'Iflid t.hn.t it ~'.' l  OM of tho duties of Inspectors to look after 
the convenience o( third class passengers. 

IIr. President: Whether it is OM of tho duties of Inspectors to do so or 
not, is 0. matter which will come up in another form. I think the Honour-
able Member beUor confine himself to the work of the Inspectors proper, 
with particular reference to accidents. 

IIr. O. Dur&lswami Aiyangar: I have only a word of explanation to make 
Imd I will not, say anything more. Before you, Sir, wanted the House to 
pennit the withdrawal of the motion made by Mr. V en t ~tira u I want-
ed to rise and say I would move the a~endment of & red?-ctlon of Rs. 100 
instead of Re. 20,000 myself, but as It was suddenly Wlthdrawn I could 
not help ~t. I hav'll nothing more to say. ~ 

¥r. PreIl4eDt: The motion before the House is: 
... That the Demand under the head • Inspection' be reduced by RI. 100." 

• 
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Kr. E • .,. 8yk81 (Bombay: European): Sir, I understand that by the 
.,Jteration to the form of the first 'amendment all the amendments for the 
reduction of Rs. 100 come under discussion at the same time. 
There is one small mafiter I would like to deal with in regard 
to these associated mot.ions, one of which stands in my name. 
They are motions of censure. When the House accepted the 
proposal of Sir Campbell Uhodes that we should attach to the motions we 
proposed to move some indication of the line we proposed to take, I put 
down an indication that the motion was made for the purpose of eliciting 
information from the Government, and not for expressing censure on them. 
If the occasion aroSEl, like any o,ther Memper, I should be prepared to move 
a vote of censure on the Government. In this par,ticular case it is impos-
r.ible to move B vote of censure because there is no information on which to-
do it, and my whole purpose was to elicit from the Government a statement 
of ,their policy in this important matter. I hope I have made it quite clear 
t.hat I am not associated with these other motions of censure. I am purel)" 
asking for information, and I think perhaps it would be convenient if it 
were indicated on the paper whether that was the case. 

K!'. President: The Honourable Member has not quite understood. A 
motion for reduction when moved is not a vote of censure until it is sup-
ported by a vote in the lobby. 

Mr. O. D. II. Hindley: Perhaps I have misled the Honourable Mem-
ber owing to something I said just now. What I said was that if thiB 
motion is carried, I should feel it was a o~ of censure, and that I think 
is a cOlTect interpretation. 

1Ir. B. J'. Sykes: Well, Bir, to come to the motion that stllndf! in my 
name. We have all heard of the accident which occurred at Harclppa 
ow,ing to two trains, each in possession of written permission to do 80 cnkI'-
ing on a single section. There have been for mfWy years instruments 
whose purpose it is to prevent by mechanical melins such a thing hapP(,lI-
ning, to give this permission by means of a token, of which only one roulJ 
be obtained under nonnal condit.ions out of the instruments ~t the sl~me 
tune. Well, Sir, these mechanical oontrivances do not always come up to 
expectations and Borne of qs know some of their early histolv. Bnt i'i· 
"f.ntion in these matters moves rather rapidly, and unless qne if! actun.lly 
ooncerned with the use of such instruments one ds not likely to be very 
well infonn0d about them. Now it appears that no instruments of this 
kind were used on the section in question, though I am n'Ot certain abouL it, 
I believe that is tho casc. The sort of information I think the House would 
like to hear from Gove"!ment is' whet.llPr they think there are in existf'Dce-
instruments suitable for the purposc, whether and to what extent they firc 
in use at the present time in the country, and whether fhl'rt> 
. are any ~ ecial WnS()llS why, if that is the case, thcy could not. bt> used in 
the section on which this accident occurred. I think thAt is all I have to 
say on the matter. 1 nnw move the motion that stands in my Jlltme : 

" That t,he Demand under the head 'Inspection' be reduced by TIs. 100." 

Kr. O. D.lI. Kindley: Sir, I w.ill deal first with the p()int raiReo bv 
Mr. Sykes. 'rhe regrettable 'accident at HarllPPIl was, 'aR Mr. Sykes h68 
.st.ated, due to two trahls entering the same scction in opposite directions. 
It was inquired int.o immediately by the Senior GovfJmmont Inspector fWd 
his report has been received by us. As Ho.nourabJe Members will know. 
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tbis aocident has fonned the subject of a rase in oourt which has only 
just been ooncluded. It has therefore been Bub judice, and we have 
thought it fit nQt to publish this report until the case was settled in court. 
I am not quite certain whether the .~tation master who has been convicted 
is makling an appeal. We shall perhaps have to consider whether thH 
matter is still Bub judice; but I can ,proceed at once to the general ques-
tion of working conditions on this particular section. This single l\no sec-
tion was being worked at the time of th8 acc.ident under what is known as 
the Morse line-clear system. Now Mr. Sykes is perfectly correct in sug-
gesting ,that there are instruments wh1ch can be used to supersede this 
method of working and make it possible to adopt a mechanical device 80 
that a token or ta l~t can be given to the train entering the scction 'and 
no other token or tablet for authority to proceed can be issued at the same 
time to that section. That system is in fOl'Qe over a very large mileage 
of Indian railways. It became necessary to iIljtroduce it pr,imarily in order 
to quicken up work on busy sections because the telegraphing and the writ· 
ing down of line-clear messages under the strict rules which are always 
I"nforced under such conditions became a very laborious and lengthy pro-
cess in the case of dense traffic. That was the primary reason why these 
;instruments were introduced. They have been e ~ended and they are 
being extended as far as we can over all tho busy single-line sections. 
:rhe replacement of these written line-clears by token instruments was com-
menced on the North Western Railway some years 'ago and they installed 
over a portion of the system a ceJ:1;ain type of token instrument. This 
particular type proved defective in actual practice and its use had to be-
ciiscontinucd, and 68 a. result OJ} many of the sections the North· Western 
i{ILilwu.y administra.tion have reverted to the original procedure of written 
line-clears. 

There is some room for argument 68 to the desirabilit.y of extending 
such mechanical a.ppliances indefinitely; that is to say, you can devise 
and you cLln go on devising mechanical appLiances which will almost entire-
ly  eijminate the human element in dealing with train working. It would 
no,t be impossible to so tie up your traffic with mechanical devices that 
the human element was roouced to practically not.hing more than pressing 
& button. Now it is very interesting to remember that in actual history, 
aE. we have improved mechanical dev.ices of this kind not only in regard 
to train working but in regard ,to interlocking 'and so on, as we have steadily 
improved thom, there has been to some extcnt 8 falling off· in the senRe ~r 
responsibility of the man who has to use these things. It is a very interest-
dng psychological point and it has other much larger implications, but it 
iF! a fact that if you give a man more and mOl"1:1 mechanical contrivances, 
to do his work, he tends to become less careful of his real responsibilities, 
and thorefore I say quite clearly that there is room for argument as to how 
far it is advantageous ,to extend such mechanical appliances to the worllling 
of trains except over very busy sections. Therefore. it was perfectly con-
sistent with the rules for safe working for the North Western Railwav to' 
maintain over this section the written line-clear system. I may say 'that 
the written line-clear system has no inherent disadvantage", if the man who 
is responsible for it is alive to his dutics and understallds his responsibili-
ties. He haB pedecrtly clearly before him whflt he hat! to do when he is 
\giving a message pr receiving a message and whf'n he is giving orders to a 
tra;in to proceed; the rules 1I.1"C' absolutely rigid. 'and the mall. should not, 
it' he has 0. sense of responsibility, go wrong. I fully admit the advantl\ge 
of rf.'ducing the possibility of human error jn these matters to the JoweRt, 
possible limit, but I sa.y we have to be careful nO,t to make the matter 

a2 
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80 easy to the man who has to operate the system that he becomes care-
less. There is a case in point to which I will refer, if I am not wearying 
the House, which 1 remember perfectly wcll when we introduced 0. certain 
system of interlocking. V,le formerly had a system by whieh when a tl'ai~l 

was entering a station, a key WQS sent out in the hand of the pointsman to 
the point.s-a key of II. particular pattern which he had to usc on the points 
for an incoming trdoin aDd l.hen he had to bring back to the station master 
8 token which he was nble to extract from the points in order to show 
the sta.tion master that he had done his work. The station master then 
gave orders for the signals to be lowered and .the train came in. We 
o.boijshed that system on one portion of the line by bringing the whole of 
these opera.tions in.to a lever frame in front of the station mu.ster's office 
1;0 that the station master did not need to go out and see whether the points-
ma.n did his work and he dill not need t.o see that he had the right token 
in his hands before he lowered the signals because they were Sr.> interlocked 
that without that particular piece of metal the signals oould Dot be lowered. 
Now what was the result of that? The result was that the station master 
sat in his office, he never went out of the platform, and discipline was 
definitely lowered in the matter of train working. That, Sir, is ~ an 
instance of how you may reduce the sensc of responsibildty in a man by 
giving him excessive mechanical appliances to work with. 

On tho North Western Railway orders have been issued to instal an 
~ ro ed type of tokf'n instrument as fast 11.8 circumstances will pt'rmit on 
the single-line sections, and in so far u.s we can secure safety by that me-am~  

it will beflccnred. I think thllt possibly gives Mr. SykeR and other Honour-
able M-embers 'all tho infomlation that was desired. 

Now, Sir, 1 would just refer brieBy to Mr. Duraiswami Aiynngar's 
speech. He has compared the cost of our inspnction with the cost of 
inspection er orm ~d by Government in Great Britain. I know notbing 
about those figures because I have not got them with me" but I would sub-
mit that such a ~orn arison is l'ntil'('I,Y errOll ~O . The H onourubl<l ~~en

t!eman has himself said that he knew nothing about England or English 
conditions. HolV tht'rllfol'(l can he "sIr this House to say that we arc 
spending too much or too little as compared with the amount Rpent on 
insp(,flrion of railway" in England? (MT. C. Dmai8wa.mi AiyangllT: .. I 
have compared the mileages "). I do not think the Honourable Member 
could reduce the prohlem,to a question of mi ea~ w  to a fi':'(ure p0r mik, If 
he did 80. I would inqu;re from him, knowing nothing about English condi-
tions, how he could say that the amount of inspection required per nlJile 
was the l!aml1 in England as it is out here. I am not prepared to admit 
that t,he two figures bear ',my relation to one ano.ther whatever. Now, Sir, 
Mr. Duraiswami Aiyangar said that he heard of these Inspoct.orR for the 
fll'l!t time throug-h the Budget. Well, I am very ~lad to feel that our 
'Budget has ~i en the Honourable Member this welcome dnformation. It 
il; quite obvious that he has never read the Indian Railways Act nor any of 
our Administration Reports, Bnd he comes here as 'a critic of our admdnis-
t,ration t 

Pan41t Shamlal Jl'ehru: I just want a. little information, Sir. The Hon-
ourable Member will remember' that in Simla I referred to the subject of 
·applia.nces. 

1Ir. O. D .•. B1D4leJ: May I proceed, Sir, with my speech. Mr. 
Duraiswami Aiyangar says that he has never heard of or seen a Govem-
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ment Inspector. Now I think it is rather satisfactory that the Government 
Inspector does his work in a. quiet ana bus;inesslike way. HE:! docs l.lot CODle 
and call on Mr. Duraiswami Aiyangar when he goes round the railways in 
South India. He does not advertise the fact that he is there, he doe& 
not go about displaying fla.gs: he goes about his work quietly. And what is-
the result of his work? The result of his work is that Mr. Duraiswami 
Aiyangar and other Members of this House and other members of tho pub-
lic ca~ travel safely. They do not admit that they travtll comfo:tably: 
they will admit that they travel safely. I do not suppose that there are 
any Honourable Members of this House who have actually been injured 
while travelling on a railway. But'I do not minimise for a moment the 
impoz;tance of keeping a close watch on the number of accidents which 
opour, and I do not further consider that the figures which we have pub-
lished in our last report do show anything very serious in thil 
matter. We deeply deplore any cases where passengers or others 
are injured or lose their lives. We cannot but feel sympathy 
with them and their relatives; but we do not show h.ig-h 
figures in the matter of accidents in India. Our figures eomral'tl 
very favourably with those of any country in the world. If HOIlOI:rahlc 
Members of this House are anxious with regard to the increases which have 
occurred in our figures 9.S published in the re~ort during the last t.wo years, 
r would ask them to compare them again With the figures of the preV/iouB 
year and some further years prior to that. Tf they are still anxious, I would 
like to inform them that tbe risk of any passenger being killed in an acci-
dent to a train or the rolling-stock or the permanent way is less than 
one in 19 mmions of people carried. The risk of people being injured is 
}I:'SS than one in 3 millions; and .this figure is exactly the sarno as the risk 
tn English railways for last year, one in 3 millions. 

Kr. O. DuraiBwami Alyangar: Can we compare in th;is respect? Is com· 
parison between India and England in this respect justifiable? 

Mr. C. D. M. Hindley: I was following the Honourable Member's flome-
what questionable procedure. ~t  regard to the r.isk, total risk of pas-
sengers being killed Qnd anjured through movement of vehicles on railways, 
the risk is in India 1 in 1-3/5th millions. Those Qre just broad figures. 1 
do not wish to stress them very much, because we are fully alive to the 
necessity of keeping a watch on this question of accidents and reducing 
them .as far as pOFlFljble. 
As regards the complaint which Mr. Duraiswami Aiyangal' hns voiced 

about the inconvenience to passebgers travelling particularly by first Bnd 
second class who do not like to sleep in the open, I would suggest to him 
and to other friends of his who have similar compla.ints to make those 
complaints to the Agents of the Railways and to get them voiced in the 
Local Advisory Committees which have been established on the Madras 
and Southern' Mahratta Railway and on the South Indian Railway. He 
will tell me, .. I do not know anyt,hing about these Committees and I do 
not know who they are 'and I do not know where to find them." Well, Sir, 
we have pnblis1}f'd a great deAl of infonTIation about thesp Committe"". 
1 have no doubt that the Honourable Member has not read that, er r ~ 

he will do BO. 

Mr. C. DuralJJwamt .Atyangar: May I make 1\ personal explanation, Sir? 
1 never mean,t that I was not aware of these institutions. I only meant 
to say that I never saw the Railway Inspector getting out of his saloon, and 
therefore I did not Bee him. 
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Mr. O. D. ]I. Hindley: If the Honourable Member particularly desires 
to see that inspiring spectacle of the Government Inspector getting out 
of his saloon, I think we might perhaps be able to arrange it for him when 
he gets back home. I do not think the Government Inspector would 
really have any objection to being seen by the Honourable ·Member. He 
iR neither p'urdah nor do I think he has any caste rl'cjudices. That, I think, 
Sir, is somewhat beside the point, because the peoplc who are primarily 
reAponHible for ,the inconveniencos of the truvelling public are t.he railway 
~ldministrl\tion. 'I'hey are the people to whom the Honourable Member 
:should go nnd he should get these complaints attended to. Let him not 
go through /lny of thtJ one-mun associationA, whore 11 single man cl1l\s 
himself tho Secretary of n passengers association or society or something 
of that kind. Let him get int{) touch with on6 of his friends on tho 
Advisory Committee of the Madras and Southern Mahratta Railway I r 
of the South Indian Railway and ask ~im to put these matt·ers to the 
Agent  and tell him that in travelling from such and such place to such 
and such place ho hus to wait on the platform or he cannot have a com-
fortable carriage or thAt the carringe is unfortunately infooted with non-
paying pussengers, which I am afraid is the case very much in South 
India. Now, Sir, these Advisory Committees do look into matters of this 
$'On, because one of the members the other day told me that he and the other 
members of the Committee with the Agent had been run to seo variuus 
works which the Railway Was constructing and that the Committee it':lelf 
was t ~ in  a very live and intelligent and valuable interest in the wor in~ 
of the Railway. 

I would ask the Honourable Member  not to lay these inconvenienc'3s 
at the door of the Government Inspector, for I assure him that he has 
his hands absolutely full with matters of public safety and he has only /,0 
.be brought in cases of public convenience when a railway administre.tLm 
may be considered to be recalcitrant or when matters require special 
in csti~ation. 

I h,we omitted to mention one matter in connection with the Harappa 
sccident which I rather expected Mr. Sykes to raise, which he did not 
Taise, and it may be of interest to Honourable Members of this Rouse. 
The Sonior Government Inspector who inquired into this accident men-
tioned that remarks had been made with regard to the non-provision ')£ 
.electric heIHl-light!! on the two locomotives of these trains. It was felt 
f goorl deal by the public-and I think I have Reen n great deftl in the 
newspAper8-that electric head-lights OR the locomotives ~i t pc:rhnps 
hn.vo prevented or minimised the consequence!! of this senous aCCIdent. 
Well, Sir, t.here is no menns of knowing definitely whether the provunon 
of head-lights on the locomotives would have actually prevented or 
avorted that accident. We do feel that there is a possibility that with 
hend-lights there  might have been some chance of Raving Ruch n terrible 
disaster, The matter is not quite so clear as would be thought at fin:;t, 
beMUse there is the danger of locomotive head-lights getting mixed up 
with signalll, and therefore MUlling difficulty to the drivers approaching B 
. station. However, as many Honourable Members know, this matter hns 
leen under experiment for some time on various railways, and particularly 
(·n the railways which have a. long stretch of sin~le line, ~d we hR.ve now 
illIl\led orders to all State railways that electnc bead-\tghts should be 
i l~t ned on the locomotives of mail trains and express and fast passenger 
;r9oin8, and w~ ~ given them eo time-limit within which those head-lights 
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are to be installed. We have' also brought the matter to the notice of the 
(lompa.ny-ma.na.ged Railways and we have aaked them to take up a similar 
programme. Weare not prepared at the moment to say that this is a 
necessary installation from the point of view of safety, because we think 
we should have some further experience with the difficulties which are 
undoubtedly attenda.nt upon its general use: but we are about to instal 
it on all the mail trains and fast trains on the State railways. I thinK, 
Sir, I have dealt with all the points that have been raised on this 
amendment. 

IIr. O. Duraiswaml Aiyangar: Sir, I beg leave to withdraw my motion. 
I would have done it with still greater pleasure if the Honourable .Mr. 
Hindley had assured me of some consideration for through trains and 
.huttle trains, about which I complained. However, Sir, I withdraw my 
motion. 

Sir P. S. Slvaawami Aiyer (Madras: Nominated Non-official): Sir, I 
wish to 'make one suggestion to the Chief Commissioner. I have seen 
some of these reports of Railway Inspectors and I believe they do refer La 
ma.tters like the overcrowding of trains and other things of tha.t sort. Would 
it not be possible for the Inspectors of Railways to publish their tour pro-
. gramme beforehand and make themselves accessiblc to any members of 
ihe public who wish to make representations to them in regard to matters 
which may require inspection and which may deserve their attention. 

:Mr. O. D. K. Hindley: I will certainly oonsider that suggestion, Sir. 

The motion was, by leave of the Assembly, withdrawn. 

POLICY OF GOVERNMENT IN REGARD TO LEVEL CROSSINGS. 

Sir Oampbell Rhodell (Bengal: European): Sir, a small matter which 
I wish to raise under this heading is a matter of general policy but I 
.hould like in dealing with it to refer to one arti~ular matter because It 
leems to illustrate in a marked way most. of the points that I wish toO 

bring out and it is also well known to the Chief Commissioner and myself, 
I mean what is known as the Jodhpur crossing on the Guria Hat road. 
I should like just to describe the situation to the Members of the Rouse. 
'J'his is 0. level crossing in the suburbs of Calcutta and tlle traffic on this 
road hllR grown very largely of recent years especially since thc introduc-
tion of the motor car. 1'he railway line carries all the produce from the 
north of India tQ the Kidderpore docks Rnd all the coal to these wicked 
BritiE;h .t.rfllnps that we were discussing yesterday. On the south there 
is a very Rharp double S turD. nnd on the north the development of the 
property for building PUrpORCS is creeping close up to the line. There was 
Q few yea!'s ago a very distressing accident at, this crossing in which I 
believe 4 Indians were JdJled. 'l'hB RRilway Department have recently 
quadrupled the line. In t,his connection I Rm too much of a layman to 
know whether the cost of a bridge there would fall on the railway or on 
the local authority. Bun, in ordro-to protect the lives of pa8sengers, the 
Railway Board have to put up a.t a considerable expense, I presume, 
two gates and I). signal box which, again, mayor may not, I have no 
knowledge, be useful as a hlook sign'll cabin. The point I wish to make 
is this that, I think, the railway companies might exercise a little foregight 
in these mlltters; and where they see, especially in the large tOWDS, deve-
lopment taking place, they ought to put up a bridge instead of incurring 
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the expense on the gates and signal box and straiten out dangerous 
curves like the one named, before there is such development of the local 
area as will make 8 bridge very costly or possibly impossible. I know 
of many cases in England where level crossings have remaIDed too long 
snd as A. consequence they have had to remain permanently as it is im-
possible to construct the ramps necessary ,for a bridge. There is only one 
other point in this connection I wish to raiRo and that is that-a railway 
line intersected by level crossings forming a circle round a town doea 
greatly cramp the development of the city. I have raised this point, 
therefore, so tha.t the extension of development and particularly of trams 
which is so desirable may not be prevented. 

JIr. Prul4ent: The question is: 

•. That the Demand under the head • Inspection' be reduced by Re. 1." 

D1WaD Bahadur T. BaDlachariar (Madras City: Non-Muhammadrn 
Urban): Sir, we have a similar complaint in Madras. Within the short 
distance of a mile and a half or two on the South Indian Railway we 
have, I believe, about 10 to 12 level crossings, crossings on the main roads 
connecting North Madras with South Madras. During the busy hours of 
the day, both morning and evening, the congestion of traffic is  so great 
that for nearly half an hour at a time the traffi6 is held up and often 
times ull these level CrOSItUxgil ere clQSed . some· tIme befbre 
the train arrives and cannot be opened till some time elapses aftl3r 
the train haR passed. It has been a great' nuisance and the Cor-
poration of Madras has been agitating over it,. But it was a mistake to 
have allowed the railway to run through the city without the necessary 
provision being made previously and the South Indian Railway Company 
have been grossly neglecting their duties in that connection. The same 
is the case with the Madras and Southern Mahratta Railway also; on the 
other side there are numerous lovel crossings which can be safely avoided 
by either underground ways or overhead bridges. These things have to be 
provided for, Ilnd I hope the Railway Board will take early notice of these 
difficulties, 

Sir Gordon !'ruer (Madras: European): With reference to the remarks 
made by my Honourable friend Mr. Rangachariar, is it not n fact that 
in MadrAS there was considerable agitation over one overhead bridge which 
hRs since been built, and the result is thRt there is now an agitation on 
the part of the population of Madras tha.t the level crossing gates should bC1 
reopened, as the. people nre very averse to climbing the bridge on the one 
side and going down on the other. They much prefer the old level crossing 
with all its disadvantages. 

,Mr. H. O. Oocke (Bombay: Euro'pean): Sir, I do not like to be outdone 
by my Calcutta and Madras friends. We can a.lso compete in the matter 
of level crossings. We have a very famous one oat Dadar which orosse. 
both lines running into Bombay and which very often takes one h'alf 'IJl 
hour to cross, so much 80 that one prefers to go round some miles at the 
expense of oonsiderable petrol. I am pleased to say that either the railw~  

administration or the local authorities are responsiOle for having buil\ 
IJ, bridge which, I hope, will be opened very shortly. But there are other 
level crossings outside Bombay which are a great evil: and if the railway 
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administra.tion can do anything to expedite the building o£ bridges, I a.m 
aure the Bombay public will be very grateful as they will be able to save 
oonsiderable sums of money in peLrol and tyre charges by not going loug 
distances, which they have now to do, in order to avoid the level crossing". 

Khan Bahadur W. )[. Hussanally (Sind: Muhammadan Rural): Th;a 
£tuestion 0If level crossings, Sir, is, 1 might almost say, a. generw grievance 
allover India, .so that neither Diwan Bahadur Rangachariar nor Mr. Cocke 
nor Sir UampbeU Hhod!:;!; ha.su.ny right to appropriate this grievance to 
him!:lelf, I know, for instance., that Karachi had to fight with the Railway 
Boa.rd. for the last 30 years in connection with 'an overbridge there,' an:! 
the bridge has just now commenced and is now in the oourse of being 
made, There is another level crossing at Karaohi also near the ca.nton-
ment station which is a source of very great nuisance, Similarly, ""~ 
Hyderabad and neaxly allover the North Westeni Railway in the Sind 
section this inconvenience is keenly felt. But the difficqlty with the cona-
truction of these bridges is that the Railway Board demand a. contribution 
from the local authorities. The municipalities, being small bodies, cannot 
afiord the very heavy amount which the Railway Department want Lo 
spend upon bridges of this kind. . If tha.t contribution were taken off, r 
think the advancement in the case of these bridges would be maQe mu3h 
quicli:er and much sooner than hitherto. I hope the Chief Commission ~r 
will take note of thiis and g.o on providing for a certain number of overhead 
bridges every year so as to affard convenience to the people. 

Oolonel Sir Henry Stanyon (United Provinces: European): Sir, there 
if, one feature in connectiQu with level crossings which has not yet been 
mentioned. I refer. to a level crossing between two large towns in tha 
United Provinces. I do not wish to specify more cle&1'ly whe.re tha_ 
level crossing is situated, but I myself was held up tlbere once for 40 
minutes with an enourmous collection of country carts. On making 
inquiries as to what was the cause of delay, I a.scertained-I give it tor 
\, hat it was worth, I do not know whether it was true or false-that the 
carts were detained until the gateman had reoeived his fees fOIl' passiag 
them through. (Mr. K. Ahmed: "What ha.ppens in Raisina here'1 " , 

Kr. O. D .•. Hindley: Sir, almost every large town in India. ha. 
voiced this complaint with regard to level crossings. Now, I will admi\ 
that in mllny cases considera.ble incoDv.enience is caused to road passengel'& 
in orossing over railways. Sir Campbell Rhodes drew my special a.tten-
tion to a particular crassing which he said I knew of very well. I do know 
it very well because both he IUld I very frequently motored out over 
that level crossing on a Sunday morning to our olub in the suburbs of 
Calcutta. I think that 1: have myself been held up in my motor for 5 
minutes sometimes. It is a very serious matter I think beca.use Sir 
Campbell Rhodes was proba.bly going to play golf. I was not going 
for that purpose because 1 am unfortunate in not being a.ble to play golf. 
But it is of course a very serious matter when an Honourable Memb,-lr 
of this House is held up fOI 5 minutes on !L Sunday morning when he wish(t! 
to get out to pllly golf. Possibly, Sir, of all the cases of incom'enil'nce 
at level crossings iIll India, Sir Campbell Rhodes has chosen the ve·.·\' 
worse instanoe.I Mn think of. I have soon ORses where whole stringll)f 
carts, foot pa,ssengm", hand-oarts and others hnve been held up, and r 
admit the inconvenience. This pa.rticular cMe of the Jodhpur level croslI. 
itl.g does A.fiect some of the inhnbitant;; or C;.leuHn, but it is not, I submit, 
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.n serious public inconvenience. I am quite prepared to admit that ma.ny" 

.other oases are. Now you will ask lue why we pennit these public incon-
vewence"! to continue, why when this Rouse is good enough to sanctir>n 
~a ital expenditure Ilnd revenue expenditure for railway improvements, 
do wo permit such conditiuns to continue and the public to be put to these 
inconveniooces? 'It no doubt scems to Honourable Members here, whe:Q 
we arc spending for them large sums of money to improve our railways, 
that we might easily throw 10 lakhs here, 15 lakhs there, 20 lakhs some-
"here else, to remove these public inconveniences of ro!\d passcllgers. 
Now to go back in history a little, these level crossings and the ro lem~ 

oonnected with them are not 'entirely matters for which we are responli-
ble. The statutory obligation which is laid upon railways by the Ra.ilw~  

Act extends to providing, at the time of construction, such accommodation 
works as the Local Government requires them to provide. This is not II 
ma.tter where there is any. difference between the railway company, or 
railways oonstructed and maintained by the State. All railways alike 
oome under this provision. . The obligation is to provide, at the expense 
of the railway oonstruotion, such ~ lic aooommodation works across 
the railway as are considered, in agreeIrulnt with the Local 'Government, 
to be necessary at the time of construction. And I think I 'am perfectl]. 
,a&fe in saying that Local Governments' requirements in matters of tlil~ 
«Irt have always been acted upon, unless perhaps tin agreement has bean 
arrived at with them la.ter. I should say first, tha.t within 10 years d 
the opening of the line, the Local Government can ask tho Government 
-of India to insist upon further aooommodation works being provided. 
After 10 years such works ca.n only be provided if the Government ',f 
India enforce the expenditure on the railway. It b'ecomes therefore " 
.question for negotiation. and 'agreement with the Loca.l Government 
when any additional work or an extension to a work or accommodation 
iJ relluired; and here -the Local Government itf.lelf has 11 vcry ddhl;te 
~es o i ilit  >8.lld not only the LooaJ Government, but local b'odies and 
.corpora.tions. The Honourable Khan: Bahadur Hussanally has soid tliet 
one of the difficulties is that the Railway Board demand from local bodies 
(;ontributions towards these works, where level erossingR IIro to 1)(' re-
placed by overbridges. It is perfectly in order for the Railway Board or 
the Government of India to require that local wthorities and local Gov-
ernments ghould bear  their fair share of the cost of putting up an over-
bridge in place of It level croRlRinr'. . In moot, ~  t,hrse cases the necessity 
for converting the level croBf.ling into an overbridge arises primarily from 
-the fact that roa.d traffic has increased since the time the railway WM 
Drst constructed. The railway WQIS perhnps constructed at a time whim 
the road was nothiTlP.' mOl'(3 thA.n ,.. nAl'l'f}W lnne, !\nd road traffic has increas-
ed to such I1U extent that a. level croHsing becomes a public inconvenience 
Bnli should be replaCed by an overbridge.' But it is not the responsibility 
of the railway that rond traffic has increased, ·and therefore it is not lair 
that the Railway Board should befLr' the whole cost of providing an over-
bridge. It may be said that CMeS arise where the necessity for All over-
hl'idge comes from the increased traffic on the railway itself. 1 admHj 
ihA.t there are suoh C8ses, and in sllch cases the ra.ilways will bea.r their 
fail' share, their la.rgeT share of the cost of the overbridge. "We have had 
durin~ the la.st two or three years ma.ny CRSeB in which there have e~n 
'long delays, negotifl,tions and disputes wit.h LOCfll Governments ,md 
<corporations RlId other local bodies regarding the i ~dence of cost of the 
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Ilew works. required, and this is the primary cause of the p8ll'fiieula.r com-
plaint which the Honourable the Deputy President has raised in conntlc-
tion with the level crossing in a.nd around Mwiras. I took this matter UI> 
myself when I was last in Madras and I endeavoured, to the best of 'ny 
ability, to get a. move on and get some of these difficulties settled. We 
got to the point of establishing fairly clearly what the respl3ctive share 
of the difiEllt'oot bodies concerned should be in the ease of these overbridges . 
. Although, ae the Honourable the Deputy ~esident said, the Corporation 
have been agitating for this for years, they have not yet found themaelvas 
in a position to contribute the necessary share to the cost of those bridl§.lso: 
a.nd until they do so, I n:.yself cannot for 'the moment see any clear way 
lOut of the difficulty . We shall take the matter up again. In {·act we 
have it under correspondence with the Madras Government at the presen.t 
time, and I certainly hop6 we shall be able to come to some kina of 
decision, beca.use I agree fully that the present situation is unsatisfactory. 

. Dlwan Bahadur T. Rangachariar: What is the proportion,. may I 
know, that the Corporation has to bear? 

• 
I[r. O. D. 1[. Hindley: I am afraid I am not able to give the Honour-

able Member the figures he asks me for. As regards the other com-
plaintB, I think wha.t I have said in a general way applies to most ()f 
them. I do not know the exact locality of the level crossing referred liD 
by Sir Henry 8tanyon, but that may possibly be another case in whbh 
there is a difficulty in coming to an agreement with the Local Government'. 
.As regards Karachi Mr. Hussanally has said that his grievance about thd 
kvel crosBing has already been removed by the building of a bridge. it 
did not !:Ieem therefore quite necE*\sary for him to iutprvene altIiou:;h 1 
was very interested to notice he said that he thought there were some 
other cases in the locality of Karachi. Now, Sir, on this question of lev'll 
crossing generally, I think We should remember that it is not always jn 
,aU civilized countries considered a necessity to lift the whole of your rol:lod 
traffio up over the railwa.y and put it down on the other side. We have 
already been told that some of the inhabitants of Madras, where II brid..;e 
bad already been constructed, had raisod a oonsiderable agitation against 
the fact that they were not allowed still to contlOue using the level cross-
ing. There W318 another exactly similar case in another Presidency, ani 
there, lam sorry to say, I t,hink the Local Government were inclined to 
take the same view as the local inhabitants. In the United States of 
America where the milcage of railways is nearly ten times the mileage at 
railways iu this country J bC1lieve there are practically no cases of over-
bridges of the snme kind as wc hrlVe here. It is a customary thing in thafl 
busy country to see trains crossing highways at high speeds and to me311 
1ihem in the suburbs of cities going along the sides of the roads. People 
get accustomed to those things in the United Stat,as of America and it is 
perhaps possibly unfortunate that we in £hi!! country do not get accus-
tomed to them but insist on having overbridges. That is just to illUBtrate 
the point that these are not always in all oountries considered necessary 
that p-ade oros~in s 'IIiS thr.y are cnllen 01' level crossings are a common: 
feature of everyday life in such countries as the United States of 
America. 

I hope I have disposed of t,he p()ints which the HonouJ'Bble Membel"l! 
who have spoken on this matter have raised. 



1688 LEGISLATIVE ASSEMBLY. [27TH FEB. 1925. 

Mr. B. G. Oocke: Will the Honourable Member kindly tell us in a 
case such as Bombay where owing to the eleotrifioation of railways it is 
necess8lj' to put up Q lot of overbridges what the position of the rail· 
way companies ItS compared with the local bodies is in the matter of cost? 

Mr. O. D. K. Hindley: In the case of Bombay we oame to a special 
agreement with the Looal Government in regard to cost. In all such 
cases it is ultimat.ely neoessary to come to some agreement, some arbi· 
trary figure, in adjusting the incidence of (lost. We have at times at· 
tempted to lay down rules clearly to dh'ide the inoidenoe but it is not 
possible to devise rules whioh will cover tlvery ca.se. It might be inter-
esting to mention that we have arranged a definite procedure in this matter 
-that where there is 8 dispute between the local body and ourselves as 
to the real causes for the lJ('Icessity of building an overbridge, that is to 
lay, whethel' it was due to the railway traffic increasing or to the road 
traffic inoreasing, we have arranged that any suoh oase whioh arises and 
forms the subject of dispute shall be specially investigated by one of our 
Senior Government Inspeotors who is to report to us before the Governor 
General in Council deoides what the incidence of c~st shall be. 

Sir OimpbeU Bhodel: Sir, I beg the permission of the Rouse to with· 
draw my motion. 

The motion was, by leave of tlie Assembly, withdrawn. 
Mr. 1'NIi48Dt.: The question is: 

.. That a SI1m not exceeding RII. 1,14,000 be granted to the Governor 08Deral i. 
Council to dllfrny the charge which will come in course of payment during the year 
.. nding t.he 31st day of March, 1926, ill respect of • Inspection' ... 

The motion was adopted. 
The Assembl:v then adjourned for Lunch till Fifteen Minutes Paa' 

Two of t.he Clock. 

The ASR'embly reassembled after Lunoh at Fifteen Minutes j.·ast TW() 
()f t,he C1ock, Mr. President in the Chair. 

DEYAND No. S.-ACDIT. 

lllr. Pralden\: ''1'he question is: 
" That, a slim not exceeding Rs. 6,16,000 Le granted to the Governor Genera.l in-

I{)oumil to de'f.ro,y the charge which will come in course of payment dur.ing the 'year 
-ending the :31st day of Mal'ch, 1926, in respect of ' Audit'." 

SEPARATION OF AUDIT FROM ACCOUNTS. 

lIr. ][. O. Beoay (Deoca. Division: Non-Muhammadan Rural): Sir, 
I beg to move that the Demand under the hoad "Audit" be reduced by 
"Rs. 100. 

My intention in this motion is to discuss the question of the separa. 
tion of audit from Aocounts. As j.hn House is Aware, there is a three.fold 
control ovrr ndministrntive expenditure in the Government of India, first, 
b,v the Finance Department whioh deals with sanotions of the various 
projects that come up hefore the Railway Department; second, the con. 

,trol of 'tbe Audit Department., and, third, the oontrol e;xercised by thil' 
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House particularly through its Public Accounts Committee. So far 88 
the financial control is concerned, it has been a matter of standing com-
plaint with the Hailway Department that this control was exercised in 
such a detailed lUanner that it was hampering the railway administra.-
tion. So far as tha.t is concerned, since the appointment of the Finan-
cial Commissioner for the Hailway Department, the control which was so 
long tlxercised by the .Finance Department from outside has been sub-
stituted by control exercised from within the Hailway Department itself. 
And now, as my Honourable friend divides his allegiance between Sir 
Basil Blaclwtt Hnd Sir Charles Innes, it is up to !:lir Charles lnnes to 
placate him; and if he succeeds in that there lleed be no ruffle in the 
domestic peace of the Railway Department. 
Now, coming to audit we find that the Auditor-Geueral has got cer-

tain statutory 1unctlO11s with regard to the audit of the Government of 
India accounts generally. It is all accident no doubt that he not merely 
audits Lhe I.\CCOUll1J!:I but is in chargtl oithe compilation of accounts as 
well. 'J'hat is to say;  his otlictlrs carryon the compilation from day to 
day, and the audit is carried On hand in hand with Lhe compilation of 
l.>ccounts. Now, tiir. the Auditor-Genera.! is independent of tue Govern-
ment of India under the present Governmeut of India Ac.t. He is respoDBible 
to the oecretary of otate and in certa-in of his functions he is expected 
to assist this House as well. I find on reference to the statutory rules 
gowrwllg the reltt.i.iolls of the Auditor-utlneral in lndia witll the <lovern-
ment of India. a.nd the Secretary of State that in certain matters, when 
he finds certain irregularities in the accounts. it is his duty to report to 
thtl Public At:counts eOUlmittee of this House. In this 6e11l>e, Sir, if the 
authority of the Auditor-General is weakened in any way. it may mean 
tHe weakening of the authority of this House through the l)uhlic Accounts 
Committee over the spending departments of the Government of India.. 
I kuow there is a good deal of difference of opinion as to whether the 
combination of accounts and audit makes for efficiency of work. I fur-
the.r om aware that Sir Ba.sil Blackett is very much enamoured of sepa-
ratlQn. I am also aware that there are other authorities who ought to 
know who favour the continuance of the present system. And there is 
a Committee just now sitting under the chairmanship of Mr. Jukes to 
~onsider the question of the separation of f\Ceounts from audit in regard 
to all the various departments of the Government of India. Apart from 
that comprehensive question. which is being inquired into by that Com-
mit.t,<1!l, t. ~ HA.ilwA,Y DepRrtment, I understanrl, is seriomlly considering 
the question of the separation of audit from accounts. It is no doubt 
true that the Acworth Committ,ee made a unanimous recommendation to 
the effect that, so far as the Hailway Department is concelned, its 
accounts should be separated from audit. It seems to me that tbe 
Acworth Committee' intended to place the Agents of the various State 
Ita-ilways very much in the same position aR the Agents in the Company 
Railways in rpgard to Iludit.. That iR to say. the Audit Department, 
instead of being independent of the administrative department and of the 
Agent. would be a Department subordinate to the Agent, and that, in· 
l.ddition to such domestic audit. the Auditor-General, in order to fulfil 
his statutory responsibilities. is expected to carry on what is known as 
test audit, which. as the term itself shows, eannot be sl1ch 8 com-
prehensive or of such a satisfactory character -as the present system is 
considered to be. Sir, I know that. althou!\,h the Honourable the Finance 
Memher and somo of the prominent members of hiB Department fa.vour 
the separation of accounts and audit generally, there is a section in his 
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Department which IS opposed to the proposed separatIon. If I am wro~ . 
I hope the Honourable the Finance Member will correct· me. But, l~  
this is indeed a very serious matter. As I have nlready stated, the POSI-
tion of the Auditor-General should not be allowed to be affected lD all: 
ma.nner by this ~ouse  beoause upon the authority of the Auditor-Gcne-
ral in regard to railway expenditure, depends to a certain extent at least 
the authoritv of this House in regard thereto. Sir, I should very much 
like to know whether Sir Frederiok Gauntlett, the present Auditor-vene-
ral, has been consulted in regard to thili scheme and, if so, what his opinion 
is. 
Sir, I have another question to ask the Honourable Member in charge, 

and that is whether it is in the contemplation of Govenlment to treat 
the Hallway Department as what is known as an "excluded audit de-
partment," 68 defined in the rules rela.ting to the Auditor-General. 1 
may mention that the Army Department is treated· as an excluded a.udi' 
department, in the sense tha.t the Auditor-General does not discharge the 
same functions with reference to the Army Department, as he does with 
reference to the other departments. If there is any such contem lation~ 

I think this House should be taken into the confidence of Government 
before any definite action is taken. I happen to be a. member of the 
Railway Finance Committee but that question haB not been brought up 
before us. I Rm sure it is not the intention of the Honourable Member 
in charge to take any definite action in the work of separating audit from 
accounts without consulting the Hailway Advisory f::ouncil, the l{ailway 
Finance Committee and also this House. 
Sir, I move the motion. 

JIr. O. B. Ranga Iyer (Hohilkund and Rumaon Division: Non-Muham-
madan Rural): Sir, I have vory great pleasure in supporting this motion. 
It is a matter of common knowledge that the Audit and the Accounts 
Department are so dove-tailed that you cannot separate the one from the 
other unless of course you are prepared for more expense. As for' in-
stance, Sir, if the Audit Departmellt is to be separated from the Aceounti-
Department under the Railways, if it is to come under the Hailway 
Board, the Audit and Accounts Department will bodily come under tho 
Railway Board. But under the Refonn Act the· power of the Aceount-
unt General h68 got to be maintained. Therefore, Sir, there will be a 
superimposition of another Audit Department. This will. involve extra 
expemJc. 'l'his will involve extru stnff. This will involve a new machi-
nery. This means more of the tax-payor's money. Then, Sir, this new 
Department will not be so efficient hflcRuse the separation will lead to 
lack of efficiency. Residf'R in ol in~ ('xt-Tn expense, the superimposed 
Department will be a kind of orglinised fll.rqe !let up to satisfy what 
ma.v be tenned the quintessence of 1'.pchnie!tlity. Sir. I look forward to' 
the Iday when the Audit Depnrtment. will lw independent of the Execu-
tive (The Honourable Sir Basil Blackett: .. He Ill, henr "), for that is a 
depnrtmpnt wliich oUr.{ht to hp independent, and whcn it will be reSWlll-
sible to this House. (An Honourable Member: .. Hear, hear It.) Sir, 
t?e onOl~rn le the i~anco Memher sccmf'd to approve of my sugges-
tion that, It should be mdependent of the Executive. I know, Sir, he 
is anxious to· model many 'n Department on the English lines and I be-
lieve. Sir, he wants that every Department 8hould have its Accounts De-
partment also. I do not want to go further into this matter, because I 
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am an outsider. (Voico8:" No ".) I am an outsider in the sense tha.t 
1 am not a techmcal expert. However, I want to know whether it ~ 
a fact-l hope the Honourable. Member opposite will answer this ques" 
tiOll-t ~t the separation of audit and accounts has been ordered from 
theIst of March, and if so, why has it not been shown here? In res" 
pect of one railway at leu8t 1 understand, Sir, that the separation is con-
templated from the 18t of March end the approximate expenses, I under-
stand, will come to something like 4 to 6 lakhs. If that is so in the ca8e 
of one railway, wha.t must it be in the case of 13 railways? 1 want the 
Honourable Members opposite to answer this question, if they are pre-
pared for 80 much extra expenditure, if they are pre-
pared to impose such a burden on the tax-payer with-
out consulting the tax-payers' representatives. Sir, this extra item 
of expenditure is not shown in the Budget. I want to know why it is 
not shown in the Budget, and why it is not shown under Audit, because 
it concerns it. Then, Sir, I want to put another fact before the Honour-
able Member opposite and I want an answer. Where a Company-
managed railway could g,et on with one superimposed auditor, I under-
stand that you are going to have 6 auditors for superimposed au~t. Why 
this extra expenditure under State-management when in the Company-
managed railway you could get on with one auditor? I understand that 
you are contemplating 6 auditors. 1£ this is true-and I do not· know 
whether you do not contemplate it; I believe you contemplate it-I want 
to know why you force this pure and simple extravagance on the tax-
payer, why you are wasting the tax-payer's money. I am told that this 
exper.irnent is for the time being t;o be concentrated on one railway. Even 
if you make an experiment of this kind for one railway, you must have 
the snnction of this House. There is no use saying that you will have 
the sanction of some Standing Committee because it is a. matter which 
concerns thc power of this House. Sir, I do not want to make a stronger 
speech than this, but I hope the Members opposite will realise the signi-
ficance of the issues that are raised. 

Xr. N. X. Joshi: Sir, I wish to emphasise the neoessity of a thorough 
audit by the Auditor-General of all the Departments of the Govenunent of 
India. Unfortunately, there are already some Departments like the 
Military Departmcnt in which the Government of India restriot the acti-
vity of the Auditor-General only to a test audit, and it is a dangerous 
sign of the times that the Government of India propose to restrict the 
nctivitv of tho Auditor-General to a test audit of the Railway Depart-
ment also. In the case of the Company-managed railways the Auditor-
General contents himself only witli making a test audit of their accounts. 
Tho Iludit,or of the Compllny'-managed railways is, against all sound prin-
ciples of auditing, under the co,ntrol of the Agent. I hope that the Gov-
ernment of India will take steps to remove this anomal.y from their audit-
ing activities. If the auditor of the Company-managed railways is under 
the control of the Agent, to that extent the audit will not, be an independ-
{'Ilt onl' and the Government should not be saiisfied with merely having 
a test audit by the Auditor-General. They should insist that the Audit-
or-General should make c. thorough audit o.f the Company-managed rail-
ways. I hope that Governtnent will take every step to see th/lt the 
fl\.uditor-General makes a thorough ~udit of thE> accounts of the Railway 
IieplU'tment and not restrict his aotiVlities only to a test audit. 

lIr .. G. G. 81m (Financia.l Cooimi...aioner, Railways): Sir, I 
am not quite certain from my Honourable friend Mr. 
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.:Neogy·s speech whether he whmes me to say tha.t I am in 
·favour of the Acwort.h Committee's recommendations on this point. or 
notund w et ~r a reply ill the affirmative or ill the negative would induce 
him to withdraw his motion. It was explahled in the budget memoran-
dum of last year, in the account relating to the reorganisation of the 
Railway Board., that this recommendation of the Acworth Committee 
was under the consideration of the Government on the suggestions put up 
b\, the Chief Commissioner. I think the House ought to bear in mind 
what exactly the recommendations of the Acworth Committee were. The 
.Acworth Committee said: 
.. But the accounting staff controlling the Indian railways, from the Accountant-

General (Railways) at Delhi down, in the case of the State-managed railways, to the 
latest joined clerk in a local office, are officia.ls, not of the Railway Board, but of the 
Finance Department. No doubt these officials gradually get to see the railway point 
of view, but they must be gnided by rule~ laid down by the Finan!''' Department, 
framed iargf!ly in view of the requirementB of tho non,commerclI11 d('partmllnts of 
·Government. . 

At present the railway accounts are very complicatf!d i some portions are produced 
in different forms for the use respectively of the Railway and of the Finance Deplll't-
ment." 

'roen they went on to explain the great difficulty they found them-
selves in getting any definite information from a commercial point of view 
.and in reconciling different statements in the different compilations of 
-the Government of I ndin. They said: 
.. .  .  . if the whole matter were under the control of a single department, 

simplifications could he introduced which would not only make the accuuntll, more 
intelligible, hut result in considerable sB\'ing of "xpl'ndii.ure. The Report of the 
Auditor-General would contiuue available as at pl'"scnt to Sl'cure the financial l'cctitude 
(If the Railway dministration. ~ 

The definite form their recommendation took was this: 

.. We recommend that the Railway Department should be rr.sponsible for its own 
.accounts. We do not exclnde, of course, such indopeftdeut and lIoparai.e audit as the 
Government of In<Lia may think proper to make, en the s:.ollle I'rincirle that obtains in 
any cottunercial company, where the shareholders appoint an ulltside hrm of accountants 
to check and repot-t on the books which lire kept hy the servant·s of the direclors. the 
ordinary accounting ataff." . . 

Now, these proposals have been under thC' consiuoration of the Govern-
lIltmt lI;nce last year. They have been referred to the Auditor-Uenera1 
and rlis('ussed with him at considerable length. The opinion of the Gov-
ernment is, a8 at prescnt advised, that the recommendatioDs of the 
A('.worth Committee "hould broadly spMking he accepted. 'l'he Acworth 
Committee did not propose in any way to Q.o away with t.he powers of 
the Auditor-General, but the' whole difficulty of the present syRtf>m of 
administ.rRotion is that YOIl have got 11 staff responsible for prepa.ring Qnd 
mainisinin!! the accounts of the different railways which are in no wily sub-
ordinate to the officers rCRponsible to this House for the financial working 
of the railways. Audit is a different matter. The first proposal made 
wss thnt accounts should be entirely separated from audit, It is not 
quite clear from the Acworth Committee's report whether thnt is what 
they meant or not, put we find that it "s impOBRible to entirely sepa.rate 
off th('l work of a.udit from the work of ac('.onnts, Tliis is particularly so 
in connection with receipts. The work of cl8.8sifving the rlleeipts and 
seeing whether the proper fares or rei~ ts have been collected is wotk 
that can most economically be done at the same time B8 the audi~ by 
one staff. The amount of work involved is heavy and it would be .. erj 



THE ItAILWAY BVDOET-LIST OF DEMANDS. ~ 

very costly indeed to have this same set of papers dealt with by two differ-
ent sets of officers. The present proposal is, and I think it is a propo-
sal that giveR general effect t,o the proposals of the 
Acworth Committee, that the whole audit uud accounting staff 
lihould cqme under the ,ruilway administration but .j.;hwt the Auditor 
General should continue in the exercise of his functiolls to tpst audit the 
work of these o ie ~rs. I cannot agree with Mr. Joshi that It test audit 
cannot be so Affective as 8n audit of every. item of tht! 
accounts of executive offieerA. The work of' test auditing 
audit work already done by lluditorB under the Hail way Board will be 
very much les8 than t,he work of 1,he Audit Department in dealing with 
the p"perB in the first instllllCt1 of the executive officers. However, the 
Government have come to no final decision in the matter. The question 
will have to be settled on the question of the cost, and the present posi-
tion is this. The Auditor General, I mlt:v explain, iF; in entire a. ~eement 
with the proposal 1 have set forth now and in order to see how the scheme 
will work out nn officer hus just been deputed b.v the Auditor General to 
work out what the CORt would btl of snch un nrrnngement in connection 
with _the nmalgmnntion of the East Indian ond the Oudh and Uohilkhllnd 
HnilwavA. It wonld he impossible in ony case to start this system -of 
sepa.ration of tl),e accounts and audit work simultaneously over the whole 
of the rnilwltv systems of Tndia at once. It would be impossible to get 
the' st::tf t.o:,ethnr in 11 day. 'rhe off-ccr deputed is t,o work out the details 
in order that it mav Iw known what ex/wtlv t,he cost will be. I hnVE' 
here a not,e that, I hnd 011 m v tnhle giving R;1 account, of these propoRals 
whieh I had ill tended should he di'scussl'd b,v the Stunding Finance Com-
mittee nt tht1ir next meeting-, I hope BotllPtime next month. The report 
of t;he officer in question, who will probably take two or three months 
to get, it rend,\', will he pI need heforl' the Standing Finaner Oommittee 
and no fwj-,iol1 will bp taken in connection with thiB mntter until the views 
of the RtnndinQ' Fillnnee Committee have heen obtained. I do not think, 
Sir, that the Question raised by Mr. Joshi hns !l11,Ything'to do with this 
pnrticulnr motion. His opinion WflS appnrently that t.he nuditors of the 
cornpRn.v lines were Rubordinnt,e to the Agent. 
Kr. B. K. Joshi: They ure. 

Mr. G. G. Sim: I flo not know what Authoritv tlte Honourable Mem-
hot hns for making thut stntement. The auditor-on the company lim-Hi 
is appointed bv the Honrd of Dil-i'ctorfl and rpports independently to the 
Bonrd of Directors. It. is his bURinl'ss to look flfter t,he financial interests 
of the Rharpholdel'fl of the eompany just. in the sllme way ItS it, is the u~i

ness of our Govermnent Examiners to look After the interests of the tax-
payer. I do not quite understand whnt t'xllrt.ly Mr. Joshi wnnts UB to 
dq in the matter. 

Mr. B_ M:_ Joshi: You ennnot get Ilwny from thE' .fnetR. 

Mr. G.  G. 8im: I hnve nlrendy given th(' fact·R. 

r~ N. M. Joshi: T,et, the Finance Member BPpsk. 

Mr. G. G. 8im.: Very well. Sir, the Finunce Member will perhapB 
oblige the Honourable ~tr er. I do not know where Mr. R.mgR l,vpr 
got this in o~ntion Rhollt a propoBRI to stnrt this syst,em on some rail-
ways in the beginning of March. (AfT: (!. S. Rangr! lye1" .. Is it or iB .it 
not It . ~  - t is not a fact. There IS no foundatIon for any such state-• 
menl. There never has been filly intention to do nn.vt,hing of thf' kind, 

• 
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IIr.Ohamu Lall (West Punjab: Non-MuhllJIlIIladan): I am very glad 
to know from the Honourable Mr. Biro tha.t there never has been any 
intention to do anything of the kind in relation to the separation of ud~' 
and Account on the Railways. But we are very ertur ~d about thloa-
pa.rticular matter. Was there any intention to do anything, not next 
March but later on? Is it a fact that the Auditor General has been 
consulted in this matter? Is it a fact that he has given his definite opinion 
against the sep8l'&tion of the Audit  and Accounts Department? .'l'hese 
are the questions, Sir, which I would ask the Honourable the Fmance 
Member to reply to. If it is true that the Gove'rnment contemplate 
the sepani.tion of the Audit and Accounts Department in so far as it con-
cerns railwa.ys, then we object to that. Our grounds for the objection 
are mainly two. One is that it would weaken the control of this House 
and weaken the control generally exercised by the Auditor General over 
the accounts of the railways; and the second is, that it would lead to 
unnecessary duplica.tion of offices and Ullllecessary expense which naturally 
comes out of the pocket of the tax-payer. Here you have under section 
14 of the Government of India Act the relationship of this House. to the 
Auditor General laid down quite clearly. If you put 'forward your scheme, 
if you contemplate-I do not know if  you do contemplate it--if however 
you ever might contempla.te Il. scheme like tha.t, then that cont,ral which 
is laid down by Statute will be weakened a.nd the 'control not only of 
Auditor General but the control of this House will be weakened. You 
may perhaps present an analogy, namely, of railways run by companies. 
But it is a forced analogy, I suggest, betlause there the Directors are 
financially and personally interested in the financial running of the rail-
ways. Here you are a set of irresponsible gentlemen running railways; 
no doubt trying to run theD). to tho hest of your ability, to the best of your 
knowledge: doing it undoubtedly very competently; nevertheless you have 
not that impetus which eompany Directors have got because they are 
personally interested in the financial results of running railways. Therefore, 
Sir, I want a very clear answer. That answer must be either yes or no, 
whether you contemplate any such separation or not. 

Kr. II. Q. Oocke: Sir, the reason underlying the proposals of the 
Acworth Committee was obviously to get our railway accounts more on 
commercial lines as they are in England, where each railway is Oft its 
own basis and prepares commeroial oocounts. (If Voioe: "They are 
private concerns.") They may be private concerns, but tho Acworth 
Committee wished to place the Indian railways so far as accounts are 
concerned on B business basis, and they intended that they should be on a 
h!\sis which would pemlit a commercial audit. That is the chief difficulty 
with the Indian railway aecountA to-day. A demand. is being made to 
~r mmcrciali e the. system, but I am inclined to think, aR I said last year 
in (>onnection with t,hn Post Office, that it is being done without the 
tjpocssary expert Rssilltance. I know that the Government of India ha.ve 
tHK('T1 Romp steps to get qualified commercial accountants to assist in this 
.work, hut they .~re t think some~ at late in the day in doing it. On 
t,hf' .genf'rnJ quesbon of CORt of audIt Bnd as to whether the separation of 
nur:ht. from RCcountR will increaAc the cost, I have no very decided opiI)ion. 
Wh.nt T do know is this,. t a~ t,he moro YQU spend on audit, if it is effieient 
nudlt, ,the more pconomICS It will lead' to, and in the end you will ,ave 
mrmey; and therefore I Bugf]'est' tha.t the separation of accounts from rudit 
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is most desirable in order to get more independence into the audit and 
more efficiency and in the long run undoubtedly more saving. The efforts 
of the Committee which has been set up to establish this separation and 
their proceedings have been carried on rather in obscurity, and we are 
told that they have started experiments in certain directions, but peyond 
that I think we havo very little information. I should like very much 
to hoar something further as to the steps which have been taken to obta.in 
this separation of accounts from audit, and whether Government con-
template any new steps in connec~ion with the audit of railway accounts. 

Dlwan Ba.hadur T. Rangacharw (Madras City: Non-Muhammadan 
Urban): Sir,. I quite realize the gravity of the issues which are raise~ 

under this question, and that it is a wise move to place the whole question 
before the St'lnding Financo Committee for Railways, but, Sir, before we 
can commit oUl'selves to any view, may I suggest that the Standing Finance 
Committee a.fter examination of the question should report to this Assembly 
before any decisive action is taken. It is only with the approval of the 
Assembly that any decisive steps should be taken committing the country 
. to any new scheme 

The Honourable Sir Basil Blackett (l!'inance Member): Sir, I have 
been called upon by Mr. Cho.Illan Lall to state whether it is or is not a 
fact that we have in contemplation the possibility of the separation of 
a.ccounts fro111 audit; ahd he saytl that if it is a. fact, then he will 0ppol:le it. 
It is characteritltic: of him to make up his mind before he begins to 
uudlJrst:md a subject, and I hope the House will not follow him in that 
IJrocedure. This subject is one which, though it arises to-day quito correctly 
in cOllllection with Hailways, hus a very Illuch wider bearing. It applies 
not only to the Railways but to the whole of our accounts, and I may 
add it has quite all import.lint constitutional side to it in connection with 
the separation of the Provincial Governments' accounts from those of 
the Central Government a.nd with the general question that is known as 
provinciul autonomy. I should therefore regard it as most undesirablt) 
that this House 'should to-day oommit itself to any view either for or 
against the general desira.bility of the separation of accounts from audit. 
It is a su t~ t that undoubtedly must come up for discussion in this House 
in its general bearings before final action is taken in the matter. There are 
two or three separate issues that havo been raised to-day. Mr. Joshi has 
referred to the question of the position of audit on the Company railways. 
He received a. perfectly correct answer from Mr. Sim but he did not 
seem willing to accept it. I think that there was some confusion in the 
matt~r. He was forgetting' that there is /l, Government Examiner who 
examine all the accounts on behalf of Government quite apart from the 
audit that is carried on on behalf of Company railway",. I do not want to 
say more about that. I will pass on to t.he question of the separation of 
accounts and audit in so far as it applies to Railways and bring it into 
relation to the question of the separation of acc-ounts and audit generally. 
It has been Rtated by more than one speaker that the effect of such sepura-
tion is to weaken the control of the Auditor General and to weaken thc 
(lont,l'OJ of this House and I have been challenged to say whether there aro 
differences of opinion within the Finance Department and wha.t is the 
opinion' of the Audit,or-General on this subject. So far as I know tb!'lre 
ill no such difference of opinion. I am not in e. position to ' . l~ ~ 

ilhe opinion of everyone of the membe1'8 of tho Finance e artmel ~' i ~ 

1'2 
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.lOll mclude the two or three thousand, who IAre members of the Finance 
.l.JCP,l.rLllIcnt in ttw HeDse that they urc lllemi.lI.lrs of the stafi of the Acoount.. 
and Audit Department; and I have some suspicion that it may be some 
oplllwn cOl'lllnJ fl'om somewhere there as regards the possible effeot on 
jll' )spccls that has etUlsed the interellt taken in some quarters in this 
House t,o-dIlY', Nnturu.lly, in any question of this sort, if it did come to a 
separation of the two departments, the very greatest care would be taken to 
consider the interests of all concerned. It is always one of the difficulties 
in such a change. But I deny absolutely that the effect of any such 
change would be to reduce the control of the Auditor General or of this 
House. On the oontrary, my main interest in the subject is that I 
believe it will greatly improve audit end it, will improve the independence of 
audit. 'l'he difficulty that you have at present. is that the Auditor General 
is also the Accountant GeneraL As Accountant General he is not an 
independent officer. He is under the orders of the Government of India 
in the Finance Department in so far as he is dealing with a.ccounts. In 
80 far 8s he ilil dealing with audit, he is independent and it is extremely 
difficuJi; obviously to secure that either he dot's not try to assert his 
iudt'plmdence in matters of account where he is l1ut ipdependent, or perhaps, 
oven morH difficult tosecurc, that tht, Government of India must not try 
t.o restrict his independence in matters of audit, where he ought certainly 
to be absolutely independent. 1£ you want to get. a-really sati.sfactorily 
iudependent I\lldit, you have to cOllsider seriously whether the present 
intenningling of accounts and audit and the dUR.1 cllpacity of the Auditor 
General is JlQt rather 11 difficulty in the way. 1. thinli the words .. tc"t 
audit" may hllve also led to some misunderstanding. The word "audit" 
is as ~ matter of fact used in India for a. great many functions which are 
in England, at any ratl~  regarded as questions of internal accounting. 
'l'here is the internal check and the external c l~c . I regard the functions 
of the Auditor General t.o he to apply an exti\rnn.! check absolutely un-
eontrol1od by the executive in the intereRtR of the tax-payer. Heally in 
t~n land he is an ofticf)r of the HOllse of Commons, of Parliament. He 
ought to be quite ind end 'n~  in the Iwrfonnance of that function. The 
internal cheek can with V('ry gr(,Ilt.. difficulty be Re n.rt~ted from the ordinary 
ne ~ountin  which has to he done intf·rnnlly. At present it is done inter-
nally by t t~ers of th., Aceounts Department V;iUlOUt very close touch 
with the depnrtment whORl' acconntfl 'nrc' heing kept or checked; and we 
haye conRidcrs.blf' difficulticR in that connection in the ca.se of the Pro-
vineinl GovernlrWntfL T think it ,,"fiR the J{etrenchment Committee which 
drew aU(mtion to thc faet that: tht' Central Government, 'R expenditure on 
n(;eonntfl nnd audit waR Iiflblp to he increaR'ed from t,ime to time by 
H{'eonntfl questionfl aRked by the Provincial GovernmpntR and pa.t;:icularlV 
~ the Provincitll LegiRlatureR, qUl'stionR whh·h they are quite entit,led to 
:,;;1\, hut. th" anflwerR to which involvc eom;iderahle work for the Centra} 
G w['rnnl('nt 'f; Arcnunts and Audit, Departmeni;, and it, il'l Ii rpnl diffirult.v 
;: , '1 ,",'''ni, til f7d to Rl'parntinn of provilwinl nllllllee from centrnl inaric~. 

f::' .il;'l"h·., ill It Df'partrnt'nt. like th .. ~ tilwn l  the comhinfltion of nl'Munts 
,,-":n, '1'ltllil1i"llrn.tion has vrr\' conl!ideroh10 ndvll.ntn./.l'l'H. Th .. Question is 
0f (",nl""" ",hrtllPr t '~' rmt,wf'igh the possible disadvantages and the pmlsihlo 
lii "'lll'i '~ of rhnn<:(l'. That ifl the l c~t inn th"t hRS to 'tw C'onsidered, hut 
;" ;,t<:('lf it hill! denr advant,aqes. To hegin with. the administrative point 
of "in" h milch more lik!'ly to bp }n the mind of the man who is kerping 
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the accounts if he is within the department; and I regard, and havcalw.lyt> 
regarded, the fUIlctiolltl of a .Finance .1Jepartlllunt as being not to sit suli 
and say .. No" wllerevur possible, not to be, as the Uunnan poet said. 
the spirit that always denies, but to assist the departuHlllt to spend its 
moncy Wll:!cJy. That seums Lo me to be un tlsl:!cntial function of u l"inance 
Depal'tullmt. 1 ugree t l~t it has got to be very careful so that it Dlay 
Dot allow another departmeqt to spend too much money. But in . thu 
long run 1 am sure {t makes both for etliciency and economy if It l<'mancu 
Department takes that view thaIl if it is purely in a negative position. 
1lll:!Ide a departuHmt the accounting staff call very often in my experience 
add enonnously to the efficiency of administration if it is co-operating with 
the department in the carrying on of its udministrutivl! functions. 'rhere-
fore, to arrive at that there is a great deal to be said for having the accounts 
quite separate from a.udit. 1t is absolutely essential that audit should be 
indl'pendent., that it should be quite indepl:mdent of the executive, that it 
should beoollductod fearlessly and that it should be thorough. I believe 
myself that ill a great many directions the separation of accounts from 
audit will lead or would lead, if adopted, to very much more thorough 
audit und I know that in one of the recent expl'riments that has been 
adoJlted-l refer to the accounts of Imperio.l Delhi-the result of 'the separa-
tion has bel'n quite eledric in causing saving in exp·cnditure. Therefore, 
as Mr. Cocke su,ys, efficient audit muy very likely save 50 or 100 times over 
ita actual eost.. 1 do not say that tho present IlUdit is inefficient. But r 
am quite sure-and I know t.hat the Auditor General agrees with that view 
·-that if ho were relieved of some, at any rate, of bis accounting functions, 
he would he in a boUer position to apply more effective audit. 'The word 
'test' audit hUR been used in t i~ country as a distinguishing name for 
tllnt audit which is Ilot n.1l int.PTll'11 check, hilt. it does not in the It'Bat imply 
tl~ t it is not a complete or thorough a.udit. 

As regards the Military Department, which was mentioned ~' Mr. Joshi, 
t~e trr t~ ements there have recently bee.n brought very much on to the 
hnes whICh are contemplated us n possible method of ndvance in other 
departments. That is to say, arrangements hnve heen made for It complrte 
ollt!-lide audit of t.he ACoOlmts of the MHitary Accouruts Depnrtment by the 
Auditor General, the Milit.ary Acoounts Department being already, under 
the system tha;t has been in vogue for a good many Sf:ars, sepArated from 
thc-. Genl-ral Accounts and Audit Department. It is a temp¥g subject on 
which one can enlarge. Mention has been made of the experiments that 
are· gcing on. These experiments are still in course of being carried all 
and it is premature yet to say what exactly the lessons will be which they 
will teach. Undoubtedly .the seporation would cost somethil;!g extm for 
I\uoi·t. But:r: think it is very likely that the extra cost would be very much 
more than made up by the extrs efficiency of Itudit and the saving in 
gcm'rnl cxpendi.ture that wOllld result. As I said Itt the beginning, there 
arc either considers.tions besilies purely financial ones which have to be 
tnknn into accollnt in t.his matter. There is the question of the separation 
of provincial finance from thc central finance and it is extremely difficult 
to RPe how the Cent·rlll Government can continue to keep the accounts of 
the Provincial Governments if their finances arc really to' be sepfU'ated. 
You must have ft strictly independent Budit, And that audit might very 
well cont.inue to be Clonducted bv tho Auditor Generlll for the whole of 
the provinces is, 1 think, very likely. But, IIDles8 you caD somehow or 
other separate the RCOQunts from' .the audit in the case of Provincia.} Govern-
ments, you will have considerable difficulty in making progress in the 
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rSir Basil Blackett.l 
direcbion of financial autonomy for the provinces. I would suggest to 
Mr. Neogy tha.t he should not press this motion because I do think that 
it . is premature either for the Government of India or for this House to 
express a final view on this subject. 

Mr. E. O. <NeolY: As the Government have stated that this House 
will have an opportunity of discussing this very important ques-

8 P.M. tion before any decision is taken, I beg leave to withdraw my 
motion. 

Kr. JI' ••• .J'oah1: Sir, on a point of personal explanation. My Honour-
able friend Mr. Bim stated that when I said the auditor on company line 
railways is under the control of the Agent, I was not. stating a fact, lI.nd 
the Honourable the Finance Member said I was confusing it with some 
things which were not relevant. Sir, I will only read a few lines of tho 
latest report of the Public Accounts' Committee: 

.. The COD1Jllittee noticed with concern the numher of natural irregularities whioh 
were shewn in this report, as occurring on the Great Indian Peninsula Railway. The 
Auditor General suggested that the auditor on company.managed lines is generally 
under the control of the Company's Board, and in some cases of the local executive" 
(which to my mind mea:ns the Agent of tht Railway). .. It would be useful if a check 
were exercised by the Government Examiner." 

There are also a few other sentences relevant to that: 
.. They (the Committee) observe that a reference had been made to the desirability 

of making the auditor on oompany lines independent of the Agent hy the preceding 
Public Accounts Committee on page 61 of their report. The Committee hope that 
Government will ~ e before the succeeding Committee a report of the steps that have 
been taken in thiS connection," 

-that is, in making the auditor C!n compap.y-managed lines independent 
of the Agent. 

I hope, Sir, that the facts sta.ted by me were correct, but I do not 
expect my Honourable friend Mr. Sim, as he is very milch enamoured of 
the scheme of separation of finance from audit, to know these facts. 

Mr. G. G. 81m: Sir, I do not , know why Mr. Joshi put that particula.r 
interpretation on the passage he has quoted. I can only tell him that my 
own information is, and it is based on correspondence with different railway 
administrations, that the Chief Auditor on the railway, by whom I mean 
the auditor ~o is responsible for the internal accounting arrangements 
of each company, is Bppointed by the Board of Directors, and that he is 
responsible to the Board of Dirf1ctors for t,he financial work of t.he line. 
In some railways it is tbe practice for the Chief Auditor to send a weekly 
letter :to t ~\ Board of Directors, just BS the Agent does. In other Cfl,ses 
he writes when he pleases, but in every case he scndi'! annu(l.lly his own 
seplmllt,e report of the accounts and finaners of thp line. In addition 
to this Chief Auditor on t.hfl Company lines, we hnve, as the Honourable 
the Finance Member explained, a Government Examiner, who in' turn 
checks the accounts and looks after the interests of the Government on 
each company organisation. ' 

The amendment W8S, by leave of the Assembly, withdrawn . . 
Mr. President: The question is: 
.. That a sum not Ilxceeding· Rs. 6,16,000 bl\ granted to the Governor General in 

Conncil to defray the charge which will come' in courRe of payment during the year 
ending the 31st day of March, 1926, in respect of • Audit .... 

The motion was adopted. 
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DEMAND No. 4.-WORXING EXPENSES: ADMINISTRATION. 

Kr. Pre81dent:The question is: 
.. That a Bum not exceeding Rs. 12,31,00,000 be granted to the Governor General 

in Council to defray the charge which will come in course of payment. during the year 
ending the 31st day of March, 1926, in respect of • Work.ing Expenses: Administra' 
tion '." " 

REOOMMENDATIONS OF THE INOHOAPE COMMITTEE. 

Kr. X. ltama .AJyangar (Madura and Ramnad oum Tinnevelly: Non· 
Muhammadan Rural): Sir, with your permissiOn I will pass over Nos. 37 
to 42 and move No. 44. The 80 lakhs referred to in No. 44 are split up 
into various cuts in each Railway in Nos. 37 to 42 80 that those motions will 
be dealt; with as part of No. 44. I beg to move that the demand under 
the head' Working Expenses: Administration' be reduced by Rs. 80,00,000 
ail already recommended by the Inchcape Committee. 

Sir, . I have to place certain preliminary matters before this Assembly 
before dealing with the motion 1tseI1. You will permit me, Sir, on this 
motion to bring out the whole position relating to these several cuts and 
if in the course of my remarks I am not able to deal with everything I 
will request your permission, Sir, if the Government refer to any other 
items than those I refer to, that I may be permitted to reply to those also. 
I leave that to you, Sir, and will abide by your ruling. 
'fhe position, to be understood properly, has to be ,taken back to the 

beginning of the year 1923·24 which wau the year in which the recommenda· 
tions of the Retrenchment Committee were attempted to be giv<.'n effect to. 
Honourable Members will see that the Statement of Railway Revenue and 
Expenditure of ,the Government of India that has been placed on the table 
with the speech of the Honourable the Commerce Member gives a. column 
relating to revised eRtimates for 1924·25. With respect to the accounts of 
1923·24 the figure for working expenses of State lines is shown at 59 crores 
15 lakhs. The Budget estimate for 1923·24 was itself 64'25 crores, though 
in the previous Financial Statement it was given BS .63 crores. The fact 
is that in the 63 crores they have deducted Burne eighty odd lakhs under the 
head " Expected deduction in programme revenue expenditure " and another 
forty' lakhs on worked lines share; so that the real figure on which the 
Budget for 1923·24 was based is 64 orores. The Retrenc m~nt Committee 
recommended that for the year 1923·24 it should be 64 crores, about 4t 
croreR lelis than the original Budget for 1923·24 or 3t crores less than the 
Budget which was propoRed to be placed by ,the Government of India as 
tho preliminary Budget for 1923·24. That is the recommendation of the 
Rtltrenchment ommit t ~e which appears in t.he concluding paragraph 
appearing at page 81 of t.hat Hoport where t,hey re(lommend that "t,he bud· 
get provision for working expenses including surplus profits in 1923·24 be 
limited to {)4 crorflB Rubject to It furt,her allowance to meet lLDy increase in 
t,raffic. etc. ". Actually, AS I said, it wns put at 64'2 !'ldd crores but 
. subsoquently the programme revenue expenditure was expected to be less 
bv 1'20 r.rores, nnd the Financial Statement last year put it finally at 
'm~ crores. SubsequBnt to that we have had these two years' work. Sinct1 
the last iliscussion of the FinanciBI Statement we have had the Administrll. 
tion Report of the DepArlmcnt for 1"923·24 which clearly goes into the 
whole question Ilnd shows how much it has been possible to save on the 
budget estimate 'tlf 63 crores. But before taking that up, I have to explain 
that since the last discussion, when it WBS alleged on behalf .of Government 
-that the Retrenchment Committee had not recommended very muoh more 
-reduction than t,he 64 crores tha.t was referred to in the final report, I have 
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had the honour to examine that Committee's Report in detilil in a series 
of articles, copies ·of which, as I said in my opening speech on the budget 
discussion day, I Ilsked .the Legislative Department to get printed for the 
benefit of Honournble Memhers here. I did not know that there was no 
copy supplied to Honourable Members on the other side; I just showed a 
copy this morning to ,the Honourllble Mr. Bim. I say it was already referred 
to by me. This particular report examines paragraph by paragraph the 
recommendations of the Retrenchment Committee, and I come to the con· 
elusion that they really recommended over nnd above thc ~ crores referred 
to in the last recommendation or the 3t croras over the budget estimate 
of 1923-24 referred to there-they really recommended a reduction in ex· 
penditure, by gradually economically working the department, of more 
than about 10 crores below 64 crores. That has been my contention. 'fhey 
have examined every aspect; they have said that in coal alone fl. crore 
and 85 lakhs may be snved in regulating the consumption by engines and in 
cheapne!;s of prices and the want 0.1 necessity to get foreign coal, a redue-
tion of much more may be expected making in all moro than 2 crorc~s. 

Under the hend "Maintenance nIld Repairs" they recommend !1 reduction 
of about 2 and odd crores; under staff they expect Ii crores reduction and 
under running ,tlxpenses and locomotive expenses they e)(pcct about 2 lind 
odd orores; and again under wagons they expect It reduction of about "82 
crores. According to my own calculation of the stat.ements they have 
made there, including also as I said about 1i'crores under reduction of 
staff, they expect to reduce expenditure by about 10 crores below 64 crores; 
that is their real recommendation. So that the preseni\; Resolution that 
1 move has to be clearly understood as asking the depnrtment now. to give 
pfiect to thillt recommendation. Last year when I proposed a cut of about 
lOt crores at a time, of course Honourable  Members said that to t,hink 
of a cut like, that in the practical working of a railway was absolutely 
impossible. I have learned that lesson and I have t,aken it cO{l1plctely 
to heart, and therefore I have carefully tried to place before the Government 
very very small cuts (Laughter), showing in detail the amount they hflVe 
been spending in the various departments ano' in t he various branches that 
we have to attend to. To understand the fig-meR that I shall prcReotly 
place before this Assembly J would like to draw the aMention of t,he 
Assembly to the fnet that the i~res given in the preRent Demand No. 4 
will not tally with rthe figures gIven in the corresponding Demand in the 
previous years. You will find II General Administration" last year had 
been put, even for the Budget of 1924-25 and 1923·24 at only 8i m·ores. 
Unfortunately,  though I expected Itn explanation of the differences, it has 
not been given. In the notes, however, I have tried to explain the matter 
to the House and I think there will be no difference between me and the 
Government on that matter. Though it is now put nt 12i erores, lnst 
time •• General Administration" had been put at only 8t crores. The 
real difference is that some heads which previously hM not been brought 
under this head have now been added here--for example, II Cash and Pay", 
II Police", .. Telegraph Department", "Contributions t,o Provident Fund" 
and II Gratuities ". All these had not been included in the previous Budget 
under this head. The Demand now includes these with the result that 
you have provision made for lIt crores under this head for the last year, 
though the last year's financial statement would not give you the same 
figure, but only 8. crores. Tha.t really does not much matter. All that 
we are now concerned with is that these heads were probably put in under 
otller Demands lBst year, but they' Bre shown separately here now. There 
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iE; also one. other difficulty that I must point out. The figures  given for 
each of the departments-for exnmple, the Engineering Department, the 
Locomotive Department and t,he Carriage and Wagon Department and 
Traffic e artmen~do not tally exactly with the figures given for laBit 
yeur. They diner by a few lakhi'l more or lesB. But I understand thnt 
the accounts were cl9sely examined this year and as we are st,arting with 
the new system they have been brought under the proper heads recentlv. 
So that these slight ch!mges in the financiul statement may also be ove"r-
looked. In filet they simply mean that they have been more correctly 
stated. 

'1 here is another great difficulty with reference 'to these figures. 
HOl',mrable Members will see that if you take tht;) Retrenchment Com-
mittee's Report or the Adminihtrution Report of the Department, there 
i~ n: hcad which can be directly traced filS a portion that is dealt with 
h. them. In the Retrenchment Committee's Report" they divide thes&· 
varlCIIS heads. On page 65 in paragraph 11 they give the heads: main· 
tenance of wny, works and stations, locomotive expenses, carriage and 
wagon oxpenses, traffic expenses, and general charges, and specia.l and 
Imiscellaneous and' other items. The Adrninistra·tion Report flJlso deals 
only under these heads. Rut actually when you go to Demand No.4, 
you find the Engineoring Department separatelv. This Department is. 
only part of the Deprn1imtmt which takes charge of the maintenance ot 
way, works and stfl.tions. 80 III the Administration Report that Depart-
awnt's so](l ('xpenditure is put under various heo.ds in Table A of. Tabla, 
No. (11. And the first column there is superintendence. And the head 
of that column is .. General Superintendence including office expenses". 
H is that first head' that refers to the Engineering Department. Similarly, 
rl'n ~  13 deltls wit,h the Locomotive Department and this first head of 
Tllbl(l B is the sll l~r ision of t ~t department, and t.hat aglAin hah to be 
taken u.s refel'1'ing 'to the Locomotive Department in Demand No.4. Then 
the Carriage and Wagon Department is the first head of ~a le C. And then 
the 'l\raffic Department is the first head of Table D. And then the 
Agl.!ncy. Audit and Accounts, Med'ica.l Department, stcHmer boat service, 
j)ulice. all thesH nre styled General Chu,rges in the Table, and that is 
given as Table E, and thero if; no Table F given there, but Table G 
comt·., in !Lnel thHt refers to Miscellaneous expenqiture, which is covered 
by the head .. other expenses", r think, under Demand No.4. So that 
though we hRVC correctly followed the figures given either by the Retrench.-
·lJIent CommittC'e or bv t;he Administration Report, 80 far a8 Demuoa' 
No.4' goes, you shoilld take sub·heads (1) of cueh of the Tllbles. 
,tha.t I have referred to and in the CHse of the Ret,renchment Com-
mittee the Rrrangement is madc according to those Tables. As 
r said reference t,o that particular' pnragraph will show thllt the 
mainto~ance of way, works and sta+,ionB includes the Engineering 
DepBrtment plWI the portion of the maintenance of" way, work!;". 

~ mot i \ expen'lCS include the locomotive department of the General 
Administration and also the heads of operating expl'oses and expenditure 
un I'nJling-stoclc; no locomotivlI e,Xpens8s include expense!'! On ren~wal  

and replacements of locomot,ivE's and ~unnin  expenses. on locomotIves, 
eta. Carriage and Wagon expoD!'lCf.'I will cover the CRrnn.ge and Wagon-
De,'Hltment fl.S well IllS ·1\)80 expenditure on rolling-stock. Traffic expense!! 
wiil cover the charges of t.he ad'mini"tration of tbe depa.rtment as 
~ll" o the expenditure on the r.taIf rplatinll toO traffic. Similarly, the-
·'gollc.ml cha.rges" iMludes the case of other heads except the last which 
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I S'ly is miscellaneaus or "other cxpooses". This information is nedes-
-sary ii you are to compare the figures that I 6lll going to give with the 
figures given and it should not be said by Government hereafter tharli 
the figures which I give do not quite tally with their figures, .. be<;lause 
they are responsible for it. Without ha.ving an explanatory Dote why 
they have not shown the same figures !lEI in the last year's financial state· 
meul .• I hav<,. to go upon the figures we have and' I have worked them 
(Jut accordingly. 

I shall take first the Engineering Department. Before going to that, 
1 wiB dea.l with the generm recommendations of the Retrenchment Com· 
.mitt.£e .. We are now concerned with the staff generally. aud that is dealt 
with in paragraph 22 of the Retrenchment Committee's report, page 71. 
'fherc they consider the strength of the ad'ministrtrtive and clerical staB, 
and t.he technical and industrial staff, and they point out how dispropor. 
tionutely to the increase in income and traffic the stRff hll6 been increaseili 
durrug those yean. 'I'hey e o.min~' how' far thnt can be cut. There is 
ane en~ the Agent of the Grea.t Indian Penmsul8! Railway, who had 
told them that he' had already been able to effect a cut of about 
Rs. f50 lakhs--40 lakhs in esta.blishment and' the remainder under expenses 
(Jono,lequent on suoh reduotion. Then they go into the' question of the 
dhl'r Agents and they recommend an additional one crore--mea.ning thereby 
that they expect a total cut of 1 crore and 50 IB!khs in the expenditure 
ou staff. They refer d'efinitely to a further one crore. I espeeially refer 
to that ecau ~ there is a difference of opinion between Mr. Sim and 
myself on that point. They expect ,i further out of one crore under 'hat 
head. I know, Sir, that the Department has carefully explained this 
mattpr and has gone into this question in Part I of their Administration 
Report. On parge 57 of the Ad'ministration Report for· 1928-24, Part I, 
they exa.mine how far the staff had been reduced, An exar,unation of 
it wi:: show that Where the recommendat,ion of the Retrenchment Com-
Inittet· was that there Should be a g'eneral decre!l'8e in expenditure and 
the total must be about 1 crore IlJld 50 lakhs, some of the raIlways reduced 
1jxpenditure to the extent of 103 lakhs, but some of the other railwBIYII 
incr~ sed.' their expenditure and the increase is about 20 lakhs. The fact 
15 that raitwnys that have been all alon~ spending have been spending 
more against the recommendation of the Retrenchment Committee. 
80mc of the railwavs which have incurred losses 'mllro than e or ~ havo 
been pponding more" on stfl'li without, any real renson for not retrenching, 
}Vhilp others attempt to reduce expenditure. For exn,mp1e.. the Great 
]ud'inn Peninsula. Railway, which hlld been referred 1,0 by the Retrench-
ment CommiUee, had retrenc ~d 40 laldls on cRl,uhlislmumt. The Bombay, 
Bar-m'a. and Centraol India Railway had begun only. J should think. They 
had reduced bv 17 lakhs, 'rhe North Western HuiIwa.y had reduced in 
the .~ours l of lU23-24 by 22 IIJ.khR and sundry other cuts. But peculiarly. 
~ir  . the Assa.m Bengal Railway hEldincroaspd by Re. 27\000, the Benga] 
NI1gfUr by about 3 lllkhs, the Bengal nnd North WAstern by Rs. 15.000, 
the Hurmn Hailways by {} llllkhe. the East Indian RRilwflY bV 5'6 lnkhR 
and the Madras 'and Southern Mn.hrntta Railway by 1'04 lakhs. I bring 

t this to t.he notice of the House because it will show that 'the ·Retrench· 
11lon4; Commit.tee's report ha.<! been oosolutely forgotten within a. very 
Hhort time. They were adding to the expenditure whereas they Rhould 
}I<) Hl retrenched. Other ra.ilways begQ1l to show a reduc~on but I will 
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-;<i,.)\\" presently that they also forgot retrenchment immediately after thflll 
.year passed. So that in the Budget of the year you will find an extra 
pl"Ovi!'ion made of about Rs. 80 llllkhs of which an explanation is no doubt 
givel' Ra. 37 lakhsis accounted for by the Lee Commission's recom-
.menJations and' Us. 10 lakhs by additional gratuity to be given to servants 
of thC' East IndilllIl Railway. Extra expenditure on new schemes is fixed 
at about Us. 15 lakhs so that you actually find another Rs. 40 lakhs at 
loa.stextru. budgeted without amy attempt at any further retrench-
ment. I was in the Finance Committee and I am not now taking any 
objedion to the additional expenditure that has been provided R'lld referred 
,to in the notes except to the extent of the cost of carrying out the Lee 
Commission's recommendations for which there is a clear provision. But the 
R~'. 80 lakhs that I have pointed out to cut does not cover either the 
. ex·:-.. provision made or the cost of carrying out the Lee Commission's 
rocommendations. So we are on clear ground. Whatever has been recom-
.menoled by the Hctrenchment Committee has not been tried' to be given 
-()fI'e<'t to. Not, only t a~  it hns alrcn.d.y been tried to be set at nought 
wIthout a!Ily proper attem ~ being made to give effect to() that Com-
mitt ~ 'R rocommendations. I have read every page and! every paragraph 
of tile' first volume of this Administration Heport. It is a. very good docu-
ment It exumines the whole position and tries to treB'l; some portions 
{)f t. ~ r&comrnendations of the Retrenchment Committee as open to 
obj('Jt,ioll. I will not take up that point now: I Wlill take it up when the 
tiul<: comes. But so far as this particular portion is concerned', attempty 
:are being made to whittle down the recommendations. I may parenthe-
tieallj record my grateful a.ppreciation of the work that has been done 
by scme of the ra.ilways in the matter of carrying out some of the Retrench-
ment· Committee's recommendations. I must say thRlt though some of 
the milwa.ys showed their anxiety to carry out the recommend'a.tions at 
the commencement they forgot them later on wlien they began to find 
extra crores of rupees coming in. I may SIllY tha.t wherever there is any 
extr['. provision made for the purpose of the extra. inoome tha.t we may 
get or that we have got, I do not object to such expenditure. For instance, 
t ~' note to oporation expenses in the present Demand No. 5 explsins 
that about Hs. 17 lakhR and od'd will be the extra c.ost of the operating 
Rtaff for the increase of about Ra. 8 crores in gross receipts that we 
(,xp('c1" next .~ l l'. I am not disputing it at all: I put the position like 
tbi'!. When the Government gave effect to the recommenda,tions of the 
Hetrenchment Committee' at the beginning of the year 1928-24 they only 
.lil,uk It cut of 11K. ~ CrOrl'3 nnrl ItIl t e~e 3; crom'! rel/lted purelV t.() 
tilt' pr()grnmmp r~ enllr  cut, that they expected. When t,hey srJd' th!ft 
the\' \\"urc' making fl. {lilt, of Hs. 4t ororos on the preliminllry budget cf. 
192:2 2R, they actually put in an additional HR. t l crorfl\l. That WIl'8 
.c 'O\ nt ~d for bv H!'l. 1 crore under the hf)nd "ConI" which the Depart-
ILPllt  had' fl.gl·(l(;d to C11t tllH't year, flnd lk fiO lnkhs under the ~ad 
"ER::\blishment" which hud : JreHdy been agreed to by tbe Great IndIa.n 
PCI,i1tlmla. Ha;hnw. 'I'he Hs. (l .. tcroreR only mell'71.R the prelimiDJall"y 
bl,ilget of Hl23-24' minus Rs. 3:')0 IllkhR pl'ogran;me revenue. The Budget 
a~ I.OW revi,wd' places the nctunlfl foll?wing on that. Wha.t ":'IJIII the 
fd'f<'d? 1'here is It tot-a I sH.ving. There IB nnother matter that WIll have 
h Ill! borne· in mind bv Honournble Members. There is an apparent 
l'l,dm tioll of 4t crorel:1. ' i~ Budget WIlR 64. Thev them:,jelves cut out 
, m'l Te 20 lal~ s unrler progracmme revenue in the course of their first 

~ "l" lltion nDd then there was 63 crores. Of theRe 68 we have only 
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~ 'l ~ 8S net expenditure. In the Administration Report for 1922-23 they 
have examined it oarefully and they h!llVe said that of this 1'59 crores is' 
only programme revenue. 1 a.m not r!I.i'ling that question now. We may 
ltoave it. The two other items that they club together ao:e re lli~ and 
lliah.tenance abol,lt 57 lakhs nnJ 1'f){J crorm.; und'er operation expenses. 
Therl.! again the explllnU!tion is gi.ven that there has been some attempt 
to l:it'cure economy which, as I have already told the Hou!'!e, hal'; heen 
dvne to some extent. When dealing with repairs und mno:nt.ennnce ana 
o er~ tion expenses, I will show that SOUlO railways have dO l~ really 
'~d work, for eXlJrnple, the Norlh Western Railway. But. liS I 8ftid there 

t!.l·C lim's which are already expending u .lisproportionat.eiy i't~  <lmouDt 
t'n the staff. I ask Government if they checked them. Do t ~.  prove 
it by the check upon the Budget '? Do they proVe it by cutting down any 
pr)rtlGn of the past year's Budget? I submit I find ort examination thai 
it is not so. Before I go into details, us I Baid', even if you tnln' thE> 
Hetrcnchment Committ.ee's total they ha.ve not proved th::1. they have 
C:..l more. The total cut under "General Adminil'lirntiIJn" must. he 2! 
crores, but taking the 1'50 crores directly recommended in paragr,lpll 22 
1 say thut lOj crores hl:l'S et~n given effect to. 47 lnkhs rnu!'!t be cut 
in tii ' course of the year 1924·25. Other lines have run up t,heir expendi-
tJre by 20 lukh&; Certainly there could be no room for that at, all. 
U nal'/' ... Genera.l Administru.tion" relaoting to these d'epartments there waa 
11(, rl'l!I:IOn to allow any increase because the amount anticipated as income 
from revenue Wl.I'll about 100 crorcs in 1922-23. For J923-24 a similflr' 
11IliOl:nt. wa... anticipated though" la.ter on, becn.use of the failure of the 
pllSl>c·nger traffio and the goods traffic, they had' to reduce it, so thlft 
for the present in connection with the 100 or 98 crores t. ~t you are 
anticipating there is no rea.son for budgeting extra for Administrative' 
tltaff. Therefore I submit this 47 ll\khs has not been reduced as was 
"xp,ded. 'l'here is an additional 20 crores that has boon put in by some 
line9. ~ t ought to be cut off nnd those linos ought proport,ionnte]y to 
a~e Cllt off another 20 In.khs and the present cut that I recommend, the 
amount of 80 lakhs, is within those figures and nothing e}se. We ore 
st~rtin  the Ilew Budget. We are separating raoilway finanoe from tho 
1.'(I'l'l·ral finance. 'rhC1 ruilway finance has come into close scrutiny und 
in h:ture yellr", only the new I.I'lterationfl will be plrlced before the FinRnel' 
l ~l itte '. Even this yeu.r we had time only to eXR.mine the Dew figures 
to <'I HIe extent. ~ rest of it Was put in lumps and We have not had 
time to eXIl,mine them. Now I hav,," cxuuiincd' every item as ~ a.q pos-
sible ill dE'illiJ. I wnIlt blire just.icc by cutting down these demands. But 
I HIll going to show that if I had' asked for the full ~uts recommended by 
n.,· Het.reDohment Committee the amount" will be much more. 

I!· t.hink I will now only takp tllc Honourable Members through the 
figutCs of the Engineering Depllrtment. I propose to show the vnrious 
cuts pORt'lible in the different railways. I need however only deal with one' 
ns Iln exnmplennd even so I do not propose to ileal with it in full. 
Table A, as I said .... (DiwlIn Bnhndv,r T. RanrJ!wharia.r: "May I ask 
the Honourable Member, does that deal with establishments ?") Yes, r 
am now dealing only: with the staff portion to which I have 1I1ready' roferred. 
Honourable Membct"8 will see thnt in the budget for the Bengal NB!l'Pllt' 
Railway  which they havo in tbeh" hands, at page 5 the Engineering De-
l.artment is dealt with. The pro"lsion for lQ28·24 WaS 17"01. The 
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. budget estimate for H124-25 was 18'27. Tllltt itself shows that thev were 
increusing the t:!xpenditure. 'rhe revisel! estimate put.s it Ilt 18'32 and the 
budget estimate for 1925-26 puts it nt 21·71l. That is, in the Engineering 
Department of the Rengal Nagpur Unilwny about 4 lakhs extra is sought 
to be provided, or about 20 per c(mt. of the expenditure under t R~ hea.d 
in the year 1923-24. What is this line? It is 3 losing line. It progreS8es 
in lORing. Thert:! WflR Ii IORs of minus'lO per ~ent. of the capital 
invested in 11123-24; in the coming year the loss is expectecl to be mintu> 
1'35. That is, minus 1'25 per cent. is ,the extra loss on this line under 
the present system of working. What we see is that extrtl. establishment 
is being provided in the Bngineering Department and s.imilarly in others. 
This one Cllse therefore completely establishes the fact that they are 
rushing up the expenses und ure forgetting the Retrenchment Committee· B 
lecommendations and no heed is paid to what they proposed. As to the 
.. "tlltement contained in the Administration Report for 1928-24, I will 
-examine this point further. Looking into this Table A of 81 under the 
head "General Superintendence" Honoura.ble Membeni will find the 
amount provided for each railwny is given in the second column and 
third column gives the cost per mile of line maintained. The number 
of rupees is given per mile of route in the third column and per mile 
of trlld, induding Ridings in the fourth. Honourable Members will also Bee 
that in the 5' 6il ITauge railways the cost per mile is given for each of 
1ilie rllilwllYS; so thllt it will be found t1lflt in the clise of the route null' 
maintained the figures for cac·h mile for the cost of staff ranges from 529 
on the Nizarn's Guaranteed St,ate Hailway to 1,443 on the Eastl·rn Bengal 
Hailway. I said already that the Retrenchment Committee eonsidE'red 
all the Iwads referred to in Table A under the head "Maintenance of Way 
1 III cl Work", etc." together. Thltt is what I originally pointed out. 'l'lmt 
i~ the way it hns to be compured. and they SltW that the maintenance '1f 
·e!lch mile including !ltaff and other ex pens os had progressed on an avcragB 
from ] ,035 to 2.600 or so. They point out how that has to be deducte:! 
lind they say, close wat.ch will enable them to do that, and point out that 
tlwy I1re not satisfied that the present Hcale of e e~diture is eS!lcnt,ial 
to the efficient working of the line1l. I do not therefore [(sk the Government 
immediately W work up to the amount of 'the wO ~t line because I know 
there nrc various conditions to be taken into considerntion in cRch line. 
However, even thllt would come largely only under ft!pnirs and OlHintc· 
nnnc!' for ot.her heads; but 80 fllr /1F! the stflff is concemecl, I submit, HiI'. 
thnt. t.he cost of the staff for mICh mile of line maintnined cllnnot be much 
.more, except it. rnav be in the eHse of t.he lower stuff who have to attend, 
for cxample, to a sOlnewhnt greater number of repnirR on account of floods, 
dc. All thcRe lineR nrc existing for It vcry long time Ilnd flfl1 well settled. 
Ilnd therefore. except in the casc of seriolls uccidents as in the case d 
the recent floods and others, the ordinar'y ITInintollltnCe mURt be susceptible 
of boing brought under Ronw control. A Jllrge Jllargin if! given for tho 
different longths of siflin!iR in ench I'uilway. I underst,and howevt'; thit 
the ERf!tern Bt'nglll Rililwa~' ha.<I nonrly double t ~ amount of mIles .n 
hidings t,hnn the nmount for I'oute mileage. Tha.t IF! of course an extra-
ordinnJ'y l'ililwllV. but I ,H'(' no objection now to allowing the snme for the 
f;irling ;18 for t,}H' mnin line. Evpn If thl1t be sn, you will find in oolurr'!1 
4 that this pat'ti(lulal' line, tho Rengal-Nagpur RailwllY. spends Rs. 1)28 
per mile inc1ucling siding!! while the lowest is Rs .. 408 for the North 
West.ern Hailwny. It Rpends R!l. 734 per route mIle, for the lowest 
Rs, ,1;29. We know very well that the North Western Railway has got 
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various kinds of tracks in its lines and that it works directly under th& 
control of the Government of Indin. Well that lino spends ;nly Rs. 4()8. 
per track mile. I of course would not oxpect everybody to work on 
Rs. 408 per mile maintenance; I would allow Rs. 500 ordinarily, with 
suitable changes of conditions, and if 1 proceed on those lines to consider 
the cost of route and track mile I would have to cut the expenditure 'If 
the Bengal Nagpur Railway by 3 lakhs. But what I ask for is only a cut 
of one lakh for the present .. That is the position that I take. I give .'\0 
allow8Jlce for reasonable extra expenditure, and 1 put it to thc House that· 
if there was any meaning in the reoommendation of the Retrenchment 
Committee in the paragraphs that I have referred to, where they Ray thclot 
this extra rate for all these lines is abnormal, this point should be closely 
attended to, and I therefore say that under this head you cannot permit 
extra expenditure on this scale; it ought to go down clearly. Similarly, 
in all the other railways noted in Motion No. 37 the expenditure to be cur-
tailed will come to much more than 4 lakhs on thl1t high estimate for each 
railway, and I have proposed to cut as I have mentioned. That is' the 
way I have proceeded. Similarly in respect of the Locomotive Depart-
ment-as will be seea from· 'l'able B, first head, .. General superintendence 
including office expenses "-there again it will be seon that the headings 
are given like this: first the total amount expended is given, and then the 
per engine mile IS given, that is the cost at running per engine mile, and 
then per thousand gross ton miles. The rate for the 5' 6" lines is given, 
first, ,then 8' 8t", and then the 21', Bnd it will be seen that ordinarily in 
almost all the railways of 5' 6" gauge, the expenditure under this head 
does not go above Rs. '16 per mile. But you find that in the case of 
certain lines, the Madras nnd Southern MBhratta Railway, broad gauge, 
and the Ndzam's Guaranteed Railway, the Assam Bengal and the Bombay, 
Baroda and Central India Railway, metre gauge, there is fl, greater expen-
diture. I only take note of the extra, though it IS found that ordinarily 
they work at muQP lower rates; I take '16 in the case of broad gauge and 
, '27 in the case of metre gauge, as the amount which ~ould be taken, 
making allowance for all contingencies; and taking that .figure, I only 
refer to cases of lines where they spend even more than that, and to the 
extent they spend more I want II-cut-not in full but only a portion. It 
i~ in that way that I have CBlculated, Sir, and it is so with respect to the 
other things also. I do not think if I go into further details under each 
head it will be very pleasant to the House at all, and therefore. I submit 
I have proceeded with caution Rnd the request that I make to the Govern-
ment is to pay attention to the details, especially at the beginning of the 
separation of this Budget. The work of· the Retrenchment Committee· 
ought not to be lost on the country. The Government have accepted thdt 
they. have been expert. who have given advice. It has been followed with 
grea't respect by the Government themselves and here in the Railway 
also they have tried to follow it; but they I1re beginning .to forget. It is 
not in the nature of any Agent or any officer for the ma.tter of that to 
roouce establishment. That is a great question. Probably everybody iiJ 
familiar with this. Every man wants to continue by Borne means or other; 
nobody wants to be sent out and everyone wants to stiok on. That ought 
not to ~ aHowed. As was said by the Agent of the Great Indian Peninsula 
Railway before the Retrenchment Committee, even if you· have to give 
~ilOtice  it should be done; you nno~ therefore mulct the tax-payer with 
-,xpenditure of crores on uIII;lecessary stat! and work. The keeping of ail 
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this establishment will mean, as I will show .in the case of .. Ways and 
Works" also,  is much more than what it .should be. In eilect it will ba-
seon that I am not asking for any retrenchment in the Qctuals of 19'J8-!U. 
For 1925·26 that estt~ lis mc lt will be sufficient. Anything more that hils-
been added to it in 1924-25 and Hl25-26 ought to go. 1925-26 would not 
sulIer by that. I remember one of the Government Members telling us tha.t 
if any money is taken Oll. the income will decrease. I have so provided that 
no income will decrease. I 'only want a small retrenchment, not to the 
~ull extent to whitlh it ought .to he effected.. I only touch the fringe of 
It. For these reasons I !;Ubmlt that my motIon may he accepted. 

1Ir. G.  G. 81m: Sir. in his speedl on the general discussion on Monday, 
Mr. nama Aiyangar gave the House two main principles on which the 
Railway Budget should be prepared. He took strong exception to the re-
mark of the Honourllhle Sir CharieR Innes tliat the estimates are only the 
best forecast thllt we could give of the fiow and volume of traffic next year. 
Sir Charles Innes warned the House that it was not possible to anticipate 
or bank upon the net receipts put down for next year, !that the amount of 
net receipts would necessarily depend upon the state of trade, which was 
not under the control of tho Hailway Board or of this Assembly. The 
Honourable Member said tha.t. he entirely disagreed with the Honourable· 
the Commerce Member. His own view was that if actual rlSceipts feU 
below anticipated receipts, there must simultaneously be II. corresponding 
reduction in the budgeted expenditure. He Siid tho,t if you budget for-
103 crores of receipts and for 93 crores of expenditure, that is to say, for 
a. net receipt of 10 crores, if actual receipts CBme to only 93 crores, the 
expenditure would be reduced Ito 8H crores and there would still be a profit 
of 10 crores. He might havo carried this argument a little further. You 
might imagine a year in which, owing to strikes or floods, the trade is so 
impeded that practically nothing would be carried on the railways and then 
YOIl woul~ have had gross r~ei ts of 10 crores and a.otual expenditure nil. 
Now, Sir, the Honourable Member must surely be aware that you cannot 
put forward an accurate budget and it is nolt the caso that whatever your 
estima.tes of receipts and expenditure may be, your net receipts will remain 
the same even when your gross receipts come down. If the Honourable 
Member will read the report of the Acworth CommiJttee he will find that 
they have dealt with this matter very clearly. They have given a table 
showing how the gross and net receipts of the railways have fluctuated for 
/the past 20 or 80 years Bnd they have shown clearly that if gross receipts 
do go down, the reduction in expenditure must necessarily be very much 
less than the reduction of receipts because a very considerable amount 
of the expenditure of a railway is fixed and must be incun.'ed whatever 
the a.mount of traffic may he .. Then, Sir, the Honourable Member went 
on t.o sa.y tha.t we must now arrange out' budget estimates in such a m!mner 
that the actual receipts a.nd expenditure for a year should differ from the 
estimates not by crores but by lakhs. He insisted t ~t ~t was ossi ~e to 
rigidly limit expenditure just in the same way as you lImIt the expendIturE:' 
on qthel' departments of the Government of. India which are not commercial. 
I do not think it is necessary for me to gIve any arguments to the HousE' 
to show the impossibilitv of accepting any such proposal. Does the HonollT-
able' Member know o( any business where the manager of the business 
definitely lays pown that the amount of. expenditure in connection with thf> 
business should be limited to a certain amoUnt of money within a. period 
of twelve months or a period of one month Bnd that that amount of expendi-
ture shall involve the production of '" fixed amount of receipts? He must 
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;.surely be e,ware that it waS mainly for the reason that such restrictioIls had 
to be imposed when the Ha.ilway Budget was incorporated in the General 
.Budget that the separation of the railway finances was insisted on. 'rhe 
Hailway Budget can never be 11 correct estimate of the result" which you 
will get in a year. It is only the best forecast that we can make. I have 
referred to thes'e points in order to show to jihe House the line of thought 
that led the Honourable Member to propose these particulr!r cUlts. I may 
mention that he brought forward this very proposal before the Finance Com· 
mittee and we discussed it for a much greater length of time than I think 
this discussion will last in this House. But the Finance Committee were, 
I am ss>""y to say, very unsympathetic and turned down his proposals. I 
think he found only one supporter. The cut that lw propOl.'lcd in the 
Finance Committee amounMd to 81 lakhs. eat with his \lsual accuracy 
and by applying his statistical mind again to tiw examination of the figures, 
he has succeeded in reducing the amount by 011e lakh. I am sorry, how-
ever, that he has extended his statistical researches and haR proposed under 
the next head a cut of 450 lakhs. Now, Sir, in this matter the Honour-
able Member, I am afraid, has fallen a victim to the st.atistics which we, 
unfortunately I think now, printed in our last Administration Report. The 
new series of statistics were introduced on the rer'ommendation of the 
Inchcape Committee. 1'he Honourable Member hilS taken each one of 
these statistics and has p.roceeded to asswne that every railway in Indio. 
must be run for ('X8Ctly the SRme amount, or approximntely the same 
amount of expenditure under ever.v head, no matter what the physical con-
dition of the country may be through which a particular line runs, nnd no 
matter what the density of the traffic is on the different railwuYB. Now, 
Sir, those statistics, so~e of which we had before, w('.re ne e~ intended 
to be used and cllnno\; be \\sed in the way the Honourahle l\Iprnber r 'o ose~. 

'They are very mwful stat,istic'l for comparing a raib·l\.Y with ihlclf over a 
series of years, but you cannot apply the statisticR quoted by the Honour-
able Member for the purpose of comparing one rRilway with another. The 
only way in which YOll can lise them for compnring one rRilwtl.y with an-
other is to use them in exactly the same way It!'! the Inchcape Committee 
did. If thf) Honourable Member will refer to the lnchcapo Committee's 
Report he will see that they used those statisties in many places, hut in R 
different way from whllt hEl doE'S. In arR~ra  15 of their Report for 
example they compared the !.lverage milE'S run per locomotive on 
each indiVidual line with the nverage' cost of repairs and rene-
wals of locomotives on each individual line in 't,he vears Hl1S.]4 
IlDd 1922-23. and pointed that although the \ era~e '~iles run per 
locomoti ~ had considerably fncreased. since HHB-14 the average 
cost of repairs and renowah. per engirie in Rtock hlld lnrgely in. 
crell!!ed except on ttl(> nengal Nagpur Rnilwny. ThAt is to My, the v took 
the st.atistics for HHa·14 and. cmnpnred them with the statiAtics' for 1922-23, 
all;d they said the increase in one Bet of till" st.atistiCR on one particular 
raIlway as compared with RnoUlCr set was ver" mt1ch hiO'her t,han' the 
{lnrresponding increase on anot,her rn.i1way. But,' the:,>' never"meant. to say 
thnt, the amount of expenditure under anv pllrtirtllar IH'ad otlgoht undpr anv 
or all circumRtances to he the sllme or uniform ;throll"'hout India. It ill im-
P?ssibJe t,o use tlll~ .statisticR. in that manner. T rIo ~ t kn(1w if the Rouse 
Wl".?('R me to go mto dctntl regarding {':leh of tho pnrticular statistic8. 

•. '( e,.ICH ()f .. No. ") 
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DIWaD Bah&dur T. B.angacharlar: Is this the way the matter was exa-
-mined in the Jo'inance Committee? 

Mr. G. G. 8im: It was discussed for two hours in the Finance Com-
mittee. 
Dlwan Bahadur '1'. Rangacharlar: Not in this way with cries of .. No, 

;ao ". 

IIr. Q. G. 81m: I am afraid I did not take so considerable a part in the 
,discussion as I aril ta.k.ing now, but if the Honourable Member wishes me 
to analyse some of the statistics quoted by the Honourable Mover .. 

Dlwan Bahadur T. Bangacharlar: I should like to have some explana-
tion on some of the points raised. 
Xr. G.  G. Sim: For installee, the Honourable Member took the cost of 

administration on each railway under the head Engineering Department, 
and he made comparisons on the basis of cost per track mile including sid-
ings. 'rho CORt of general superintendence is only one of many items that 
go to make up Ib, eost of maintenance of way, and it CEUlIlot be judged by 
itself. The lIonourable Member has pilloried some railways as having a 
very higb cost of administration under this head. Those particular rail-
ways show n large cost under the head of Supervision, but their actual cost 
of engineering staff, in consequence of that extra supervision, is less than on 
sorne other railways that he does not propose to cut. '1'hen again the 
superintendence required on different railwa.ys varies. You want more 
superintendence on .lines that cross large rivers, and lines thM 
hnve a. heuvy rainfall, or which are rapidly expa.nding. Tht'n 
again the figure for. general superintendence per track mile takes no 
ac('ount at all of the amount of work done as measured in gross ton 
mileR per track mile per annum as given in ;the next column. For 
instance, the density of traffic on the 5' 6" railways recommended for 8 
cut b,v the Honourable Member is higher than on the North Western 
Bnd Oudh fmd Rohilkband Railways which he singles out for approbation. 

Then, Sir, the Honourable Member worked out the working costR under 
the head Administration of the locomotive department. He took as a basis 

the cost of general superintendence per engine mile. Now that 
41'.Y. figure is a very natural figure to take for comparing the Ioc'omo-

tive dep'artment of a raiiway with itself over 11 series of yea.rs but if you 
Me going to compare it with any other railway you must make allowance for 
many other things than those mentioned by t.lw Honourable, Member. You 
must remember that tho larger the type of engine on a railway, the fewer 
tho engine miles run for tho same amount of goods hauled, us the trflini! 
ftl'O ho!\vi('r find the cost per engine mile is naturally higher. Then you have 
to hk" into account the grades on It lim;; the more gmdes on 11 line the 
~'n ll 'r thp. t.rllins lllwe t.o be, nnd ~onse uentl'  more (>ngine mileR run 
wit.h n decrease in the eost of Ruprrintpndenc(' per r'n ~in ' mile. 'fhen 
3!!ltin t1l8 better tho superintendence, the {('wer the Rh :mting nnd other in-
effective engine mi ~R run; Rnd if you do put on nrlrlitionn! superintendence 
-vou will find thnt reBected in the reduction of expenditure under otller 
hflads. The Madras Rnd Southern Mahrutta RailwllY shows the best reo 
Imlts .0£ any railwav in India in the matter 0{eoa1 consumption of Rllllnt· • 
ing engines', Tpe coal consmnption is lowest 011 that line. The cost of shed 
repair and cleaning staff per engine on the line is the lowest on the ARsam 
Bengal :Railway of any line in nd~a. Both of these lines show high fiRures 
under the head of superintendence, 



,1710 LIlOlSLATIVIi: ASSEMBLY. [27TH FER. 1925. 

[Mr. G.  G. Bim.] 
Now, Sir, I had hoped that the Honourable Member would have baen 

satisfied with tho discussion that took plsce in the :l<'inance Committee and 
would not again have brought forward this motion. There is one further 
general point that he took up which I should like to refor to; and that waa 
the question of )Vhether the recommendations of the Inchcape Committee 
had been carried out. Sir, I had always been under the finn belief that 
in the last Administration Report we had shown tha.t we went much further 
even than the Inchcape Committee contemplated in the reductions that we 
havo made. 'l'he Honourable Member, however, differs ss to the figures 
of the Inehcape Committee itself. If 1 unuerstood him aright, he ~;aid thert) 
was a slight arithmetical mistake of 10 crores of rupees in their calculations, 
that the figure of 64 (!rores that they recommended the Railway BudgM; 
should be fixed at should have been 54 crores, and it is for that. rE'lt8011 ho 
now puts 'forward his proposal for a. cut of Imother 6 crores. What the 
Inchcape Committee actuall.v said was, to summarise the whole of thpir 
proposals, that" the Budget provision for working expenses, including Bur-
plm; profits, should be limit.ed to 64 cron's in 1923·24 subject to a. further 
allowance to meet any increase in traffic ". Now, Sir, we cut it down below 
that figure, and if the Honourable Member wants to compare the figures 
of the current year's Budget with the figure recommended by the Inchcape 
Committee, I folhall be glad to give him the figun.. It is· this. Our figurefl 
this year add up to 67' 7 crores. This includes ~ crores which is the 
amount we provide for depreciation over and above the amount we prop08C 
to spend on programme revenue, and we only IIsk fOr that amount of money 
in spite of the fact that we are providing for an increase in our rec('ipt.E\ of 
morfl than 8 crores over and above what the Inchca.pe Committee contem· 
. plated in their recommendation. I hope the House will agree that the 
work which has been done by the Agents of our Hailwa:vs Ilnd by the Hail-
way Board in enforcing these severe retrenchments instead of calling for a 
word .of censure-much less for so heavy a word of censure like t.}w ono 
contemplated by the Honourable em er-- l 's~n es some praise from t i~ 

Houfole. It is impoRsible, Sir, that this House itself can imagine that we 
can carry retrenchment any further. We have already carried it I think in 
many cases too far. I do not say that that was Il bnd thing. It was f\ good 
thing to enforce retrenchment as far as possible; but we' have continuous 
complaints in this House and elsewhere that wc have allowed insufficient 
money for the repair and upkeep of waiting room", carriagE'S, buildings. 
etC'. , and it is for that very reason that we have aslwd the O\l~e in this 
. ,Year to provide Rs. 50 lakhs in addition to the u~unl provision in order\;io 
put all these conveniences in decent order. 
I hope. Bir, tha.t the House will !'eject this motion. 

Diwan Bahadur T. Kangachariar (Madras City: Non·Muhammadan 
Ur.ban): Sir, I must congratulate my friend, the' Honourablo Mr. Hama 
Alyangar,. on the great pluck and courage he hus displayed in coming 
forward with such detailed proposals as hehBS dOlle before this  Honse. I 
must also congratulate him on the great industry and labour he hall 
bestowed upon preparing his case. It is a very difficult tBsk-I quite agree 
itmay not be pleasant for Honoura.ble Members here to listen to details of 
figures, e e~iall  in a big Assembly like this. These matte1'8 should have 
boon thoroughly investigated in the Committee itself. I do not find &BJ 
trace in the proceedings of the Standing Finance Committee that they paid 
a,8 much attention to ibeilil mattem 1fhioB 'hey in my opinion de er~e. 
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I shall just put a few points as 1 gathered from my Honourable frien.T 
Mr. Rama Iyengar to sce whether the Committee or Mr. Sim has examined 
those matters on which T Jay particular stress. My Honourable friend 
Mr. Sim sRid that statistics should not be used for the purpose of com· 
paring one railway with another, but thlit they should be used only for 
tIlP purpose of comparing t,he previous year's working wiUI the present 
year's working. (Mr. G.  G. Sim: .. Those particular statistics.") Wo 
are now conceTlH'd with estahlishment and establishment alone. I,at 
Honourable Mt'mberR remember that.. The proposed cuts relat,e only to 
establiRhment under various heads. Now, I congratulate myself on the 
receipt of thl'se monthly reports which givE' comparative statistics for tlw 
worJdng of ouch railwuy-I take some trouble to reud them lmd ('ompATl' 
thc working of onf' railway with 1m other in order to flN! which is rUll oxtra· 
vagantl."· and which is run economically. I do not know if thf' HonourAhle 
Mr. Rim was a party to this paragrltph No. 22 in thl' Heport of the Indian 
Rnilways for 1923·24. This is what they say: 
.. In addition to these, monthly lind quarterly statistics are received from the Class I 

railways. Comparative ahstracts from the detailed statements and statistrics r~c ... ived 
throughout th" year are circulated to all Class I railways to enahlll thelll to eompart' 
their own resulting of working with those of .other railway systems, and t,hese statistics 
have in the short t.ime that they have been in use, heen of most. valuahle aid not 
only to the various railway administrations but also to the Ruilway TIoard in indicating 
where economie~ can be effect,ed." 

Sir, it i8 in that sense a1flO that, I wish to use thesfI statistics. It is in thai 
sellse I believe that my Honourable friend, Mr. Hama Iyengar, has use.d 
theRe stat,istics. Now, I .18k in the case of t.he six railways at page 57. 
Chapter V, whieh also came, I take it, under the Inchcape Committee's 
roe mmend~tion~. why they show an increase in l$tablishment instpad 
of showing a reductio"n of 'establishment, whereas other rfli1ways show f\ 
reduction in establishment. These six railways are the AHBarn Hengl\l, 
the Bengal Nagpur, the Bengal and North Western, the :BaRt Indian. tho 
Burma and the Nizam's Guarnnteed Railways. Now I ask, WIlS t.hiH que,,· 
tion examined? Far from showing a reduction in ~ ta lislllnellt liS other 
railways have done, these railways show an increase in estnblishmen!, 
\-Vas this u ~stion examined in dl'tail by the Standing !<'inanef' Committl'(' 
or b.v the Finance Department of the Govenunent Railways? So that. to 
give a general answer and say "We have made a general reduction of Hs. 87 
lakhs" is no answer to t.his particular question . 

Kr. G.  G. 8im: May I point out that as regards the cases quoted by t.hC' 
Honourable Member I had just explained the case of the Assa.m Bengal 
Railway and I said that the increase in the cost of the Locomotive D('part,. 
mont Administration of that railway was a.ccompanied by low CORis under 
another hend. I said that the cost of shed repair and cleaning stuff psr 
engine on the line is the lowest on the Assam Bengal Railway. '1'he8(\' 
things go together: an increase under one hcad must. be accompanied 
by a reduction under another. 

Diwu Bahadur T. Bangachariar: Therefore, Sir, I hopo the Finance 
Committee made that sort of investiga.tion in respect of these particular 
complaints. My Honourable friend ~as proposed reductions and care ~r 
selected these items from these vanous heads; he has selected certam 
railways under locomotives; he has selected certain railways under engineer-
ing; and he has given reasons for that proposal. 

My Honourable friend hilS not answered those criticislus 
but 'be has levelled a general (',ritieism at some of t:he-

oS 
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[Di'Wan Bahadur '1'. Rangaohariar.] ~ 
extravagant assertions. made by my Honourable frie!ld upon .other mattera. 
The matter with whIch we are now concerned IS estabbshments, snd 
I want a definite explanation as to this increase on these particular rail-
ways. Why should there be this increase? Comparative statistics should 
Bot be so lightly igJlored. There should be some limit beyond which certain 
railways should not increase their working expenses. I mean there cannot 
be a difference ranging between 2 and 7 or 2 and 10. If certain railways 
.an work at 2 rupees per mile why certain other railways should work at 
10 rupees requires some explanation and clos8 examination. And I hope 
these things are being done and I do trust, Sir. that this detailed criticism 
~  my Honourable friend will not be disregarded; on the other hand, 
6hey should be received with open arms both by us and by the }'inance 
Department of the Government of India. 
Hr. G. G. 81m: I should like to explain to Mr. Rangachariar that that 

forms one of the main parts of my work. I have not been able to supply 
the :Finance Committee or to anyone elso a complete explanation of the 
reasons why the costs of working are not the salUe everywhere. I ca.n 
always give general reasons but it bas not been possible yet to work out to 
.an absolute fraction in the way suggested by Mr. Rama Aiyangar the 
reasons for the exact difference in the cost of different lines. One reason 
is this: these statistics which the Honourable Member is quoting have 
only been kept up for twelve months. We had other statistics before and 
these statistics are the first actual statistics we have up to date. It will 
be possible in time. I hope, to explain more accurately the reason  for 
the difference in hauling 0. train. say. up the Gha.ts at Bombay as com-
pared with the cost of hauling' s tro.in on ihe plains of Madras. But I 
am quite unable i() .I;ivt:) the HODourahle Member 0. statement as to why 
it. costs exactly a certain multIple of the Madras figure. But these statis-
tical statements, as the Honourable Member has just pointed out, ar9 
simt round to the Agtmt.s every month. They are carefully analysed in 
the RaHway Boa.rd's office and every :figure to whioh we consider tha.t the 
Agent's attention sh<1uld be drawn we send out to him in ra.ised block 
figures and whenever any member of the Board visits the headquarters 
Qf a particular railway the matter is ~ull  inquired into. I want the 
Honourable Member to understand that I did not for a moment mean to 
81\.y that you cannot use these statistics when contrasting the increa.ses of 
-expenditure on the different railways. You can. You can use them in 
exacily the same way as the Inchcape Committee could use them. But 
my ohjection to Mr. Rama Aiyangar'R proposal is this that 'whnt he pro-
,loses to do iR t.o hit on Itn avera.ge under particular heads and to insist 
t ~  n0 TII!lway .in n~il . shR1I b.e. worked at more. than t,hat average. 
Now, t,hat. IS nn Imposs1ble propO!lltlOn from every pomt of vIew. (Diwnn 
Bahaclur T. Rangachariar: "No t;>ne said tha.t. ") That is exactly whl1t 
he dirl Rlly. 'T'hat, if! what we object to. I kept. my office working 'for tho 
last three nights trying to find out how exactly he arrived at t,bAse figures. 
1 hnv(\ got it worked out to the last pie. He took a certain figure in the 
middle and said now nobody shall ex('.eed it, no matter how high tbe 
gradient or how far from the coa,lfieJds a railway ma.y be. you must be kept 
down to theRe figures. Now. Sir, I appeal to the House that that is not 
the WAV to run a railway. (Diwan Bn:had'"r T. RangachaTlar: "I quite 
.agree. ") That is the way to ruin 8 railway. • 

<JIr. E. O. 1{,ogy: Sir. a reference has been made by the HonourabJe 
:Mr. Bim to the fa.ot that when this question was brought 'before the Stand-
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ing Finance Committee on Hallways, my Honourable friend Mr. Bama 
Aiyangar did not get much support. I should like to point out to the 
House that the Standing Committee for Railways met only for four day., 
and worked on an average for about 2 hours or 2i hours every day, th.tl 
is to say, we had not more than 8 or 9 hours to devote to this entire 
Budget; and it is rather unfair to conclude, as Mr. Sim has done, from. 
the vote of the Finance Committee on this particular matter, that the 
Committee were in a. position to exa.mine this question in as great detail 
8S my Honourable friend Mr. Hamil. .A!iyangar wants UR to do. As a la.~ l" 

of fact, Mr. Rama Aiyangar himself had not the time to place the entire. 
case before the Committee nor had we the time to hear him out. 

Ill. G. G. Sim: I think the Honourable Member himself moved the· 
closure. 

Ill. E. O. Jreogy: 1 did not. (A Voice: "You did "-referring to Mr. 
Bim.) 1 am quite willing now to sit down along with Mr. Bim and othf'r 
membors of the Committee to examine all the arguments tha.t Mr. Ram .. 
Aiyangar has advanced to.day in support of this proposition. 

The Honourable Sir Ohules Innea: It seems to me, I:)ir, that Mr. 
Neogy has hit upon t?C right s~lution. of this u~stion. ,Mr. Neogy ~  
explained that they tried to conSider Mr. Hama Alyangar s suggestIOns 1. 
the I:)tanding }<'inllllce Committee, they discussod it for two hours anal 
they found thllt they could not be supported. Mr. Neogy made it perfectly 
clear that he did not think that the proposals had been sufficicntly con-
sidered. Well, Sir, it is always much easier to consider proposals of this 
kind when you have got tl or 10 men sitting round a table, alld if the 
Htanding :Finance Committee in the courBll of two hours were unablo. t() 
understand Mr. Hamil. Aiyangar's proposed methods of cutting down rail· 
way expenditure, it seoms to me evon more impossible that this Assembly, 
in the short spw.'e of one hour, could underst,und what Mr. Hama Aiyangar 
was driving at. I fully recognise-we all fully recognise on this side of 
the House-that Mr. Rama Aiyangar does pay the very greatest attentioJl 
to the Railway Budget and does work very hard on it. I am greatly obliged 
to him for so doing. It seems to me that the proper way for us to deal 
with this matter is this. We in the Railwav Board will have a careful 
critical analysis made of Mr. Hama Aiyangar\l method and we will haTe 
t,hat critical anlllysis placea before thp Hailwuy Finance Committee. I 
havo not; the slightest doubt mysea that we should be able to establish 
our point of view all a. aim~t tha.t of Mr. Rama Aiyangar. But it seems to 
me t.hat t;hllt is the proper way to deal with this mattei', and Oil that 
undrrstnnding I hope that Mr. nama Aiyangar will not press his proposal. 

Mr. E. Rama Aiyangar: Sir, r hope YOII will pennit me to reply t. 
the points raised by my Honourable friend. My friend Mr. Sim quoted 
the -Acworlh Committee for what I have said about the Retrenchmetlt 
Committee. ThAt scems t,o be 8 clever method of meeting me. 

IIr. President: Ordor, order. If 1 allow the Honourable Member to 
continue the debate, then t.he debate must be continued by others. A new 
situation is created hy t ~ suggest.ion made by the Honourable the Com.-
merce Member, and if the Honourable Memher accepts it, there is n() 
Uie of continuing the debate. (Voice.:" Withdraw. ") 
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Xr. It. B.am& Aiyu,u: I cannot. The whole statement is not correct. 
When I took up this question in the Finance Committee, in a minute 
.everybody said he had not got the books in time or he had 'not studied 
the books, and then it was closed. The Honourable Mr. Siro says they 
ga.ve two hours' attention to it and that at last they came to that con-
elusion. On the other hand, they left a note tha.t, they had no time to 
consider the matter' in detail regarding each railway a.nd that they would 
take objection whenever they saW fit later. I think the note shows 
that. It is sa.id now in the House that it was considered and that there 
was a two hours' discussion. I really am sorry. If my onour~ le friend 
has been workirlg at it for five days and has not been a.ble to tra.ce it, it 
i8 not my fault. 

llr. Darcy Lindsay: 1 move that the question be now put. 

1Ir. President: I only pointed out to the Honourable Member that·a. 
proposal had been made by the Honourable the Commerce :Member &nd 
that if it is the Honourable Member's inteution t.o accept it, then there 
was no use wasting the time of the House by going on with the debate. 
If he continues to believe that this is the right place for diseussing these 
matters, he is perfectly entitled to do so. 

iL·. K. Rama Aiyangar: All the Members of the F'illflllce Committee are 
here. Let them decide it. 

The Honourable Sir BasU Blackett: Sir, may I add one more plea to 
the Honourable Member to withdraw this proposal? The proposal is 
that the total should be cut by Us. 80 lakhs. These estimates represent 
the Lest estimate in the time available of the amount that is expected to 
be required to meet this expenditure. If Rs. 80 lakhs is cut off that, it 
Goes not alter the fact that for the'time being at any rate, until they are 
further convinced of the advisability of accepting such a large cut, Gov-
ernment must estimate their expenditure a.t the amount including the 
Us. 80 lakhs. If the House makes a cut of this sort it cannot, if we arc 
correct ill our point of view, cause the expenditure on the railways to go 
down by Us. 80 lukhs. 'rhcse ure estimates and they are the best esti-
mates that we can frame. We have suggested to the House that the 
arguments which have been put forward by Mr. Hama Aiyangar should 
be fully examined by the Hailwuy Standing Finance Committee after 
being exa.mined b.Y the Hailwa:v Financial Commissioner and his staff and 
explanations given, and I am sure I can speak on behalf of the Uailway 
Department when I say that, if the Ruilway Department is convinced 
that tilf'se Rs. 80 lakhs or any part thereof CR.ll he saved during this year, 
they will save every rupee of it. (A voice: .. Accept the cut. ") The 
Government cannot accept the cut. If they accept the cut they are 
'SimpJy puttin'" Ulemse)vcs in the position of either pretending that the esti~ 
mate of their expenditurp during this ,vear will be Rs. 80 lakhs less than 
they,re honestl.v convinced it will be, or they must necessarily consider, 
",hat they ure most anxious not to, the pOSRibility of other steps to ~uli
date the expenditure. I Q.o appeal to Mr, Hamil. Ai.vnngar ill these cir-
-cumstanees t.o withdraw his motion. 

1Ir. It, Rama Aiyangar: 1 will leave it to thtl House tQ permit me to 
withdraw. ' 

JIr. President: The Honourable Member must ask leave to withdraw 
the motion. 
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"JIr. K. Kama. A.1Y&IlIar: I ask leave to withdraw my motion. 

The motion was, by leave of the Assembly, withdra.wn. 

Pandit KoWal Nehru: May I ask, Sir, why the motion ~s not been 
put? 

Kr. President: The Honourable Member does not seem to be aware 
that when leave is asked to withdra.w a. motion, unless it is objected to, 
the motion is automatically withdra.wn. 

Pandlt MotUal Nehru: I did say "No" when leave ~as asked. 

lIItr. President: I must regret I did not hear that. When I put the 
requcl't for leave to withdraw, the Honourable Member did not rise in his 
pJooe in order to say "No," o~ erwise I should have seen him and the 
matter would have gone to a division. Where leave is refused, then the 
decision on the motion must rest with the House. But 1vhere leave is 
not refused the reduction proposed is automatically withdrawn. 

Pandlt MotUal liehru: I did say •. No" when the question was put. 

Kr. Preaident: I am very sorry that I did not hear the Ho.urable 
Member. .. 

HECOMMENDATIONS OF TUE LEE COMI\flSSION. 

:Hr. N. O. Kelkar (Bombay Central Division: Non-Muhampladan _ 
Hural): I beg to move tha.t the Demand under the head " Working Ex-
penses: Administration" be reduced by Rs. 37 lakhs with reference to 
the recommendations of the Lee Commission. 

lIIr. ·Prealdent: Motion moved: 

"That the Demand under the head • Working Expenses: .Administration·, be 
reduced by Rs. 37 lakhs." 

The Bonourable Sir Oharles Innes: I have an offer to make to the 
Housc in regard to this motion. As I have explained in my budget speech, 
this question of whether or not the Lee Commission's concessions should 
be extended to the officers of the East Indian Railway aDd the Great 
Indian Peninsuln Hailway and of other Company railways has not yet 
beeD finally decided by the Government of India. In fa.ct, it has not 
been placed before the Governor General in Council. That being so, I 
personally am in a very difficult position because, as I said, I speak 88 
the representative of the Government of India, and if this motion were 
discussed, then, as I eould not !!peak on behalf of the Government . of • 
Indilt, I could not spell.k at all. That being so, if my Honourable friend 
Mr. Kelkar will withdraw his motion I on my part urn prepared to with-
dmw this provision from the Budget. When the question has been settled 
hy the Government of India, then if necessary I will come up with B 

Sup,plomentllry Demund for Grant in the September session and I under-
t,ske that we will not actually give these concessions to any of these offi-
cers until the House has had an opportunity of discussing them. The 
only thing that I hnve Rot to make clear is that, if the ma.tter is held up 
in this way, we may have, if we wish to give the concessions, to give 
them with retroRpective effect in the same way as we gave them to the other 
officers with retrospective effect. In these circumsLances I hope that 
Mr. Kelkar will withdraw his motion on the understar,ding that we will . 
4ut this provillion out of the Budget. 



1716 LBGISLATIVB ASSJUlBLl'. [27TH FEB. 1921L 

PancUt J[otU&1 Nehru (Cities of the United Provinces: Non-Muham-
madan Urban),: So far as I ha.ve been able to understand my friend thlt 
Honourable Sir Charles Innes, he is prepared, in fact he has offered, ~ 
withdra.w this item from the Budget. When that is done there is nothing 
more to be flaid about it and the motion made by my friend Mr. Kelkar 
falls to the ground. The Demand, I undet:stand, is withdrawn so far al 
it relates to this it,p.m. The Demand includes this item which forms the 
subject of the motion of my friend Mr. Kelkar and the idea as I understand 
is thnt the Demand to that extent be withdrawn, to be put up again before 
this House in the form of 0. supplementary demand later on when it is riplt 
to be considered by .this House after being sanctioned by the Government of 
India.. It will then be time of course to take any objection which may ariile-
on the merits. 

The Honourable Sir Oharles Innes: If my proposal is nccepted, I 
suggest to yop., Sir, that you will Bub8tract 37 Inkh8 from the demanci 
under this head. 

PancUt lIotila! Nehru: What I meant is this. If the demand itself 
is withj'awn, then there is nothing for us to quarrel about or to vote 
upon. -- _ 

1Ir. President: It is impossible fo .. me to put the quesJion except Ul-
the fonn proposed by Mr. Kelkar; Rnd I gather from the speech of the 
Honourable the Commerce Member tha.t my Honourable friend, the Pandit, 
will ha.,ve a Uliique opportunity of voting ~t  the Government. 

IIr. A. Rangaswami Iyengar: On a point of information from the 
Honourable the Commerce Member. I want to know whether, when :he-
said, "if nooessary, " he meant thnt there will be u. Supplementary Demand 
put forwBrd, or whether by "if necessary ., he meant that when t ~ 

o ernm~nt have decided updn giving them these extra ullowances, whether 
they are going to make them v()table or non-votable. 

The Honourable Sir Oharles Innes: What I meant by "if necessary" 
is "when a decision hRs been arrived at". If the decision of the GOTer-
nor General in Council is in favour of these conceRilions, then we shall 
have to come before the House with a demand for a supplementsr, 
grant. That is all I meant. 

Mr ••• A. J'bmah (Bombdy City: Muhammadan ~ a l  *1 want to' 
make it clear that the offer of Sir Charles Innes is made with a certain 
statement, first, whether these concessions should be given at all and, 
secondlv. whether they should have a retrospective effect. This Houae 
. is no party to that, an'd therefore I do not see what is the difference, pro-
vided it is not understood that we are a party to allY of the rensons stated 
by Bir Charles Innes. 

'.I'M Honourable Sir Oharles Innes: I do not suggest that at aU. 
, ' 

J[r. X. A. J'innah: It really comes to thill, that Sir Charles Innea; 
accepts the motion of Mr. Kelkar. 

JI1'. President: The question is: 

• 

.. That the Demand under ·the head • Working Expenses: AdJlliuistratioJl' Bt'I' 
reduced by Rs. 37 lakhs." 

The motion was adopted. 
-----.---- -----------_ ... --------------

• Not corrected by the Honourable Member. 
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INDIANISATION OF 'l'HE HIGHER HAlLWAY SERVIOBS. 

lIIIr. K. E. Acharya (South Areot cum Chingleput: Non-Muhamma· 
dan Rural): I thll-nk you for giving me this opportunity of having my say 
on the demand respecting the general administration. I may assure the. 
House at once that I lUll not goiug to display those intricacies in respect 
of statistics and statistical knowledge with which m.v friend the Honourable. 
Mr. Hama Aiyangar has been able to confound the House a little while ago. 
I will confine my remarks to a few general observations and considerations. 
which have led me to criticise the lJcmnnd under this motion, and desire 
to cut it by Rs. 20,00,000. 1 wish this to be made for two rellsons: firstly, 
as I hope to be t~ to show, to bring about effective Indianization in 
the highE'r services of the railway administration; and secondly, to bring. 
sbout some greater rdrenchment thlln it, hllR been possible perhaps to 
get in the last year. And before I go further, Sir, I consider it very 
desirahle that I should point out how in t.hi" matter mORt of us who on 
this side of the' House have got this difticlllty; W(' have to make general 
observations with. respeet t,o railway administrutiun liS with respect to·, 
every other Department of the general ndlllilJistrutioll; and often times. 
of course we have got to make very unpleasant ohBcrvations ; but they 
are not intended, and I hopt, they arl' IlOt. tab'l) to be intended, us auy 
reflect,ion against rtn.v Honourable Members who are responsible for these·· 
things. For instnnc(l, when WI' "lIy t,hnt the rnilwa,v ndministrntion bas. 
been during HIE' paRt many ~i 'nrs purel.v 1'1I1l by what, may be called 
foreign exploiters, t.hnt it has not, becn II nntiionnl concern, WI.' do not menn 
to CRRt Ilny reflection upon those who al'l' now respoIlsibk t.o the House 
for plaein'!. thig \ld~et before UR. We refer onI\" to lUI historical fact. 
The l{nilwll:v" ill their origin Ilnd ill t,heir ohjective, in their methods of 
work l ~ not heen nationnl up to dnte, and Ilrc not even to-da,v national; 
they mav in the cOllrse of timo hecome national; and then of course we 
shail withdraw t,hllt remark. I said that. if we nad hud this as a national 
eoncC'rn. Ilnd if I,his HOllSI' had IWf'n nbl" to go ,vl'ar h.v ,vear into the 
det.u.ilR Ilnd hnd exerciRed some kind of cbeck by the representa.tives of 
the people, it would be more eaR." to sec how exactl:v all these. various 
items of f(,form lind retrenchment could bf' brought ahout. As it is, we· 
find that the Tllilwa,v administration lip to dnle has I)('en marked by a 
grf'llt dpnJ of what we think. fl.nd what we hnve very good renson t,o think, 
to be rnciltl diflcriminat.ion. The Honourahle the Commerce Member in his. 
opening speech rrfcrred to it. and sn.id that 'Ilttempts are bei!lg ml1:de to In-
dilmize t.hn flf'rvices. I am glad to hear that, but I must Rtate that so fsr' 
as the progreFls 11l1ldf' up to da.te iR concerned, it has not been satiRfnctory. 

Mr. G. G. 81m: Mnv T flsk if tht' HonollTllble MemlH'r is in order? I 
t.hinl( tlH'rf' ar!' two OOWf motiollR on Tndinni7.ntion. 

:Mr. President: I will explnin lhe position. ~. .  difficult.v which I 
proposed to get over by not ('alling t·hp Honourable ·Member, WaR tha.t 
he had given no indieation of th£' suhjrct hf' proposed to discuss. But r 
had down AI' the n('xt either all the motions relating 
to the llnsatisfllctorv nrrangemf'llts for passenger traffic, or 
the one in tho nllme' of five Honourable Memhers, who are working 
together, on Indinnization. Tf I,he Honourable 1\femhcr now choosea tr,. 
mOVA his Tedu(ltion of 20 lakhR of MlpN'1' wit,h IJ1ninnizntion as the ali~ 

for the redu('t.ion. t,hf'n t.hMt' notioll~  nnmPlv. Nos. 58 to 60. possibly 
61 find fl2 nnd 70 I t,hink hlld h('tt,('r 011 be taken wit'h his. 

Kr. K. E. Acharya: I snid. Rir, it WA.R pArtly for "~trenc ment. 
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lIr. Pruldut: UeLrenchment we have disposed of. The Honourable 
Member heard a speech for nearly .ill hour on that. 

:Mr. K. E. Acharya: Yes. I:)ir. regarding a reduction of 80 lills. but 
.a reduction of 20 lakhs may now be moved. 

. lIr. President: ,Not on the basis of the decision made. The motion 
for reduction in the lIame of Mr. K. Hamil. Aiyangar WIlS withdra.wn on 
the distinct understanding that theMe proposals would be placed before 
the Standing Finance Committee for dh.cussion. and on that understand-
ing I do not think 1 cun allow the debate to proceed any further here. 
·The Honourable Member might make his motion for a reduction of 20 
lakhs on the basis of Indilinization, !lot Indianization of the Railway 
Board but of the railway services. 

Mr. K. !t. Acharya: I do not understand your decision, Sir. 

Kr. President: This is precisely the difficulty wo get if Honourable Mem· 
: bers do not indicate in their motions for reduction what they want to dis· 
·cuss. I ignored the Honourable ·Member bpcause of that. When he 
challenged me, I ga.ve him his right, and when I asked him what he wanted 
to discuss, he told me •• retrenchment and Indianization ". Retrenchment 
is out of order. Indianization is in order. He is entitled to discuss Indiani-
zation. 

Mr. V. J. Patel: 'I'hen No. 43, which deals with a cut of Rs. 2 lakhs 
.under the head of London Board's establishments, is also out of order? 

Mr. President: 'I'he way it has been printed is purely an accident; it 
. comes in front, but it ought really to come in below. 

Mr.· M. It. Acharya: I thank you, Sir. for your last ruling. 'I.'hat is just 
the point I WUi! trying to elaborate. what I consider und what many of 
us consider to be racial discrimination in the administra.tion of the Rail· 
way Department when t.his interruption came in. It is said that u greater 
numbel" of Indians arc not employed in the railway administration chiefly 
because It larger number ure not found competent, t l~t it will take acer· 
tain number of years, and that when more and more Indians become fit. 
they will rise to the higher places in the ra.ilway administration, or a.t any 
rate will certainly be given their chance. Here I have got some figures 
from the statistics appended to the statements in the explanatory memoran· 
dum and referred to in the opening sp<'ech of the Commerce Member also, 
namel.v, that 310 is the present numl!er of Indians in the higher posts of 
tlw Hailways. Now the total numher is very roughl.v 1,800, and there has 
been lust vear nn increase from about 280 to 310, that is, an increase of 
30. 1.'he total number is 1,800. Supposing we takc t,he st[mdard which 
WflS laid ·down by th\' llublic Serviecfl Commission ten ,vears ago t.tll~t. fifty 
pel' cCi'nt. of these· phlces should be given to Indians, in ordpr to gpt up 
to 000 at the rllte of thirtv a war, it will take liS 20 vears. Well tllnt in 
the opinion of most of us' wili be 1m nndul,v long period. W(1, tlwrdore, 
want t.hat thiR prop-eM of Indianiznt,ion should be IlCl'eJeratl'd. Wfl desire 
that if pogflibl{\ within the next few .vears Indians mugt eome to hold at 
least fiftv per cent. of the ~a etted officers' places in the various adminis~ 
trations.· T,et me take the next class, namely, of superior rn.ilwa,v i"ollbordi. 
nates which is given in the statement No.2. Roughly "peaking, there are 
a.hout 8,000 'higher paid  suhordinate staff employed on the Railways, of 
""Whom Indians are 1,929. I would take the figurtl at say 2,000 Indians. 
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Now, during the last year there were about one hundred entertained iu 
this class. If you are to go on at that rate to 50 per cent., if yQU are to' 
get even 2,000 more at the rate of 100 per year, it will take us 20 years 
more. Here again, namely, for Indians in the class of the higher·paid 
subordinate staff, to get 50 per cent. of the total places in that class it 
will take 20 years. In the case of the gazetted staff it will take 20 years, 
and in the csse of the subordinate stuff also it will take 20 years. Of course 
you may incl.ude the 7 lakhs and odd men who are all Indians; it is no 
great relief to know that these who get wages ranging from Rs. 7 to 
Hs. 100 and odd-tllllt, these as a' matter of course are Indians. Now I 
wish to have the vote of this House on this point as to whet,her this is a fair 
rate of IlcWance-at the rate ot thirty Indians a year in the gazetted ranks; 
whether the rate of one hundred a ;vear in the higher.paid subordinate staff 
is also a fair rate of advance. And what is the argument advanced against 
us? That .not more Indians !Lre found to be fit.. Here I have some figures 
which I have taken from the Clussified List of Stllte HailwBYs. Let me 
'for a moment eXftmine theso figures. Here is the Engineering Department 
relating to :the 2nd class of higher paid subordinate staff. Out of 241 here 
120 arc Indians and 121 are non·Indians; so that with respect to the Sub· 
'ordinate Staff in the Engineering Department, I,' for one, should not at 
this moment have any grievance. Why? It is because that in the En· 
gineering Department there is un • examination test. Anybody t,hrougtl 
'Patronage alone cannot become an overseer or a sub· engineer. Wherefer 
indeed t,here is an examination, wherever there is the question of fitness 
and cfLpacity tested by open examination, there the Indian holds his own. 
It is thus he has got already his due share of ] 20 out of 241 in the Engineer. 
ing Department. Ta.ke the Traffic Department on the other hlind. Out 
of 466, I am talking of the three State Railways, according to the Chlssi. 
fied List for H)23-24, which was in my handS;-out of 466 pla.ces, 6&-only 
M-were Indians and 400 were non·Indians. Here I think is the most 
emphatic indication, the strongest proof, that where it is not a matter of 
~ amination  where it is not a matter of education test, where it is only 
Il vague IUlsertion of who is fit and who is not fit, untested, unco1ToboratL·d, 
by any other qualification externally, the Indian is 'not preferred. In such 
cases it is Q question of patronage and the patronage goes to tho nOD· 
Indian. 

IIr. W .•• Huaaanally: Does the Honourablc Member forget that the 
N on·Indian possesses hereditary aptitude? 

Mr. K, K. Acharya: Yes, 1 will come to th!lt. In the Locomotive 
Department, there nre 9 Indians and 190 non·Indians. In the Medical 
e l~rtment  where again nobody can breome 1\ medicl\l man wit.hout some 
sort of training, some sort of qualification, some sort of fitness, there are 7 
lni/inns out of 35. 'l'herr also it !i'l not RO bRd, because Indians are at least 
one.fifth in the Medical Depnrtment But in the I .. ocomotive Department 
and in the TratDc Department, the Indian dONI lIot find adequate pla.e.e, 
because there is no educational test, there is no ot.llOr test than the tf'st 
of p!Ltrona.ge: and in the Departmflllt of Carriage and Wagons Bnd Stores, 
out of 347, fil are. Indians and 296 Bre non·Jndilms, which can onl:v he 
justified by the plea, RR my friend rrminds me, of heredity. All this is 
iustified by tHe plea of horedity.' I do not know how long AnQ"lo· Indirms 
havo been on the stage of the world, for 200 or 300 years; and whether 200 
.veRrs will produce B11ch a great imtinctivG capacity to do certain things 
'in life, This is Darwinism with a vt'ngeance: 
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Ill. Bipm Ohandra Pal: I want to know if the Honourable Member by 
the tenn Indians includes Anglo-Indians also or non-Anglo-Indian Indian •. 

Mr. II. 1[. A.charya: So far I have referred to Anglo-Indians separately 
and the Mussalmans and othcrs separately, the Indian as ·apart from the· 
Anglo-Indian; in fact in these lower grades, of which I am speaking, I do· 
not believe there ar9 many Europeans, perhaps .  .  .  .  . 

Ill. O. D. K. Hindley: May I ask the Honourable Member where he-
got the figures he is rt:'sding from? I do not know what he is reading. 

Ill • .K. E. A.charya: :From the ClassitieiI List for UJ23-24. 

JIr. O. D. K. Bindley: Hus the Honourable Membersepar"ted the. 
number of Indians from Anglo-Indians in those figures ~ 

Mr. K. K. A.ch.&r)'a: Yes, I have; ver;), roughly they correspond t. 
what is givtln here in the table. 'l'hese all come under the 1,929 in table 
2, namely, the statf:iment of higher paid subordinate staft of State-worked 
Railways. We find the t{)tal in Column 7, under thc heads of Euro-
peans, Anglo-Indians, Mussslmans, non-MussalmIlDs. This is the classi-
fication in the official Tnbl(' Europeans, Anglo·Indians, Mussalmans and 
Non-Mussalmans. Out of 7,821 for 1924, we find 2,921 are European •• 
2,971 are Anglo-Indians, 234 Mussalmans Rnd 1,695 other India.ns who· 
alll not Mussaimans, or 1,92!) Indians: I have put it roughly at 2,000; 
I hhve been charitable enough to put it at 2,000, that is, 2,000 for all th. 
State Hailways, nll.mel~'  the three State UailwlI.Ys for which there i. 
the Classified List maintained for 1923-24; and I spent two or three day. 
to note down the number under each head. I could not make out the 
difference 8S to how many were Europeans and how ma.ny were Anglo-
Indians from the names. }t'roUl the names certainly I could find out how 
many Mussalmans there were and how many ot ~r Indians there were, 
From that list I find thnt this is ;:bout the average. It may be quite· 
possible for a ~r-crit'c to say tlwt where I have said 241, it really i. 
247 lind where I have enid 130 it might be ]35, and so on I I WIlS loo in~ 

into, as I said, the Classified List of 1923-24. The Classified List of' 
1924·25 may give figures which may be slightly more or less than tht!' 
previous lists but I do believe that thc average is going to be about the 
same. My contention is tha.t these figures amply ,eloquently prove that 
undue preference and patronage hall been given to Anglo-Indians; and this 
is sought to be justified by the fanciful t,heory of racial or hereditllr,v ap-
titude I But in the name of sanity I ask what is all this theory of spe· 
cial heredity with respect· to a community which has only been in exist-
ence for 200 yenrs. The whole thing is this, that as regards these people 
there is 110 examination test at aH. It is only It question of recruitin~ 

people on sheer favouritism. '],he department has been taking lot of 
Anglo-lndinns nnd a lot of Europeans, as a matter of favour, without any 
rigid test nt all, int.o thp Traffie, Locomotive, Carriage and other DepArt-
ments; rrhltt is one of the conclusions t() which I have SlOme from th. 
scrutiny of t.he facts nnd figures before us. 
Secondly. Sir, I wish to point out that some n.ttempt was made, 8ome' 

yeaI'll ago, for instance, on the North-Western Railway to induce lIome 
graduates who were to join. I am told an attempt wns made in 1918 &11' 
well as ill 1920 to induce some graduat,es to join. Ten graduates joined' 
in one ~ nnd six of them left Ollt, of sheer disgust a.fter two years be-
Cfluse t e~ were not preferred in thl' mllnner that they ought 
tn hnv(' been preferred or in the manner that Anglo-
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Indians recruited at the same time have been preferred. I have got here 
. somt! of .their names even. For insta.n.ce, out of the men who got into the 
:'Service almost at the same time, the Indians were kept down on Rs. 75, 
.Rs. 100 or Rs. 175, whereas the Anglo-Indians and Europeans ha.ve risen. 
There is one Anglo-Indian who was appointed in 1918 on Rs. 150; he is now 
.«rawing Rs. 550. Another Anglo-Indian was appointed on Rs. 150; he is· 
now drawing Rs. 850. Another was appointed in 1919 on Rs. 150; he is now 
·4lrswing Rs. 550.. Another, who was appointed in 1923, is now dra.wing 
Rs. 310. Out of the Indians who were taken on Rs. 75 or Rs. 100 and who 
were all B. A.'s some of them being LL.B. 's, six left in disgust and the reo 
maining 8 or 10 arc drawing only between Rs. 100 or Rs. 175. These 
are the concrete instances which will go to show. that the encouragement 
given to pure Indians has not been adequate at all. There are 1,800 
officers who are holding posts of gazettQd rank; and there are some 8,000 
:who are in the rank of higher paid subordinates. Out of these there-are 
-only 310 and 2,000 Indians respectively. My concrete suggestion is this, 
and that is how I have come to the figure of 20 lakhs. I have been care· 
fully looking into the Classified Lists. I find that there are a good many 
·otlicers, a.t least 50, who belong to the higher ranks· of the State Rail.ways 
alone who have put in more than 31 years service. They entered the 
department, I think. before 1893 and they have put in 31 years service 
and are more than 55 years of age. They are all kept on whether there 
has been work for them or not. As you will present,ly see, their number 
bas been increasing from year to year. There has been very little reduc· 
tion in the number of highly paid officers during the past three or four 
years or perhapH during the InAt 10 ypars. On the other hand, their 
number is ·always increasing. The number of Indians however has not 
increased in the SI1Ule wily. My su c~ tion  therefore is tha.t those who 
have put in 3U Ilnd more :years of service would have to be told in the 
most respectful langungn that they had better go away and make room 
for, others who are waiting for their promotion; and that in these vacan' 
,cies Indians ought to bo put in at onco. That is one point. I find from 
the budget estimate that is put before us that you want 45 lakhs more 
under thn firAt, 11 or 12 headings. You wlmt 2 lakhs mor& for Agency 
alone over and above last year's revised budget. You WIlJlt 15 lakhs 
more for Engineering. 11 InkhA more for Traffic. All this is over and 
above t,he revisPd estimutes of last year.  Altogetlier an -increase of 45 
lllkhs is aslwd for thJs yl'llr over the revised estiml.\te of last year. Why 
should we not hllve a cut; of at least 20 lakhs, retrenohment to this extent 
in the superior grndes. RO that mOTtl TndianR may be taken in  in the lower 
rungs of the ladder. I wish thai! this old cry, this old and righteou8 
cry ahout IndilmA not ein~ preferred may at leuet now, when t,hn Rail-
wuy Budget iA for t.he firflt. time heing separately discussed in t,his House. 
m~  now nt, II1Rt h(1 Rntisfif'd and this great and long-standing grievance 
mn~ he rectified. 'Ve w[mt more Indians I repeat, and l~ want the 
huge difference between the superior and the inferior ranks to he bridged. 
It cannot but be /1 matter which goes to the heart of every Indian that 
t.he difference hl'twe!'I1 th,'lowpstso.lnry in the rll.ilwuy· and the highest 
. salnrv is AomethinCl' horrible. Hs. 7 is the lowest salary given on the 
raihvn\'. Rs. B.500 is thE" highest. The proportion is 1 to 500. This 
must be reduced, Bllt. Sir, aR vou have ruled this is out of order I Ahall 
not go into it;. I admit it would' come more Pig-htl;v under the head of reo 
·trcnchment or under economy; but I have the figure.s of 0 number of rail· 
wavsof almost nil countries excepting England; and in these the propor· 
'wils are 1 to 21, 1 to 82 nnd Sl) on, never 1 to 500. 
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.. [Mr. M. K. Acharyll..) 
And, lastlv, Sir, before I flit. down I must rf'flcr to the horrid officiBr 

. statement of 'how economy waS effeoted last yenr. 88 lakhs was cut off 
last year under f'fltnblishment we rnl1d ~m page 26 of the Railway Board's 
Report for ]\)23-24, Vol. J. \Vho were till' pel'ROlH; rpduced? Not the 
• hignl,V paid otlicers, their numher has gOllc Hp. Not t.he second ClllSB 
subordinute stuff; 'their number hilS gOlH' up 0.11;0, Who ~ en were re-
.duced? 'rhe poor Indians 6n Slllnries of Hs, 7 t,O }{s. 100, they hav.e 
been reduced. thesl.l were the poor men \\·ho w(>re f'ither sent out or whose 
salaril.;; werp nllt! I r"nd from IHll(t' 27 of Yol. 1 of til(' l{ailwny Board's Re-
port for 1923-24. The report sayl'l: 

.. The chal'ges in connection with stRtion mRsters. clerks, porters, point,smen, gate· 
keepers, signal men, stlltion servants, etc., were reduced from 112 to 95 lakhs, that 
is to say, by 17 lakhs ". The eXl'fmdlture 011 Guards was" reduced from 17& to 15t 
la ~." and so on. 

These were the perRons sent away. 'TIle l'f·trcnchment was not. 
in the higher lPaid stuff 'not in the gazetted officers, but in respect vf 
~i n l men, porters, poinismen, t.hese were sent away and 17 lakhs ' .. f 
retr(]nchment effected; other poor men wen' sent away and SB Inkhfl 
altogether was cut down. All this wonderful nnrration finds lnt l ~ 
on IHlge 27 of the Bonrd's Report, Sir, I cannot hclp being struck 
aghast at this kind of economy, ut this kind of Indianiswtion. 
So mllny thousands of poor fellows art' !>ent nWflY, Rnd on the 
other hand demands are made for the comforts of the higher rlld ~  
officers, I have almost a mind to repeat the Biblical saying though 
it WIlS used in n different sense of old. that t·Q him that hath more is 
given and from him that, hath not is taken aWfI,v evell that. which he hllt,h. 
I therefore [lpprlll 1,0 t.his Housr in order to put in l110rp Indians, in order 
to Indianise tIl<' Hrdlwnv e artm ~nt proper1.\'. to spe thnt sornl' of those 
who nre Ruperannuuted Ilrc sent nwny and reduction made in the proper 
plnee. Indeed thiR HouFle will fnil to no it!'; dut:,' if it does not on this 
occasion make suchan emphatic if not substnntitl1 ·cut Ug ·to F.ho\\' th,· 
dcterminatidn of this Hous(l t,hat Indinns "hnll find thl'ir due sharf' in 
the administrntion of thf' Hailwl1." Dep[lrtment. 

lth3T\ Bahadur W. M, Busaanally (Sind: l\luhammudnn Rural): Sir, 
the grievance which has just now bel·n voieed by my friend on my right 
is perhaps as old as myself. It hnR h('en brought forward here seTeral 
times and promises have been mnde from time t.o time that Indianisation 
will be hnd recourse to on the Hnilwnys in India nt H more rupid pace, 
but the other day the cat was out of the bag, and the Honourable the' 
Commerce Member .said thnt the Am.{lo-Indinn had a hereditary capacity 
for work, on the RaIlways. My Honourable friend Mr. Kelkar thereupon' 
put a" very pertinent quest.ion which pel'haps nobod.v took notice of and it 
was bot answered. (Mr. K. Ahmed: "Then why did vou take notice?") 
So far as the hereditary capacity or eapabilih ·of Anglo-Indians is con-
cern~d for work on the Railways it mn,v be snfelv doubted. For one rea-
BOn If for no othf'r; the offices rmd positions enjoyed by these men as • 
rule are not such as require any llimg hourR 01' tedious hours of duty with· 
out f?Od rmd without rest. . They nrc gf'llerall.y station ffinstera, carriage 
exammel'8, guards on mnil trains Rnd passengf'r trMns (but not goods 
trains)Rhd the like who have gotflxed o~ of dutv, Guards and drivel'lJ 
on mittl traina-and passf'nger trains, ItS we' Ilre all" aware, haTe got fixed' 
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om'~  so that they run from one point to another, do duty for 6, 7 or-
S hours ..1nd off they go. But 11 poor Indian guard has to run very slow 
I\nd perhaps is detained on the way for 1\ TlIunber of times and he reaches 
his dt\stination far beyond hiR time. As soon ns he r~~ c es there, perhaps 
after 10 or 12 hours duty, he is honked out ngnin within Il couple of hours, 
or a or 4 hourR, or Ray Cvt'JI Ii hours. (jun it be said thnt this poor devil 
has hA.d sufIjci!'nt rest und fond before going out again:> How then can 
thE'f\() Anglo.I ldiant~ be flUid to hnve It hl·reditary aptitude for this kind 
of work; May I Ilsk if tlll'· Anglo·Indian is of u diffE'rent make than UT' 
IndillTI:' 1 r not, wh.v should he hnve II di e ~nt capncity for work thaI) 
an lnciiltn:' As /I mutter of fud thpre are thousands of Indian gUltrds, 
drivprs und station ITlnsterl'l working on Indinn rnilwnys. They have been 
working wdl. No complaint hnR lH'en mnci(' with rrgnrd to their capacity 
for work. Why then should an Anglo.Indian be preferred to an Indian? 
~ 'R \ pnor df'vilR of IndinnR gf't very smnll pay. An Indian guard will 
get, only Hf;. 50 or HR. flO to "tnrt, on and will perhaps nfter about 20 
Vf'arR' p,rrviel' hllve hardlv "iRrll tn ~. 100 or RR. 125, wlierrl1s It raw 
youth of illl An!{lo.J I1diHn' or European will commence on HR. 75, Rs. 80' 
or Hs. 100, nnd hv dll' t.inw he hns put. in about. 5 ~'el rs' servic(' he has 
gonf' up If' HR. 2()() or ]18. noo. 1'llPR(, nrc gri('vnnces, Sir. which must 
he rt'trwdied nnd. nnlf'f;R n diRt.itwt promiR(, if! made that Indil1T1isation .of 
all tlH'RI' t'r i ' ~s on t)J(' H:rilwa.YR is to proceed milch more rapidly than 
it hfiR d011f' in th€' TH1Rt. T think H\(· HOllfle will do well to pass a vote of 
{'cnSllrp bv enrryingo thifl motion .  .  .  . 

The Honourable Sir Oharies Innes (Member for Railways and Com-
mcrel'): Twenty lakhs I 

Khan Bahadur W. :M. Hussanally: I beg your pardon. Oh no, no .. 
lf it is permitted I wnuld propmH' un ItrrH'ndment of only Rs. 100, or if 
t.ht're iR Hnother fLnlf'Tldnwnt. n[ HR. 100 I will be content with t.hat. 
The Honourable Sir Oharles Innes: Move an amendment. 

Khan Bahadur W. :M. Hussanally: If it is not to be moved by some-
body I'ls('. will it he permissible·, Sir, for me t.o move n formal amend-
ment of H.,. IOO? '1'hen I move it. 

:Mr. President: Further nmendment moved: 

" To substitute Rs. 100 for Rs. 20,00,000." 

The question I hnve to put is that a.mendmcnt be made. 

The motion WIlS n.dopted. 

Mr. President: The question is: 

"That the Demand under the heRd • WOl'king Expenses: Administration' be-
reduced by RR. 100. '. 

Dr. E. G. Lohokare (Bombay Central ~ ision  Non·Muhammadap· 
llurQI): Sir. I should at t.he same tIme merge my amendments 

I) P.lI. Nos. 76 and 52 in this and draw the attention of the House 
to t.he recruitment to the Medical Dopartment 

Mr. President: The Honoura.ble Member must know that we are nOW'-
discussing Indianisation. 

Dr. E. G. 'l.Ohokarl: I am going to speak on that point only. It wu 
with that motive that I put down an amendment, No. 76, about district: 
medical officer. . 
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-
Mr. President: The Honourable Member has put down two amend· 

ments, one of which re~ates to .p.rovident ~nd and gratuities ~nd~~ other 
'<> leave rules and medICal certIficates, which seem to me qUltell.dltlerent 
thing from Indianisation. 

Dr. K. Q. LQhokare: No. 76, Sir, and not No. 78? Recruitment of 
.district officers? 

lIr. Preaident': :fhllt is also in th(' Medical Department. 

Dr. K. G. Lohokare: I think I move tbut with a Vlew to suggest 
Indianisation of that department. 

Jlr. President: The Honourable Member has ah'cady got before him a 
reduction of Rs. 100 in order to draw attention to the question of Indianisa-
i.ion; the Honourable Member is perfectly at liberty to discuss lndianiss-
tion of the Medical Departmnet if he wishes to do so, but we are now 
discusl:ling the wider question. • 

Dr. K. G. Lohokare: I will simply speak on the question of India-
msation. The only thing that I have to draw attention to in these 
Railways, Company-managed and Sta1Je-managed, is\ that the superior 
posts are always given to persons from outllide. 'fh,e profession :n 
India is so much overdone here that the best medical graduates with first 
rate qualifications are employed on Rs. 200·250, while the district medical 
cfficells t,bat the Railways have been employing on Rs. 700 or more are 
imported from outsidtl-possibly persons of even . lower qualifications 
lhan what are available m lndia. If you reter to the lists, Sir, you will 
find here that the latest recruits to the Great Indian Peninsula Railway !U'.' 
L. R. C. P'a, and M. R. C. S's i and if you compare the'le 
with men who have fine careers and Indilln Univenlity qualifications, I 
think both stand a.t ler~st an equal chance. Hut even when thE're ore 
Indians with foreign qualificlltions they are not taken not,ice of, while t.hese 
persons are recruited directly from England. It is not only in the Grout 
Indian Peninsula Railway but even in the East Indian Railway und even 
in the North Western Railway that thi!! sort of thing goes on. Let me 
refer to the list of the North Western Rllilway. At page 85 of the Classified 
List we find that the latest recruits are from the Indian Medical Depart-
ment Ilnd are put in the grade of RR. 200-700, while Indians even with L. R. 
. C. I). qualifications are put in the graae of Rs. 200-450. I do not know 
whut explanation the railway management can give in this tJl.se. 'fhe 
Indian Medical Department is l\cknow1edged to be inferior t.o Universit.y 
qualifications; still these men are put on Rfl. 200·700. I find these entries: 

.................. Indian l\fedical Department, oppoiuted on the 24th J (lnllary 
1924 . 

....... ......... .. Indian Medieal Department, appointed on the 18th J nnunry 
/' 1924 . 

........ ; ......... Indian Medical Department,appointed in April, 1920. 

All these appointments are from RR. 200 to RR. 700, while the Indians 
appointed on the Same da.ys are in the grade of Rs. 150·300 or Rs. 200-450. 
YVhen it, is once known. that the Indian Medical DepRrtmeJ'lt qualifieatbn 
IS !ess than the Indian. qualification I do not know what justifiCAtion 1]) .. 
;RQllway ])eparlment has for giving these men appointments in the high"lr 
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grade l~in  Indians who are properly qualified aside. I wish that the 
Uailwlly'Department, just as in the Engineering and other Departments 
of Government, should lay down 0. certain peroentage of recruitment 
from the Indian University men. Government have accepted the prinoiple 
of taking engineering and other graduates for the Engineering and othl3r 
tra.nsferred Depfllrtments and Indiu.nising the service almost up to 75 per 
cent. Similarly, hero, when people I\r6 available, when properly qualifiad 
persons are aV!l.ila.ble, when Indian medicul professional people are almost 
striving hard for a livelihood in many cascs, because there is no scope £1t' 
thorn.. even England.returned people do not get as much practioe 88 th>3Y 
lI!<pd to gpj, formerly Oil account of the overcrowding of the profession,-
yet WH find herJ that persons from outside, persons of even less qualifica-
tion than the Indian degree holders are imported on higher sa.l-aries. I 
should make it really a great concern of the tH'ouse to lay crown that a. 
cArtain percentage of Indians, ,as far a.s 75, if not more, should be laid 
down for recruitment to the district O1edical officers on all Indian Railways. 
(D6wan Bahadw' T Rangltchariar: "He has done that already".) 

IIr. T. C. G08waml (Calcutt.a Suburbs: Non·Muho.mmad'oln Urban): 
Mr. President, I have only a few words to Bay. Even if my words ma.y not 
be important in themselves, the subjeot is one which needs to be especially 
emphasised in this iHouse. As I was hearing the oongratulations that 
were being showered on the Commeroe Member on his Railway Budgi.J£ 
speech I felt I could congratulate him on at least one thing-namely, 
winnow.dressing, eflpeeiuJly in the parflgraph on Indianisation in the speech 
whinh he nolivered' some days back. I read on plllge 8. 'fhe Honourable 
tho Uommoree Member said: 

"These statement~ show that in the twelve months ending Ootober 1994 the 
numher of Indians in superior appointments rose from 280 to 310, •  •  . etc." 

W ('II, Sir, it is not vet:)' difficult to juggle with figures. The Honourable 
the Commerce Member hus presented us with 'a railway budget. I am 
prepllTed, Sir, to present him with my own railway budget especially 
in regard to IndLanisatiou, and this. budget, I can Qssure him, has bedD 
prepared entirely from publications of the Railway Department. I will not, 
~ir  deluge you with figures, as I do not propose to emulate a certa.in Honour. 
able Member of this House. (Mr. Darcy LindsO!Jl: "Place them on the 
table".) But I should like to draw the attention of the House to certain 
calculations which I have made from statistics supplied officially. (Mr. 
K. Allmod: "You have not given us a copy".) I take the figurl3s from 
the Clasgified List of Establis.hments for tho Sta.te Railways, .published 
by the Railway Ol~rd  corrected up to the 31st June 1924; and I find 
t.hai; on the North We!oltcnl Hailway only 8'4 per cent. of posts between 
Rs. 200 and Rs. 750 per month are held oy Indians, and also tha.t only 
4 per cent. of the total amount paid in salaries are received by Indians. 
Taking the Eastern Bengal Railway and the Oudh ,and Rohilkhana 
Railway together, I calculate that, altogllther, about 7'9 per cent. of the 
post.<; between Ra. 270 Ilnd Rs. 750 are held by Indians, and that 3'2 
per cent. of the money altogether received as salaries between these two 
figures are taken by Indians. T have got here numerous other figures, but I 
do not think I shall take up the time of the tH'ouse in reading out thelle 
figures. (A Voice: "Place them upon the table. ") If the Honourable 
the Commerce Member wishes, I shall make a. present of them to him. 
;r sho\lld like to sny one word. Ma.rk this, I have nOit dealt with posta 

• 



• 
1716 LEGISLATIVE ASSEMBLY. I27TD FEB. 1925. 

[Mr. T. C. GoswamL] .. 
carrying salaries above Rs. 750, where Indian percentages dwindle to mt-re 
fractiollB of unity. I agree with Government that the separa,£1on 01 ~ e 
railway finance from the generlll finance may bring good, 'and ma.y 
improve tra.ffic conv('nience and confer other administrative benefits. 
I must at the sllll}-e time point. out very strongly that no good can result 
unless the separatIon of the railway finLtnce is worked bona fide. I know 
tha.t in the Railwa.ys the coolies and the lower grade clerks are Indianised, 
for, I suppose that eould not be helped; and men who would be little 
better tha.n porters in England ~we in many instantles been given luorative 
o~ts in supersession of Indians. 

There is anot ~r point to whioh I should  like to refer, and that is with 
regard to the 9O·called "herodita.ry aptitude" of the Anglo.Indians lor 
railway employment. Now, Sir, I have no quarrel with the n~lo ndia.n ;l. 

There is absolutely no raolal motive in any remarks that I wish to make 
on this subject. But I think it wa.s distinotly improper for the Commerce 
Member to have made the remarks that he haR made on page 8 of !.lis 
speech. This is a statement whioh is almost open to ridicuJe. My 
Honourable colleague on my left, DiwBn Chaman Lall, read out the ot,her 
day 6 qUQtation from an official letter stating that EnropeatlS had in their 
blood mechanica.l. training. Sir, if it is suggested tha.t in the blood Ilf 
members of any particular community there lire to:v engines 01' toy wagons 
I think that is a very serious fonn of physiological disorder. The argument 
lS ridicul0lU6. 

I would again urge on the Ruilway Member that unless the Separation 
is worked honestly and not mcrely with a vil'w to fln autocratic rule in the 
Railways, I think the AI'lRembly will have to tli,ke serious notice of every-
thing that is done, n.nd keep a watchful oyf'. 

The Honourable Sir Charles Innes: Sir, for the hlst 26 years I have 
tried to do my duty hOllcst.ly hy India and I do not t.hink that 1\ Mpmbf'r 
of this House, who as far 118 I know is at Ilny rate not nearly flS old BS 
I am, should take upon himRclf to suggest, that I am diRhonest either in 
my motives or in my actiolls. I should have thought, Sir, that it was 
unnecessary for any Honourable Member to make an appeal to me to do 
anything honestly. Ido not propose to Sll,}" very much on this proposal. 
I am very glad . 

Pandlt Kotilal Nehru: I did not underst,and the Honourable Memb('r 
(Mr .. T .• C. G08wami) to make allY l atiom~ against Sir ChltrlcB Innes 
personally. 

The Honourable Sir Oharles 1nDe8: If Mr. Goswami will explain what 
he ree;J1y meant wht·n be appealed to me to work honestly, 1 am perfectly 
prepM'(ld to accept it. 

Mr. T. C. Goawami: 80 far as Sir Charles Innes is concP1'llcd, I am 
perier.tly willing to make the 8tatement he wants me to make. I never 
implied anything about his motives, and nothing against him or Mr, 
Hindley personally. But I certainly say that the Hailway AdminiHtration, 
which does not con8ist merely of Sir Cha.rles Innes or even of Mr. Hindley. 
should work honestly this v('ryimportant matt('r in which t.hey have 
recently got 110 mU!;lh plore re~ol .l.. 
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The Honourable Sir Oharles Innes: I was glad to see, Sir, that Mr. 
Huss8nally proposed that this cut should be reduced from lis. :.10 lakhs to 
Rs. 100. I must say that 1 should 110t have liked it had the House made 
1\ eut of Hs. 20 lakhs on the grounds put forward by the Honourable 
Mr. Acluuya. 

Xr. X. It. Acharya: I originally moved a. reduction of Rs. 20 lakhs, but 
when you gave me your ruling, Sir, I accepted the reduction to Us. 100 
for discussing Indiallisation. 

'I'ile ~~o . a le Sir Oharles Il1Ms: I was going on to say that the 
Honourable Member made a definite proposal tha.t all members of the 
Indian railway service over 51 years of age should be summarily cleared out 
in order to make room for Indians, and I make bold to say that there is 
110 other Honourable Member in this House who would have endorsed this 
proposal. But, as 1 have ",aid, Sir, I do not wish to say very much about 
this subject. I have said all thu.t I had to say in my budget speech. I 
Wllllt to tell tilt' House that as regards gazetted officers in the State Hailway 
l;crvice we have done in the last three years as much as any Department 
of Uw Government of India have done and that we have agreed in the 
future to do more. In the last throe years we have made 7G appointments 
to the ::luperior EHtflhlislllllent of the Htate Hailways. Of those 76 appoint-
nll'uts 43 or nearly 50 per cent. were given to statutory Indians and if the 
number of Indians that wer(l available was considered the percentage W8S 
65. Of the 24 European uppointments 10 were appointed to the Loco-
motive, Carria.ge and Wagon Department for which no suitable Indian 
c(mdidlltes were available. I shull just. follow, that little point up by saying 
that only the other day I got eertairl 1igures about applica.tions for 
apprentice posts and 1 think those figures arB ruther illuminating. For two 
posts in the Traffie Department we got 300 applicants. For 20 posts of 
apprentiees in the Locomotive, Carriage and ~on Department. we got 
9 applicants. These figures are rather illumin{tting. (Diwan Bahadur T. 
Rangacharim': .. What was the qualification ?") (Diwan BahaduT M. Rama-
chandra Ra(): ". Wore they advertised ?") I think so. Fot' two posts '11 
tho Traffic Department we got 300 applitlllnts. (Diwan BahaduT T. 
Rangachal'iar: .. Were any English qualifications insisted on ?") Not that 
I know of. As ro ard~ the Superior 'l'raffie Department I say there ean 
be no l'ompluint in this HousL'. 53 per cent. of these appointment.s have 
been filled by statutory Imlians in the laRt three years and we have agreed 
in the future to Indianisstion to the extent of 75 per cent. Nobody can 
complain Ilgainst that. As regards the subordinate establishment I am 
afraid I have got nothing more to say than what I said in my budget 
speech. 'rhe lilw I take is t,his. I say the Indian must have his chance. 
He must have fln absolutely equal chance with the Anglo-Indian for 
recruitment and for promotion. Only 80 far I am willing t.o go and I 
am -perfectly suro nobody in this House will want .me to go further. I 
did say and I adhere to it t.hat the Agents of the Hallways are accustomed 
to Anglo-Indians and they like them. I made that remark because I 
myself on more t.han one oceasion have discussed this very question with 
th'a Agonts. They always tell me, "We have bE'en accustomed ~ w~r  
with the n~lo- ndian all these years. He has made good. We hke hIm 
for this sort of work." And they like to continue to recruit them. Tt 
is ouly in the Traffic Department thltt the trouble arises. As Mr. Aeharya 
hll.8 s~id  tho subordinate engin(!el'ing depflrtmrmt is praetically Indianised 
already. (A Voice·: .. W.hatabout the Loco?") We have not got the 
men trained yet. As regards the Traffic Department we have got to 
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give the Indian an equal chance to' get into the department with the 
Anglo-Indian. Once they htLve got into the department, all I say is Jet 
the better of the two win. If the Anglo-Indian or the Indian is the better 
man, let the better of the two get along. And I think we have made an 
improvement in tbis matter in' the last year and we will make a greater 
improvement in the future, because we are now starting this training 
school. 'rhe difficulty is entirely one of getting a man into the department 
and~ou could only do that by providing a proper meuns of training, and 
that IS what we are doing. 

1Ir. BlplDOhancir& Pal (CoJcutta: Non-Muhammadan Urban): "'I 
desire to add just two sentences to make my position clear when I give 
my vote on this Resolution. When I vote for this Resolution, I want it 
to be placed on record that by Indianisation I mean the statutory Indiall 
aud not any particular section or caste or community of the composite 
Indian people. . 

Kaulvi Abu! 1ta8em (Bengal: Nominated Non·official): "'Sir, I rise to 
support this motion for reduction of HII. 100 on the question ~  the Indianisa· 
tion of the railway services. 

My friend Mr. Goswami wanted to congratulate the Honourable t,hc 
Commerce Member on what he said-on his ability for window.dressing. 
I take this opportunity, Sir, to express my appreciation of the lucid state· 
ment which has boen sent to us with his statement on the finances about 
this question of the various clast:;es of communities represented on the 
tailway services. I admit that there has been some improvement, of late 
yea.rs but the improvement has been very very slow and we want it to be 
more rl1pid. The Railway Board which stands for quick transit should 
not be 80 slow. In the period of transition and in the changing from 
Euro ~an to Indian, there is one thing, Sir, which I want the House to 
remember. I have hell:rd the speeches of Honourable" Membr·rs when 
ihey refeJ;red to the figures !lnd the st.rikil1g differences bet.ween Buropeans 
and ludians, and the clas8ification of Iudians as Anglo-Indians, Musfja,l· 
mans and llon·Mus8almans. I expected that my Honourable frirnd wfluld 
have a word t.o say about the deplorable position in which t.he Moslem 
community is represented in t,hese figures but 1 waH sa.dly disappoillt.pd. In 
fact I was surprised to find that in some cases objection ww; taken t.o the 
fact thRt in this st.Rtement the J ndian8 have heon classed as Moslems and 
non· Moslems. It was said that if you want them to bfl c1l1ssed as Anglo-
Indiall and Indians, why not as Moslems, Sikhs or lIindus? (A Voice: 
"Why not il ~ Rnd Sunnis? ") It has been s!!.id thut the HOnOlIrtlbie 
Members. here object to any l~rticular department Or n. particular service 
being / ,the monopoly of 1\ particulur community. I join hands with them 
and s~ ort them with 1\11 my heart, und I hope Hnd t.rust that t,his will be 
remembered at flU times and for all services. (A Voice: II orei l ~rs. ") 
Foreigners or Indians, what I Rny is this. I Itppeul to the Honourable 
Member in charge of the Hnilway DepH'l't,ment Rlld ulso to this House to 
see that in the first place the proportion of Indians is increa$ed and rapidly. 
increased. I am sure capable men and efficient mon ure now 8vl\ilable, 
as has been quite clear from the speech made by Sir Charles Innes and the 
applioation8 reoeived for the nc~neie  that he udvertised. I believe, Sir, 

---_._--_.---------_._----_._.-
* Not corrected by the HonourahIe Member. 
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and I can Bssure t,his House that the number of qualified Muhrunmuduns will 
not be wanting either in efficiency or ability to discharge their duties, and I 
hDpe that, BS they go on ipcrel1sing the proportion of the Indians in the 
services, they will remember that they have to increase moro rapidly the 
proportion of M usso.lmams in the gllZtlttod services. In these services 
the proportion of Indians is 17 pN' ccnt. and the proportion of Moslems is 
only 2'29. In the subordinllk highly paid services the proportion of 
Indi311>1, excluding Anglo-lndilUls, is 24'66, but t.he proporl.ion of Moslems 
is ugllill 2'99. So these figurcs speak for themsclves und I need not 
refer to it any more. 'rhe only thing I have to say is that this is due 
more or less in a small me.lsure to the exor(lis8 of monopoly and patronage. 
I hopc this will be given up. 

AD Honourable Member: I move tha.t t ~ quest.ion be now put. 

'1'he motion was adopted. 

Mr. Prel1dent: The original question wa.s: 

'0 That a reduced 811m not exceeding Rs. 11,94,00,000 he granted to the Governor 
General in Council to defray the charge which will come ill (,ourse ofpaymcnt during 
t.he "~r ending the 31st day of March, 1926, in respect of • Working Expenses: 
Administration'. ", 

Since which an amendment has been moved: 

"That the Demand under the head • Working Expenses: Admillistl'aiion' be 
reduced by RI. 100 in respect of the Illdianization of rail way services." 

The question I hl1ve to put is' that thnt red'uction be mude. 

'!'he Assembly divided: 

AYES-Sl. 

Abhyankar, Mr. M. V. 
Abul Rllscm, MmIlvi. 
Acharyn, Mr. K. . 
Ahmad Ali Khan, Mr. 
Aiyangar, Mr. C. Durai8wami. 
Aiyangur, Mr. K. ~ama. 
Aiyer, Sir P. S. Slvaswamy. 
Aney, Mr. M. S. 
BelV':, Mr. D. V. 
ChaIn'1n Lilli, Mr 
an~  Mr. Kamini  Kumar. 

Do.!R1, Sardar B. A. 
Dns, Mr. B. 
DIl:li Chand, LilIa. 
Dutt, Mr. Amar Nath. 
GOd'.'I"mi. Mr. T. C. 
Govind Das. Seth. 
Gulah Singh. 8ardar. 
l\n~ Raj. Lala. . 
Hari Pnsfld Lal, Hm. 
Hussannll.v, Khan Baundul W; 1\1. 
tvoTlgrlr, M,. A. R.I)'g(l.8wanl1. 
JeelllTli, Ha.ii 8. A. K. 
J:.nllah. Mr. M. A. 
• Toshi, Mr. N'. M. 
Kazim Ali, Almikh-e-Chatgam Maulvi 
Muhammad. . 

Kelkar, Mr. N. C. 

LlJhokare, Dr. K. G. 
Meht.a, Mr. Jamnadas M. 
Misra, l'an~ t 'ShRmbhu DaYRI. 
i~r  I'Hndit Harkaran Nath. 
MUl'luZI1 . Sahib Bahadur, Mautvi 

Snyncl. 
Mut.lllik, Sardur V. N. 
Nuh. u, l'andit Motilo.l. 
Nohru, Pundit. Shamlal. 
Neog,\', Mr. K. e. 
Pal, Mr. Bipill Chanclra. 
Patel, Mr. V. .T. 
urs ot.amd .~ 'l'l!almrcla." ~ r. 
Uamachandra Rao, Diwllll Bahadur 

M. 
R~n ilc llria.r. DiwRn Dabadur T. 
Ranga Tyer, Mr. C. S. 
Hay, Mr. Kumar 8ankar. 
Samiul!ah Khlln, Mr. M. 
Sarfllrllz Hussain Khan. K),lIn 

BahB(lur. . 
Singh. Mr. Gaya Prasad. 
Sinha. Mr. Ambil<o Pmsad. 
• Si1lha, Kumar Gangnnllnd. 
Svp.mlloCharn.n. Mr . 
Tok ~i  M/Llmg. 
Venkatapa.tira.ju, Mr. B. 
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Abdul Mumin, Khan Baho.dur 
Muhanlmad. 

Abdul Qa.iyum, Nav;ab Sir Sahibzada. 
Ahmed. Mr. K. 
Ajab !Gtan, Captain. 
Ashworth, Mr. 'E. H. 
Ehore, Mr. J. W. 
:Blackett, The Hono:Jrable Sir nasH. 
Bray, Mr. Denys. 
Burdon, Mr. E. 
Calvert, Mr. H. 
Clow, Mr. A. G. 
Cocke, Mr. H. G. 
Cosgrave, Mr. W. A. 
Crawford, Cllonel J. D. 
Fleming, Mr. B. G. 
Fraser, Sir Gordon. 
Graham, Mr. L. 
Hindley, Mr. C. D. M. 
HL'a Singh, Sa"dar Bahadur Caplau!. 
Hudson, Mr. W. F 
Innes, The Honourable Sir Charles. 

The motion was adopted. 

Lindsay" Mr. Darcy. 
Marr, Mr. A. 
McCallum, Mr. J. L. 
Mitt'a, The Honourable Sir BhupendroA 
Nath: 

Moir, Mr. 'f. E. 
Muddiman, The Hunourable i~ 

Alexander. 
Muhammad Ismail, Khan Dahadur 

Sa:yid. 
Naidu, Mr. M. C. 
Rhodes, Sir Campbell. 
Hushbrook·WiIliams, Prof. L. F. 
Sastri, Diwan Babadur C. v.. 
Visvanatha. 

Sim, MI'. G.  G. 
Singh, Rai Bahadur S. N. 
S!anyc.n, Colonel Sir Renn. 
Sykes, Mr. :K F. • 
Tonkinson, Mr. H. 
Webb, Mr. M. 
Wilson, Mr. R. A. 

LONDON BOAlllis' ESTABLISHMENTS, 

Mr. V. J. Patel (Bombay City: Non-Muhammadan): Sir, I am not so 
Pombitious as my friend Mr. Rama Aiyangar nor like my friend, Mr. 
Acharya. Mine is a motion for a cut of two lakhs of rupees from the 
London Boards' estublishments. I move that the Demand under the head 
• Working Expenses: Administration' be reduced by Rs. 2 lakhs. 

Now Honourable Members will see that in the year 1928-24 under the 
head London Boa,rds' establishments the amount of expenditure was 
Rs. 20,58,000. The provision made for the coming year is Rs. 20,24,000. 
Honourable Members are aware that tho East Indian Hailway London 
Board will not be required for the coming year and you will not require the 
London Board establishment for the Great Indian llcninsula Hailway for 
8 months, that is, it will be disbanded in tho month of July. You will 
require it for the next 4 months. That means for 20 months you will 
have neither the Great Indian Peninsula London Board establishment nor 
the East Indian London Board estabJ,ishment. For the East Indian London 
Board estllIblishment you spent Rs. 3,12,000 for \} months lust year and for 
the Great Indian Peninsula London Board establishment JOu spent 
Rs. 2,86,000. That means that you spont Us. 5,98,000 in 21 mOIl,ths. 'rhe 
average per month ie Re. 28,000 for these two Boards. Now, you will not 
require .both these establishments for 20 months and you will be saving 
Rs. p,60,OOO. If you take ,the actuals of 1923-24 and deduct Rs. 5,60,000 
from that, you get Rs. 14;98,000. So according to this calculation you will 
require only ns. 15,00,000 in the coming year to .maintain your London 
Board e~t l. l is mentR for the various railways. I, however, allow 
Rs. 8,26,000 more and thus make Re. 18 lakhe. i: propoBll a cut of Es. 2 
lakhs. That is a very modest amendment and I hopo my friend Mr. Bim 
will have no objection to accept ~t. On the figures I HlI.vo given it is 
. quite clear that that est lis~ent is really extravagant there. If you 
eXfnnine the figures for Hl28-24 and compn.re them with the figuros for 
1924-25, the budget estimates and ,the re\'ised estimates of the same year, 
you Wlill find that you have gone miles awa.y from the right figure of 
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1928-24. I therefore trUBt that Government will have no diffioulLy in 
acoepting this small cut. 

Kr. G.  G. 81m: Sir, I am sorry I cannot acoept my friend Mr. Patel's 
mQt1on. I also regret that I have very little knowledge myself as to what 
tho details are which maIm up 1.he total figure which is to .be voted. I 
should like to ~ lain that this .is a matter in which no control is exercised 
from India. The contract with every company includes a provision in 
the following tcnns: 

" In the working expl'nses of the company shaH be included such sum or sums of 
money liS shllll from time to t.ime IJe agreed upon I,et.ween the Secretary of State and 
the Company as proper to be allowed in respect of the Company's office in London, 
tho oflico expense., Directllrs' Cecs and 8111ari"8 of clerks Ilnd servants, except 60 much, 
if-any, of the Sllm or sums m!'ntionedin this sub·section which the Srcretary of State 
sliaH especially determine 1\8 chargeabJe to Capital." 

Mr. V. J. Patel: It is all ,t.he same vot-able. 

:Hr. G.  G. 8im: 1t is otl~ le. nlis is a contractual obligation of the 
Government and the detemljino.tion of the amount to be allowed. under all 
these different ittJms is left. under tho contra<:t to be settled by the !:lecre-
tllry of State. 'l'he House is aware that we have a Government Director 
on the Boards of each of these Companies who looks after t.he recommend-
ations which the Board IrlIl,Y make and it hus ahvA..Ys been left to the Sec· 
retary of State himself to detem1ine tho expenditure in London. 'I.'he only 
explanation I can give regarding the variations of the figures is this, that 
there are certain charges in connection w~t  leave allowances, payments, 
gratuities and other expenditure connect,ed wit,h the winding up of the 
Companies which will have to be dncurrod next year in connection with 
the Great Indian Peninsula Railway. (Mr. A. Ranga,Bwami Iyengar: .. 19 
that an establishment charge? ") NO,t necessarily establishment charges 
but payments due to the winding lip of ·the Company. They have to get 
any special allowances from tho day the Company ceases to exist and 
the provision on account of the Great Inrlilln Peninsula Hllilway for the 
next year is pu,t at 2 lakbs. It was a fairly high figure this YOllr buttlw 
Company had already begun to make payments to Bome of t,heir retiring 
employees. I am sorry I cannot givo any further information, hut this 
is a matter which under the contract has to be left to the Secretary of 
State. It is <l contractual obligation that it is impossible for us to a~oid. 

:Hr. A. Rangaswami Iyengar: I am sure that the House will fecI 
thoroughly disRfltisfied with the RO·ealled explanation which the Honourable 
Mr. Sim has given to it. He says that he does not know whethElr this 
cut could be made or could not be made; He does not SclY how this figure 
of ns. 20,24,000 has beAU arrived at and he does not Ray whether the tak-
ing over of the Great In(linn J)eninsula Railway and of the East Indian Rail-
way by t,he St,ate makes any difference to the total expenditure under this 
bead. 
lb. G. (I. Slm.: It involves the pnyment of terminal charges in oon· 

nection with the stuff. 

Mr. A. :augaswami Iyengar: In whieh case, WEI should like to know 
the oaloulations by which you have \rri ~ at the figures of Rs. 20,24,000. 
You have told tIll that you are unable to g'IVe any further inforrnat,ion. We 
say that this House, which has the right to vote tliis sum, hilS the right 
to say what it conside1'!l to be t,he proper expendi.ture that ought to he in-
curred by the Secretary of State in respect of these Companies' London 
:aoard est~\ ia ments. ~ ~s Qur duty I IlOW that these railways have l1eep 
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[Mr, A. Rangaswami Iyengar.] 
taken over by the State. to scrutiniso the claims that are preferred on 
account of the establishment charges by thef:le Companies. I take it that, 
notwithstanding the taking over of these two lines, the charges claimed 
for establishmen,ts under other railways should have gone up on some 
ground or othor. My friend has not said anything about these particulars 
and on the face of it it is perfectly clear that the sum which my Honour-
<:ble friend Mr. l'atel has put down, namely, 2 lakhs, is the very minimum 
t,hllt eould' be suved by t,!1t-Secretary of State if his officers a«'e careful 
enough to examine the claims for establishment eharg(IB on the London 
Boards. He could certainly Bee that th;is' cut of 2 lakhs is carried out. 
It. .is the duty of this House to convey to ,the Secretary of State its acnae 
of what these establishment charges ought t.o be and it is his dut~  to come 
to terms with the Railway Companies in regard to these charges  because 
they are votable by us. 

The Honourable Sir BuU Blackett: Sir, the budget estimate for 
.~ H24-25 for these charges was, as has already been pointed out, 
Rs. 25,20,000. The budget estimate for next year-an,d you must com-
pare like with like-is Us .. .20,24,000, a reduotion of ." lakhs. 'l'hat reduc-
t.ion il; a reduction ~tween the estimate of this year and the est;mate of 
lust year. That reduction does represent, so far as we are aware of the facts, 
t he savings that will come in the course of being effected as the result of 
the taking over of the East Indian Uo.ilway from the 1st of Jll.Iluary and 
of the Great Indian Peninsula Railway from the 1st of July. '1'he 
l'xplanation that has been given to t.he House is one with which-I am 
not altogether surprised-they are no~ entirely satisfied. We are not at 
; he present moment in possession of the figures that are asked £01'. On 
behalf of the Railway Department-and I have Sir Charles Innes' authority 
to say it-I wish to say tha.t we shall be very glad indeed to get full state-
ments as to what these figures represent and present them to the House. 
Our control over this expenditure is exercised through the Government 
Director who is appointed by the Secratary of State and the Secretary of 
Rtate has the final word in regard to this matter. I do not think that 
rhe fi'lurcs before the· House justify them in coming to the conclusion 
that this cut ought to be made. We shall be very glad to place before 
the House the fullest particulars as soon as we can get t.hem. But I 
""ould ask the House not to press for these figures now as they are not m 
cur 'Possession, and not to press this cut, 

Mr. Jamnadaa K. lIehta: Sir, when full particulars are available and the 
Rouse is satisfied that these cnarges are due, a supplementary demand can 
he made. But to-day in the absence of any specific and convinciug 
infonnation, the House should not ho nsked to take a leap in the dark. 
It appears to me that the mathematics of the Railwav Board is at fault. 
We find that Rs. 3,12,000 is the amount of the London Board establi8h· 
mont' for the Ea~ Indian Ra.ilway in the revised estimates of 1924-25. 
' ' ~ whole of it must go from 1925-26 because that Railway has now 
t ee<;>me a. State line. . And tbe Great Indian Peninsula ,R.ailway is to 
bec:ome State property 1n the course of a few months. and 1£ you take its 
expenditure of the current year, it is Rs. 2,86,000. Moat of that must 
f1!80 go. If you add all these and deduct the tOltal from the amount 
provided in the l3udget, the amount that we arrive at is certo.inlysmaller 
than is put forward in this demand, and the total excess that you are 
~ r in  is (a8 I have tried to work out) 5'98 lakhs of l'U1>eej!. 
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The BODourable Sir BasU Blackett: ~ere is a. reduction of Rs. 5 lakhe. 

Mr, Jamnadas lI. lIehta: Then, Sir, why do you expect the House to 
agree to 5'98 lakhs more than are really due under the calculations 
iI:.volved under these establishment figures, and therefore Mr. Patel, as 
l:l measure of excessive caution, cut it down by 3 lakhs more, because we 
worked out these figures together (Laughter) and we thought there might 
be some other charge here and there which the Government might be obliged 
to incur which we do not reolise a.t prescnt. But making the fullest 
dlowance for this, if not 3 lakhs, we feel certainly 2 lakhs are due to be 
reduced. Mr. f:3im said he did not know the full particul8ll's·but only 
that Government had no control in this matter. That is not a very satis-
factory positJon under which you come and ask the House to sanction a 
grant, and therefore on the colculations involved the Demand should have 
been 5'9B lakhs leBs than here, and 2 lakhs is thus the minimum thi. 
House should agree to reduce. 

An BODourable lIember: I move !that the question be now put. 

Mr. President: '1'he question is that the question be now put. 
'rhe motion was adopted. 

Mr. President: The question was: 

.. That a sum not exceeding Rs. 11,93,99,900 be granted to the GO"611101' General 
in Council to defray t.he charges which will come in course of l?ayment during the 
year on ding the 31st day of March, 1926, in respect of 'Workmg Expenaes; Ad-
ministration '." 

Since whi(',h an amendment has been moved: 

" That the Demand under the hoad ' Working Expenses: Administration' (London 
Boards' Establishments) be reduced by Rs. 2 lakhs." 

The question I ha.ve to put is thll.t thut reduction be made. 

'1'he Assembly diV1ided: • 

A bhyankar, Mr. M. V. 
Acharya, Mr. M. K. 
Aiyallgar, Mr. O. Duraiswami. 
AiyallgRl', Mr. K. Rama. 
Aiyer, Sir 1'. S. Sivaswamy. 
Aney, Mr. M. S. 
Belw, Mr. D. V. 
Cbaman Lall, Mr. 
Chanda, Mr. Kamini Kumar. 
Cl'awford, Colonel J. D. 
Du, Mr. B. 
Duni  Chand, Lata. 
Dutt, Mr. Amar· N.th. 
Goswami, Mr. fro C. 
Govind Das, Beth. 
Oulab Singh, Bardar. 
Hans Raj, Lala. 
Hari Prasad Lal, Ra.i. 
:ryengar, Mr. A. Rangaswami. 
Jeelani, Haji S. A.. K. 
Jinnah, ~ M. A 
Joshi, Mr. N. M. 

AYES-47. 

Kazim Ali, Bhaikb·e·Chatlam Maulvi 
Muhammad. 

Kelkar, Mr. N. O. 

Lohokare, Dr. K. O. 
Mehta, Mr. Jamnadas M. 
Misra, PanditShambhu Dayal. 
Misra, Pandit Harkaran Nath. 
Murtuza Sahib Bahadur, M.ulTi. 

Sayad. 
Mutalik, Sardar V. N. 
Nehru, Pandit Motila.!. 
Nehru, Pandit Shamlal. 
Neogy, Mr. K. C. 
Pal, Mr. Bipin Chandra. 
Patel, Mr. V. J. 
Purshotamdas Thakurdas,' Sir. 
Rarnachandra Rao, Diwan Bahadur 
M. 

Ranga Iyer, Mr. C. S. 
Ray, Mr. Kumar Sankar. 
Bamiullah Khan, Mr. M. 
Sarfaraz Hussain Kn.n, Irhu 
Bahadur. 

Singh, Mr. Gaya Prasad. 
Sintia, Mr. Ambika Prasad .. 
Sinha, Kumar Ganganand. 
~am c aran  Mr. 
Tok Kyi, Maunl. 
Venkat.patiraju, Mr. B. 
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Abdul Mumin, Khan Bahadur 
MuhlUl1mad. 

Abul Kasem, Maulvi. 
Ahmed, Mr. K. 
Altram ain rinc~ A. M. M. 
Ashworth, Mr. E. H. 
Bhore, Mr. J'. W. 
Blockett, The HonoulDblll Sir ~il 

Bray, Mr. Denys. 
llurdon, Mr. E. 
Calvert, Mr. H. 
Clow, Mr. A. O. 
Cocke, Mr. H. G. 
Cosgrave, Mr. W. A. 
Dalal, Sardar n. A. 
Fleming, Mr. E. O. 
It'l'ascr, Sir Uor,lon, 
GI'Rham, Mr. I .. , 
Tlindley. Mr. C. D. M. 
ili,',l 8ingh, Ranlal' Enhadllr Cap\.ain 
Hlllhlll, Mr. W. F. 
Innes, l1Hl Honourahle Sir llarlo~ 

'l'lle motion II'ns adopted. 

Lindsay, MI'. Darcy 
Marr, Mr. A. 
McCallum, Mr. J. L. 
Mitra, The HOllourabl1l Sir Bhupendl'a 

Nath. 
Moir, Mr. T. E. 
Muddiman, The' Hcnourable Sir 

Alexander. 
Muhammad Ismail, Khan Bahadur 
Saiyid. 

Naidu, Mr. M. C. 
Ru.ngachariar, Diwan Bahadur '1'. 
Uuahbrook·WiIliama, Prof. L. F. 
Sastri, Diwan Buhadur lJ. V, 

Visvanatha. 
8im, Mr. O. G. 
Singh, Rai Bahlldur S. N. 
8 LallyOIl, Colonel 8i'.r Henry. 
'I'onkinsoll, Mr. II. 
Webb. Mr. M. 
Wilson. Mr. R. A. 

PHO()EDUllE ltEGAHlHNG WITHDHAWAL O:F MO'l'lOXS. 

Mr. President: Beforc I udj'Ourtl the House I think 1 should pcrhup;; 
:.ffer 11 word of l'xplnnutinn regarding the course which I took in puttng 
',he request for leave to withdraw a motion. The Parliamentary pl'lwtice 
~s that when an Honourable Member, having moved II. motion, 
rises to usk leuve tu withdraw, if that leave is objected to, in the House 
of. Commons the qucBtion is put forthwith without further debate, and 1 
propose to follow that course here. If it does not happen to suit conditions 
in the Legislative Assembly then any necessary amendment to the proce-
dure can be made in the Standing Orders. It so happens that never 
before has a request for leave to withdraw been objected to, and I did not 
aotu&llyhear Pandit Motilnl Nehru when he rose in his place. 'l'herefore, I 
want to make quite cl~ar the procedure I adapt, and that I propose to 
Ctdhere to, unless ill good time the Select Committee on the Standing 
Orders should take another view, which it if! perfectly entitled to take. 

'1'he Assembly then udj. )Urned till Eleven of the Clock on Saturday, the 
~; t  February, 1925. ... 
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